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LOK SABHA DEBATES

LOK SABHA
Friday, May 9, 1975/VatsaJclia 19, 1897 

(Saka)

The Lok Sabha met at 
Eleven of the Clock

[Mr. Speaker tn the ChavrJ.

ORAL ANSWERS TO QUESTIONS

ftrtastriei Benefited by IRCI in 
Calcutta

+

*957. SHRI TUNA ORAON;
SHRI SAKTI KUMAR 

SARKAR;

Will the Minister of FINANCE 
be pleased to state:

(a) the names of the industries 
benefited by the Industrial Recons
truction Corporation of India, Calcutta 
upto date and amount given to them, 
unit-wise;

(b) whether most of the units at 
present are on the verge of closure;

(c) if so, names of such units; and

(d) the reasons for such a condi
tion, unit-wise?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(d). A Statement is laid on the 
Table of the House. [Placed in 
Library. See No. LT-9731/751.

Wn STfr : 3ft 3RT

»
748 LS—1

SHRI C. SUBRAMANIAM: I am 
not able to understand the latter part 
of the question—percentage of whet? 
But with regard to the first part of
the question, I have already said that 
steps are being taken to get the in
dustries which are closed, reopened.
Some expert committees are also 
looking into it.

S*T STt* : ijfaf VK f
^ | v r c f f t i r c  «FT
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SHRI c  SUBRAMANIAM: In
these cases, IRCI only gives assis
tance for the purpose of running 
them If a concern has to be taken 
over, action will have to be taken 
under the Industries (Development 
and Regulation) Act.

SHRI SAKTI KUMAR SARKAR: 
From the statement it appears that 
the parties which had been sanction
ed loans had not received the full 
amount; some of them had been re
ceiving the amount in instalments. 
As a result the industries concerned 
suffer heavily. May I know whether 
the hon. Minister will see that the
amount which is sanctioned is di»«* 
bursed in one instalment so that the 
industry concerned can survive?

SHRI C. SUBRAMANIAM: It de
pends upon the merits of each case. 
In certain cases perhaps disburse
ments will have to be in one inital- 
ment. We have to see the amount is 
properly utilised, rather than hand
ing over the entire money to the 
management and their not utilising 
It properly is a matter of fact they 
get into difficulties because of the la* 
efficiency in management
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SHRI DINEN BHATTACHARYYA: 
From the statement it appears that 
Sen Raleigh company is on the verge 
of closure; I find that the sanctioned 
moneys were not given to that com
pany and its ancillaries. On the one 
ban if you are saying that because of 
dearth of market and shortage of 
funds, the company is on the point of
closure. It has already appeared In 
the papers that the company manage
ment is at the present moment think
ing of closing down the factory; on 
the other hand the amount which the 
IFC wanted to sanction to help this 
company has not been given fully, 
only a part has been given. It is a 
good factory and its machines are in 
running condition; they are manufac
turing cycles and there is enough 
demand for them; there is also scope 
for export. Even in this case why is 
the Government not seriously asking 
the IFC to pay at least the amount 
that has been assured so that for
financial reasons alone, the factory is 
not closed?

SHRI C, SUBRAMANIAM: The
hon. Member agrees that the affairs 
of Sen Raleigh are not in a good 
state. As a matter of fact the bulk 
of the money of this Corporation has 
gone into that; there have been ad
vances by the banks also. I think 
already a total of Rs. 4 or Rs. 7 crores 
had been made available to them; 
still they are in difficulties. There
fore, there is something with regard 
to the management. Therefore, the 
whole thing is under scrutiny. It is 
only on the basis of that scrutiny and 
on the basis of the assessment whether 
the present management should be 
continued or changed, that further 
moneys could be advanced; the effort 
is to see that this is not closed.

SHRI KRISHNARAO PAUL; In 
reply to a supplementary question 
why the sanctioned money was not
distributed in one instalment, the
hon. Minister says that it depends 
upon the merits of each case. Do we 
take it that it is entirely left to the

discretion of the officials to distribute 
the money in one instalment or seven 
instalments or is there any criteria 
laid down by the Government to 
which they should conform?

SHRI C. SUBRAMANIAM: Each
case is considered by an expert tak
ing into account the nature of the in
dustry and also the Cost Accountants 
are involved in making the assess
ment. On that basis they make re
commendations to the Corporations 
with regard to the total amount re
quired and how it should be disburs
ed, and on that basis the disburse
ments are made. In regard to the 
guidelines, I think the Government 
have guidelines. The whole difficulty 
is that this is a particular sick unit 
and the treatment of sick units and 
the diseases vary from unit to unit. 
Therefore, 1 do not think there can 
be a general guideline with regard to 
this, but certainly we will have to see 
that proper expertise is utilised for 
the purpose of examining these units 
and necessary recommendations are 
made.

SHRI INDRAJIT GUPTA; In view 
of what the Minister has said about 
the Sen Raleigh concern and also in 
view of the fact that it is the cheap 
form of transport—we do not depend 
on petrol which is becoming daily 
much more important—would the 
Government instead of pouring 
money into this concern consider 
taking it over so that production of 
cycles for the small men may be 
increased7 There is a good export 
market for the Indian cycles abroad. 
Why don’t the Government think in 
those terms?

SHRI C. SUBRAMANIAM: It is a 
very constructive suggestion. The 
whole matter is under examination 
and before the results of the exami
nation are known, I am not in a posi
tion to positively say whether it 
would be taken over or not, but I am 
sure the hon. Members are aware 
when the Hind Cycles were dosed 
down we took them over and it seam



Oral Answers VAISAKHA 10, 1807 (SAKA) Oral Answer* 6

that it has become a healthy unit and 
vary soon it will be making a profit 
and the production will be in full 
swing and the labourers will also be 
employed in full. Therefore, on the 
basis of the experience we have In 
Hind Cycles, this also could be con
sidered.

SHRI DHAMANKAR: There is a
procedure followed by the banks for 
giving loans to these units. But the 
procedure takes a very long time be
fore the loan is sanctioned. Some
times it lakes more than two yeais 
before the loan is given. I would like 
to know from the Minister whether 
the procedure can be simplified so
that the loans can be given within a 
short period.

SHRI C. SUBRAMANIAM: I have 
not received any complaints with re
gard to the delays. Certainly I shall 
look into it. If there are complaints, 
at least I shall try to minimise.

DR. RANEN SEN; May I know 
and whether it is a fact that in all 
these Companies and undertakings to 
whom money is being advanced, IFCJ 
representatives are on the Board of
Directors? If so, why some of com
panies continue to run in red and still 
money is being pumped into them? 
May I know what actually the repre
sentatives of the IFCI are doing? 
Whether they are looking the affairs 
of these companies and also trying ta 
improve the position?

SHRI C. SUBRAMANIAM: No
doubt there are representatives of the 
Corporation on the Board. But the 
Board have only periodical meet
ings and then scrutinise what has al
ready happened. It depends on the 
managing director and the other 
executives who are functioning with 
regard to the day-to-day manage
ment of the institutions. That is why 
sometimes it becomes necessary t«. 
change the management also. In 
many cases t 'find some of them have
recovered from the setback they had

and they are functioning in a healthy 
manner and some others are recover
ing. But "some of them seem to be 
incorrigible with regard to the vari
ous defects and deficiencies which 
exist in the organisation itseV. 
Therefore, in' this case, unless we 
change the management itself, parti
cularly the top management, perhaps 
it cannot improve. This is the case 
with Sen-Raleigh and this is being 
looked into.

Value of Rupee

*961. SHRI BIRENDER SINGH 
RAO: Will the Minister of FINANCE 
be pleased to state;

(a) what was the value of rupee in 
1964 and 1974 taking 1949 as the base 
year; and

(b) what is its value at present?

THE MINISTER uF FINANC1 
(SHRI C. SUBRAMANIAM1) (a) 
and (b). The value of the Rupe«, m
measured by the Ail India Working 
Class Consumer Price Index (base 
1949—100), works out to 65.8 paise to 
1964, 27.1 paise in 1974 and 25.3 paise 
in February 1975 (latest available).

SHRI BIRENDER SINGH RAO; 
It is the primary responsibility of the 
Government to maintain the pur
chasing power of its currency. The
figures show that there has been • 
very steep fall in the value of the 
rupee. From 100 paise in 1949 it has 
come down to 27.1 paise in 1974 and
25.3 paise in February this year. It 
can be safely presumed that it is less 
than 23 paise today. Thi* shows that 
the Government has failed to dis
charge its responsibility in maintain
ing the value of the currency and all 
its fiscal measures so far taken have 
tailed. In view of this, is the Go
vernment thinking of imposing any 
statutory ceiling on the annual In
crease in money supply because Of 
the continuing inflationary trendT
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SHRI C, SUBRAMANIAM; This 
question hSs been fully discussed 
with regard to restricting money 
supply on all the fronts. Simply hav
ing a statutory limit in a rigid man
ner will" not solve the problem. On 
the other hand, various measures will 
have to be taken. No doubt it looks 
alarming that it has come down to
25.3 paise in February 1975, but if 
you also look into the world trends 
in this matter, particularly in the de
veloping countries, we are not worse 
than many of the developing coun
tries.

SHRI BIRENDER SINGH RAO: 
2t might give some consolation to the 
minister to see that they are not very
much worse than other developing 
countries, but it is a matter of great 
concern to this country and to this 
House. As the figures, show, Govern
ment is the biggest employer and last 
year, it granted three increases in 
DA in June, July and September. 
50 per cent of it was deposited under
the compulsory deposit scheme. It to 
clear that every Rs. 27 deposited last 
year has become Rs. 25 within a few 
months. Similarly, pensioners who 
Were getting Rs. 65 in 1964 are today 
getting only Rs. 25 or even less in 
terms of money value. Similarly, 
Rs. 65 contributed to the provident 
fund in 1964 has come down to less 
than Rs. 25 today. How does the Go
vernment intend to compensate the 
workers for this loss, particularly in 
the pension and provident fund?

SHRI C. SUBRAMANIAM: Ulti
mately, the situation can be remedied 
only by greater productivity and 
having greater production in which 
all of us will have to participate. If
everybody does less and wants more, 
naturally the value of the rupee will 
also go on eroding. Therefore, I do 
agree that it is a matter of concern. 
As a matter of fact, this is the pre
sent day economic situation and the 
challenges facing us. We have to dis
cuss in detail what are the steps to
be taken for the purpose. It is only 
by implementing those steps that we 
will be able to remedy the situation.

SHRI BISWANARAYAN SHAS- 
TRI: In spite of the anti-inflationary 
measures taken by the Government,
the value of the rupee is falling at a 
very great speed. In view of that, is 
It not likely that within a few years 
it will come down to aero? What 
will the Government do to stop that?

SHRI C. SUBRAMANIAM: I hope 
that would not happen. I know there 
are certain elements which want to 
take it to the zero level, but it will 
be our attempt to see that it does not 
happen and the value of the rupee 
improves.

SHRI P. VENKAT ASUBB AI AH: 
Since the Finance Minister has an- 
anounced certain fiscal measures in 
the last budget, is any periodical 
assessment going to be made to see 
what is the effect of the measures 
that have been taken on the rupee 
value, as compared to its value in 
the last two years?

SHRI C. SUBRAMANIAM: I
agree that this periodical review has 
to be made, and it js being made in 
a way. As a matter of fact, I am sure 
the hon. Members are aware that 
from September onwards the price 
trend has at least been stabilised. 
There has also been a slight fall in 
prices.

SHRI NOORUL HUDA: Wishful
thinking.

SHRI C. SUBRAMANIAM; 1 know 
their wishful thinking is that it should 
go on deteriorating. The decrease in 
wholesale prices has also got reflected 
later on in the retail prices. In the 
consumer price index also it will be 
reflected slightly in March-April when 
there will be an Increase In the value 
of the rupee. This will have to be a 
continuous effort so that we are able 
not only to stabilise the value of the 
rupee but also improve It.
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SHRI S. B. GIRI: The Minister
has said that the value of the rupee 
had eome down to 25.3 paise by
February 1975; In what way will the 
Government' compensate the working 
class and agricultural labour? 
Secondly, is the Government consi
dering paying back the money which 
has been impounded from the salaries 
and wages of the workers?

SHRI C. SUBRAMANIAM: The
second question does not arise out of
this. That is a completely different 
question altogether. If the hon. 
Member is interested in it, he may 
put a separate questioa

SHRI S. B. GIRI; To what extent 
are the workers going to be com
pensated?

SHRI C. SUBRAMANIAM: When
the cost of living index goes up, 
automatically dearness allowance is 
paid. Unfortunately, particularly 
during the last two years, the index 
of prices has went up very high. 
One has contributed to the other. 
That is why we are considering how 
to stabilise ‘the situation. Fortunate
ly, we have stabilised the situation 
to a certain extent. We should take 
all other measures which had been 
indicated during the budget debate 
for the purpose of improving the 
economic situation.

SHRI SHIVAJI RAO S. DESH- 
MUKH: Apart from the compensa
tion to the hon. Speaker and Mem
bers of this House...

MR. SPEAKER: You have got
much more increase. The value of
what I am getting now is only Rs. 300 
in real terms. I have assessed it 
already.

J **  ST* : T̂ITT **TT
$t«rr ? srt «ftr $r>rr»
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SHRI SHTVAJI RAO S. DESH- 
MUKH: We are all basically con
cerned with the compensation to our 
constituents. The majority of them 
at least do not come from the fixed
income bracket. Whereas the wage- 
earner gets some compensation by 
way of Dearness Allowance, is there 
any provision for providing Dearness 
Altowance to farmers, the unemploy* 
ed agricultural labourers and the 
villagers? Is the Finance Minister In 
a position to say that the average 
cost of agricultural products has gone 
up four times from 1949 to 1975?

MR. SPEAKER: You have widen
ed the scope of this question. It was 
a very innocenU-looking question.

SHRI C. SUBRAMANIAM: If at
all, it is only possible that a small 
section can “be compensated taking 
into account the totality of the com
munity’s resources, but if it is a ques
tion of the total community being 
compensated, then I do not know 
what procedure should be adopted. 
We should find some other financial 
reserve for that purpose.

SHRI SHIVAJI RAO S. DESH- 
MUKH: He has not replied to my
question which was very specific.

MR. SPEAKER: You take what
ever answer he has given.

SHRI SOMNATH CHATTERJZE:
May I know which section of the 
people in this country according to 
the Government has been the hardest 
hit by reason of the fall in the value 
of the rupee, and what is the Govern
ment going to do to look after the in
terests of that secton of the people?

SHRI C. SUBRAMANIAM:
turally the hardest hit would be the 
poorest, those who are living below 
the subsistence level and their power 
will go on decreasing whereas there 
are certain sections who can be com
pensated at least to a certain extent.
That is why our priorities will have
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to be to see that the poorer sections 
are taken care of first, and this is the 
approach which we have made and 
that is why we are appealing that 
those of us who are better off com
pared to the poorer sections should be 
able to make little more sacrifices so 
that they can get the benefit.

SHRI SOMNATH CHATTERJEE: 
This is the vaguest reply about Go
vernment’s policy. We shall have to 
make sacrifices. Who will make, to 
what extent and what type of sacrifice 
for which people? Please indicate 
something.

SHRI N. K. SANGHI: In view of 
the steep fall in Ihc value of the 
rupee admitted by the hon. Minister, 
may I know if he would think of de
valuing the lace value of the rupee 
itself as il was done in France a 
couple of years ago so that other con
tradictions like higher wages etc., can 
be done away with?

SHRI C. SUBRAMANIAM: De
valuation is with reference to some 
other unit, for example with refe
rence to an external currency. Cer
tainly, as far as this is concerned, 
there is no question of revaluation or 
devluation. Whatever value is there 
is there. 1 do not know how you de
value inside, it may be that with re
ference to other things you can con
sider it

«ft 5** TBjTTO : TTtfr 3ft ^
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SHRI C. SUBRAMANIAM: This is 
beyond my intelligence, because 1 do 
not understand the full scope of the 
question, hecause he was referring to
the answer which I gave on the pre
vious occasion. One point which th* 
Hon. Member mentioned is whether 
we are going to print mote and more 
currency notes. As a matter of fact, 
that is one of the evils of our econo
my. That is why, we want now to 
curtail this money supply, and that is 
why, various measures are being 
taken. But, unfortunately, there are 
pressures which would lead to further 
increase m the money supply. This is 
where we have to resist it as much as 
possible

JfW SR T^TO : qT?pfta Ttfft 
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PROF. MADHU DANDAVATE: The 

hon. Minister, white replying to a 
earlier question by Mr. Birender Singh 
Rao, said as a matter of consolation, 
that in a number of countries ol the 
world, the value of currency is going 
down and prices are rising. On that 
background, he also tried to justify 
what is happening in our country. On 
that background, may I know from 
him, whether it is not a fact that in 
a number of capitalistic countries also 
where there has been a considerable 
rise Jn prices, the corresponding rise 
in wages outstripped the rise in 
prices; and as a result of that, t'he 
working class does not suffer to the 
extent to which it is suffering? In 
view of this, will you evolve a uni
form national wage policy in this 
country?

SHRI C. SUBRAMANIAM: As far 
as the evolution of a national wage 
policy is concerned, apart from this 
aspect, it Is a must. That is why, we 
are considering this aspect. But, I 
am sure, the hon. Member will agree 
that this is not such a simple matter 
which can be evolved overnight. That 
is why, we are looking into the matter 
and there has been a preliminary 
report on this, and this is being 
studied. Let us hope, very soon, it 
should be possible for us to evolve a 
national wage policy.

MR', SPEAKER; Mrs Maya Ray.

PROF. MADHU DANDAVATE: 
He is replying to my question. What 
about the comparison with the rest of 
the world? He is on his legs. Let him 
remain on his legs. That is a very 
important aspect. Repeatedly, every 
Firfance Minister compares the con- 
ditions here with the rest of the 
world. That is a very relevant point. 
He is almost replying to that point. 
Please do not curtail his freedom of 
speech. He is already on his legs. 
He was almost on the point of 
rep}ying.

MR. SPEAKER: I did not ask him 
to discontinue. He himself sat down.

PROF. MADHU DANDAVATE: 
You can astt him whether he is willing 
to reply to that or not. Out of chiv
alry for Mrs. Ray, he says that he 
does not want to reply to that.

Facilities for Landing of Boeing 749 
Aircraft at Calcutta Airport

*962. SHRIMATI MAYA RAY: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) when will the Calcutta airport 
be ready for the landing of Boeing 
747 planes;

(b) what are the reason* for the 
delay; and

(c) whether a number of foreign 
airlines, notably the British Airways, 
are wanting to fly Boeing 747 through 
Calcutta airport and would like Air 
India to introduce the facilities re
quired for the landing of that air- 
c^ft at Calcutta airport?

THE MINISTER OF STATE IN THE, 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) and (b) The runway at 
Calcutta airport is ready to receive 
Boeing 747 aircraft. The equipment 
required for handling such aircraft is 
yet to be positioned at Calcutta. At 
present no airline is operating Boeing 
747 aircraft to Calcutta

(c) No communication has been 
received from any foreign airline re
garding its decision to operate Boeing 
747 aircraft to Calcutta. However, in 
April 1974, British Airways had 
inquired from Air India whether they 
had any intention of equipping 
Calcutta Airport with Boeing 747 
handling equipment. British Airway# 
had mentioned that they only wished 
to explore the feasibility of handling 
equipment being positioned at Calcutta 
Airport by Air India should they
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decide to operate Boeing 747 at some 
future date. Air-India had confirm
ed to British Airways that as soon 
as British Airways’ future plana were 
made known they would examine 
the question of providing the neces
sary services at Calcutta Airport for 
the handling of Boeing 747.

SHRIMATI MAYA RAY: Will the 
bon. Minister kindly tell us as to 
what steps the Government has taken 
to justify the amount that has been 
•pent in building one of the finest 
international airports in our country 
if, at the same time, they neglect us 
by not propagating or giving the 
right Incentive to resume interna
tional air services at the Calcutta 
Airport? What steps have exactly 
been taken by the Government in this 
respect.

SHRI SURENDRA PAL SINGH: 
We are ourselves very anxious that 
747 services to Calcutta Airport should 
start as early as possible and the Gov
ernment has taken a number of steps, 
one of them being that the main 
terminal building has been construct
ed. The runway has already been 
widened and strengthened for opera
tional purposes and other facilities 
have also been provided. It is true 
that traffic has not picked up even 
though we tried to persuade inter
national airlines to start services to 
Calcutta. Our efforts in that direc
tion are continuing. The international 
airlines have taken a stand that it is 
not commercially viable to operate 
747 services to Calcutta.

SHRIMATI MAYA RAY: In view
of the fact that there is the huge 
continent of South-East Asia, east 
Calcutta, what has the {Government 
done in thinking about decentralising 
the top-heavy Air India administration 
in Bombay so that they could have 
a Branch office in Calcutta to give 
facilities to the travelling public from 
there. Secondly, the hon. Minister 
should bear in mind that the north
eastern region contributes consider
ably to the national economy and it 
is therefore, essential and legitimate 
that we should have a proportionate 
amount of facilities and money 
ploughed back into that region.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR; So far as the question of 
strength of staff at various Airports 
is concerned, it is determined by the 
volume of traffic and the work handled 
at a particular Airport, We would very 
much like a 747 service to Calcutta and 
the Airport to be fully utilised. For 
that purpose, vre have built a Hotel 
also. But the fact remains that the 
volume of traffic towards East and 
from East does not justify the opera
tion of 747 by Air India and other Air
lines are not yet prepared to operate it. 
We are pursuing them to operate such 
services.

SHRI SOMNATH CHATTERJEE: 
The hon. Minister said that the run
way is ready for the purpose of receiv
ing Boeing 747 but the necessary equip
ment is not available at the Calcutta 
Airport. May I know why only in 
other Airports m India this equipment 
has been made available and for so 
long steps have not been taken to keep 
the equipment or to bring the equip, 
ment to Calcutta Airport? Why this 
delay? Is it a part of the definite 
policy of the Central Government to 
deny facHities to the eastern region of 
this country? May I know, if Bombay 
and Delhi, if not Madras, had been 
chosen earlier, why Calcutta was not 
chosen earlier for the purpose? Why 
Air India is not operating Boeing 747 
to Calcutta? Why are you running 
after the foreign Airlines and persuad
ing them to operate 747 to Calcutta?

SHRI RAJ BAHADUR: About Air
India, I have already said that it 
depends upon the volume of traffic 
from East and to stations East of Cal
cutta. Our definite policy is to encour
age as much traffic as possible to and 
from alcutta About the positioning of 
the equipment', there will be no pro
blem whatsoever. We can position the 
equipment as quickly as possible after 
we know that a particular Airline is 
ready to operate a 747 service te 
Calcutta. The equipment costs about 
Rs. 1 crore. To position the equip
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ment costing Rs. 1 crore and not to 
have the service will amount to an 
anomalous situation.

SHRI SOMNATH CHATTEBJEE: 
What about Air India?

SHRI RAJ BAHADUR: I have
already replied about Air India. They 
will certainly operate 747 as soon as 
the volume of traffic emanating towards 
East and from East of Calcutta justi
fies it.

SHRI 1NDRAJIT GUPTA: Shri Raj 
Bahadur has given a very confusing 
reply when he says that, because w 
future this Boeing 747 may go to 
Calcutta, in their scale of priorities, 
they have begun constructing a hotel. 
I do not know how much the hotel is 
costing them; he should tell us He 
has said that the equipment would cost 
Rs. 1 crore and he does not want that 
equipment to lie idle if no planes are 
coming, but he does not mind a hotel 
being built if no planes are commg. I 
do not know who is going to stay in 
that hotel when there is no 747 
service. Is it meant for people who 
can afford to go and spend week-ends 
there? What kind of priority is thio?

I would like to know whether, if any 
foreign airline toiay wishes to operate 
747 from Calcutta, if they don’t get the 
necessary landing facilities, they will 
not be further discouraged. What is 
the point of view of the Government 
tn this regard.

SHRI RAJ BAHADUR; The Hon'ble 
Member is extremely intelligent and 
I am sure he can understand tha 
answer given, which is not confusing 
at all. The hotel is not' merely for 737’s 
Services.

SHRI INDRAJIT GUPTA; But you 
said so.

SHRI RAJ BAHADUR; I said that 
this can help—that it is one of the 
steps taken. But the hotel is serving 
and will be serving various interna
tional airlines—Air India (three servi
ces), BOAC (five services), SAS (one

service), Thai ' International (five 
services), RNNC (two services), 
Bangladesh (two services) and Burma 
Airlines Corporation (two services). 
There is no dearth of services to 
Calcutta. In fact the traffic has also 
increased from 75,000 in 1971 to
206,000 in 1973. We have taken all 
possible steps tc increase the traffic. 
To begin a 747 Service, there has to 
be enough traffic for it and it should 
not be said later that there is surplus 
capacity which is being left unutilised.

SHRI DINEN BHATTACHARYA. 
How much do you spend on the hotel?

SHRI RAJ BAHADUR; I have al
ready answered that I do not have 
the figures with me at the moment.

Civil Aerodrome, Ahmedabad

*903 SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government are aware 
tnat the runway at Ahmedabad civil 
oerodrome is not fully satisfactory 
and/or safe for aircraft, particularly 
the bigger ones, to land and take off 
smoothly and efficiently;

(b) whether the said runway needs 
to be strengthened and resurfaced 
properly and promptly; and

(c) if so, when will Government 
take up this work in hand and how 
will it be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH); (a) The main runway® 
at civil aerodrome, Ahmedabad Is 
considered safe and satisfactory for 
the present aircraft operations.

(b) and (c). No further strengthen 
ing of the main runway for the 
present aircraft operations is required. 
However, the need for improving its 
riding qualities is under consideration 
in the Civil Aviation Department.
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SHRI P. G. MAVALANKAR: Mr. 

Speaker, Sir, to say the least, I must 
say that the answer given is verv 
interesting but far from satisfactory— 
and from truth. I want to know 
who considers this runway as safe and 
satisfactory—-the Minister or the 
Department—because my information 
is that quite a few pilots who are 
running the air craft have made com- 
plaints that they sometimes find lend
ing operations, particularly, hazardous 
and difficult. Surely, the Minister does 
not want the passengers travelling by 
the air-craft and alighting at Ahmeda
bad, to land there?

Therefore, my question is whether it 
is a fact that the pilots have complain
ed that the runway at Ahmedabad is 
unsatisfactory, that it gives a lot of 
bumps—particularly at the time of 
landing—.that the surface is rough and 
therefore it requires prompt and ur
gent attention in terms of strengthen, 
ing it and re-servicing it.

SHRI SURENDRA PAL SINGH: In 
the last portion of my reply to (b) and
(c), I had said that the need for im
proving its riding qualities is under 
consideration. It is a fact that re
ports have come in that the surface 
has certain undulations and bumps. 
On a previous occassion I had tried 
to explain to the Hon’ble Member 
that the Civil Aviation Department 
was seized of the problem and attend- 
ing to it, and I think this defect will 
be removed very soon. But it is a 
fact that the runway is quite safe for 
operations.

SHRI P. G. MAVALANKAR: My
second question is this. While replying 
to my first supplementary, he referred 
to what he told me at a Committee 
meeting; but the answer given today- 
after a week—is that the matter is 
under consideration. If it was decided 
to do certain things, you have only to 
implement them and not consider them 
again. Therefore, my second supple
mentary would be, when will this

consideration atop and when will 
implementation begin—particularly, in 
regard to the improvement of tiding 
qualities.

I would also like to know whether, 
since in both the replies (b) and (c) he 
has used the words “for the present 
aircraft operations”, he is considering 
an alternate air-port for bigger air. 
craft. Surely, it is not the Govern
ment’s intention to keep Ahmedabad 
permanently an alternate airport. It 
has to be converted into a full-fledged 
international airport, specially in view 
of the fact that many aircraft cannot 
land in Bombay because of monsoon 
and other difficulties and they have to 
be diverted to Ahmedabad. In view of 
the fact that there is a lot of inter, 
national traffic from Ahmedabad, from 
Gujarat, to places in Africa, to London, 
etc., and also in view of the fact that 
it has to be converted into a full-fle<?g- 
ed international airport, why should 
the Government not take up the ques
tion of strengthening and lengthening 
the runway at this stage?

SHRI SURENDRA PAL SNIGH: 
The existing facilities at Ahmedabad 
are quite adequate for all types of 
aircraft operating there at present. It 
is an alternate airport to Bombay only 
for 707 and not for 747. For all the 
planes which are now in the fleet of the 
Indian Airlines, the present runway 
and the airport facilities are adequate.

As far as the other question about 
surface of the runway is concerned, 1 
have already said that it la being ex
amined by the DGCA, the estimates 
are being prepared and we are hopeful 
that this dcfect will be removed as 
early as possible.

SHRI SOMCHAND SOLANKI: 
Several times the former Minister, Dr. 
Karan Singh, has promised to re. 
construct and remodel the whole build
ing of Ahmedabad aerodrome. If you 
see it, Sir, you will find that it is Just 
like a godown and not an aerodrome 
building. The present Minister has 
also said that it will be remodelled and
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reconstructed. I have seen in the 
Consultative Committee that the 
present Minister just talks and makes 
only promises, but he is not taking 
any action. I want to know from the 
hon. Minister what was the estimated 
cost of the building and how much 
amount has already been consumed 
and utilised for the building and 
whether they are going to remodel the 
whole building or only the extended 
portion is sufficient for them

SHRI RAJ BAHADUR: We have
already informed him that it is propos
es to take UP during the Fifth Plan 
period the construction of a new 
terminal complex with associated 
apron and taxi-track at a new site at 
an estimated cost of Rs. 35 lakhs, and 
subject to the availability of resources 
We would certainly like to start the 
work on it as soon as possible. But 
since that may take some time, we have 
already spent a sum of Rs. 6.5 lakhs for 
the improvement of the present air. 
port, including the extension of the 
areas available. The areas available 
for various purposes, arrival concourse, 
departure concourse, baggage delivery, 
departure holding, reserved lounge, 
restaurant, etc., have been increased 
from 4,031 sq. ft. to 13,655 sq. ft. We 
have done every thing possible for the 
interim period. I fail to see how can J 
satisfy the hon. Member. We have
taken, practically, all the steps, in 
consultation with them in some cases

Replenishment Export Permit Licen
ces transferred to Export Houses

*966. SHRI BHARAT SINGH 
CHOWHAN:

SHRI LAJLI BHAI:

Will the Minister of COMMERCE 
be pleased to state:

(a) the number of Replenishment 
Export Permit licences transferred to 
eligible export Houses during the 
period 26th March to 31st March, 
1974;

(b) the names and addresses of the 
parties from whom and to whom 
these REP licences were transferred; 
and

(c) value of each such licence?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGII):
(a) to (c). The information asked for 
is not readily available. Also, the lime 
and labour involved in collection ot 
this information may not be com- 
mansurate with the results sought to 
be achieved

,«fV?rTqr: «T5riw 
stfrT «tt «rk

srara % SRflTT fefT *TT I 
5PF Tf̂ Y n tfw  IT?, arrTOft ^  f, 
’ft ^  p w  RTvnf^r | fa m  *r
J® ĤTT  ̂ J ?T SR Wf?
TTwfti art srtw,
fspm err^tr fs$r «r% £ i «rfs 
frrar snrr% ir *nr t  fa 

if W*r»TT
?fr tr  ̂ i i  sitiM  | i

?  5W irnff ferTfrr i t #  | i
if % rTPT 'STT'TTT T̂̂ cTT
I  i ^i% *rnr sttt i fw
tot | Jr i

SHRI VISHWANATH PRATAP 
SINGH: Sir, so far as the names 
the export houses are concerned, it it 
not difficult to give; there are about 
164 export houses which have been 
given eligibility certificates in 1974-73. 
That information could be passed on 
to the hon. Member. But the question 
asked is, how many replenishment ex
port permit licences have been trans. 
ferred to the eligible export houses. 
Various licensing authorities transfer 
these licences and the number is quite 
large. For the specified period for 
which this is asked, end of the year, 
it becomes specially large because 
everybody tries to clear and get those



licences. There is a drive also on the 
part of the authorities to transfer the 
licences for which the dates are ex
piring. All the flles have to be gone 
into. I hope, the hon. Member will 
appreciate that this will require stop
page of normal work.

gvw art vajTw : w m

26 *rr# 3 i *rr# ^  74 srt
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% srrt: t f  ^  I  f r  't?tt |  eft 
’Ten srifiTT ?

SHRI VISHWANATH PRATAP 
SINGH: It win cover every country, if 
we take this. This information is not 
ready in hand. I have explained the 
difficulty in collecting the information.
I hope, the hon. Member will appre
ciate it.
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SHRI VISHWANATH PRATAP 
SINGH; First, I want to refute that 
We â e concealing any information be. 
cause there is something wrong. There 
is a genuine difficulty. It is not a 
question of five days. Going into the 
flies of various licensing authorities 
which are not at one place and sorting 
it out will involve a lot of work.
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Metal Itatectors to detect Hidden 
Treasures

*969, SHRI M. S. PURTY; Will the 
Minister 01 FINANCE be pleased to 
state:

(a) whether the Income Tax Autho
rities have decided to import ‘highly 
sensitive' metal detectors to facili
tate detection of hidden treasurers; 
and

(b) if so, whether such instru
ments are not available in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a). No, Sir.

(b) Does not arise.

*reft ifijTmr ?r ^  str  apr s t r  m 
fs*rr | .i t  HT5RT % fa ^  st 

n srftppTfofr % srcr <wrr?pft
f^5T 1TfT(
’ H'l  ̂?ft fa*T cPft̂ STi % >3*̂  55 

SWRT fa*TT IRT t  ?

SHRI PRANAB KUMAR 
MUKHERJEE: It is not a fact that
these sophisticated instruments are not 
available in our country. In fact, we 
have these instruments in the Nat
ional Geophysical Institute and when
ever it is necessary to find out hidden 
treasures, we get these instruments 
from them.

t o T- : SPW 5PT
w r  |*rr 1 fa w
Tt w f *r f^rr «pt traT
*»it | ?

SHRI PRANAB KUMAR
MUKHERJEE: The question relates to 
metal detectors to be imported. But 
if the hon. Member wants information 
about the income-tax raids, many a 
time I have given it on the floor of 
the House and I can give it.
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SHRI PRANAB KUMAR 
MUKHERJEE: I have already replied 
that the metal detector is not avail
able with the Department of Income- 
tax, but it is available with other in
stitutions from where we get it. In 
fact, in one place we got the equip
ment from them and used it.

SHRI VAYALAR RAVI: Recently, 
some raids were conducted in the 
place of Jaipur and it is reported that 
jewellery gnd gold and other things 
of the value of Rs. 50 crores were de
tected with the help of these equip
ment. Even with the help of these 
sophisticated equipment you could de
tect hidden treasures of the value of 
Rs. 50 crores from an hon. Member 
of the BLD of this House. I would 
like to know whether the Govern
ment will employ these sophisticated 
instruments more extensively and And 
out how many Maharajas and Maha- 
ranis of Gwalior and Jaipur are having 
unaccounted hidden treasures.

SHRI PRANAB KUMAR 
MUKHERJEE: Whenever we get in
formation about any hidden treasure 
belonging to either a Maharaja or a 
Maharani or anybody else, for that 
matter, we have got to detect the 
treasure . (Interrutpions).

SHRI S. M. BANERJEE; I would 
like to know one information. Ac
cording to sources available to us, 
the total quantity of gold and jewel
lery unearthed in these raids ig valu
ed at Rs 32 crores I would like to 
know what is the information of the 
hon. Minister and what is the total



27 Written Answers MAY 9, 1975 Written Answer* &

quantity of gold and jewellery re
covered from the Jaipur palace.

SHRI PRANAB KUMAR 
MUKHERJEE: We have replied to this 
question on many an occasion on the 
floor of the House. Up till now the 
total quantum of gold which we have 
obtained from the Jaipur palaces ia 
871 kg. and there are certain other 
jewellery also and the valuation is still 
in the process. Up till now whatever 
we have been able to evaluate, it is 
in the order of Rs. 1.84 crores and 
during the recent raids we got two 
things, one a necklace and another, an 
emerald whose value is approximate
ly Rs. 2 crores.

MR. SPEAKER: Now, the Question 
Hour is over.

WRITTEN ANSWERS TO 
QUESTIONS

Memorandum from Chairman, Small 
Fcale Industrial Association, Batala 
regarding 1 per cent Excise Duty

958. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether a memorandum has 
been received from the Chairman, 
Small Scale Industrial Association. 
Batala (Punjab) regarding the 1 per 
cent Central Excise Levy on com
modities not specified elsewhere;

(b) if so, the action taken by Gov
ernment on tlhig memorandum; jmd

(c) when a decision would be taken 
so as to provide relief to small scale 
industrialists?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) No such memorandum appears to 
have been received in this Ministry 
from the Chairman, Small Scale In
dustrial Association. Batala. regarding 
the levy of excise duty under Item 68 
of the Central Excise Tariff. How
ever, a telegram has been received

from the said Association as also a 
joint memorandum addressed by 27 
Associations of Punjab, the Small 
Scale Industrial Associations, Batala, 
being one of them, regarding levy 
under Item 68 of the Tariff. Neither 
of the above two representations is, 
however, addressed by the Chairman 
of the said Association.

(b) and (c). The Government has 
carefully considered the requests of 
the Association, but consider that 
there is not sufficient justification to 
liberalize the exemption beyond what 
has already been announced in Parlia
ment.

Brancnes of Nationalised Banks in 
Orissa

*959. SHRI ARJUN SETHI* Will the 
Minister of FINANCE be pleased to 
state:

(a) the numbei of branches of 
nationalised banks operating in 
Orissa at present;

(b) the total investments made by 
these banks m Onssa during the 
financial years 1972-73, 1973-74 and 
1974-75, and

(c) the total amount of money ad
vanced by them ag loans for agricul* 
tuial and industrial purposes, separa
tely during the above period?

THE MINISTER OF FINANCE 
(SIIRI C. SUBRAMANIAM); (a) to
(c). As at the end of December, 1974, 
there were 291 branches of commer
cial banks in Orissa. Of these 275 
belonged to public sector banks, in
cluding the fourteen nationalised 
banks.

Available information regarding 
flow of bank credit in Orissa as at 
the end of December, 1972, and De
cember, 1973 is set out in the State
ment.

Besides bank credit as such, banka 
also Invest funds in the securities of 
the State Government a»<j in the
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bonds and debentures of their associ
ated bodies. Investments of all
scheduled commercial banks in such 
securities in Orissa amounted to
Rs. 38.29 crores as at the end of

March, 1973 and Rs. 46.89 crores as 
at the end of March, 1974, of these, 
public sector banks accounted for 
Rs. 34.40 crores and Rs. 43.08 crores 
respectively.

Statement

Outstanding advances of schedultd commercial Banks in Orissa*

(Rs. cn>reb)

Dcc. 1972 Dcl. 1973

(a) As ptr district of sanction
(1) Nationalised Banks 1785 23-50

(2) State Bank of Indip 7-54 13'79

(1) Pu'tlic Sector Banks 3729

(4) AU Scheduled C >mmcrcial Banks . 29-06 40-50

(b) As ptr district of utilisation

AU Scheduled Commercial Bank* 43‘53 55-«3

(of which pu'ilic sector banks) Not
available (51-55)

(c) Siitortl break down far (6) abovt
of which 
public 
sector 
banks

(t) A g r ic u lt u r e ................................. 3-36 (2*98)

(a) lalujtry ................................ 41-42 (37-83)

(3) Trade ................................. 6-62 («-43>
167 ( i ‘6J)
2-86 (2*66)

•Data fjgifJiag aggregate bank cralitin Orissa is available according to the district ofeanction 
sanctioned by brandies located in Orissa for different bank groups separately. The sectoral 

break down ofbaak credit in Orissa for Decebmer, 1972 i*> however, available for all scheduled 
cotnmstdal batlkfi only and as psrdisitrict of utilisation I.*., credit actually utilised inOrissa not with 

the locotbn of dte sanctioning branch. The difference between the figures represents 
iIwism sanctioned outside Orissa but utilised in that State,
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srr?V $ ?

fara «faT*W *f TTWT *ift («ft s m  
f*nr furarf) : («f ) ^r, ^  i

(g )  (»r). si^f ft^gt ss?* 1

Foreign made Watches found in Dip* 
lomatic Bags intercepted by Customs 

Authorities in Calcutta

*964. SHRI SAT PAL KAPUR: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Customs Authorities in 
Calcutta intercepted diplomatic bags 
arriving from destinations in West 
Germany and Italy;

(b) whether the bags were marked 
“medicines” but contained over 300 
foreign made watches; and

(c) whether Government arc aware 
that economic offences by the "diplo
matically immunised persons” are on 
the increase and if so, the steps being 
taken to prevent this?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). No, Sir. The Customs 
authorities in Calcutta have not in
tercepted any diplomatic bag in the 
recent past from the countries ref 
ferred to. However, some packages 
containing contraband consigned to

diplomatic officials have been interce
pted occasionally.

(c) The Government have no 
specific information to justify this 
assumption.

Report of the Study Team on Produc. 
tion in Textile industry

*965. SHRI BHOGENDRA JHA: Will 
the Minister of COMMERCE be pleas
ed to refer to the reply given on 11th 
April, 1975 to the Unstarred Question 
No. 5973 regarding findings of Study 
Team on production in textile indus
try and state:

(a) whether Report of the Study 
Team has since been received, if 
so, the mam features thereof and 
Government’s reaction thereon and if 
not, causes of delay and time-limit 
for submission of report;

(b) the absolute and proportion* 
ate reduction since July, 1974 of cot
ton cloth pioduction in the Mills 
run by the N.T.C. and those in pri
vate sector respectively and the 
causes thereof; and

(c) whether it is proposed to 
nationalise or at least take-over the 
management of the textile mills which 
have reduced production since July, 
1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The Study Group has decided to 
revise and update its Report earlier 
prepared, t’o reflect the position at tbe 
end of April, 1975. The work of the 
Study Group is nearing itB conclus
ion and the Report is expected short
ly.

(b) There has been no reduction 
since July, 1974 of cotton cloth pro
duction either in the N.T.C. mills or 
in the private mills.

(c) Does not arise.
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ftatellifeace Call to deal with In
come Tax Evasion ana Smuggling

967. SHRI D. K. PAND: WiU the 
Minister of FINANCE be pleased to 
state;

(a) whether Government have a 
proposal under consideration to set 
up a full-fledged intelligence cell to 
deal with Income-tax evasion and 
smuggling; and

(b) if so, the salient features there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and ib). On the Customs side, the 
Customs formation already have in
telligence unith foi collection and 
fo'low-up of intelligence regarding 
smuggling. The Directorate of Re
venue Intelligence assists the Customs 
authorities in co-ordination and dis
semination of intelligence.

On the Income-tax side, the Intel
ligence Units which were initially set 
up at Bombay, Delhi, Madras and 
Calcutta for tackling cases of sub
stantial tax evasion have been created 
at the headquarters of other Commis
sioners of Ircome-tax Lately, 
Special Units have been set up at 
Ahmedabad, Bombay, Madras, Cal
cutta and Delhi to deal with the cases 
of smugglers detained under 
COFEPOSA Act and their associates 
etc. The work of these Units is be
ing coordinated by a Cell in the Dir
ectorate of Inspection (Investigation) 
Income-tax.

Impact of Anti-Inflationary Measures 
on Prices

*968. SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL 

BHATIA:
Will the Minister of FINANCE 

fca pleased to state:
(a) whether the annual rate of 

inflation hsm steadily decelerated;

(b) if to, whether the index of 
wholesale prices is maintaining a 
downward trend from January, 1975;

(c) whether Government are consi
dering to take any further anti-infla
tionary measures, and

(d) if so, the facts thereof?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b). As a result of a steady decline 
in the Index of Wholesale Prices, the 
annual rate of inflation has come 
down from 31.9 per cent during the 
week ended September 21, 1974 to 7 
per cent by the week ended April 5, 
1975. Although the Wholesale Price 
Index has risen marginally in the 
following two weeks, the rate °f 
annual inflation has further declined 
to 5.9 per cent.

(c) and (d) While the strength of 
inflationary forces has considerably 
weakened as a result of the measures 
luken so far, thp Government is keep
ing a close watch on the situation and 
further action will be taken as and 
when considered necessary. How
ever, the onlv lasting solution lies in 
increared production. In the annual 
plan 1975-76 outlay in the public sec
tor has accordingly, been stepped up 
by 23 per cent and larger allocations 
have been made for the core sectors 
such as food and energy.

Arrest of Indian Nationals In Bangla* 
desh Border Districts

•970. SHRI JHARKHANDE RAI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether some of the India* 
Nationals were arrested in Bangla
desh border districts on charges of 
possessing large sums of demonetised 
100 taka notes; and

Y49 LS—-2
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(b) if so, the particular thereof 
and Government’* reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). No official intimation 
has been received by the Govern
ment in this respect.

Dilution of Equity Participation of 
Foreign Companies

*971. SHRI NAWAL KISHORE: 
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) how many foreign firms have 
till now brought down their equity 
participation to 40 per cent in accor
dance with the provisions of the 
Foreign Exchange Regulation Act, 
1973;

(b) what steps have been taken to 
enforce t’ ie law in respect of those 
firms which have not yet fallen in 
line; and

(c) whether Government will set 
up a deadline by which the equity of 
all foreign firms is brought down to 
40 per cent?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). In terms of the guidelines on 
Section 29 of the Foreign Exchange 
Regulation Act, 1973, a copy of which 
was laid on the Table of the Lok 
Sabha, all branches of foreign com
panies operating in India will be re
quired to convert themselves into 
Indian Companies with non-resident 
interest upto 40 per cent and all Com
panies incorporated in India and 
having more than 40 per cent non
resident interest will be required to 
reduce the non-resident interest to 40 
per cc<nt in the following cases in 
which the Indian participation will 
not be less than 26 per cent of the 
squity of the Company:—

(I) those engaged in manufactur
ing activities covered under 

Appendix I of the Industrial

Licensing Policy c i  Vt/JX or 
which require sophisticated 
technology; or

(ii) those engaged in predominant- 
ly export oriented industries; 
•r

(ill) those engaged in Tea Plan
tation; or

(iv) Airlines and Shipping com
panies whose applications will 
be decided on reciprocity 
basis.

The information regarding the 
names of the companies who have 
been asked by the Reserve Bank of 
India to bring down the non-resident 
interest of 40 per cent in accordance 
with these guidelines is being col
lected and will be laid on the Table 
of the Lok Sabha.

The period in which the foreign 
companies will be required to re
duce the non-resident interest 
genera ly ranges from one to two 
years depending on the merits of each 
case.

The Reserve Bank of India have 
adequate powers under the Foreign 
Exchange Regulation Act, 1973 to 
take appropriate action against the 
companies which do not comply with 
the conditions imposed by the Bank 
relating to reduction of non-resident 
interest.

Balds on Tax Evaders

•972. SHRI S. M. BANERJEE: Will 
Minister of FINANCE be pleased to 
state:

(a) what are the latest facts relat
ing to the raids against tax evaders;

(b) the state-wise figures relating 
to the raids and the results of those 
raids; and

(c) tiie steps taken so far to fight 
the tax evaders?
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THE MINISTER OF STATE IN 
THfc MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
fa) During 1074-75, the Income-tax 
Department intensified search and 
seizure operations against tax eva
ders, During this financial year, 2024 
searches were conducted resulting in 
seizure of assets worth of Rs. 17 
crores as against 538 searches con
ducted during the financial year 1973-
74 in which assets worth over Rs. 4 
crores were seized.

(b) State-wise figures relating to 
searches are not maintained. Infor
mation relating to the searches. Com
missioners of Income-tax Charge- 
wise, during 1974-75 is given in the 
statement No. I laid on the Table 01 
the House.

(c) Measures adopted recently to 
fight tax evasion are given in the 
Statement No. II laid on the Table of 
the House.

Statement I
N'tmber of \carefa\ conducted a id h\Mj \e-z.ed dun ^ 1* *vj«'

SI.
Na.

C I. T. Charge

I Anlhra Pradesh 
ra A sam

3 Bihar
4 BwnSay (mclu ting Central)
5 D lhi (including Central)
6 Gjjiut . ‘ .
7 Jaipur
& Kerala
9 Kanpur

10 Lucknow
II Madhya Pradesh
12 Madras (incluling Central)
13 My ore
14 Nagmr
15 Orissa
16 P̂ ona
17 Patiala
18 Anrit&ar

19 West Bengil

No. of 
searches 
conlucti d 
during 
iy4  55
April, 1974 

t3
March,
*975

A ‘ cts 
ieiztd

5* *6,75.755
3i 9>59>o6S
*9 25,40,11a

*58 3.72.55.933
60 1,71.64.669

217 1,61,03.759
?4 7i,9l.96»

TOI 40,82,484

241 98,42,117

Si 1.34.14 953
*7 7.86,413
74 59.30,337
55 57>?5 423
39 I 6,90,496

13 11,16,196

107 32,7c ,fc 8
3*6 1*̂ 4.16,783

89 Î 5>45»668
*40

20,24 17.08,26*82
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Statement U

Measure* adopted recently to /light 
tax evasion

Legislative

(i) Provision* made through the 
Taxation Laws (Amend
ment) Act, 1972 for acquisi
tion of immovable properties, 
where they have been under
valued at the tune of trans
fer, as such under-valuation 
facilitate generation and cir
culation of black money. 
During the period March 1973 
to January, 1975 notices tor 
acquisition of properties were 
issued in 7502 cases. Orders 
of acquisition were issued in 
respect of 110 crores. The 
total apparent consideration 
shown and the total fair mar
ket value estimated in res
pect of these cases are Rs 114 
lakhs and Rs. 228 lakhs res
pectively.

(ii) Provisions made through the 
Taxation Laws (Ameiument) 
Act, 1972, that no suit to en
force any right in respect, of 
any properly he’d ‘benami’ 
shall be instituted in any 
Court unless the property has 
been disclosed to the Income- 
tax Department. Th0 same 
Act also contains measures 
for strengthening the valu
ation machinery of the De
partment to check tax evasion 
through under-valuation.

(iii) The Finance Act, 1973, pro
vides for partial integration 
of agricultural income with 
lion-agricultural income for 
tax purposes, absence of 
which has been a fruitful 
source of tax evasion. By 
this Act, another provision 
was introduced so as to widen 
the scope of the provision 
relating to deduction of tax 
at source from insurance

commission. Besides, co
operative societies have been i
included in the categories of I
tax payers who are required I
to deduct tax at source from 
payments made to contractors 
in respect of works and 
labour contracts.

(iv) Reduction in the rates of in
come-tax, and raising the ex
emption limit for income-tax 
from Bs. 5,000 to Rs. 6,000 
through the Finance Act, 
1974 should also help to re
duce tax evasion.

(v) Filing of returns of income by
salaried tax payers with in
comes upto Rs. 18,000 has 
been made optional. A sum- |
mary assessment scheme 
under which return<, of in
come are accepted without 
calling the ast,essees to the 
Income Tax Office on the 
basis of trust has been in
troduced. Those should help
to uWise the available man
power foi better investigation 
in bigger eases.

Administrative
(i) There is an intelligence Umt 

attached to each Commis
sioner’s offico. These are 
manned by Deputy Directors 
of Inspection (Intelligence) 
and Assistant Directors of 
Inspection (Int.). The func
tion of the Intelligence Wing 
is to scout for information 
about tax evasion, to screen 
cases for conducting searches 
under section 132 of the In- 
come-tax Act and a’so to pro
cess prosecution cases. The 
seniormost Commissioner at 
Bombay|Calcutta(pelh{| Mad
ras and Ahmedabad has 
been designated DUraftor of 
Inspection in order to facili
tate issue of search authoris
ations.

(ii) A Special Cell has been set 
up in the Directorate of Ins-'
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pection (Inv.) to investigate 
the cases of some of the large 
industrial houses. As a re
sult of tbe enquiries conduct
ed by this Cell, a number of 
assessments under Income- 
tax, Weslth-tax and Gift-tax 
have been reopened in the 

< Birla and Bajoria-Jalan
group of cases. Prosecutions 
have also been launched.

(iii) A large number of prosecu
tions for concealment of in
come in glaring cases of tax 
evasion have been launched. 
The figures for the Calendar
year 1973 and 
under:—

1974 are as

Calendar year No. of 
prosecu
tions 
launched

1973 . . 38

1974 120

(iv) An intensive survey has been 
ordered, particularly regard, 
ing newlj constructed pro
perties in urban areas, per
sons having income from pro
fession contractors and 
salaried employees. The new 
cases reported during 1972- 
73 an<* J 973-74 are as 
under:—

1972-73 1973-74

Income-tax *9,424 64,126

Wealth-tax 4.276 9*2*9

(v) The powers of surprise sur
vey undei section 133A of 
the Income-tax Act are also 
being utilised more frequent
ly.

(vt) Penalties for concealment of 
Income. In the course of 
assessments, the Income-tax 
Department has also levied a

large number of penalties for 
concealment of income. Hie 
number of penalties levied 
and the amount of penalty 
imposed for the latest year* 
for which figures are avail
able are as under:—

Year No. Priutlty £
unposed 
in UB 
Ifc.laWwT

J97i-7i iBojx 9J7
1973-73 12544 1219

1973-74 12407 J6M

(vii) New Reward Rules which are 
in some respects more liberal 
than the old rules have been 
promulgated recently and, as 
a result, it is hoped that col
lection of information regard
ing tax evasion will be speed
ed up.

(viii) In recent years, the tempo of 
searches and seizures made by 
the Income-tax Department 
has been kept up as will be 
seen from the following 
figures:—

Year No. of 
«earchcfl

Value of 
awet* 
*rixrd 
(R*. in 
Ltkh*)

1970-71 *95 140

1971-72 516 243
1972-73 332 454
1973-74 S3* 440
1974-75 2024 1708

The value of assets seized above is 
not tbe only indicator of the result of 
searches conducted by the Department 
because, generally, in these searches 
duplicate books of accounts and other
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taectahutUng documents showing sub
stantial concealment of wealth and 
income are also seized.

Through the medium of searches, 
&e Income-tax Department has also 
been able to unearth several rackets, 
such as hundi racket, ghost-firma 
racket, bogus-vouchers racket, cross
word puzzles racket, ownership flat 
racket and racket in Customs Clear
ance Permits.

Hanger Strike by Central Govern
ment Clerks’ Union

*873 SHRI K. M. ‘MADHUKAR’*. 
Will the Minister of COMMERCE be 
pleased to state-

(a) whether the representatives of 
the Central Government Clerks’ 
Union had been on hunger strike on 
21st and 22nd March to press the 
demands of the employees working 
at Udyog Bhawan; and

(b) if so, what are their demands 
and Government’s decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) No, Sir

(b) A statemenl is laid on the T able 
of the House

Statement

The Central Government Clerks’ 
Union (Ministry of Commerce 
Branch) had given a notice for 
launching hunger strike for 2 days 
from 21st March, 1975, to press their 
demands, which were as follows ~

(a) Matriculation be prescribed as 
minimum educational qualifi
cation in the recruitment 
rules for the post of Investi
gator.

(b) Immediate promotion be given 
to LDCs/UDC* to the next 
higher grades covered by 
M«es prescribed by the De

partment of Personnel and 
Administrative Reforms;

(c) More posts of UDCs/Assis
tants be created in the Minis
try commensurate with in
creased work-load;

(d) Due reservation be given to 
persons belonging to Schedul
ed Castes/Scheduled Tribes 
for appointment to the post 
ot Investigator, and

(e) Irregular appointments made 
in the grade of Investigator 
be nullified.

2 The position in regard to the 
various above mentioned points was 
discussed at a meeting held on 20th 
March, 1975 by officials of the Ministry 
of Commerce with the representatives 
of the Union, who, on being satisfied 
with the deliberations, agreed not to 
resort i0 the proposed hunger strike.

Remarks made by Chairman of Cotton 
Corporation of India regarding 
Monopoly Cotton Procurement 

Scheme

*974. SHRI DHAMANKAR:

SHRI VASANT SATHE;

Will the Minister of COMMERCE 
be pleased to state:

(a) whether attention of Govern
ment has been drawn to the remarks 
made by Chairman Cotton Corpora
tion of India, criticising the mono
poly cotton procurement scheme of 
Maharashtra State;

(b) whether these remarks are 
based on Government’s policy;

(c) what is the reaction of Gov
ernment thereto; and

(d) steps taken in the matter?
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THE J2EPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). No criticism of the mono* 
poly cotton procurement scheme of 
Maharashtra Government has been 
made by the Chairman of the Cotton 
Corporation of India.

(c) and (d). Do not arise.

Investments by States In Public, 
Private and Joint Sectors

•975. SHRI MOHINDER SINGH 
GILL: WiU the Minister of FINANCE 
be pleased to state:

(a) whether due to paucity of in- 
▼eatible resources in hand, guidelines 
have been handed down by the Cen
tre to almost all the State Govern
ments regarding future investments 
by them in public, private and joint 
sector;

(b) if so, the salient features there
of; and

(c) the reaction of the Slates there- 
to?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). No general guidelines have 
heen issued to State Govern
ments regarding investments inpublic, 
private and iomt sectors. In connec
tion with the preparation of the 
Annual Plan lor 1975-76. Planning 
Commission had indicated to the State 
Governments the priorities to be 
observed in regard to inclusion of 
projects and schemes in the Annual 
Plan. It was suggested that priority 
should be given to agriculture, power, 
Irrigation and core industries, even 
. r̂lthin core sectors, projects should be 
identified on the basis of both the 
time profile and tbe nature of benefits. 
Investments should be concentrated 
ftom the point of view of assuriiif

maximum return over Ue saortest 
possible time and high priority should 
be given to projects which are design
ed to produce goods and services 
required for mass consumption and 
reduce shortages of key inputs and 
Increase exports.

f r o  g?PTT 3

!wtW

* 976. SPTOW TT* ifafr * 
aft *TTo wto f f  :

* t t  f i r a  *rcfr s r t f t  t fr  1 rr 

*P̂*T f*P :

(w) w  tffar v r w c

fa m  ^ ^  *rfsr*PTfoff m m  *nrr% 
% fa* fr*rfa?r f t  % arr 

srhr $ fa*  «rr$r 
$1 3*^1 ?f sqfmp w  *fh: ir w
’jrpff^rr f ;

( v )  q?flr «ft *rr?r «ftr
[ s r fw  «FTr

(*r) jtsSStc? TT?tr % gpfirfevrfkst 

?tpt w r  |  f r r c  %  t o t t o  t ft a  * * t  

tfTPT «rrar gsrrr 3  irftv 
»flr t r a f f a  « rr f  » r§ ;

(w) *rr v t  m  wrra??
5x5 iitE i w i  nrvTPi vsrnrr wwwi t
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f i w  * « n * u  *  t t » #  s m )  

$ *tt : ( * )  ifta ( * ) .  f o fa  

ftrftrarfcrr { w m t )  1 964
% tfk sr^r ^

% f #  fafiw fa fa lw  

*?rrm*r wm?\ W f  ^fastffa-r 
wfErwr % ^ tr ft r  %*, it $ w t t  

^T *p5Tf ?>ft | 1 vs  JWR % 
w -firw  sm?* *r ^ tr%  irrcr 

<p^ ?ft 3nr̂  mtft ^ m r f /  

«tt^ft »?af flnrsrnfrjfo ypr^hr 

vt 37?f't *ftr f̂ PT suw f 5r s t o w  
sw«t t o  f  w  it f**TT»r * r w % ^  

*rfa sT t̂ sm  srr̂ r-T? jpt ^  srrat 1 1 
**r % wfanscr, ?rfeni *rnrc*r ?n% 

sf^prfon *a v it  srrat I  1

(it) ftrâ r <ffa ?«rf *r, fwfsrfacr 

«rf?ppTf f̂f % "Tf'ff ^  smr w r̂ % 

«Wf ¥t §w r % trfspp ^  vt «*rfa 

<nf n f :

**r Ho *m ott t?  wrtjTmf

1. iftlTRSR fa*  VR-TT
*rfsr»Frft fee#

2 ^  tr»roqH o?w R  *rnr« 

tfPC sfapprft y * m

{* )  r̂cfafsr tprffafa 

i t  t  «rt *tf ftr*h *fiwnr ^rr% *r
SWMf %$ | I

Export of Braun SkftMtt*

9278. StfRI G. Y. KRISHNAN: Will 
the Minister ot COMMERCE be 
pleased to state:

(a) whether India has been ex
porting human skeletons to foreign 
countries; and

(b) if so, since when and the fore
ign exchange earned during Hie last 
three years, year-wise and country- 
wise?

THE DEPUTY MINISTER IM THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Human skeletons are not 
separately classified in the Revised 
Indian Trade Classification and, 
hence, no separate export statistics 
for this item are readily available.

Bonus shares issued by Companies

9279. SHRI RAM FRAKASH: Will 
the Minister of FINANCE be pleased 
to state;

(a) whether a large number of 
companies have issued bonus abates 
during the last one year; and

(b) if so, the names of the compa
nies which have issued such shares?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Names of Companies 
who have issued bonus shares during 
the financial year 1974-75, as per 
reports received, are given in tbe 
Statement laid on the Table of the 
House. {Placed in Library, Set Ho. 
LT-9732/75.]
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9280. «ft g m r  Rfi: w n f m
^  spti% f t  m  %  •*

(*p )  sptt ^  jfc i f^ n p r  %  ir fiaw rft 

apr # *ft% «rafV?r $refawf $  fafteror 
t t  snfr | iff ift | f?rr^  f  fa

^«ft?i??RSFTT^5ft’f?T 
% HfETTC f|F«ft if fw  -an 7$T | ;

(^r) »rar «r$ fro*  srfavrfraf * 
q*r fa f tm  fa t  f  fa ftew  f*P*r 
«pnrfspff f t  umr m  $  ;

(*r) fir fta o r  f o f t e t  ?r fa fc?r 
g f  f w f a  w  | ,  %fn

( ? )  foT'T vrofawf 5f infr *fr 
*pt wy?r t  m t 

ar̂ r qr ferfa % fa* wr «ra*r
351% $ ?

mfanwr «fara*r 3  t i #  («ft 
f w w n  jw tw  f « ? r )  :  ( « p )  W r t V  

*frf?r %  irfgrrc: *rrrr «pm  *pt«t f^pfV Jr 

ftarr srraT gfafafcr *r& % frinr 
«ww*rerra* % crrfN-f«rf«m«irnrf«T*ff 
« ft  fattm ^  t?5 1 1

(«r) #  19 7 4 % Sf ’̂ TPTVlTt
f’T̂ FvrfarfT & *

fa<tep>T ^  <nsf sp} 1974 $ fa $ -
fsm frofairf f t

w rr

4 4

(v ) g w f t  i r o n  f|4t 
f # w r  trrwft tiftr*
» t # w  % M  il ^  vftivhr
i mM irn  ’ta rw irsB ftw ftt ’

( ? )  I ’Rp’StT VTtrfppff f t  "FRTf
#  *r£ | fa ?  srfafow ?wr 
w  srw eg ' s t - p t t  s i r r  *ra?r w r  vt 
vtrft f t  v f  f n w  f^arN ^r 
f^fpraf «frr tpRfswr gfsrpRff 
v f  ( i )  t t s m t t t  tcrfarTnJpr anm  
3( 3) *r ^ fw rfap r wrm  s rw ro  Jr

M r  ^  s r # r , ( 2 )  ^ r s n m r t*T# y w  
srfafa «pr *r$sr, ( 3 ) %*ft *zro f t  
fr«f*T , ( 4) ffRt cTTWVTCf f t
n fn . ( 5) f ^ t  ?nft naff %*n? 
fipft *r <rw-«ra?n:, (e ) frm j 

*nfa *f f f #  «ft snftr, ( 7 ) 
flfamfripf cr«rr apt
m  srfarcro ^ r r ,  ( s )  facq^fV ?r«rr 
»wfcT Srtrr ^ flpft % sr#r f t  *st*t
^TT, ( 9 )  4W«5T, ff*IT st̂ t t

*n*r^ w(f« f|??V ir i

FonctSoninf of bramchea of 8B1 !■ 
Bvni Areas of lUjMthaB

9281. SHRI SHRIKISHAN MODI: 
Will the Minister ot FINANCE bo 
pleased to state:

(a) the total number of tranches 
If SBI functioning in rural area* of
Rajasthan; ang

tt>) the number of new branches to 
be opened in the near future and the 
tactor9 taken into account for opening 
« f  new branches by the bank?

THE DEPUTY' MINISTER IN TB0B 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) At at the 
end of December, 1974 State Bank of 
India had 4 offices in Rajasthan 
located at rural centres.

(b) Branch expansion work is 
undertaken by the banks within the 
framework of three year rolling plana. 
Reserve Bank of India have reported 
♦hat as on December 31, 1974, State 
Bank of India had on hand one licence 
for opening an office at a rural centre 
hi Rajasthan.
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Main factors taken into account by 
the Shanks for opening new branches 
relate to such aspects as the potential 
for mobilising savings and for lending 
to productive ventures, the availability 
of infra-structure facilities, the lead 
responsibility, existing branch network 
etc.

Central Excise Divide*

9282. SHRIMATI P A R  V A T HI 
KRI8HNAN: Will the Minister of 
FINANCE be pleased to state:

(a) whether Hhere is a proposal to 
bifurcate jurisdiction of the Central 
Excise Division into small units to 
exercise efficient control and to stop 
leakage of revenue; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b) Apparently the Question 

,has a reference to the proposal arising 
out of the recommendations contained 
In the Report of the Central Excise 
(S.R.P.) Review Committee to the 
effect that norms should be evolved 
for various items of work to be per* 
formed by an Assistant Collector and 
his office in terms of the requirements 
of the proposed new pattern of control 
on excisable units and that the size 
of a Division should be determined on 
the basis of the workload so arising. 
The various recommendations made 
by the Committee are being examined. 
It is likely to take some more time 
before the Government’s decisions on 

’these recommendations which include 
<he creation of more Central 
Divisions become available.

Tea Industry in Assam

9283. SHRI ARVIND M. PATEL: 
Will the Minister of COMMERCE be 
pleased to state:

.(a) whether the tea industry in 
Assam \§ facing a lot of crisis;

(b) if so, whether tNwe ate chances 
of the closure of tut tea industry 
there very soon; and

(c) the stepB taken by Government 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
WISHWANATH PRATAP SINGH): 
4a) No Sir. In fact, production of 
tea in Assam has increased from 223.7 
m.kgs. in 1971 to 265.5 rnkgs. in 1974. 
Annual average price per kg. of Assata 
tea in Calcutta auctions has also 
increased from Rs. 6.87 per kg. i»
1972-73 to Rs. 11.30 per kg. m 1974-75 
(upto 22-4-75).

(b) and (c) Do not arise.

»nrTT?r if fann *wt utrtt

9284. fw r *V«PC>: WT for
STf, ’Pt fTT IV :

(v )  *RT TT iprCRT ^ f̂ FTT 
T̂3TT ITT f w  W J

(sr)

(*r) w
tt ^  $ it
arfjRflff w s  f?pTr w  ?

f w  («r/
«r*rnr ) : (?;) xfrt (* ).

t* ? an**  Irfan**

I  I f t #  aw 1973-74 <T*T 1974-
7 5  % w r w t  w yw iY  If

HBT 5T?ft *  HFT HjfilVTfTSf IFCT 
&  RUT q * #  *

ftr%fft.it yMkdfrff start
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t^arr w  f  : —

«rnr <rsfrar% q ft t fr f fW T  

wwm

(*m m t  $ )

1973-74 13 6

1974-75 217 161

(* r ) irspTfr % «n * r -* r  WTfWT 

19 7 3 -7 4

% s F T - im ^  % wrrroT 22 *rfa*fnr

WT^' *Pf 2r 1 % rqi^Hift if 

! •

fatfta an? 1974-75 t  VT-
w h n r  %  ftrprfis^ *r vtf v fin fh T  

Jfift SPTPTT w r «tt 1

Loans (or self-employment In Orissa

9285. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE 
be pleased to state:

(a) whether nationalised banka 
were approached by individuals for 
loans for self-employment in Orisaa; 
and *

(b) if so, the amount granted by 
the 'bank* during 1973-74 and 1974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
gpSHILA ROHATGI): (a) and (b)
Individuals approaching the public 
sector toahks, including the nationa
lised banks, ter assistance to take up

self-employment ventures are covered 
under different sectors °* economic 
activity, particularly such categories 
as agriculture, small scale industries, 
transport operators, retail trade and 
small business and professional and
other services etc. Out-standini
advances of public sector banks to 
these categories of borrowers in the 
State of Orissa amounted to Rs. 6.9 
crores, Rs. 9.8 crores and Rs. 14.9
crores as at the end of June 1T972,
June 1973 and June, 1974 respectively.

Exports under PL-480 Agreement

9286. SHRI N. E. HORO: Will the 
Minister of COMMERCE be pleased to 
state:

(a) wlhat is the total yearly produc
tion of items which are listed to be 
exported under PL-480 agreements;

(b) what is the demand ior these 
items within the country; and

(c) the policy of Government to 
meet the domestic demand as well a* 
export requirements?

THE DEPUTY MINISTER IN TH1 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). The list of items to be ex
ported to the U.S.A. under the PL-480 
Agreement has not been finalised. Any 
decision about the items to be export
ed under the Agreement will be taken 
with due regard to their availability 
for export.

*rw? srfcr S vm ftt nt
* R p i  wi

9 2 8 7 . w r  wt ftfmn :
wt finpr «r?n̂  qft f*rr 

f t  :

(%) *nsr *  f f a  *  

fiffr  T ra fto rp r t ^  sTTT (rfipsr 

J E *  *  w f t w w i  W T  $ ;
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( * )  f * R F f t  fRJTTOT
%% % fs^ Wi*R jfHJ WT
*  H  % ?

f ir w  w s r a  i f  t w  * n f t  ( *to r a >  

$ & > tt j ( * )  t o t  s f o r  »f,
1 9 7 3  $  *R T  fHfT f l W T d  $3T I f

ffRT ft*  #  f? f lrfWf ^ tffT
5TTT ^FT (STr̂ TSST S ift  WJMJIJT) 

ffpT Vfimt 9VFTT TlftT Kfd^rti 
1 4 . 7  *ft I

( « r )  wmt\ tfe r f r f  j r c r  
l^spt vt, fMfa w  % ufti: pRn*ff *?f, 
ft r fw r  ffpsr SPfftFTt %  f a * ,  STM

^  Sf ^  ̂
fo* 3n% f  i fftr ?rf|cr srnrfMpcrr srw 

%  y ra p ff *r w rv n ct f o r  % frfrt 
% *PR PWWH ^t, *n3>K 5nrraR 
v*ftoT ^Tifl' | «fYr

|  f t  ? f e  f o r  v t ,  f w s r  * t  ft 
tftz fs R ru ff w f i r a i f w r *re rr ?tot 
^ I w r  i f  ’ F T  ^  I V R # T  f(3T# 5 v  ^  
$fa w  f%rT «rW»r % «tt̂  % 
*ifoif«w vt shipf wfci snrfr 
fe*  f  frrf̂ F f f ?  ^ 'f f  w  *pr urair, 
sftfarff sfa: srfw  5pft ;RPct qr Fre 
j£t ’S’P? I M <«t>TO % t*>f If ^ T  SfM 

M  ITCT *P$*W
?n^t v fb w fr  ^t 

ft*  n*  ?rni m*% f r r o  if sn^r 
fa* | :

f** iu

? T O R i f o r  %  t ^ f  % ^  %% i f  
Site fatPff SFT *RpCT ^  WT* ?T<ft
q p fo r r w f v\ ffc  %  f a *  f t w i f i r f a r  
^rw fa* *r* | : —

( 1 )  f f w r f t  w ?r %  t *  * w  %  

f o f o r e r w i fl r i f  *P £  f w r a  
i f h r t f i iv  f>-̂ +  * f t r  f f * r  *srf*pp ^ N f t  
% i r w « f * w

( 2) f%f<r«T lft3RT*ff % v v k l 
tfVfrfft ???, f flr#
tftx irf? «rr*T̂ f «Ft, m $  T t f f̂T,

r̂*rr?rcr ^  srn̂ T̂  <rc w t  ^  
wmi<M ^flr vr«r f f ?  % wsnr *jt

^  % f?^ tvf»R5»ftTfiRT?rr ■qp
t  •

( 3 )  f? ^ T « R } 1 9 7 4  S R T  ?W
hi 2̂ti ^ 5  sro faiffa qtsprnft
% t  ^  p j  1 7 7  ffm tfcr Jr

f f ?  f^ ? r  ?rrer  ̂ ^  »rf 1 1

( 4) ^ r  rnrff *ff3RT % tw?iA
Tt WT ®R 1000 % 2500

?r^ ^  i r ^ q r v f e  ^  s r k  5000 

10,000 v tf t  cw  % i t #  r f r o  

ift̂ RT ^ ̂ rrct »nt 1 1 wit 
^  «nf?< % w r11! new  ̂ Rfa' ^ 

5000 ^

^  w  jf̂ sr̂ rr % ^=rtT ?n^ ^  1 1 

F f ?  f o r  $  ^ jt O r g t f c r  n t a r  ! W
^  % $ R fW  «TT 3IT% I  I

( 5 ) SRZRT f T ^ f  4 i l^ l< l  

(9 ^ JT  ^  i r f )  ^  TT ^ T fa p * n%  ^ f f  %

* t r %  ^  t ^ f  ^  5smj%5P ?r t  
w k ^  ^  farm |  5t t t  q^r w ^ w f  
jrttc *pV srfd̂ jfd ^  *rnft srrtft | 1

( 6) f®W?t «TR *frjRT, 
* F f f t f e  m * g r«r, w *p$  ® it
q R  tfir h t t  $$t 1 1 * « r  %  n f i if a a ,  
y r v r 9 r e f w ^ f ® t v f ^  f f r p f  #  wtfr 
%  i m r r c  ^  «n p rrc  firPrsr s i m t f  ^  
iim r  ^  1 1  ^  iftvmff % ^
Wte fW f  9TTH ^TT I

( 7 )  ’uroftflr f M
v k  w ?  w tr^T v t  ^ w r n r r r  w m f

v m * m t v r 3 r r c >

f ^  f  1



57 Written Answer* VAISAKHA 19, 1887 (SAKA) Written Answer* 5

( s )  ifk  %
m  sRwrat v  <rw$r *
STfarfim #spf 5TTT ^  fsRT 3TT<TT % 1

Development of Ladakhi Handicraft*

9288. SHRI KUSHOK BAKULA: 
Will the Minister of COMMERCE be 
pleased to stale:

(a) whether Government have 
evolved any scheme for development 
ot age old Ladakhi handicraft; and

(b) if so, the mam features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). Jammu & Kashmir Gov
ernment are operating t1ie fol'owing 
schemes for development of L.idnkhi 
handinatts-—

( 1) Spinning of Ptuamtna aiul 
Shawl.

(2) Tibetan Type ol Carpel Weav
ing.

(3) Knitting by hand operated 
machine.

(4) Namdah Making.

70 trainee:; are presently receiving 
training under these schemes. The 
State Government earmarked a sum of 
Rs. 1.25 lakhs during 1074-75 and have 
also provided Rs. 1.25 lakhs in 1975-78 
for the aloresaid training schemes.

Functioning of Branches of SBI in 
Rural Area* of Goa

9289. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of PIN- 
ANCE be pleased to state:

(ft) the total number of branches of 
State Bank of India functioning in

rural areas of Goa; and

(b) the number of new branches to 
be opened in the near future and 
the factors taken into account for 
opening of new branches by the bank?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI)- (a) As at the 
end of December, 1974, Stale Bank of 
India had 10 offlccs m the Union 
Territory of Goa, Daman and Diu 
located at rural centres.

(b) Branch expansion work ts 
undertaken by the commercial banks, 
including Slate Bank of India, within 
the framework of three year rolling 
plans. Reserve Bank of India have 
reported that as on December 31, 1974. 
State Bank of India had on hand 
liccnce for opening one office at a 
rural centte in Goa. In addition, 
applications fiom State Bank of India 
to open 4 more rural offices in Goa 
are currently under consideration of 
the Reserve Bank o£ India.

Bank Credit Due for Repayment during 
Current Financial Tear

0290 SHRI C. JANARDHANAN: 
Will the Minister of FINANCE be 
pleased to state the increases in the 
aggregate bank credit, aggregate bank 
deposits and the outstanding bank 
credit due for repayment during the 
current financial year as compared to 
the preceding year, and the percentage 
of increase in each case?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Deposits and 
Advances of all scheduled commercial
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banks as on the last Fridays of March 1973, 1974 and 1975 are given below:
(Amount in Rs. crorep

Deposits Increafe over the year
Advanced Incwa over t year

*973 6115

1974 1496(17 3) 7399 1284(21-0 )
1975* 11800 1661 

(16 4) 8537 1138 
(15‘4)

(♦Provision* 1)

Bulk of the commercial bank creiit 
relates to the working capital require
ments of production and trade, which 
are normally met by the banks by 
way of sanctioning cash credit limits. 
The borrowers operate within the 
limits sanctioned, the amount of 
advances outstanding fluctuating from 
time to tune depending on the 
borrowers’ liquidity requirements.

Officers and Employees in Branches of 
State Bank and Nationalised Banks 

in Assam

' 9291. SHRI ROBIN KAKOTI- Will 
the Minister of FINANCE be pleased 
to state the total number of various 
categories of officers and other em
ployees in the branches of State Bank 
and nationalised banks in Assam’'

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHI LA ROHATGI); Total number 
of employees in branches of State 
Bank and the nationalised banks, 
operating in Assam as reported by

(Figures m brackets show percentage 
increase).

these banks as on 31st oi December 
1974 are as shown below—■

State Nation-
Bank alin'd

of India Banks

Officer'
CUncal S'afT 
Su'nr.lraatc Staff

251

92K

9̂5

373
997
5*5

Wagon Export during Fifth Flan
9202. SHRI S. N. SINGH DEO: Will 

the Minister of COMMERCE be pleas
ed to state the prospects of wagons 
exports during the Fifth Five Year 
Plan period’

THE DEPUrY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
Exports of Railway wagons during the 
first year of the Fifth Five Year Plan 
amounted to Rs. 9.29 crores and during 
the second year, viz., 1975-76, ttxports 
are expected to be of the order of 
Rs. 19 crores. It is hoped to maintain 
the increasing trend despite recession 
In world markets.

Seizure of Snuggled Goode
9293. SHRI D. B. CHANDRA GOW

DA: Will the Minister of FINANCE 
he pleased to state:

(a) the total value of goods, aefctd/ 
confiscated by the Customs Collect#-
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rates at Madras, Bombay, Calcutta, 
Delhi and Daman, separately after 
the promulgation of the MISA ordi
nance for detaining smugglers; and

(b) what was the total value of 
tfoese goods seized/confiscated by these 
Customs Collectorates during the last 
three years, year-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE); (a) 
and (b). The information is being 
collected and will be laid on the Table 
ol the Sabha as soon as possible.

O & M Activities of the Ministry of 
Tourism and Civil Aviation

9294. SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
slate;

(a) the progress made in regard to
O & M activities as referred to in 
Chapter X of the Report for 1973-74 
of his Ministry and the name of the 
authority that makes inspection as 
also the manner in which inspection 
is carried out; and

(b) the date* on which inspections 
were carried out during the year 1974 
and the salient features of the ins
pection reports?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) During 1974-75 further 
O&M inspections were conducted. A 
few procedure orders emphasising the 
neecj for expeditious disposal of work 
wen issued, watch was kept on the

number of cases pending disposal tor 
over a month and stress laid on pro
per record management. O & M meei« 
tirgs were also held.

O Sr M inspections are carried out 
by officers of the rank of Under Secre
tary in accordance with the instruc* 
tions contained in the Manual of 
Office Procedure.

(b) During the year 1974 six inspec
tions were conducted between Septem
ber, 1974 and December, 1974. The 
inspection reports brought out the 
deficiencies noticed; if any, and im- 
prc\ements required to be effected

Investment Ratio in Industrial Sectors

9295. SIIRI GAJADIIAR MATHI: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether Government have 
made any assessment about the invest
ment ratio in industrial sectors in 
different regions for the last three 
years; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
PRANAB KUMAR MUKHERJEE); (a) 
and (b). According to the latest 
available data with the Government, 
the capital invested in industrial sec
tors in different regions for the years 
1967, 1968 and 1909 is as in the state

ment attached.
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St tim e tt of Capital im tsttd in the Industrial Sector in differtnt Regions,

(Rs. in crores)

Region 1967 1968 1969

(6'9%)
' / 85I ‘ 8i
(8-5%)

,975-61
(9-o%)

(i*8%)
183-14
(x-8%)

22138
(2-0%)

Eastern Region ................................
(3fo%)

2746-52
(*7-4%)

2884-84
UC-s?,)

Crntral Region ................................ . 141074
(IS 6%)

I548-72
(15-4%)

Western Region ................................
(23-7%)

2545*87 
(25 4%)

2703-82
(24*8%)

(21-0%)
2155-83 
(31 5%)

2'  00-66 
(11*7%)

Total 9071*57(100-0%)
10031-89 
(100 0%)

10882-84
(100-00%

C.b  L Enquiry against Officers of 
Exhibition Department

9296. SHRI SHYAM SUNDER
MOHAPATRA- Will the Munster of 
COMMERCE be pleaded to state.

(a) whether C B.I enquiry has 
been conducted against any officers of 
the Exhibition Department dunrg the 
last three yeajs;

(b) if so, who are those officers and 
charges against them; and

(c) how many officers 
exonerated so far?

have been

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir. C B. I. is conducting 
an enquiry into the loss of an original 
letter written by Mahatma Gandhi to 
Shri Jawahar Lai Nehru in October, 
1935 and a photo copy thereof, from 
Indian Pavilion at Montreal in 1967.

(b) The enquiry is in progress with 
the C. B. 1. and their repeat is awaited.

{c) Does not arise.

Investment In Public Sector Hotels

9297. SHRI K MALLANNA:
SlIRI JHARKHANDE RAI:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the number of public sector 
hotels in the country undo Ins Mlnis- 
tiy and their State-wise bieak-up 
and the amount mvosted in each of 
these hotels, particularly the Five Star 
hotels, and

(b) how many of them have earned 
profit and how many incurred losses 
during 1974-75?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) A statement showing the 
State-wise break-up of the hotels ope
rated by the India Tourism Develop
ment Corporation, a public sector un
dertaking, indicating the star category, 
location, along with investment i& 
each of the hotels as on 31-3-1974, 1* 
attached



(b) The statement of account* of tion lor the year 1974-75 has not 70* 
India Tourism Development Corpora- been finalised.
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Statement

Slate-wise Brezk-up o f the Hotels operated by the India Tourism Development Corporation, 
investment in each of them as on 31-3-1974-

SI. Nams of the Hrtel 
No.

Star category Location Amount 
invested 
as on 
31-3-1974

(Rs. in lakh&)

UNION TERRITORIES OF INDIA
1 As/nls H>tel . 5 Star Deluxe Union Territory of 5°5134 

Delhi

2 AVur Hrtel 5 “>tar Do. 96-65

3 Ian Path Hotel 3 Star Do. 71-03

4 IvKlhi Hotel 2 Star Do. 37-43

5 Hotel Ranjit 2 Star Do. 37-43

6 Qjta'> Hotel 4 Star Do. 1626

KARNATAKA
7 H)tel Asĥ ka S Star Bangalore 17437
8 L ilitln  Mi*ul Palace Hjtcl 3 Star Mysore 4 6 9

MAHARASHTRA
9 Aurangabad Hjtel 2 Star Aurangabad 17-34

MADHYA PRADESH
10 Ktajitraho Hitel . 2 Star Khajuraho 33 45

RAJASTHAN
xi Laxnxi Vilas Pilace Hotel 2 Star Udaipur 33-01

K ERA LA . .

»  K'mlam Grove 1 Star Kovalam 424°

U T T A R  PRADESH

13 Varatmi Hotel z Star Varanasi 6294

T otal . 1132-64

749 LS—3.
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Wealth Tax Act, Expenditure Tax
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(!) Hotels as at Serial Numbers

(2), (8), (7), (8), (10), (11), 
(12} and (13) have yet to be 
classified by the Hotel Classi
fication Committee, but they 
offer facilities and standard of 
comfort as per star category 
indicated under column-3.

(n) Amount invested as on 31st 
March, 1974 and indicated as 
per column No (5), excludes 
cost of works in progress >n 
respect of expansion schemes.

<7 Written Answers

Act, Gift Tax Act and Estate Duty 
Act;

(b) the period for which the arrears 
demands have been outstanding and 
the steps taken for recovery of the 
tax arrears;

(c) whether any recovery/attach
ment proceedings have been initiated 
against the Begum of Rampar; and

(d) if so, with what results?

Visit oI a Marine Products Sales Team 
to USA

9298. SHRI RAMACHANDRAN 
KADANNAPPALLI; Will the Minister 
of COMMERCE be pleased to state.

(a) whether Government sent a 
marine products sales team to United 
States; and

(b) if so, the results of this visit in 
terms of foreign exchange earned 
during December, 1973 to March 1974 
compared to the same period of 1974- 
75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)*,
(a) Yes, Sir.

(b) Export statistics for the period 
December 1974 to March 1975 are not 
yet available as such information as 
regards the foreign exchange earned 
during this period as compared with 
same period during 1973*74 cannot be 
furnished at present.

Arrears of Taxes against Begun 
Rampar

9299. SHRI C. K. CHANDRAPPAN. 
Will the Minister of FINANCE be 
pleased to state*

(a) the quantum of arrears of de
mand outstanding against the Begum

THE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE;: (a) 
There are no arrears of demand out
standing against the Begum of Ram* 

“ pur under the Income Tax Act, Ex
penditure Tax Act, Gift Tax Act and 
the Estate Duty Act. The arrears 
totalling Rs. 93.869/- are outstanding 
against the Begum of Rampur under 
the Wealth-tax Act The details o* 
these arrears are given below;

Assessment Year Demand

1962-63

1963-64

1964-65

1965-66

Rs. 9931

Rs. 26248

Rs. 29x02 
(This mcludcs Rs. 
6195 raised u/<-. 15B 
on 27-7-71)
Rs. 28588 
(This includes 
Rs. 928 raised u/s. 
15B on 27-7-71).

'(b) The wealth-tax assessments 
relating to the above mentioned assess
ment years were made on 28-2-74. 
Appeals were filed against these assess
ments before the Appellate Assistant 
Commissioner. The Appellate Assist
ant Commissioner (Central) Range U 
passed the orders on appeal on 6*3-79. 
The outstanding demands mentioned 
above are after giving partial effect to 
the order of the Appellate Assistant 

Commissioner.
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(c) and (d). Recovery certificates 
have been lamed in respect ol all the 
above mentioned demands. There has 
been, however, no recovery of wealth- 
tax subsequent to the issue ol recovery 
certificates.

Fertilizer Purchases

9200 SHRI SHYAMNANDAN
MISHRA: Will the Minister of COM- 
MERCE be pleased to state;

(a) the details of the fertiliser pur
chases during September, 1973 to De
cember, 1974 from the East European 
countries and whether they were 
made on the FOB or C1F basis;

(b) the original rates and increase 
in prices granted subsequently, quali
ty-wise; and

(c) the freight element in prices in
cluding the increases granted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
VISHWANATH PRATAP SINGH):
(a) to (c). The position regarding 
purchases of fertilizers from Septem
ber, 1973 to December, 1974 from 
East European countries is briefly 
staled below:—

U.S.S.R.—200,000 tonnes of urea,
75.000 tonnes ot ammonium sulphate, 
and 50,000 tonnes of muriate of potash 
were purchased. These were c&f con. 
tracts, and no increase over the con
tracted prices was given. Deliveries 
have been nearly completed.

POLAND—180,000 tonnes of urea,
35.000 tonnes of calcium ammonium 
nitrate, and 80,000 tonnes of di-ammo
nium phosphate was purchased. These 
were f.o.b. contracts. The contracts 
for urea and calcium Ammonium Ni
trate contained an escalation clause, 
and under this clause, the Polish sup- 
pliers as&ed tor enhancement of price 
with respect to urea and CAN. The 
price of unsa was increased after 
negotiations with r&spect to 143.000 
tonnes. The prices of calcium ammo*

ntum nitrate was not enhanced. Deli
veries under these contracts have 
been completed.

GJ3.R.—200,000 tonnes of muriate 
of potash was purchased. Out of 
this, contract for supply ol 120,000 
tonnes way on f.o.b. and remaining
80,000 .tonnes on c&f basis. Price 
with respect to 130,000 tonnes was 
increased alter subsequent negotia
tions. Deliveries under this contract 
have been completed.

BULGARIA—Contract for 46,000 
tonnes of urea was concluded during 
this period. This was on f.o.b basis. 
No subsequent increase in price was 
made. Deliveries under the contract 
have been completed.

However, during this period (Sep
tember 1973 to December. 1974), price 
with respect to about 82,000 tonnes of 
urea, under a contract concluded in 
January, 1073, was enhanced after 
negotiations. This contract was on 
c&f basis.

ROMANIA—Purchase of 200.000 
tonnes of calcium ammonium nitrate 
and 50,000 tonnes of urea was con
tracted during this period. These con
tracts are on c&f basis. No increase 
in price has been made. Deliveries 
under contracts concluded earlier in 
1974 have been completed, and deli
veries scheduled in 1975 are under 
way.

However, during this period, prices 
under three contracts for balance sup
ply of 170,000 tonnes of CAN, and 
about 18,000 tonnes of urea, conclud
ed in August and December, 1972, 
were re-negotiated, and increase it) 
price was allowed. Deliveries under 
those contracts have since been com
pleted.

Since these are commercial con
tracts between the MMTC, and fh* 
exporting enterprises in these coun- 
tries, their details are no-made public.
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Valuably belpnfjng to Nawab of
fcujjg^r

9301. SHRI DINEN BHATTA- 
CRARYA Will the Minister of FIN
ANCE be pleased to refer to tbe ieply 
given to the Unstarred Question No. 
S735 on tbe 23rd Jutyi 1071 regarding 
valuables belonging to the Nawab ot 
Rampur and atate;

(a) whether Government now pro
pose to valuate the so called heirloom 
]cvre!Iery of the former Nawab and 
the Begum of Rampur for the purposes 
of recovery of tax arrears and for 
wraith tax assessment, and

(b) if not, the reasons therefor?

1 j-lE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
PRANAB KUMAR MUKHERJEE) (a) 
On 24th May, 1972 Delhi High Court 
issued an interim injunction order 
rciliaining Syed Murtaza AU Khan 
B.-Uiidur, the Begum of Rampui, or 
their agents from disposing of or ali
en ing or removing the property in 
impute, which includes heirloom 
jewellery, m any manner whatsoever 
till further orders of the Court. A 
mibf fllaneous petition has been sub
mitted on behalf ot the Income-tax 
Department seeking clarification and 
also permission to operate the lockers 
m wtuch the jewellery has been 'kept 
t»o as to make valuation ot the jewel* 
lery The matter of valuation of the 
jtwtllery could not be taken up fur
ther as the clarification requested for 
by the Department has not yet been 
available.

(b) Does not ans« m view of the 
reply to (a).

ftalicj of GovjerwneitI in regard to 
Loans t* weaker sections ot Society

9302. SHRI H. K. L BHAGAT Will 
tbe Minister of FINANCE be pleased 
to state.

(a) the polfcy of Government in 
regard to provision of loans from the

na îon l̂^ed banks, tq weaker sections
ol ^ORiety;

(b) what are the categories to whom 
such loans are given and an what 
conditions; and

(c) the amounts of such loans given 
in Delhi by nationalised hanfra since 
alter the last session ol the Parlia
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); (a) Since 
nationalisation, the policy of the Gov
ernment and the Reserve Bank has 
been to encourage banks to lend more 
and more to economically weaker 
sections of the society for productive 
endeavours. Banks have been identi
fying and providing financial assist
ance to these sections of the society 
at concessional and liberal terms un
der special schemes formulated by 
them The scheme of Differential In
terest Rate is also in operation since 
Jurie 1972.

(b) Public sector banks have sepa
rate schemes to assist borrowers com
ing under the following categories.

1 Agriculture.
2 Small Scale Industries.
3. Small transport operators.
4 Retail Trade.
5. Small business.
6. Small farmers.
7. Professional and self-employed

persons, and
8. Education.

Under these schemes, need-based 
assistance is provided taking into ac
count the merit* of each case. Gene
rally loans are given at lower mar
gins, lower ratef of, interest, with 
larger repayment period etc. Under 
th» Differentia! Ipteriast R*te Scheme, 
the following sectors are eligible for 
financial assistance provided they
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comply with the income and other cri
teria stipulated in the scheme:—

1. Scheduled Castes and Scheduled
Tribes and others engaged on 
a very modest scale in agricul
ture.

2. People who themselves collect
or do processing of forest 
products; collect fodder and 
sell.

3. People physically engaged on
a modest scale in the fields 
of cottage and rural indus
tries and vocations in urban 
areas.

4. Indigent students going for
higher education who do not 
get scholarships.

5. Physically handicapped persons
and institutions for such per
sons, pursuing a gainful oc
cupation.

6. Orphanages and women’s homes
where saleable goods are 
made.

The Differential Interest Rate Scheme 
is currently in operation in backward 
districts and districts covered by 
SFDA and MFAL schemes. So far as 
the Union Territory of Delhi is con
cerned, the scheme is applicable only 
to rural areas of this Union Territory.

(c) Particulars of advances granted 
by public sector banks to the above 
categories of borrowers in Delhi and 
outstanding as on last Friday of June, 
1974! which is the latest data for

which the data are available are 
given below—
OUTSTANDING ADVANCES GRANT
ED BY PUBLIC SECTOR BANKS 
TO PRIORITY SECTORS AS AT 

THE END OF JUNE 1974.
(Rs. lakhs')

Written Answers 74

Number
of

A -cou tt*
Out

standing
Balancc

1. Small Scale
Industries 47oi 374®

z. Small Transport
Operators 2640 384

3. Retail Trade 2968 263

4. Small Business . 1241 61

5. Professional & Silt
employed Persons 1325 49

6. Agriculture 37io 342
7. Education 485 19
8. D. I. R. 368 4

Visit by an Economic Team from 
Kuwait

9303. SHRI R. V. SWAMINATHAN: 
Will the Minister of FINANCE be 
pleased to state.

(a) whether an Economic Team from 
Kuwait visited India during the 
month of April, 1975;

(b) if so, the main purpose of the 
visit;

(c) the subjects discussed and the 
conclusions arrived at; and

(d) whether any agreement was 
reached between the two countries?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
A Kuwait Delegation led by the 
Director General of the Kuwait Fund 
for Arab Economic Development visit
ed India in March/April, 1978.

(b) to (d). The visit Was in the 
nature of a Reconnaissance Mission
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undertaken for purposes ol determin
ing the possible areas of economic 
cooperation and project assistance. As 
the discussion* were exploratory is 
character, no formal agreement was 
reached.

Alleged Involvement of Punjab 
Finance Minister in Foreign Currency 

Backet

9304. SHRI KRISHNA CHANDRA
H ALDER.

SHRI DINEN
BHATTACHARYYA-

WiU the Minister of FINANCE be 
pleased to state:

(a) whether the attention of Gov- 
eminent has 'been drawn to the alleg
ed involvement of Shri Umrao Singh, 
Finance Minister of Punjab in a 
foreign currency racket which was 
published in Tiok Lehar’ a Punjab 
Daily from Jullundhar;

(b) if so, the facts thereof;
(c) reaction of Government thereto; 

and
(d) whether CBI conducted any 

inquiry into this matter?

THE MINISTER OF FINANCE 
(SHRj C. SUBRAMANIAM): (a)
Yes. Sir.

(b) to (d). Investigations made so 
far have not revealed involvement o£ 
Shri Umrao Singh in violations of the 
Foreign Exchange Regulation Act.

Issue ol Import Licences

9305. SHRI ANADI CHARAN DAS: 
WiU the Minister of COMMERCE be 
pleased to state:

(a) whether supplementary Import 
licences are to be issued in the light 
of new automatic licensing policy to 
the industrial units exporting 20 per 
cent of their production;

(b) if so, the facts thereof; and

(c) whether new policy envisages 
any features in order to avoid proce
dural delays?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a> and (b). Yes, Sir. Industrial 
units which exported 20 per cent or 
more ol their production during 1974-
75 or during the calendar year 1974 
and the end products of which are 
covered by the import policy for 
Registered Exporters are eligible for 
supplementary licences during 1975-76 
for import of raw materials and com
ponents.

(c) Yes, Sir.

Working of Public Sector 
Undertakings

9306. SHRI YAMUNA PRASAD 
MANDAL:

SHRI HARI SINGH:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government’s attention 
has been drawn to the news-item pub
lished in ‘Hindustan Times’ dated 24th 
March, 1975 under the caption “What 
ails public sector units” ; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE .(SHRI 
PRANAB KUMAR MUKHERJEE): <a), 
and (b). Yes. Sir. The article points 
out to the various factors which have 
inhibited public sector performance 
and the steps necessary to tackle them. 
Government continuously review the 
performance of the public sector com
panies and have taken the following 
action to improve results:—

( 1) Better Plant maintenance to 
reduce machinery down-time.

(2) Better Materials Management
(3) Improved cupply of power 

and critical materials and 
components.
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(4} Better Industrial Relations.
(5) Improved motivation.
(6) Strengthening marketing and 

undertaking export drive 
where demand has been poor.

Outstanding Amount of C.D. against 
Jaipur Udyog Limited

9307. SHRI H. N. MUKHERJEE: 
Will the Minister o! FINANCE be 
pleased to state:

(a) whether Jaipur Udyog Limited 
belonging to Alok Udyog group has 
not deposited Rs. 3.29 lakhs under the 
Compulsory Deposit Scheme;

(b) if so, the facts thereof; and

(c) the steps being taken against 
the management for failure to depo
sit this amount?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
and (b). Reference presumably is to 
Additional Emoluments (Compulsory 
Deposit) Act, 1974. The default noti
ced, in remittance by the management 
ol Jaipur Udyog Limited, Sawsima- 
dhopur, to the nominated authority 
under the Act (Regional Provident 
Fund Commissioner, Rajasthan, Jai
pur) amounted to Rs. 3.88 lakhs. This 
was for the period from 6th July, 1374 
till 5th February, 1975 for which ad
ditional wages and additional dear* 
ness allowance were deducted from 
the emoluments of employees of the 
Company, for deposits under the Act. 
Because of the coercive and penal 
steps initiated by the Government, the 
management of the Company have, 
from 25th April, 1975 onwards, remit
ted t«: the Regional Provident Fund 
Commissioner, Rajasthan, Jaipur the 
entire amount deducted from addi
tional dearness allowance and addi
tional wages of employees for the 
above period. However, the manage
ment is yet to remit to the Regional 
Provident Fund Commissioner an 
Amount of Rs. 2,72.778 which wat 
deducted tor deposit towards Addi
tional Wages Account and Additional 
Dearness Allowance Account from the

emoluments of employees of the Com
pany in the months of February and 
March, 1975, paid in March and April, 
ly75, respectively.

(c) The following steps were 
ta k e n ■

(1) The Collector, Sawaunadho- 
pur, was moved to recover 
the amount as an arrear of 
land revenue, on 28th Febru
ary, 1975.

(2) The Government gave sanc
tion on 15th April, 1975 to 
prosecute the Company as 
well as the Managing Direc
tor and other concerned offi
cials of the Company for vio
lating the provisions of the 
above Act. Accordingly, the 
Regional Provident Fund Com
missioner, Rajasthan, Jaipur, 
has filed a criminal complaint 
in the court of the Judicial 
Magistrate, Sawaimadhopur, 
On 3rd May, 1975.

Export of iron Ore from KamaMfcn 
Ports

9308 SHRI P. R. SHENOY: Will 
the Minister of COMMERCE be pleas
ed to state;

(a) the quantity of iron ore export
ed from the ports of Karnataka ta the 
year 1974-75, port-wise;

(b) the quantity of iron ore export
ed from Bellary District of Karna
taka through different ports of the 
country in the year 1974-75, port- 
wise; and

(c) whether it is not possible to ex
port the ore from Bellary District 
only through ports In Karnataka and 
if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): <a> 
The following quantities of iron o »
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Karnataka during 1974-75:—
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Karvar
Belikeri

4-49 lakh tooaes 
0*40 lakh tonnes
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Export Service Bulletin and no offer 
was received from indigenous machi
nery manufacturers In response there
to. Accordingly the imports were 
cleared by the Government

Total . 4-89 lakh tonnes

(b) The following quantities of iron 
ore from Bellary District were export- 
ed from other ports during 1974-75:

Madras
Marouigoa
Kakiiuda

CudJalore

Total

z i 47 lakh tonnes 
4-04 lakh tonnes 
1-38 lakh tonnes 
i -16 lakh tonnes

39-55 lakh tonnes.

(c) No, Sir. Inadequate port facili
ties in Karnataka and difficulties of 
rfcil/road movement.

Import of Caterpillar Marine Engines

9309. SHRI VAYALAR RAVI: Will 
tbe Minister of COMMERCE be pleas
ed to state:

(a) whether Government have 
given permission to import caterpillar 
marine engines for using in fishing 
trawlers to the multinational com
pany, Union Carbide when there is 
amjde indigenous capacity to produce 
thig item; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). M/s. Union Carbide India, 
Limited placed orders for the cons
truction ol six trawlers with M/s. 
Matagon Dock Limited, Bombay. The 
shipyard approached the D. G. T. D. 
for indigenous clearance for the im
port of .caterpillar marine diesel en
gines of BS6 HHP. The ftnn men
tioned in their letter that they adver
tised the equipment In tbs Indian

Persons Dealing in Forced Transport 
Documents In Coimbatore

9310. SHRI S- A. MURUGANAN- 
THAM; Will the Minister of FINANCE 
be pleased to state

(a) whether Central Excise officials 
of Coimbatore have apprehended cer
tain persons dealing in forged trans
port documents which hag resulted in 
loss of revenue of several lakhs of 
rupees to the Central Government;

(b) rf go, the particulars thereof; 
and

(c) what action has been taken so 
far against the concerned persons?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE); (a) 
Yes, Sir.

(b) (1) No. of persons involved: 8

(ii) Quantity of tobacco 
50,209 Kgs.

involved:

(iii) No. of counterfeit T.P.lg used 
and recovered: 23

N
(iv) No. of unused counterfeit TP .is 

recovered; 1S3

(c) Out of (he eight person* manr 
fiohed above, two were arrested and 
released on bail. Two others surren
dered before the Magistrates and 
Were released on bail Further inves
tigations are in progress.
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Bald «a the Residence ofRegional 

Manager, Bank of Baroda

9311. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be 
pleased to state.

(a) whether it is true that a de
mand was made °n the floor of the 
Lok Sabha on the 11th April, J975 
that a statement should be made b> 
the Finance Minister as to whether 
any agency had conducted raid on the 
residence of Shri K. C. Chokshi, a 
Bombay Regional Manager cf Bank 
of Baroda, leading to the seizure of 
large amount of money and valuables;

(b) whether the Member who rais
ed the issue in the House had also 
mentioned the sources from which he 
had secured the confirmation of the 
news about the raid;

(c) whether enquiries have been 
made regarding the raid; and

(d) if so, what is the outcome of 
the enquiries?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir

(b) Yes, Sir

(c) and (d). According to enquiries 
made, no raid has been made at the 
residence of Shri K. C. Chokshi, Re- 
gionpl Manager, Bank of Baroda, 
Bombay by any of the Investigating 
agencies of the Central Government.
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Anti-Smuggling Drive

9318 SHRI SAMAR GUHA* Will 
th« Minister of FINANCE be pleased 
to state;

(a) whether anti-smuggling drive* 
are continuing;

(b) if so, latest facts about goods, 
currencies and other valuable* seized 
and persons arrested daring this 
•drive upto 30th April, 1978;

(c) whether gold and jewellery 
have been seized from the secret 
treasuries of former princes;

(d ) if bo, facts thereabout;
(e) latest figures about number of 

cases instituted against smugglers and 
men arrested m connection with smug
gling activities,

(f) whether Government have fina
lised a Bill for acquiring smuggled 
goods, and

(g) if not, the present position of 
the seized properties?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) Yes, Sir

(b)Information is being collected 
and will be laid on the Table of the 
House

(c) and (d) Searches are being con. 
ducted by the Income-tax authorities 
for some time in the palaces/premises 
belonging to the former princely houses 
of Jaipur resulting in the seizure of the 
gold, jewellery and other items The 
details are given m the statement laid 
on the Table of the House [Placed w 
Library See No LT-97733/75]

Regarding the seizures effected, if 
any, from the secret treasuries of other 
former princes, information is being 
collected and will be laid on the Table 
of the House

(e) Information is being collected 
and will be laid on the Table of the 
House.

(f) and (g). Provision exists in the 
Customs Act for seizure and confisca
tion of smuggled goods. The smuggled 
goods after seizure remain under the 
control of the Customs authorities and 
on confiscation the property in the 
confiscated goods vests in the C«otral 
Government
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Loan sanctioned for Additional 
Employment programme

0314. SHRI PBIYA RANJAN DAS 
MUNSI; WIU the Minister 0t FINANCE 
be pleased to state;

(a) the amount of loan sanctioned 
and given for ‘Additional Employment 
Programme' by the nationalised banks 
during 1972-73, 1973-74;

(b) the amount of loan sanctioned 
and given to big business houses, speci
ally Tata Group, Birla Group and 
Goenka Group during the above 
period;

(c) whether there is any policy oi 
Government not to encourage any 
more small scale unit formation 
through bank loan; and

(d) if so, the reasons therefor?

TIIE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) Presum
ably the Hon'ble Member is referring 
to the progress made by the nationa
lised banks in extending credit sup
port for the schemes formulated by 
the State Governments under the 
‘Half-a-Million Jobs Programme’. Ac
cording to the available data, out
standing advances of public sector 
banks (which mean the 14 nationali
sed banks and the State Bank Group 
of banks) under this Programme as at 
the end of September, 1974 amounted 
to Rs. 1383 lakhs.

(b) Banks generally sanction loans 
In the form of limits upto which the 
borrower can draw funds. These 
drawals very from time to time de
pending upon the needs of the borro
wers. The present system of data 
flow in the public sector banks pro
vides for compilation of statistics re
lating to the outstanding advances ot 
banks at a point of time. Such out
standing advances of the 14 nationa
lised banks to the industrial concerns 
belonging to the 73 large industrial 
houses listed in the Monopolies En
quiry Commission’s Report amounted

to Rs. 551 crores as at the end ol 
December, 1972 and Rs. 582 crores a* 
at the end of December, 1973.

Thfi available data regarding the 
outstanding advances of 14 nationali
sed banks to Tata, Birla and Goenka 
Groups as at the end of December 
1973 are giving below;

OUTSTANDING ADVANCES OF 14 
NATIONALISED BANKS TO CER
TAIN SELECTED HOUSES AS 
AT THE END OF DECEMBER, 

1973.

Name of the House Rupecb iq
Crores

Tata Group 60-13

Birla Group 87-41
Goenka Group 10 69

(cj and (d). The credit policy for 
the 1974-75 busy season announced 
by the Reserve Bank of India on the 
29th October, 1974 continues to lay 
stress on increasing the flow of bank 
credit to priority sectors, including 
small-scale industries. A certain de
gree of selectivity has been introduced 
in as much as small-scale industrial 
units having credit limits of Rs. 10 
lakhs and below would receive pre
ference in the matter of credit Also 
small-scale industrial units producing 
inputs for the ‘core’ sector and wage 
goods industries would be given ©re
ference as compared to units in less 
essential lines.

ttw t w m n *  f»r«nr
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arww w r  : 
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Evasion of Excise Duty by Cement 
Factories under Sahu-Jain Group
9310. KUMARI KAMLA KUMARI: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that some of the cement factories of 
Sahu-Jain Group have been provid
ed with two gates and the excise 
officers knowingly do not take notice 
of it; and

(b) if so, the steps taken by Gov
ernment in this regard?

.., THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). The desired information 
is being collected and will be laid on 
the Table of the House as early as 
possible.

Pay-scatoe in Public Sector 
Undertaking*

9317. SHRI ft R. DAMANI; Will 
the Minister of FINANCE be pleased 
to state;

(a) the details of the old pay-scales 
and the revised pay scales now made 
applicable to all the public sector 
undertakings;

(b) the broad distinctive groups 
under which they fall and the nature 
of duty and responsibility at each 
stage;

(c) whether these apply uniformly 
to all the public gector units and if 
not, the details of variations;

(d) whether remuneration paid in 
private sector industries at approxi
mate levels is taken into considera
tion while fixing these revised scales 
and if so, the particulars thereof; and

(e) if not, what other norms are 
followed for the purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). While earlier, Central 
'Government companies were general
ly following Central Government pay- 
scales, subsequently, most of them 
have determined their own wage poli
cies taking into account "their special 
requirements. There are several 
scales of pay which are operated in 
the more than 129 Central Govern
ment companies depending upon their 
individual requirements. The revi
sions of these scales of pay were 
broadly done by merging the dearness 
pay with basic pay as in Government, j

(c) to <e). Wage levels in the pub- 
: ■ lie sector companies are generally de

termined by bilateral negotiations, 
and awards on an indust^-cum-jre- 
gion basis. There cannot, theretore, 
be complete, uniformity. In recent 
•years, whil* effwting xevWons of j»y -  
scales, ovemment hay* endeavoured 
to remove distortion* aRd *v<iM :irra-

Government have also kept taraind
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the need to contain inflationary pres
sures, which have plagued the eco
nomy lor some time.

Appointment to posts oI the level of 
Director, Managing Director and 
Chairman' of public sector companies 
are made by Government. The pay 
scales attached to these posts are, 
therefore, decided by Government. 
There 6re four scales of pay applic
able to these posts:—

Schedule ‘A’ — Rs. 3500-125-4000
Schedule 'B’ — Rs. 3000-125-3500
Schedule ‘C’ — Rs. 2500-100-3000
Schedule *D’ — Rs. 2000-100-2500

The determination of the scale of 
pay for these posts is done by a care
ful evaluation of the responsibilities 
of each post judged by the relevant 
criteria including investment, turn
over, employment, technology, organi
sational problems, etc. Government 
have not accepted that private sector 
remuneration levels should govern t»e 
pay scales for these posts. Except for 
the Schedule *D' scale, none of the 
other three scales of pay has been 
revised. , 1; J | . f

Scheduled Castes/Tribes employees In 
Cotton Corporation of India

9318. SHRI A. S. KASTURE: Will 
the Minister of COMMERCE be pleas
ed to state;

(a) the total number of employees 
belonging to Scheduled Castes and 
Scheduled Tribes iti various categor
ies of serviceg in Cotton Corporation 
of India;

fb) whether the' number of Sche
duled Castes and Scheduled Tribes 
employees therein is adequate consi
dering the fixed mandatory percen
tage these Communities in services 
in various categories; and

(c) if not, the steps Government 
contemplate to increase the number 
o f these communities in various cate- 
Smetfdf U rVtees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) 53.

(b) The percentage Is adequate in 
respect of all categories except Class 
I and Class II.

(c) At present the Corporation is 
considering reduction 5n overhaul ex
penditure including organisational 
personnel. However, efforts will be 
made to achieve the required percent
ages of reservation while implement
ing the process of reduction or re
deployment of personnel.

Suggestion made by All India State
Cooperative Banks to introduce
lower rates of interest to small 

and marginal farmers

9319. SHRI B. S. BHAURA: WiU 
the Minister of FINANCE be pleased 
to state:

(a) whether the All India State 
Cooperative Banka Federation has 
urged the introduction of lower rates 
of Interest to small ana marginal 
farmers; and

(b) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI); (a) No 
proposal has b£en' received by the 
Government so far from the AH India 
State Cooperative Banks Federation 
foj* introdulrtion fe* lower rates of In
terest to small and marginal farmers. 
The Federation has, it is reported, con-1 
Sidered this matter in its Board Meet
ings and has requested its Member’ 
Banks to work but necessary details 
for introduction of differential lend
ing rates in the cooperative sector.

(b) Does not arise. ,
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Scheme for resource transfer from 
rich nations to poor nations

9820. SHRI DHAN SHAH FRA- 
DHAN: Will the Minister of COM
MERCE be pleased to state:

(a) whether the United Nations 
Conference on Trade and Develop
ment (UNCTAD) had initiated a 
scheme for resource transfer from the 
rich nations to poor nations by set
ting up internationally held buffer 
stocks of primary commodities;

(b) whether Government have stu
died the whole scheme and if so, the 
main features thereof; and

(c) to what extent the UNCTAD 
initiated scheme will strengthen and 
stabilise prices of these commodities 
in India?

THE DEPUTY MINISTER IN THE 
MINISTER OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). The Action Programme 
adopted at the Sixth Special Session 
of the UN General Assembly held in 
April-May, 1974 called for the prepa
ration of an overall integrated pro
gramme for a range of commodities 
of export interest to developing coun
tries a^d made specific recommenda
tions for strengthening UNCTAD’s 
activities in this area. In response to 
this, the UNCTAD Secretariat pre
pared studies on an integrated pro
gramme for commodities Buffer stock 
arrangements for price stabilisation 
would constitute one of the main ele
ments of an integrated programme.

During the 8th Session of the Com
mittee on Commodities of UNCTAD 
held in February, 1975, it was agreed 
that UNCTAD would further elabo
rate on the components and detailed 
provisions of «n' integrated program
me, sggesting inter-alia the terms, 
techniques and prospective sources of 
financing stocking arrangements.

The Government of India have in 
principle supported the UNCTAD Ini
tiative and will take appropriate ac
tion to obtain equitable and fair treat
ment io her export commodities. But

at this stage it would be premature’ 
to draw any specific conclusions from 
these proposals.

Assets of Tobneco Companies
9321. SHRI SHASHI BHUSHAN: 

Will the Minister of FINANCE be 
pleased to state:

(a) what is the structure of paid up 
share capital of ITC Limited, Vazir 
Sultan Tobacco Company Limited, 
and Godfrey Philips India Limited;

(b) who are the major foreign 
shareholders and their shareholding; 
and

(c) what are the total assets of the 
three majority foreign owned com
panies in 1957, 1965 and 1974 (at ori
ginal cost); and whether such increase 
was permitted by Government under 
Foreign Exchange Regulation Act or 
any other Act, if so, the particulars 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Details are given in the 
Statement attached.

(c) Information is being collected 
and will be laid on the Table of the 
House.

Statement

1. ETC Ltd.

Share Capital:—Rs. 18,95,00,000 in 
equity share of Rs. 10 each. Major 
foreign shareholders with their share 
holdings are as under:—

(i) Tobacco Manu- 1
facturers (India)
Ltd., UJK. Rs. 8,27,73,010

(li) Tobacco Invest* 
ments Ltd.,
U X  Rs. 2,84,72,180

(iii) Rothmans Inter, 
national Ltd.,
U.K.: Rs. 48,08,480

Total R». 11,85,52,250
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2. Yarir Stttta* Tobacco Ltd.
Share C*|dtid:—Including the issue 

of Rs. 177 lakhs made to the Indians 
by profii-ectus on 7th April, 1975 on 
which 50 per cent is only called up 
at present:—Rs. 377 lakhs in equity 
d u ra  of Rs. 10 each. Major foreign 
shareholders with their shareholdings 
are as uader:—

(i) Rsjeigh Invest
ment Co. Ltd.,
V K. Rs. 88,38,920

(ii) Tobacco Manu- >
facturerg (India)
Ltd., U.K. Rs. 31,22,420

(lii) Tr.bacco Invest.
xnsnts Ltd., U.K. Rs. 9,98,600

(iv) Rothmans Inter
national Ltd.,
UK. Rs. 1,82,460

Total Rs. 1,31,22,400

3. Godfrey Phillips India Ltd.
Share Capital:—Rs. 98,34,900 con

sisting of equity capital of Rs. 
68,34,900 in shares of Ra. 10 each and 
preference capital of Rs. 30,00,000 in 
shares of Rs. 100 each. Majority 
shareholders Philip Morris Interna
tional Finance Corp., USA, hold equi
ty capital of Rs. 55,49,240.

World Bank Loan for Calcutta 
Metropolitan Development 

Authority

9322. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of FINANCE 
be pleased to state:

(a) whether any loan has been 
sanctioned by the World Bank for 
Calcutta Metropolitan Development 
Authority Projects in Calcutta and the 
terms 00 which «uch loan has been 
granted;

(b) whether the amount of loan is 
being made available to the CMDA;

and

(c) whether any part of such loan 
is being diverted for projects other 
than the CMDA projects and it so, 
the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
India has signed «n agreement with 
the International Development Asso
ciation for a credit of $ 35 million 
(about Rs, 26 crores) for the 
CMDA Project in Calcutta. The cre
dit carries no interest, but a service; 
charge of 3/4 of 1 per cent, and is re
payable in 50 years including a grace 
period of 10 years.

(b) and (c). The amount is made 
available to the State Government ss- 
a part of the normal process of trans
fer of funds from the Centre to the 
States.

Promotion of Class II Income Tax 
Officers

9323. SHRI S. A. KADER; Will the 
Minister of FINANCE be pleased to* 
state:

(a) whether the Third Pay Com
mission has recommended the grant 
of weightage to class II, Income-Tax 
Officers promoted to class I;

(b) if so, when was it implement
ed and how many officers were given 
the advantage; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) The Third Central Pay Commis
sion have not made a recommenda
tion that Income-tax Officers (Class' 
II) should, on promotion to Class I, 
be granted weightage for the purpose 
of determining seniority inter se bet- 

such promotees and the direct 
ts to tbe Income-tax Officer? 

(Class I) Service.
(b) and (c). Do not arise.
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Raids by Customs Authorities lit 
Gvjacat

9324. SHRI P. M MEHTA: Will
the Minister of FINANCE be pleased 
to state;

(a) how many raids were conduct
ed by Customs authorities in Gujarat 
in the beginning of this year;

(b) whether some big business men 
who have large industrial houses in 
Gujarat, have not been touched be
cause of their influence in the Admi
nistration; and

(c) what steps are being taken to 
continue raids in the States during 
1975?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) In all 32, 52 and 84 raids were 
conducted by the Customs authorities 
in Gujarat m the month of January, 
1975, February, 1975 and March. 1975 
respectively.

(b) Searches are carried out by the 
Customs Officers as authorised by law 
and no case where search is justified, 
la left out on the ground that the per
sons who may be touched are influen
tial.

(c) Preventive and Intelligence staff 
has been strengthened and informers 
are being encouraged to give reliable 
information by grant of rewards. On 
the basis of information thus receiv
ed, raids would be conducted as and 
when warranted.

Export Duty on Carpet Backing

9326. SHRI RAJDE0 SINGH; Will 
the Minuter of COMMERCE be pleas* 
ed to state: ,

(a) whether a jut* delegation, led 
by Secretary. Export prodjjctipn, re- 
commended to Gov<erJuneni that the 
export duty on carpet Wking he 
■abolished thereby making Indian Jute 

► v »

Products competitive in the United 
States and Cafia&ta markets;

(b) whether the said delegation 
which, wept on «  ftpt finding mission 
has come .to the conclusion that in 
primary carpet backing, India is fast 
losing its hold and, in the secondary 
carpet backing it can recover its lost 
position provided the prices is made 
competitive; and

(c) if so, the reaction ot Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): I
(a) and (b). The jute delegation to I 
USA and Canada led by Secretary 
(Export Production) in February 1975 
had recommended that immediate 
steps should be taken for making jute 
carpet backing competitive with its 
synthetic substitute in order to retain 
the existing share of jute exports in 
the North American markets.

(c) Government have since abolish
ed the export duty on primary and 
secondary carpet backing.

Loans advanced by Nationalised 
Ĵ anJts without security

9326. SHRI SHARAD YADAV: Will 
the Minister ot FINANCE be pleased 
to state:
. (a) whether in several nationalised 
banks loaiyj have been advanced by 
senior bank offcials without obtain
ing necessary security or on fake and 
unidentified persons' name; and

(b) if so. the facta thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) and 
(bi). Within the framework of the 
credit policy laid down by the Re
serve Sank and the directiong/guWe- 
Jineis issued by it in that behalf to 
the bank8 from time to time, lewis 
are sanctioned by different authori
ties at various levels tot a nationalis
ed bank, including Its senior offldsli
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in accordance 'With the powers dele
gated to them. While sanctioning 
loam, instructions laid down by the 
bank in' regard to the procedural and 
other requirements, including identi
fication of the borrower, security to 
be obtained, if any, etc. have also to 
be complied with. Whe» instances 
of unjustified departure by the loan 
sanctioning authority from the pres
cribed instructions or impersonation 
by a borrower Or offering of fraudu
lent security etc. come to notice, ap
propriate action is taken by the bank 
against the persons concerned.

Weston Electron!* (P) Ltd.. Okhla, 
Delhi

9827. SHRI ATAL BEHARI VAJ
PAYEE; Will the Minister of COM
MERCE be pleased to state:

(a) details of import licences/letters 
of authority and release orders grant
ed in favour of Weston Electronik 
Private Ltd., 244 Okhla, Industrial 
Estate, Delhi since 1970;

(b) items and their value actually 
imported against such licences;

(c) end products of the Arm and 
their quantities for which licences 
have been granted;

(d) details of export of the end- 
products of the firm made during 
this period;

(e) details of import entitlements 
gained through export promotion 
schemes; and

(f) names and addresses of the 
parties outside India from whom they 
got orders for exports and their an
nual values?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Particulars of import licences/Re- 
tate  Orders are published in the 
weekly Bulletins of Industrial licen
ces, Import Licences and Export Li
cences published by the Chief Con
troller of Imports and Exports, New

740 LS—4

Delhi. The Information about Letters 
of Authority issued to this firm is 
being collected and will be laid on 
the Table of the House.

(b) Information about actual im
ports is not mentioned firm-wise.

(c) M/s. Weston Electroniks Pri
vate Ltd., Okhla Industrial Estate, 
New Delhi obtained actual user li- 
licences during 1974-75 for manufac
ture of the end-products falling in 
Electronics industry. Import licences 
are issued in terms of value and not 
quantities.

(d) Particulars of exports are not 
maintained firm-wise.

(e) Particulars of import licences 
and Release Orders are published in 
the Weekly Bulletin of Industrial l i 
cences, Import Licences and Export 
Licences published by the Chief Con
troller of Imports and Exports, New 
Delhi.

(f) Particulars of exports are not 
maintained firm-wise.

Lie’s outlay in Private Seetsr

9328. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether the LIC’s outlay in 
private sector has fallen;

(b) if so, by how much and the 
reasons therefor; and

(c) its effects on money market?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI); (a) No, 
Sir. The gross total investments of 
Life Insurance Corporation of Indfa 
in the Private Cerporat* Sector dur



ing the last three years were as 
under:—

(In crores of Rs.)

Year Private Gross Percentage 
Sector total of (2) to 

Invest- (3) 
meats
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1 2 3 4

1972-73 tV59 369 97 3'67

* 973-74 r9 378 73 5 M
1974-75 , 

(Prm lonalj
32 69 4S2 63 7 22

(b) and (c). Do not arise.
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Increase to flctttioag inronuwe claims

mo. SHRI MADHU LIMAYE,: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that after 
the nationalisation of the general in
surance business in India, fictitious 
insurance claims have been showing 
a sharp increase;

(b) whether it is a fact that these 
claims on motor vehicles alone run to 
crores of rupees;

(r) whether any investigation has 
been earned ovt into these bogus 
claims;

(d) whether officers or employees 
responsible tor this racket have been 
prosecuted and punished; and

(e) it not, the reason^ for not car
rying out the investigation and puni
shing those found guilty?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI); (a) to
(e). Information is being gathered And 
will be laid on the Table of the House 
as soon as it is available.
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Credit facilities for Jute Industry

9331. SHRI INDRAJIT GUPTA: Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether the Jute industry has 
asked for additional credit facilities 
and further reduction in export duties;

(b) whether Government have de-' 
cided to meet the request and if so, 
to what extent and on what grounds; 
and

(c) whether Government have el 
agreed to a reduction in mills' out1* 
put, with consequent retrenchment/ 
lay off of labour?
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THE DEPUTY MINISTER IN THE 
“MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Export duty on primary and Se
condary Carpet Backing after consi
deration ol overall situation, have 
been abolished. Reserve Bank of 
India have enhanced the stock limits 
of finished goods for purposes of cre
dit.

(c) No, Sir

Hindustan Lever Limned

9332. SHRI SARJOO PANDEY; Will 
tlie Minister of FINANCE be pleased 
to state:

(s) whether a number of foreign 
majority concerns are operating in 
■our couutry, which deal in mw-tech- 
nology, high profit mass consumption 
scctor of our economy;

(b) whether the CO.B, time period 
limits of such companxe8 as laid down 
under the guidelines governing ope
ration of the Foreign Exchange Re
gulation Act have long expired;

(c) whether Hindustan Lever Li
mited having 85 per cent Unilever 
holding and producing mass consump
tion items like Dalda, Lifebuoy, Lux, 
Rexona and Surf is one such com
pany;

(d) whetheT Hindustan I .ever also 
manages and controls Sharpedge Li
mited producing Erasmic Blades, 
which is another mass consumption 
item and if so, the reasons which 
have weighed with Government to 
allow Hindustan Lev<vr Limited with 
such overwhelming foreign interests; 
and

(e) by what time Hindustan Lever 
limited is expected to be fully Indian- 
sed?

THE MINISTER OF FINANCE 
(SHRI & SUBRAMANIAM),: (*) to
(e). Under Section 29 of the Foreign

Exchange Regulation Act, 1973, all 
branches of foreign companies operat
ing in India and Indian companies 
In which the non-resident interest 1b 
more than 40 per cent were required 
to apply to the Reserve Bank of India 
for permission to carry on their exist
ing business activities upto 31st Au
gust, 1974. Some of such companies 
are engaged in production of consu
mer goods. Hindustan Lever Limited 
is one such company and has *ome 
equity holding in Sharpedge Ltd.

The application of Hindustan Lever 
Ltd., made under Section 29 of the 
Foreign Exchange Regulation Act, 
1973 is under examination in accord
ance with the guidelines issued lender 
Section 29 of the Foreign Exchange 
Regulation Act, 1973.

Setting up of Ji’te International

9333. SHRI BANAMALI BABU: 
Will the Minister of COMMERCE be 
pleased to state;

(a) whether a United Nations De
velopment Project study has recom
mended setting up of Jute Inter
national;

(b) if so, the draft constitution of 
the proposed body and the namea of 
countries as its major partners;

(c) the place where its headquar
ters will be located; and

(d) the mam functions and objec
tives of the proposed Jute Inter
national? '

THE DEPUTY MINISTER IN iUE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

Cb) A desk review on the project 
prepared by U.N.D.P. is under consi
deration of the participating Govern
ments. Apart from India, Bangladesh 
and Nepal have signified their willing- t 
ness to participate in the Jute Inter
national.



(c) The proposal ig to locate its 
hindquarters in Indie.

(d) International co-operation la 
research, development and promotion 
ot jute foods is the main function and 
objective of the proposed Jute Inter, 
national.

Discussion with Bangladesh about 
Export of Jute

»S34. SHRI RAM HEDAOO; Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether any discussion took 
Place recently between India and 
Bangladesh about the export of jute 
goods, the price of raw jute and jute 
manufactures through buffer stock 
operations; and

(b) if so, the broad details thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) During informal discussion 
India and Bangladesh have agreed to 
ascertain from IMF, the details tit 
the scheme of financing jute buffer 
stock operations

Corned Meat Factory in Aurangabad

9835. SHRI JYOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
pleased to state;

(a) whether Brooke Bond India has 
been granted a letter of intent to es
tablish a corned meat factory in Au- 
rangabag involving a total outlay of 
Rs. 4.8 crores;

(b) if so, whether the entire output 
of the factory is planned to be export
ed;

(c) tt so, the factg thereof; and
(d) why a foreign monopoly con

cern to being allowed to spread out 
in the name of “diversification" and 
“export earning”?
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THE DEPUTY MINISTER IN THE
m ints'toy o r  <xmimcx ( s h r i
VISHWANATH 9HATAP StNGH):
(a) Yes, Sir. M/s. Brooke Bond 
India Limited, Calcutta, have been 
issued a letter of intent for establish
ment of a new undertaking in a back
ward* district of Maharashtra State 
for the manufacture of Coined Meat 
and other by-products. Hie cost 0# 
the project ia estimated to Rs. 404 
lakhs.

(b) Yes, Sir. The entire produc
tion Is to be exported for a period of 
10 years which may be extended for 
another five years at the discretion of 
the Government.

(c) Letter of Intent No. 955(74) 
dated 20th October, 1974 has been 
issued to M/s. Brooke Bond India 
Limited, Calcutta for manufacture of 
10,740 metric tonnes of Corned meat 
as main product and other by -pro- 
ducts like Extracts, Soap stock medi
um, Bone meal, Tallow and Semi
finished and finished leather.

(d) The proposal was examined by 
the different Departments concerned 
(DGTD, DGSSl and Department of 
Agriculture) and was found accept
able from MRTP angle also. It was 
found to be attractive as the entire 
production is to be exported yielding 
substantial net foreign exchange earn
ings. The applicant has also agreed 
to reduce the foreign equity from 75 
per cent to 60 per cent.

Pay scales of staff and officers «f 
Head Quarters Establishment of 

I.T.D.C.

9336. DR. RANEN SEN; Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether the general conditions 
of service, leave and holidays, stales 
of pay and allowances, pay fixation 
formula and fringe benefits of the 
staff and officers of ITDC Headquar
ters establishments are governed by 
and are on the ° i Central Gov
ernment employee* and oflteet*
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(b) whether the scales of pay of
the staff ITDC 0ead<jttar-
ters establishment have been revised 
and payment made as per the Third 
Pay Commission's Recommendations; 
and

(c) if to, the reasons for not revis
ing the scale* of pay of the ITDC offi
cers of Headquarters establishment 
whose general conditions of service 
are also governed by and on the lines 
of Central Government and are draw
ing the same scales of pay as that of 
the Central Government officers and 
staff?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CI
VIL AVIATION (SHRI SURENDRA 
PAL SINGH)- (a) Generally the ser
vice conditions, leave and holidays, 
scales of pay, pay fixation formula, 
Dearness Allowance and City Com
pensatory Allowance of the staff and 
officers 0f India Tourism Development 
Corporation Headquarters are in line 
with Central Government employees 
and officers. However, as in other 
public sector undertakings, they are 
m receipt of House Rent Allowance at 
30 per cent of basic pay in Bombay, 
25 per cent in Delhi , Calcutta and 
Madras and at Central Government 
rates in other places.

(b) The Third Pay Commission's 
recommendations are applicable only 

, to the Central Government Employees. 
However, the pay-scales of the staff 

; of India Tourism Development Cor- 
! poration- Headquarters have been re- 
i vised on the basis of those recom
mendations.

(e) The question of revision' of 
scales of pay of officers of the India 
Tourism Development Corporation 
Headquarters is under consideration 
of Government.

Effect «f unhealthy business tootles of 
W«r?£ Atttnes on Air India

93*?. SHRI M. KATHAMUTHlJ: 
Will the Mbtfeter of TOURISM AND 

1 CIVIL AVIATION be pleased to state:
(a) whether flwre ft a growing ten

ancy of retorting to unhealthy busi

ness taotics among the world airlines;

(b) if so, the facts thereof;

(c) whether Government are con
cerned about its consequent effect on 
the business potential of Air India; 
and

(d) if so, the action taken in this 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION {SHRI SURENDRA 
PAL SINGH): (a) and (b). Although 
there is no positive and concrete evi
dence against any particular airline, 
there is no poidtiv# and concrete evi
dence against any particular airlines, 
undercutting of IATA fares and in
dulge in malpractices.

(c) and (d). The Government are 
concerned about such malpractices 
but it is difficult to assess their effect 
on the business potential of Air India. 
Following steps have been taken in 
the recent past to deal with the situa
tion'—

(l) Introduction of special rebat
ed fares between India/UK, 
India/USA and special youth 
fares between India|France 
and India|Switzerland.

(ii) Incorporation of a rule in the 
Aircraft Rules making it com
pulsory for airlines to file 
their tariff with the Director 
General of Civil Aviation for 
approval.

(tti) It has been agreed to give 
special facilities to IATA 
Compliance Officers in India 
to purchase test* tickets with 
a view to detect malpractices.
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fftzrfrfr fT ^rwRr nor 77ift ft

I

( » )  i *mr, 1975 w  *rt farfa 
«ft swr sh tfc  ? iw  stttit far* $  
qwr^T ftsrrfoF «iwp s* n f r**
% 16 4 WTTT1 ? o  ĴRTft »Tc?nf

w & i  £  t

Supply of Indigenous Rubber to Rub
ber Goods Manufacturers at Interna

tional Prices
9339 SHRI VARKEY GEORGE 

Will the Minister of COMMERCE be 
pleased to state;

(a) whether Government propose to 
inti oduce a scheme for the supplj of 
indigenous, rufobei to rubber goods 
manufactureis at international prices 
for expo it production, and

(b) if so, the maw features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) and (b) The rubber goods manu
facturers have represented to Govern
ment to supply natural rubber to them 
at international prices for export pro
duction purposes Government are 
examining the relevant rubber con
tent and costing aspects to assess the 
need and quantum of relief, if pay 
Is warranted.

*T fftqfa |

9240 . «ft s ftfw r  m nrrcr: m  
wrfim ?mft vt Frr vtft %

(* )  W  wt 1974 ft 7?!%
*r tnp unfrrfaftor % r̂rssrir 
ft frzu irtm «rr ^

fft?RT m ,

( * )  WT 1974 % tm
®TTTR fsppT *Pf fftjrfcT l̂ P f̂ fFT
apnrfr % tnwr ft i t  trt | ftp #  
w ^ r f F %  f f £ ,
«*Vt Jrf̂ f ?T ?T> fTĉ F̂ sfV 5T«IT I 
(*r) *5rr g fT  t i ? -  fnr*r T*rfr 
jrer ^  fasfa 4 foq % fwq 
5W?T?ft*T %, iffr

( ? )  ih  ?rt w
w u f t w  ?

vrfw r ftfwn ft 3 4 #  («rt 
ftWTW STffN fHf) : (sp) tit « i f  I

(9 )  f m ,  qm a , imr^r ?nTi 
varrft vfwcar sp> f ^
T’ ft % frrm  tts s t t i f  f*r*r¥ 

wOftnr r  ?tir ft asw'f vWr 
tn  r̂?r> wr> ?r?f\- t *  fr fipr^
f t ^ T T ^ f f f  1974-7^
% f»^r, n«rr m r $
f^rfir ̂  j f o t  # o ^  a;?fr ^  t 

(«r) 

{* )  iwr i
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If TT f̂ b r i  t&rc w* *
W f o rg* * '*  *n*T W^RT 
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(5p) 3RT <n*fr fa% % TFft ^
«si?nT 8r?r % tt̂ tY ^
w h m M >  ^ r  O T f s #  ^

SRT? % ftwf TPSfWr 
*rniT | ; *ftr

(^r) *rfs ^  ?ft m  *nsrrc ^t 
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*rf̂  grt, ?fr t t ?

faw irwiwr if TT5W *rsft (< M t  
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( W FHW ) TPfrfafr%TTPft

jft *ft$ wrarr #  | f o g ,  ??r%q 
tt «Rrfw« «far *«?¥
sttb RrPiST^t tpr Frranr

fo^rrfr * n m -
cTTSfT

fosft w?r % ^  sf$er ^ ifirf^ r 
I t  ipn^r gfksrrsrf s'rsrssrcrr ?wr 
t t T r b f ;  m tfm  ^ptr «mrr^[r 
«ft «ft ^ t t f t  *rr# % m ra[?fcwffir 
"Ttfsnr” z fh n w  % sr% $  iforr 
irra w  frr f^^mr ^  & i fw r  
^  3r f N r  ftwt | fa  Tpjft $  
t*>  %  f?(TT ? n s T ? l  w&
% fawfr f^r spr aptf «rr^r w  * *  ?r*rr

Development el Sabariaala as a 
Tonrirt Centra

9342. SHRIMATI B«ARGAVI 
THANKAPPAN; Will the Miniater of 
TOURISM AND CIVIL AVIATION be 
pleased to ttate:

(a) the soherae# formulated to

develop Saborimala (Kerala) as a 
tourist centre during the Fifth Five 
Year Plan; and

(b) the salient features of these 
schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CI
VIL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) and (b). The deve
lopment of facilitie» at pilgrim cen
tres is primarily the responsibility of 
the State Governments. A provision 
has been proposed ta the State Sec
tor for the development of accommo
dation and other facilities at Sabarl- 
mala in the draft Fifth Plan.

Increase bi D A, of Officers of State 
Bank of India

9343. SHRI B. V. NAlK:
KANNA NAIK:

SHRI SHASHI BHUSHAN:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Allahabad Bank offi
cers have been sanctioned increase In 
their Dearness Allowance within the 
past ten days;

(b) whether the same concession 
has been denied to the officers of tho 
State Bank of India, inspite of thfir 
agitation and token strike on 4th 
April, 1975; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI); (a) to
(c). Allahabad Bank has reported 
that it has sanctioned an increase in 
Dearness Allowance for its officers 
staff effective from 1-2-1975 in April,
1975 without proper sanction fiWm 
Government in accordance with the 
procedure applicable in such matters 
to all public sector banks. TMl mat
ter is being looked into by QoVifn* 
ment.
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W44. 8HSX SARENDRA SINGH: 
SHRI ISHWAR CHAUDHRY: 
SHRI R V BABE

Will the Minister of COMMERCE 
be pleased to state

(a) whether the maximum export 
price for Shellac has been fixed for 
about Rd 1844 per 75 kg while the 
world market prevailing price is 
much lower than that,

(b> the Shellac exported (in quin
tals) in each of the last three years 
and &teo m each of the first three 
months of 1974 and 1975, and

(c) whether there is a 8teep fall in 
exports and if so, how much and the 
reasons thereof and steps being taken 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) The Government of India fixes the 
minimum (not maximum) export 
price The prevailing international 
price of shellac changes from time to 
time and the minimum export price 
lifted by the Government is adjusted 
accordingly

(b) India's export of shellac during 
1972-73, 1873-74 and 1974-75 were 
75636, 86077 and 70000 quintals res
pectively The exports during first 
three months of 1974 and 1975 were 
13*99 and 9520 quintals respectively. 
The figures for 1975 are proviso

(e) tfhe mam reason for decline in 
exports during the last two decades 
has been the increasing competition 
from cheaper synthetics The exports 
have picked up to some extent during 
1974-75 as compared to 1973-74. To 
stimulate demand for shellac in the 
long term interest of the industry and 
the exports, the Government of India 
have already reduced the minimum 
export prices by 15 per peat in the 
case of machine made grades and 22 
peg OWk in the case of hand-made 
grades as conuprced to the Pfieea fix
ed last year.

B e e j fe *  t o  E x p e r t  o f  M l *

9345 SHRI G P. YADAV Will the 
Minister of COMMERCE be pleased 
to state

(a) whether Adivasis in villages 
Balumat, Madhu Dand and Chianki 
of District Palamau (Bihar) are get
ting these days about Rs 150 for each 
kilogram of lac (raw shellac) while 
they used to get about Rs 11 last 
year,

(b) is it the result of the steep 
downfall in exports of Shellac due to 
Government’s finng the minimum ex
port price at Rs 1844 per 75 kg while 
the international prices axe much 
lower,

(c) has it also thrown out of gear 
about 25 000 poor employees working 
m about 400 cottage industry shellac 
manufacturing units in rural areas; 
and

(d) full facts in this regard and re
medial measures being taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)-
(a) It is admitted that the price of 
sticklac has declined steeply as com
pared to last year

(b) No, Sir The fall is due to 
higher production combined with 
slackening of demand in the world 
market on account of recession, and 
increasing competition from cheaper 
synthetics

(c) and (d). The fall m exports has 
affected the industry As a remedial 
meaouro, Qk>vemm«it have recently 
i educed the lfininrom Export Prices 
of Shellac by 18 par oeat in the ease 
of machine made grade an* 22 per 
cent in the case of b a a d m a fa  g rades 
as compared to the prices f i l e d  last 
year to stimulate demand for shellac 
in the long term interest of the in
dustry and the exports
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Suliiddy to M»e| Expenditure Incurred 
*y fiUHn C«f*et of Tftafe Fairs and 

Exhibitions

9346. SHRI S N. BARMAN: Will 
the Minister of COMMERCE be pleas
ed to state:

<a) number of trade fairs in 
'which India has participated in each 
foreign country during last three 
years;

(b) the total amount of subsidy 
given by Government in each fair 
■during the last three years, to meet 
the expenditure incurred by Indian 
Council of Trade Fairs and Exhibi
tions; and

(c) the name and designation of 
'Officials of the Council against whom 
enquiries of mal-practices or miscon
duct have been instituted during the 
last three years or are pending with 
Government and the charges levelled 
âgainst each official?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Government of India, Ministry of 
Commerce, Directorate of Exhibitions 
and Commercial Publicity and the 
Indian Council of Trade Fairs and Ex
hibitions, Bombay arranged Fair par- 
ticipation/Exhibitions abroad in 55 
events during the last 3 years (State
ment laid on the Table of the House) 
[Placed in Library, See No. LT-9735/ 
75].

(b) An amount of Rs. 34.81 lakhs 
lias been given by the Government to 
the Indian Council of Trade Fairs 
and Exhibitions during the last three 
yean as subsidy to meet the expen
diture on the organisation of parti- 
•cipations in trade fairs (Statement 
laid on the Table of the House). 
[Placed in Library. See No. LT-H735/ 
75].

(c) The Government has not in
stituted any enquiry against any offi
cial of the Council for mal-practiees 
or misconduct, nor is any enquiry 
Pending, _ >j

Surrender Yahe* fixed *71>Y.C.

9347. SHRI NITIRAJ SINGH 
CHAUDHRY: Will the Minister of 
FINANCE be pleased to state:

(a) whether surrender values fixed 
*>y LIC are too harsh on policy hoL 
ders; and

(b) why are they very low in com
parison to other countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) No, 
Sis. The L.I.C. fixed the surrender 
values, after carrying out a detailed 
study and also taking into account the 
surrender values being offered by the 
private insurers prior to nationalis
ation. These values have continued 
till now with some minor modifica
tions, even though, according to the 
L.IC., the present economic condi
tions may justify reduction in the sur
render values because of the fall in 
the asset values due to high rates of 
interest prevailing in the market.

(b) As conditions obtaining in dif
ferent countries are not the same, the 
surrender values are not strictly com
parable.

Amount of money given by I.R.C. to 
Sick Units

9348. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of
FINANCE be pleased to state:

(a) the amount of money given by 
the Industrial Reconstruction Corpora
tion of India to different sick units 
during 1973 and 1974, unit-wise;

(b) the number of units amongst 
these sick units which have become 
viable during this period, the number 
of units that are still running at a loss 
and the number of those that have 
been dosed down permanently; and

(c) the names of the units where no 
further loang are bring advanced and 
the reasons tor not granting further 
loans?



THE DEPUTY MINISTER IN THE India (JBCI) duxfr* the last twc
MINISTRY OF FINANCE (SHRI- years (January-December, 1972 and
MATI SUSHILA ROHATGI) (a) January-December, 1974) to 66 dif-
The amounts disbursed by the Indus- ferent industrial units, State-wise and
trial Reconstruction Corporation of Unit-wise, are afi under

(Rs in lakk)

Serial Nan of he unit IRCI reconstruction
No assistance disbursed

during

1973 *974
(Jan Dec) (Jan -Dec

I 2 3 4
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WEST BENGAL

1 Sircar Dairy & Farm (P) Ltd ..................................

2 United Cereals Products Ltd, . . .  5 34 3 46

3 Bangodaya Cotton Mills, Ltd .16 65 1 37

4 Mayurakshi Cotton Milk ltd .....................................

5 Shn Durga Coaon Spg & Wvg Mills . . . .  5 00

6 Mohim Mills Ltd ....................................

7 Young India Cotton Mill*, Ltd ................................... 0 70

8 Shn Annapurna Paper & Pulp (Cottage) Irdustr)

9 Priti Paper Board Milk (P) ltd , , , . , 0 12

10 Satish Papei Board Mills Ltd . . . . .  5 40 1 30

n Shree Knshra Rubber Woks I td . . .  168 1 7̂

12 Indian Rubber Manufacture!. Ltd 19 31 26 80

13 C S I Chemical Industnes (P) Ltd, , .

14 R K Chemical Industries (P) Ltd............................................................ o 07

15 Bengal Chemical & PliarmaLtuucal Woiks Ltd , 15 co 25 ce

16 Dr Bose’s Laboratories (P; I td . . .  . 0 60

17 K M Chemical* (P) L td ....................................................  1 10

18 National Iron and Steel Co L t d .................................. 15 12

19 Associated ASBEY Industr cs (P> Ltd . . . . . 0 59 o 14

ao Aluminium Mfg Co Ltd, . . . . .  9 03 36 18

21 Mackintosh Bum Ltd . . . .  12 80 (-)4 3c*

22 Saroj Iron &. Steel Co (P) Ltd ....................................0 0 94

23 Annapurna Metal Works (Pi Ltd, . , $ 31 j 36
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I 2 3 4

24 Automotive Enterprise* Ltd., . . . . 3 54
*5 Containers & Closures Ltd. 3« 9-6a
26 5-13
27 The Oriental Metal Industries (P) Ltd. 5‘00 26 iS
28 City Stores Supply & Co. (P) Ltd., . . . . 2-27
29 India Machinery Co. Ltd., . . . .
30 Calcutta Fan Works (P) Ltd. . . . .
31 Power Equipments (P) Ltd., . . . . 8-05

32 Tarit Appliances & Equipments (P) Ltd. 264 2 00

33 Motor & Machinery Mfrs. Ltd., . . . . 4- IS
34 0-50

35 Panday Industries Ltd., . . . . 5'<>2 16-94

36 Desapriya Auto W o r k s ......................................... O’24

37 Wheeler Cycle Industries (P) Ltd................................. 0*56 2 59
3» Indo Japanese Industries Ltd. . . . . t'33
39 55-08-

40 Sen & Pandit Industries Ltd. . . . . 8 75 >4-50
41 r to

42 4-38
43 Ancillary Industries (Forgings) (P) Ltd., 0-90 4 22

44 Hoogly Docking and Port Engineering Co. Ltd., IC8-C6 62-61

45 Indian Standard Wagon Co. Ltd., . . . . 20-CO 38-cc

46 228 00

47 -)6 52i£j
48 Gooptu’s Pencil Industries (P) Ltd., . . . . • •
49 New Indian Glass Works (Cal.) (P) Ltd., . 2 51 t'39
50 Bengal Potteries Ltd. ......................................... 2-80 19-08

51 D. S. Glass Containers (M£g.) Enterprises (P) Ltd, J- 57 0 61

52 2*y( 0 99

53 l-M

54 Purban Prt. Ltd. ......................................... 1-27
55 Allied Chemical Industries 6-30

* 1*
1*55'5« Rajbandh Spl. Castings & Industries . . . .

57 Bharat Electrical Industries Ltd., • 95*
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1 * 3

58 Shree Saraswati Press Ltd................................................................

59 National Tannery Co. Ltd., . . . . .

BIHAR
1 Arthur Butler & Co. (Muazaffarpur) Ltd., . . . .
2 Britannia Engg. Co. Ltd. (Mokamch Unit) . . . .

DELHI
1 Ganesh Floux Mills Ltd. . . . . . . .  56 75

MAHARASHTRA
1 Cooper Engineering Ltd....................................................... ........... oo
2 Hind Cyde Ltd. .................................................

ANOHRA PRADESH .................................................
1 Saslar Mallcables (P) Ltd. 4 32

PUNJAB
1 Amritsar Sugar Mills Co. Ltd .

3-53

15-00

2*50

13*11

35 00

38-00 
67 40

4 ' 70

33 50

N.B. Disbursements include dis
bursements out of the sanctions of 
earlier years.

(b) Of the 66 sick/closed units that 
were disbursed reconstruction assist
ance by the Corporation as stated 
above, 14 units showed cash profits 
during the yeai 1973-74 (July-June) 
while the rest were yet to reach 
break-even point. So far no assisted 
unit has been closed down perma
nently.

fc) The Corporation has reported 
that none of its assisted units has so 
far been refused further grant of re
construction loans considered neces
sary for their viable operation.

Loss Incur-ed by Hotel Corporation cf 
In d ia

9349. SHRI R S. PANDEY. Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Hotel Corporation of 
India is incurring loss inspite of an 
annual business turnover of rupees 
one crore; and

(b) if so, the loss incurred law year 
and the reasons thetwlor?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND

•In the case ot Mackintosh Burn Ltd. the figure for 1OT4 (Jan.-Dee.) is 
negative since a part of the guarantee was converted into loan.

@In the case of Equitable Coal Co. 
is negative as a guarantee furnished 
the portion of the guarantee

at the tta» of nationalisation.

Ltd. the figure for 1074 (Jan.-Dee) 
earlier was not utilised fully and as 
wsa subsequently convexted into loan



CIVIL AVIATION (SHRI SUREN
DRA PAL SINGH): (a) and (b). The 
less suffered by the Hotel Corpor
ation of India during 1973-74 was 
Rs. 17 lalf&s against a turn-over of 
Sts. 1,47 crores. The loss for the year 
1974*75 is also estimated to be at the 
same lemtfT, i.e., about Rs. 17 lakhs 
against a turn-over of Rs. 1.43 crores.

Some of the reasons for the losses 
are as under:—

(i) Due to Indian Airlines’ lock
out for about four months 
during 1973-74, resulting in 
considerably reduced uplift 
of meals on flights from the 
HCI flight kitchens at Delhi 
and Bombay;

(ii) Due to Air India Pilots’ 
strike for about three months 
during 1974-75, resulting in 
considerably reduced unlift ot 
meals on flights from the 
HCI flight kitchens at Delhi 
and Bombay;

(iii) During 1974-75, Indian Air
lines considerably reduced 
their meals service in their 
flights and did not uplift any 
meals from the HCI flight- 
kitchen at Delhi except for 
small quantities uplifted on 
the aircraft chartered by them 
from Air India;

(iv) Inspite of reduction in busi
ness, HCI did not lay-off any 
staff in order to maintain 
good industrial relations.

rax Written Answers VAISAKHA
i

L o a n  to  S m a ll S ca le  In d u s trie s  b y  
N a tio n a lis e d  B a n k s

9350. SARDAR SWARAN SINGH 
SOKHI: WiU the Minister of FIN
ANCE be pleated to state:

(a) whether the nationalised banks, 
especially State Bank of India, have 
recently stopped giving loan to small 
seal* industries and the farmers, in 
th« country;

(b) whether any directions have 
been given to the banks to this effect;

(c) if so, the reasons therefor and 
if not, why the banks are not helping 
these small scale industries and far 
mers; and

(d) whether Government propose 
to give clear fresh directions to the 
nationalised banks throughout the 
country to give loans to Small Scale 
Industries witihout any hinderance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (S1IRI- 
MAT1 SUSHILA ROHATGI): (a) and 
(b). No, Sir.

(c) and (d). Both the Government 
and the Reserve Bank attach great 
importance to the financing of small 
scale industries and agriculture by 
the public sector banks. Guidelines 
have been issued to them to ensure 
easy and greater flow of credit to 
these sectors. Thus at the time of 
the announcement of the busy season 
credit policy on October 29, 1974, the 
Reserve Bank had instructed the 
banks that the agricultural credit re
quirements, including those for distri
bution of agricultural inputs, should 
continue to be given the maximum 
possible attention. As regards small 
scale industries, banks were advised 
that the policy of giving priority to 
this sector as such should be refined 
in its application so as to accord such 
treatment more particularly to units 
having credit limits of Rs. 10 lakhs 
and below. It was further suggested 
to the banks that the benefit of ac
cess to the scarce resource of bank 
funds should be extended in accord
ance with the needs of the borrowing 
unit, determined not only by its site 
but also by the type of production in 
which it is engaged and that small 
scale Industrial uflWt producing inputs 
for ‘core’ sector a»d wage goods in
dustries should be preferred to the 
small-sized units in less essential 
lines.

Within the broad framework of the 
policy of giving priority to agriculture

19, 1897 (S4KA) Written Answers r22
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and small scale industry, suitable ad- 
jastments are made from time to time 
in the credit measures keeping in mind 
the emerging situation'.

Securities by United Commercial 
Bank, Rohru, Simla

9351. SHRI VIRBHADRA SINGH: 
Will the Minister of FINANCE b e 
pieased to state;

(a) whether the United Commer
cial Bank opetatmg in the rural areas 
paiticularly its branch at Rohru in 
Simla District of Himachal Pradesh 
has been mortgaging land worth dou
ble the amount ol loans and taking 
peisonal securities besides hypothe
cating the machinery for sanctioning 
industrial loan;

(b) whether this practice varies 
110m practice adopted for ioanj, sane, 
tioned for industries in urban areas 
where only land on which industry is 
•et up Is mortgaged and machinery 
nypolhecated; and

(.c) if so, the reasons and justifica
tion for this variation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
United Commercial Bank has report
ed tiiat no instructions to its rural 
branches, including the Rohru branch,
have been issued to the effect that in 
the case of industrial loans the Bank 
should always insflst upon obtaining 
mortgage of land worth double the 
amount of loan, in addition to obtain
ing personal guarantees and securing 
hypothecation of machinery.

(b) The Bank has further reported 
that industrial loans in rural areas 
are treated on the same footing as si
milar loans in urban’ areas.

L o a n  o f H a ry a n a  Stat« towarfe . 
Centre

9852. SHRI PRABODH CHANDRA: 
Will the Minister Of FINANCE be 
pleased to state;

(a) whether Haryana State owes 
Rs. 52 crores as loan to the Centre; 
and

(b) if so, the amount of loan which 
other States owe to the Centre State- 
wise?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) and
(b). A statement giving the amounts 
of Central loan outstanding against 
State Governments including Haryana 
as on 31-3-1974 is laid on the Table 
of the House.

•S atmieni
C-ntrallun t . S>taU«. out landing a< at 

the end of T973-74 (Provisional;.
(Rs. lakhs)

State L >an out
standing

I. Andhra Pradesh 691,80
2. Assam . 391 »5«
3- Bihar 720,33
4- Gujarat 350,02
5- Haryana . 230,83
6. Himachal Pradt>h . 140,05
7- Jammu & Kashmir . 330,15
8. Karnataka 45I»55

9> Kerala . 366,58

10. Madhya Pradesh 416.78

11. Maharashtra . 685,23

12. Manipur •1?*60

13. Meghalaya 19,00

14. Nagaland 25,38

IS- Orissa . 513.04
(c) Doe* not arise.
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State Loan out-

lfi. Punjab 

17. Rajasthan 
iS. TaftilN*lu 
19. Tripura . 

so. Utt*r Pta lc.sh 
ai. West Bengal

Total

247,95

769,62

426,13

38,98

903,33
807,84

85,69,79

Licences fo* construction of Hotels

0353. SHRI N. K. SANGH*; Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the total number of licences 
issued during the last three years 
year-wise, for the constiuction of 
hotels in the private sector with total 
room capacity to be generated as per 
each licence and the locations for thoir 
construction;

(b) what is the progress of cons
truction of these hotels; and

(c) in how many cases, construction 
has not started at all and whether 
Government propose to issue iresh 
licences m this regard and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CI
VIL AVIATION (SHRI SUHENDRA 
PAL SINGH); (a) The Department 
of Tourism approves hotel projects 
specifically from the point of view of 
their suitability for foreign tourists. 
■Of the hotel project presently on the 
approved list of the Department, 58 
hotel projects were approved during 
1972, 1973 and 1974. A statement 
giving year-wise distribution of these 
projects approved in the private sec
tor, with total room capacity to be 
generated at different places, is at
tached.

Cb) and (c). While approving hotel 
projects!, the promoters are asked to 
send quarterly progress reports on the
construction of their projects. They 
are also periodically reminded in this 
regard- However, in spite of that, the 
latest position about the construction 
work on all hotel projects is not readi
ly available at a given point of time. 
Therefore, while in some cases the 
construction of the project may be 
nearing completion, there may be 
some projects on which the construc
tion work may have yet to start. The 
approval accorded to a hotel project 
by the Department of Tourism is with
drawn only after it is fairly certain 
that there are no reasonable pros
pects of its being taken up for im
plementation.

Statement

Total numbi r of approval acu rdtd by 
the Dtparimmt i i Touri'in in h< tt 1 pri.jev.ts 
duringthc year* 1972, 1973 and 1974.

Location No. of 
pro)tci‘

Roc ms

Agra l 200
Bhubant shwar 1 29
Bombay. 2 290
Delhi . 3 614
Gauliati I 21
Goa "I . I 120
Hyderabad . 2 188
Khamam 1 28
Khajuraho I 40
Kuht-Manah . 1 24
Madras . 2 181
Patna 2 148
Tiropati I 40
Vishakhapatnam I 97
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Location No of Rooms
projects

1973 Bwtibay. . 1 64

Goa 2 157

Httthar . 1 24

Hyderabad . 2 373

Kftamam . 1 26

Madras 5 377
Silcbai 1 23
Varanasi . 2 i<*3

x$74 Agra 1 85
Ahnwdabad . 1 50

Allahabad . 1 60

Aurangabad . 1 29

Bombay 2 84
Coimbatore . 1 73

Dchra Dan . 1 25

Delhi 1 70
Guatur 1 36

Hyderabad . 3 *59
Jodhpur . 1 80

Lucknow ■ 1 36

Madras 3 129
Ootacumund . 1 25

Patna 1 62
Tiru:hirapalli 1 32

Varanasi . 1 54

Warangal . 1 34

Export ot Footwear

6954. SHRI HARI KISHORE SINGH: 
Will the Minister of COMMERCE be 
pleased to state;

(a) the value of footwear exported 
to various countries in 1973-74 and 
1874-75, caroitry-wise;

(b) whether any assessment has- 
also Wen made about the fur&er ex
port potential in footwear;

(0  whether the footwear industry 
represented that the incidence of ex
cite duty on the import of footwear 
machinery has discouraged moderni
sation and mechanisation of the irv 
dustry; and

(d) if so, the steps Government in
tend to take to remedy the situationT

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) A statement showing India's 'ex
port of leather footwear in’ 1973-74 
and 1974-75 (April-November) coun
try-wise is laid on the Table of the 
House.

(b) and (c), Yes, Sir. [Placed i« 
Library. See No. LT-9786/75].

(d) The matter is under considera
tion.

Hostels and Restaurants

935S. SHRI AMBESH: Will the
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) the names of the places where ■ 
his Department has started hostels and 
restaurants; and

(b) the rates of rent charged at 
present for boarding and lodging per 
day?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) and (b). The places where 
the Central Department of Tourism/ 
India Tourism Development Corpora- 
tion have started Travellers’ Lodges/ 
Tousist Bungalows/Youth Hostels and' 
Restaurants are given in the attached 
list. The rates charged are also M L 
cated in the Statement attached.
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IM  of Travellers’  Lodges* Tburist Bungalows, Youth Hostels and Restaurants started by the 
Centrsl Department of Tourism.

X. TRAVELLERS’ LODGES AT (Operated by I.TD.C.)

Rates (Boarding & Lodging)
Single Double Extra beds 

Occupancy Occupancy

(in rupees)
j. M adurai......................................... 70 120 50

2. Bhubaneshwar.........................................
3. Kulu.........................................................
4. M a n a l i .................................................

. f  65 115 50

5. Bodhgaya.................................................
6. Thanjavur . .................................
7. B i ja p u r .................................................
8. Kagchipuram .........................................
9. Trichixapalli.........................................

10. K u ah in agar.........................................

• 'I
. f  6c 110 50

11. Konarak.................................................
12. Sanchi .................................................
13- M a n d u .................................................
14. Bhaxatpur....................................................

. \  55 W5 50

II. TOURIST BUNGALOWS (Run by State Governments)

Rates per day (Lodging only)
Single Double Dormitory 

Occtftwflcy Occupancy

1. Jaisalmer................................................ 11 16 (for two) 4 per head
Meals—a la carte charges.

in. YOUTH HOSTELS

Rates per day (rent only)
Single Double Dormitory 

Occupancy Occupancy

1. Jaipur (run by Youth Hostel Association of Infia) .
(Non Member) .........................................
(Members).................................................

a. Panchkula(run by State Government) .

(in rupees)

11 22 (for two) 6 per head. 
, 6 12 (for two)

Meals—a la carte basis.
, Rs. 4/* per head per day.

Meals—a la carte basil.

m  LS—5
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IV. RESTAURANTS
(A) RUN BY INDIA TOURISM 

DEVELOPENT CORPORATION
1. Taj Restaurant, Agra.
2. Ajanta Restaurant, Ajanta.
3. Qutab Restaurant, Delhi.
4. Etepfe&nta Restaurant, Elephan-

ta Caves.
5. Ellora Restaurant, Ellora.
6. Mahabalipuram Restaurant,

Mahabalipuram.
7. Kosi Restaurant, Kosi Kalan.
8. Sagar Restaurant, Bakra Dam.

(Charges—-a la carte basis)

B . RUN BY STATE GOVERNMENTS

1. Travellers' Restaurant, Hampi.
2. Travellers’ Restaurant, Suraj

Kund.
(Charges —a la carte basis)

Claims paid by Ruby Norwich Union 
and Royal Exchange/Guardian Units

of National Insurance Company 
Limited, Calcutta

9356. SHRI B. K? DASCHOW- 
DHURY. Will the Minister o£ FINANCE 
be pleased to state:

(a) the amount of claims paid dur
ing 1973 and 1974 by Ruby, Norwich 
Union and Royal Exchange/ Cuardun 
units of National insurance Company 
Limited, Calcutta;

(b) whether a thorough probe was 
made into the alleged irregularities in 
settlement of claims by Norwich 
Union, Royal Exchange/Guardian ar.J 
Ruby, whose principal officer is now 
the Cbairman-cum-Managing Direc
tor, National Insurance Company 
Limited, Calcutta?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) Gross

claims paid in 1973 and 1974 by Units 
Ruby General, Norwich Union and 
Royal Exchange/Guardian were as 
under:—

onal)

Rs. Rs.
(1) Ruby General . 2,35,11,660 2,62,80,903

(2) Norwich Union . 82,44,004 94,27x6a
(3) Royal Exchange/

Guardian . 1,03,87,055 1,39.02,075

These amounts are on gross basis 
and do not take any credit for 
reinsurance recoveries.

(b) No irregularities in the settle
ment of any particular claims have 
come to Government notice. Hence, 
the question of any probe does not 
arise.

afaro jfon fan*? w  ktpttt

9357 .  n o  ro w ta rc m  :
WT farT JTtffr Ŝ TT

fa :

(q>) sfhrr f?m
% a i m  % ^  55RT if aFTPft

(*r) ir  st a i m  *  u fa f 
* r r f  ?

feff TONOT *r O T #  (< fM  
fljppft) : (V) ^  1974-75 

fwrfrT TOT 3, 113. 34
srarft? ^  1973-74

^ £*T 2,586. 33 ’P’Etf WTT
«rr, 2 0 .  esrfim er ^  f w f r  
fcft 1 1 fa?5 arfiRmr % wfrr
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yrtilH % 7 .9  SffaM ?W» f t  V$t 
* 6  | i

(w ) 1 -4 -1 9 7 3  
%

1 -4 -1 9 7 4
It

3 1 -3 -1 9 7 4 3 1 -3 -1 9 7 5
51*

«Srf*KHIci 1924.19 1 7 72 .2 7

66 2 .14 1341 .07

fsrtftaT 2586 .33 3 1 1 3 .3 4

Joint ventures with Netherlands

9358. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of COM
MERCE be pleased to state:

(a) whether India and Netherlands 
have shown keen interest in joint ven
tures in industrial and agricultural 
fields and have examined in detail 
the possibility of raising Indian ex
ports to Netherlands; and

(b) if so, the main features of the 
joint venture?

THE DEPUTY MINISTER IN TOE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b): During the meeting of the 
Indo-Dutch joint Committee held In 
New Delhi from February 25, 1975 to 
March 4, 1975, discussions were held 
regarding joint ventures/cooperation 
In various sectors e.g. programme in 
improvement of cattle breeds, fodder, 
flour, meat products, production of 
turnips and maize, cauliflower, white 
cabbage, onion seeds, musrooms, elec
tronics eta. The proposals will be/are 
being examined by concerned organl- 
sations/Departments.

B u y e rs  o f  C o n fis c a te d  go ads

9359. SHRI HARI SINGH: WiU the 
Minister of FINANCE be pleased to 
state:

(a) whether Government are find
ing it difficult to find good number 
of buyers for the confiscated goods; and

(b) if so, the remedial measures 
proposed in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE: (a) 
and (b) No, Sir. The Government has 
not faced any difficulty in finding ade
quate number of buyers for the con
fiscated goods. However, with a view 
to further speed up the pace of dispo
sal, the Government have recently 
issued a new of set of instructions to 
the field formations.

Central Aid to drought and flood 
affected States during last three 

years

9360. PROF. NARAIN CHAND 
PARASHAR: WiU the Minister of 
FINANCE be pleased to state;

(a) the amount of financial assis
tance given as grant subsidies and 
loan to the various States of the 
Union during the past three years on 
account of drought, floods and otiher 
natural calamities separately for each 
State for each year;

(b) whether some projects have 
also been sanctioned in some States 
by the Central Government so as to 
provide employment in times of 
drought and other natural calami
ties;

(c) if so, the names of the States 
alongwith the projects end the esti
mated amount for which they were 
sanctioned; and

(d) whether the claim of any State 
has been ignored or not fully met In 
regard to financial assistance during 
cach one of these years and *bo the 
exact assistance sought by these 
States?
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THE MINISTER OF FINANCE
(SHBi C. SUBRAMANIAM): (a) The 
information is given in statement I 
laid on the Table ot the House [Phio 
ed in Library. See‘No. LT 0737/75],

(b) and (c): The following addi
tional allocations were made in 1974-75
under the Central Plan lor flood/
drought relief:

(Rs. Crores) 
Assam: Brahamputra Flood 
Control Works 2.00
Gujarat: Drought Prone Area 
Programme 4.25

<d) The requirements of relief ex
penditure are assessed by the Central 
teams and Central assistance is made 
available on the basis of the recom
mendations of the teams and the pro
gress of expenditure reported by the 
State Governments. From 1974-75, the 
policy of Central assistance is based 
on the recommendations of the Sixth 
Finance Commission. The require, 
ments of the State Governments very 
from time to time. The expenditure 
indicated/the assistance sought by 
them during the last three years is 
indicated in statement II laid on the 
Table of the House. [Placed ia 
Library. See No. LT-9737/75).

Use of PL-480 Fund for Research ta 
Institutions

9361. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have 
given permission to use P.L. 480 funds 
for research in the Institutions; and

(b) if so, the reasons therefor and 
brief substance of the permission?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b): Under the Agreement on PL. 480 
and Other Funds signed in February,
1974, the U.S. Government gave as 
grant all their PL. 480 rupee funds, to 
fbe Government ot India. They have 
now with them only 'non-PL. 480 
funds’; that is, the rupees which have

accrued to them Isom the repayments 
by India of development loans repay
able in rupees.

2. Government have agreed that 
these non-PL 480 funds can be used 
inter alia to finance researcht activi
ties in the field of Agriculture, Science, 
Health and Education. Only schemes 
of high priority essential from the 
point of view of national requirements 
are considered and sponsored for be
ing taken up with these grants.

Central grants to drongM affected
Statffl nHiiMtiAn

9362. SHRI SAKTI KUMAR 
SARKAR:

SHRI TUNA ORAON;
Will the Minister of FINANCE 

be pleased to state:

(a) whether between 1971—74 Cen
tre gave to the various States a total 
of Rs. 243.72 crores as out right grant 
on account of floods, cyclones and 
drought relief;

(b) if so, the allocation and distri
bution of such funds to the States, 
State-wise;

(c) whether a number of States 
failed to utilise this grant; and

(d) if so, the reasons for non-uti
lisation of the grant by the States?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and 
(b>. A statement showing the grants 
given to State Governments during 
1971-72 to 1973-74 for natural calamity 
reuef expenditure is attached.

(c) and (d). The assistance has been 
given on the basis of anticipated ex* 
penditure reported by the State Gov
ernments concerned in the particular 
years, and is subject to adjustment! 
on the basis of audited figures of 
penditures, which are yet to be receiv. 
ed from the State Governments/ 
Accountants General
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States 1971-73 I97a-63 *973-74 Total
i9?i-74

1. Andhra Pradesh , 400 II-OC 13-67 28-67
2. A ssam ................................ 0-05 061 0-25 0-91

3. B ih a r ................................ . 400 400 100 9-00

4. Gujarat . 0-40 397 32*75 27-12
j. Himachal Pradesh , 0*06 - — 0-06

6. Jammu & Kashmir . — 0.15 0-90

7. Karnataka . 2 00 11-20 13’ 20
8. K erala............................... 0-34 O’ ll OIS O-JO
9. Madhya Pradesh . , - - 347 347

10. Maharashtra . 6-50 4 111 6709 114-70

xi. Manipur . . - — — —
12. Nagaland . . - 0-03 - 0-03

13. O rissa ............................... 300 3-72 105 T77
14. Rajasthan . - 4-62 13-00 17-62
15. TamilNadu . . . - 0-87 — 0-87

16. Tripura............................... - 0-25 - 0-2 5
- 3-77 850 12-27

18. West Bengal , 300 3-38 638

Total . 22 ' OO 794 4 142-28 243-72

Note : The amounts relate to assistance released durirg a financial yctr ard irelude arrtfers 
vof assistance of previous year(s).

import of wheat from U.S.A. under 
Food for Peace

9363. SHRI JYOTIRMOY BASU:
Will the Minister ol FINANCE be 
pleased to state:

(a) whether the United State* has 
; agreed to ship 800,000 tonnes of wheat 
) worth 128 million dollars, to India

under “Food for Peace” programme; 
and

(b) if so, the particulars of tbs 
terms of agreement?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and

Xb). Yes, Sir. An agreement was 
signed between the Government of 
India and the Government of USA m 
20th March, 1975 for the import of
800,000 tonnes of wheat/wheal flour 
under Title I of the US Agricultural 
Trade Development and Assistance Act. 
The export value of this commodity 
will be >123 million, f.o.b. Five per cent 
of this amount ( 6.4 million) will be 
paid by India in cash and the balance 
($121.6 million) will be on credit re
payable in dollars over a period of 40 
years, including a grace period of 10 
years. The rate of interest on the 
loan will be t  per cent per annum 
during the first 10 years and 3 per cent
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per annum during the remaining 30 
years.

t
A copy of the agreement has been 

placed In the Library of the Parlia
ment

G ro u n d n u t o il e x p o rte d  to  S o v ie t 
U n io n  d u rin g  19 74 -15

9364. SHRI HUKAM CHAND 
KACHWAI: Will the Minister ot COM
MERCE be pleased to state:

(a) whether groundnut oil was 
exported to the Soviet Union during 
1974-75} and

(b) if so, the value thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH- (a) 
No, Sir. ,,

(b) Does not arise.

A a n u n  M a tc h  C o . L t d .

9365. SHRI ANADI CHARAN DAS: 
SHRI PURUSHOTTAM

KAKODKAR:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Assam Match Com
pany Ltd. had about 70 per cent 
fereign share holders in its paid up 
capital;

(b) if so, whether any steps have 
been taken against the Company for 
dilution of foreign share holding for 
Indianization;

(c) the amount of dividend remitted 
to foreign share holders during the 
proceeding three years; and

(d) percentage of the total dividend 
given to Indian share holders?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) 5es, 
Sir. ' '

(b) A proposal to amalgamate As-
sam Match Company Ltd., with Wes
tern India Match Co., Ltd., is under 
consideration of Government, The 
holding Company, after the merger, 
will be required to reduce its foreign 
shareholding in accordance with the 
guidelines issued for administering
Section 29 of the Foreign Exchange 
Regulation Act, 1973.

(c) The amount of dividend remitted 
by the company during the last three 
years was as given below:

Year Dividend remitted

1971 . . . Rs. 2 08 lakhb.
1972 . . . Rs. 0-95 lakh
1973 . . . Rs. 0-70 lakh

(d) The percentage of the total 
dividend given to Indian shareholders 
was m proportion of their holdings m 
the capital.

Audit of Delhi Bureau of Text Books

9366. SHRI N. E HORO Will the 
Minister of FINANCE be pleased to 
state.

(a) whether the audit of the Delhi 
Bureau of Text Books is not conduct
ed either by the C.A.G. or the 
professional auditors appointed by 
him and if so, the reasons which 
prompted the Board of Directors of 
the Bureau to keep it away from the 
audit control of the C A.G.;

(b) whether any administrative 
audit of the Delhi Bureau of Text 
Books has never been conducted from 
its inception by any independent 
authority nominated by Delhi Admi
nistration;

(c) if so, the reasons thereof and 
whether the Leave Salary as well 
as the contribution of Leave Salary is 
paid by the Bureau in respect of staff 
on deputation and U so, under what
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authority Leave Salary ia paid when 
Bureau fctsonadtted to make payment 
of leave salary csntrtbution; and

(d) whether such irregular pay
ments have even been objected 
to by Accounts-in-charge/Chartered 
Accountants and if so, what action has 
been taken by Delhi Administration 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
The Delhi Bureau of Text Books 
is a society registered under 
the Societies Registration Act, 1860, 
and is, therefore, body corporate 
having its own constitution. This 
is, therefore, not under tbe audit 
control of C.A.G. The question 
of its keeping away from such 
control does not arise.

(b) Being a statutory corporate 
body, the question of nominating any 
independent authority by Delhi Ad
ministration for the purpose does not 
arise.

(c) According to terms and condi
tions of deputation, Leave Salary con
tribution is payable by the Bureau to 
the lending authority. Leave Salary 
when paid by the Bureau is adjustable 
against the contribution towards leave 
salary

(d) The audit raised objection to 
such payments, but there has been no 
over-payment on this account. The 
Bureau has not fully paid leave salary 
contribution for want of details from 
the audit office. The payment of 
Leave Salary by it is, therefore, sub
ject to adjustment in due course.

Grant of ad hoc licences

9387. SHRI SAT PAL KAPUR: 
SHRI BHALJIBHAI PARMAR.

Will the Minister of COMMERCE 
he pleased to state:

(a) whether In the Import Trade 
Control Policy for 1975-76, it is

stated that ad hoc licences worth Bft. 
•2.99 crores #ere granted during the 
years 1971-72 to 1974-75;

(b) the criteria and policy adopted 
for granting such ad hoc import licen
ces; and

(c) whether before granting ad hoc 
impart licences, it was ensured that 
theae firms will contribute a net 20 
per cent in foreign exchange through 
exports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Ad hoc licences worth Rs. 97 09 
crores were granted during the years
1971-72 to 1974-75.

(b) Such licences are granted on 
merits, m individual cases, on the re
commendations of sponsoring authori
ties concerned and subject to availabi
lity of foreign exchange, where there 
is no specific provision in the Import 
Policy or to meet other inescapable re
quirements, for import of items, such 
as:—

(i) Motor vehicle parts.
(ii) Spare parts

(iii) Life saving drugs
(iv) Spare parts for earth moving 

machinery.
(v) Spara parts for Air-craft for

supply to non-schedule opera
tors and flying clubs, etc.

(c) No, Sir. It is not necessary to 
impose such a condition for issue of 
ad-hoc licences under tbe import poli
cy.
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Ijiplrnwilntlnji ol pnntlw Q  of 
Foreign Exchange Eegulatliw 

Act

9368. SHBX SAT PAL KAPUR: 
SHRI BHAUIBHAI PARMAR:

’ Will the Minister of FINANCE 
be pleased to state:

(a) whether there is any difficulty 
in implementing Section 28(1)—(a), 
<b), (c) of the Foreign Exchange 
Regulation Act, 1973, if so, the parti* 
cutaxs thereof and the steps taken in 
the matter;

(b) the names of companies which 
have been asked to stop trading in 
goods not manufactured by them; and

(c) estimated loss of foreign ex
change due to slow implementation of 
Section 28 of FERA?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) As 
mentioned in Teply to Lok Sabha Un
starred Question No. 720 dated 21st 
February, 1975, certain working guide
lines have been evolved for the ad
ministration of Section 28 of the 
Foreign Exchange Regulation Act. 
These relate to permitting foreign in
corporated companies and Indian com- 
panies having more than 40 per cent 
foreign holdings to act as selling, buy
ing, shipping, clearing and forwarding 
agents etc., and also in regard to ac
cepting appointments as non-technical 
or management advisers.

As regards use of foreign brand
names, the guidelines envisage that 
the use of such brand names may be 
permitted on goods exported out of 
India, and on certain life saving drugs 
etc. Cases relating to other goods 
will be considered mainly from the 
angle of foreign exchange outgo in
volved, whether directly or indirectly, 
and also the desirability of the use of 
such trade marks in the wider public 
interest

(b) The Reserve Bank of India have 
reported that they have so far rejected 
only the application of Chloride India 
Ltd* Calcutta for permission under 
Section 28(1) .(a) ot FERA in respect 
of its agency arrangements with Pun- 
jab, Anand Batteries Ltd., Punjab 
for supply of dry Cell Batteries 
under the brand name “Exide” which 
belongs to Chloride India.

(c) The applications are being pro
cessed^ accordance with the guide
lines, as expeditiously as possible, and 
the question of any loss of foreign ex
change does not arise at this stage.

B x m n p tto ii o f H illy  a n d  b a c k w a rd  
are as fro m  o p e ra tio n  o f te n  

o n  D e ve lo p m e n t w o rk s

9369. PROF. NARAIN CHAND 
PARASHAR: WiU the Minister of 
FINANCE be pleased to state: Whether 
hilly and backward areas of the coun
try which are extremely under-deve
loped and normally do not attract 
private enterprise for want of infra
structure and other facilities are 
proposed to be exempted from the 
operation of ban on development 
works in the various Department* of 
the Central Government due to finan
cial stringency?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 1. 
No ban was imposed at any stage on 
development works as such under the 
various Departments of the Central 
Government.

2. In order to contain inflationary 
pressures, one of the economy mea
sures introduced m August, 1973 was 
a temporary ban on construction of 
non-functional buildings which were 
yet to be taken up or which bad not 
proceeded beyond the pUnth level. The 
ban applied to construction under the 
dontrol of the Central Government 
The ban is still in operation.
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3. The baa order provide lor giving 
exemption in special eases on merits.
In pursuance of Ibis provision, right 
from the time of imposition of the ban. 
Ministry of Finance have been follow* 
tag a policy of exempting non-func
tional construction in hilly, backward 
and especially difficult areas on tecepit 
of requests from concerned authori
ties, For example, major non-func
tional construction projects under the 
control of the Central Government 

1 have been exempted in Andaman and 
Nicobar Islands, Mizoram, Aiunachal 
Pradesh, Nagaland. Assam etc. Apart 
from that, a good number of indi
vidual construction schemes through
out the country in backward and 
especially difficult aras have been ex
empted from time to time.

4. In addition, construction projects 
which are part of Plan Schemes in 

j such backward or especially difficult 
areas are allowed exemption from the 
ban as a matter of course subject to 
there being adequate budget provision.

Revenue from Direct and Indirect 
taxes

9370. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state the ratio 
of the total revenue from Direct taxes 
to the total revenue from the Indirect 
taxes realised bv the Central Govern
ment at the end of each of the finan
cial years 1972-73, 1973-74 and 1974-
m

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
The ratio between revenue from direct 
taxes (Income-tax, corporation tax.

wealth-tax, gift tax and estate duty* 
and indirect taxes (Customs and Cen
tral Excise duties) for tike financial 
years 1972-73, 1973-74 and 1974-75 is 
respectively 1 to 2.60, 1 to 2.65 and 1 
to 2.95 approximately. Hie ratio for 
1974-75 has been worked out on the 
basis of revised Budget Estimates.

C rite ria  fo r  selection o f places fo r  
p a ym e n t o f h ill com pensatory a llo w 

ance to  C e n tra l G o ve rn m e n t 
em ployees

9371. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state:

(a) the criteria for the selection of 
places tor the payment of Hill Com
pensatory Allowance to Central Gov
ernment employees;

(b) the rates of this allowance pay
able to the employees at various slabs 
of pay, including the minimum and 
maximum limits;

(c) the number and names of 
places State.wise, which are eligible 
for the sanction of this allowance; 
and

(d) the total amount of money paid 
to the Central Government employees 
on account of this allowance during 
the financial year 1974-75?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
For the purpose of grant of Hill Com
pensatory Allowance the Hill stations 
are classified with reference to their 
height.

(b) The current rates of Hill Com. 
pensatory allowance payable to Cen-
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tral Government employees are as under;

Written Answers 14&

Station* Pay p.m. Rates of Hitl 
Compensatory allovtr cc

Rs.
(i) Hill Stations situated at a height Below 250 

pf 1500 metres or mare.
6-5% of pay subject to a minimum 

of Rs. 12 p.m.

250 & above 6% of pay subject to a minimum
of Rs. 16*20 and a maximum of 
Rs. 75 p.m.

(ii) Hillstations situated at a height Below 330 
ofxpoo metres or more 
but below 1500 metres. 330 & above

5% of pay.
4 5% of pay subject to a mini

mum of Rs. 16-45 »n<* a maxi
mum of Rp. 50 p.m.

(c) and (d). Information is being 
collected and will be laid on the Table 
of the House as soon as possible.

*r f w r  arr 

9372 .  :  wm
ftw Vpiift 8RTT̂  f̂ TT *F̂ T fa? :

(«p) wt t  «rfsnpr€V,
3R t  if IH'-Owr
tc t, f  fr
'PT $ *nft hwti ^  •Tifir
% «PWTT $ f w  TfT I  ;

(«r) m  ^  ^
f r W r  fat* xfa: fofaror fsptr Tttr 

vnrtorff m

(»r) frctapr # fafor
Infd flTRTRra': ■SPTT

(* ) irtnftift ff?Tt
*PTJTift>T ■ $  I  <R farf?T ;p n %
% w r  w r  s s n ?  in ;  1 7

f*m *nrrro $ r m  *rsft («ft s m  
$*nr «jwtf) : (* )  Ir (* )
^SRT 3fT |  *TTT T55T

<r? * *  vi '*npft I

Development ol Pilgrim Centres in 
Rajasthan

9373. SHRI SHRIKISIIAN MODI: 
Will the Minister of TOURSIM AND 
CIVIL AVIATION be pleased to state- 
the total amount allotted to Rajasthan 
for development of pilgrim centres to 
provide facilities to pilgrims and 
foreign tourists during 1974-75?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH;. As the development of pilgrim 
centres visited by domestic tourists ia 
primarily the responsibility of the 
State Government, the facilities at 
these places would need to be pro- 
l ided in the State sector. In the Cen
tral Sector, facilities are being provid
ed at centres which are already attrac
ting or have the potential to attract 
international tourists. Thus, in 
1974-75, an amount of Rs. 10.75 lakhs 
was spent by the Department of Touri
sm on the construction of a Forest 
Lodge at Bharatpur, a Reception Cen- 
tre-cum-Hotel at Jaipur and a Tourist 
Bungalow at Jaisalmer.
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D e p a rtn u n ta i txmtaatian o t  In c o m e  
I ta  Injector*

8374. SHRIMATI PARVATHI KRI- 
SHHAN: Will the Minuter of
FINANCE be pleased to state;

(a) whether the percentage of suc
cessful candidates in the departmental 
examination of Income-tax Jn*pe#orf, 
1874 is low as compared tp the results 
declared during the years, 1873, 1872 
and 1871;

(b) if so, the particulars thereof;

(c) whether Certain marks have 
been squeezed in Incozne-tax Inspec
tors* Exminaticm during 1874 betides 
grace marks afforded to the candidates 
of some regions under Commissioners 
charges;

(d) whether ready reckoners and 
manual were supplied to the candi
dates in the examination hall in re
lation to the question set lor different 
assessment years;

(e) if not, the reasons and action 
taken to redress the grievances of 
the candidates; and

(f) whether no publication was 
available till the commencement of 
the test about which questions were 
set?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

0>) 1974....................................10 8%

1973  30 1%

197a.................................14-4%
1971.................................40 3/o

(c) No, Sir.

(d) to (f). The Department has 
ceased publication of ready recko
ners. Instead, the Income Tax 
Manual, which contains the Finance 
Act incorporating the rates of tax is 
made available to the candidates.

Some of the questions in Income-tax 
Law 11 Paper foe 1874 examination 
were to be answered with reference 
to the Finance Act of 1874, Report 
was received only iro »  one Centre 
that as adequate number of up-to- 
date copies of the Income Tax Manual 
incorporating the Finance Act, 1874 
was not available, an announcement 
was made in the examination hall 
that candidates were at liberty to 
calculate tax as per Finance Act, 1973 
or the Finance Act, 1874 whichever 
Finance Act was provided to them. 
The candidates were required to in
dicate the Finance Act according to 
which tax was calculated. Instruc
tions were issued to the valuers of 
that Centre to give equal credit m 
either case.

Tourists visited Orissa

8375. SHRI P. GANGADEB: Will 
the Minister of TOURISM AN1> 
CIVIL AVIATION be pleased to 
state:

(a) the number of tourists wno 
visited Orissa during the last one 
year; and

(b) the amount of earnings as a re
sult thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN
DRA PAL SINGH): (a) The Depart
ment of Tourism maintains a record 
of foreign, tourist arrivals on an all- 
India basis and not on State-wise 
basis. The figures pertaining to do
mestic tourist movements are not be
ing collected by the Department of 
Tourism.

The number of international tourist 
arrivals in India during 1874 was 
423,161.

' (b) Earnings from tourists are not 
computed on a place-wise basis as no- 
information on expenditure incurred 
by tourists at particular centres visit
ed Is available.
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P o p u U tto * o f b ranches e l B B I in  
B a s » i A i m  o f O r fe a

9876. SHRI P. GANGADEB: Will 
•the Minister of FINANCE be pleased
to state:

(ft) the total number of branches 
« !  State Bank ot India functioning in 
rural areas of Orissa; and

(b) the number of branches to 
be opened in the near future and 
factors taken into account tor opening 
of new branches by the bank?

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) and 
<b). As at the end of December, 1974 
State Bank of India had 651 offices in 
Orissa located at rural centres.

Branch expansion work is under
taken by the banks within the frame
work of three year rolling plans. Re
serve Bank of India have reported 
that as on December 31, 1974 the 
State Bank of India had on hand 18 
licences/allotments for opening 
branches at rural centres in Onssa 
Reserve Bank have also reported that 
in addition to the above, 19 applicat
ions from the State Bank of India for 
opening branches at rural centres 
In Onssa during the year 1975 are 
under their consideration.

Main factors taken into account by 
the banks for opening of new branches 
relate to such aspects as the potential 
for mobilising the savings and tor 
lending to productive ventures, the 
availability of infrastructure facilities, 
the lead responsibility, existing 
branch network etc.

P ric in g  p o lic y  o f c o n tro lle d  clo th

9377. SHRI C. K CHANDRAPPAN- 
WiU the Minister of COMMERCE be 
pleased to state-

(a) whether Government have de
cided that aU the five varieties of 
controlled cloth are made available 
to the public in the fixed proportions 
of 29 per cent of the total produc
tion each for dhotis, sarees, shirtings 
-drUl and l°ng cloth;

(b) if so, th« eaBent features there
of; and

(c) what ig the pricing policy ot 
these varieties?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). No such decision has 
been taken by the Government. How
ever, with effect from 1st January, 
1975 the mills are required to pro
duce at least 20 per cent of their total 
controlled cloth production in the 
form of dhoties and sarees.

(c) The prices of controlled cloth 
were initiaUy fixed in 1964 on the 
basis of cost of inputs and processing 
charges and overheads. Increases in 
the prices were aUowed from time to 
time keeping in view the relevant 
socio-economic considerations.

Valuables recovered during raid on 
Jaipur Palace

9378. SHRI C K CHANDRAPPAN: 
WiU the Minister of FINANCE be 
pleased to state:

(a) whether the Central Revenue 
Intelligence made a haul ot rare gems 
and jewels valued over Rs 20 crores 
from a safe in Shrimati Gayatri Devi’s 
study room at Jaipur palace;

(b) it so, the details thereof, and
(c) whether Government have 

taken action against Shrimati Gaya
tri Devi and other members of the 
family for hoarding and violating the 
laws?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). During the course of 
search and seizure operations being 
conducted at Moti Doongri Palace, 
Jaipur, the Income-tax authorities 
found a concealed safe behind a book 
case in the personal office roof of 
Smt Gayatri Devi. In that safe 
amongst other items the search party
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came across an emerald neclace con
taining over 70 pieces of emeralds 
and 8 other big emerald pieces in 
the shape of pendants. There were 
also matching ear-tops. Valuation of 
the various items is in progress.

(c) Prohibitory orders under sec
tion 132(3) of the Income-tax Act, 
1961 have been issued in respect of 
fhe contents of the above mentioned 
safe. Investigations are in pro
gress. Action as called for in law will 
be taken. <

sitsi if TOStf 'TftUfaPTT*?

9379 .  nm  f l f o r *  :  * t t
HTHT fiWPR ?T5 «ldf  ̂
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m  iitJRrvTJTW ^ « r N r ^  ?%?rs^:rfvr «p* tw <rtr tftfr
to n  ( i~5-ifi(75 t f v m r t i

wr ft*rfa)

Ursr i w r i f )
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( 5) 5Î RT T̂f*TcT ^PFT^t %
Trw fh f •rft , sftr

(e ) qfereTfcrer r^rr &r 
f f W wt s r r  ^  ftn? tpr xftx 
flfafafrjjrrtfrsrriJ- 1

tm s fa ih  **  vt im  ?ptt*t

93S1* «rt *T*TT WT«T tftffcw : WT
f i r a ^  it? *?tt* ^  wn ^ r  IV • 

(«f) w  ?miTT «ftr tffar ^

?fhft ^  'rat 5PTWT ( ,

(^ ) ^



157 Kri;lcn Atmrers VAISAKHA 19, 1897 (SAKA) Written Answers 158
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Imports by Coca Cola Export Corp.

9382. SHRI SHASHI BHUSHAN: 
SHRI SOMCHAND SOLANKI;

Will the Minister of FINANCE 
be pleased to state:

(a) whether all types of proprietary 
ingredients imported by companies are 
specified for custom clearance;

(b) if not, the reasons therefor and 
the names of firms which have been 
exempted; and

(c) whether the exact specification 
of the imported goodfc is known to the 
custom people in respect of Coca Cola 
Export Corporation, if so, the parti
culars thereof and if not, how these 
goods are cleared by the custom?

THE MINISTER OF fitATE IN 
THE MINISTRY OF FINANCE (SHRI 
FBANAB KUMAR MUKHERJEE):
(a) to (c). The information is being 
collected and will be placed on the 
Table of the Sabha.

News Report Captioned “Yet another 
Hotel in I.T.D.C. Chain'

9383. SHRI DHAMANKAR: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state

(a) whether the attention of Gov
ernment has been drawn to a news 
report appearing in the ‘Economic 
Times’ dated the 17th April, 1975 un
der the caption “Yet another hotel in 
ITDC Chain” ;

(b) if so, the facts of the matter;
and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) Yes, Sir.

(b) and (c). The report contains 
the following inaccuracies:—

(i) The Chairman and Managing 
Director, India Tourism De
velopment Corporation, had 
stated that the Hotel pro
posed to be constructed ad
jacent to the Janpath Hotel 
was likely to be completed in 
3-4 years and not 2 years.

(ii) As regards profits of the Cor
poration for 1974-75, he had 
indicated that the Ashoka 
Hotel was likely to earn 
about Rs. 45 lakhs and the 
overall profit of the Corpor
ation was likely to be of the 
same order as the previous 
year (Rs. 38.16 lakhs).
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(ill) At regards Duty Free Shops, 
be bed ftated (bat a portion 
and not major portion was 
taken away by the Inter
national Airports Authority 
of India.

N u m b e r o f T o u ris ts  V is ite d  G o a

9384. SHRI PURUSHOTTAM 
KAKODKAR: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) the number of tourists who 
visited Goa during the last one year; 
and

(b) the amount of earnings as a re
sult thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) The Depart
ment of Tourism maintains a record 
of foreign tourist arrivals on an all- 
India basis and not on State-wise 
basis. The figures pertaining to do
mestic tourist movements are not 
maintained by the Department of 
Tourism.

The number of international tourist 
arrivals during 1974 was 423,161.

According to a Survey conducted 
in 1872-73, 4.79 per cent of the total 
international tourists visited Goa 
during the period of the Survey.

(b) Earnings from tourists are not 
computed on a place-wise basis as 
information on expenditure Incurred 
by a tourist at particular centres 
visited ts not available.

D e ve lo p m e n t o f P ilg r im  C e n tre s  in  
G o a

9385. SHRI PURUSHOTTAM 
KAKODKAR: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state the total amount 
allotted to Goa for the development

of pilgrim centres to provide facilities 
to pilgrims and foreign tourists dur
ing 1974-73?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): As the develop
ment of pilgrim centres visited by 
domestic tourists is primarily the res
ponsibility of the State Government 
the facilities at these places would 
need to be provided in the State 
Sector. In the Central Sector facili
ties are being provided at centres 
which are already attracting or have 
the potential to attract international 
tourists. Thus, in 1974-75, an amount 
of Rs 0.98 lakh was spent on the 
completion of a Youth Hostel at 
Panaji. In addition, a loan of Rs. 20.00 
lakhs was given through the Indus
trial Finance Corporation of India to 
Messrs. Maberest Hotels (P) Ltd., for 
the completion of their 63-room hotel 
at Panaji.

Directions to LJ.C. to Devise New 
Schemes to correct regional 

imbalances

9386. SHRI M. S. PURTY: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government have di
rected the Life Insurance Corporation 
to devise new schemes with the ap
proval of the Planning Commission to 
correct the regional imbalance in its 
investments;

(b) if so, the salient features there
of, the total investments made by the 
Corporation in Bihar during the last 
three years, year-wise and th'e per
centage of overall investments;

(c) the projects in Bihar where in
vestments were made; and

(d) the investments to be made 
there during the next year?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
Yet, Sir. In November, 1974, th« LIC 
was asked that m the States where 
the ratio of its investments to the 
premium collected is less than the 
All India average the position should 
be remedied anj foi this purpose it 
should explore possibilities of devis
ing new schemes with the approval of 
tbe Planning Commission which 
might suit the needs and institutional 
capacities of those states tailing which 
the market borrowing of such a state 
will be so planned that LIC gets a 
higher share in it

fb) The above matter is engaging 
the attention of the LIC. It is too 
early to assess the impact of the above 
decision. However, the gross invest- 
ments made be the LIC m Bihar 
State during the three years ending 
31at March, 19*i5 ajc as in Annexure 
A laid on the Table of the House 
[Placed »n L*brary See No LT 9738/ 
751.

(c) The information is as in 
nexure B laid on the Table of

An-
the

House. [Places in Library. See No. 
LT 9738/75],

(d) The budgetary allocations for 
the next year will be prepared at the 
beginning of the next financial year.

Export of Man-made Textiles

9387 SHRI TUNA ORAON: Will the 
Minister of COMMERCE he pleased to 
state'

(a) the details of the export * of 
man-made textiles during the last 
three years, year-wise;

(b) the details of the import during 
the period, arm

(c) the action taken upto-date to 
increase export market of man-made 
textiles?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Exports of Rayon and Synthetic 
textiles during the last three years 
are as under-

Ttems 1972-73

t Rs. in ljkhs)

1973-74

February )̂

i'ilan’nt Rayon Fabrics.................................. 5S8 I"i6 SO 933 •85

Spun Rayon F ab rics.................................. 21 39 350 36 155 35

Nylon F ab rics .......................................... 339 14 f>33 06 673 79

Polyester & Polyescer blended Fabrics 3« 91 I z 19 60 50

Mixed F abrics.......................................... 49 91 »7 n

Garments & Mwie-ups . 39 00 90 00 71 30
Hosiery Knitwear.......................................... ii 00 30 00 4*106

Tyre Cord and M«c. Items . M3 00 <12 00 96 37

1091 46 3324 02 2120 37

749 LS*—fl
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(b) Import of nsum-made textiles 
is banned.

(c) (1) Apart from the normal ex
port promotion measures like re
plenishment of imported raw materials 
used in the Export Product and draw
backs of duties, viscose filament yarn 
is supplied at concessional price to 
exporters.

(ii) Cash assistance on the export 
of man-made textiles was given for a 
number of years till 1st April, 1974.

(iii) Against export of nylon textiles 
and garments fetching certain mini
mum f.o.b prices, the entire replenish* 
ment of yarn in terms of value can 
be converted into polyester filament 
yam subject to certain conditions.

(iv) The Silk and Rayon Textiles 
Export Promotion Council has taken 
several measures like sending out 
study-cum-Sales Teams, participations 
in trade fairs abroad and sponsoring 
market surveys tc promote exports of 
man-made textiles.

Representation from Silk and Art Silk 
Research Association

9388. SHRI TUNA ORAON: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether any representation has 
been made by the Si’k and Art Silk 
Research Association about heavy 
taxes at each and every stage of pro
cess, right from the raw material to 
finished product, which alone has 
doubled the price for the man-made 
fibre; and

(b) the action taken by Govern
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) •
(a) No signed representation has been 
received in the Ministry from the Silk 
and Art Silk Research Association; 
however; some pamphlets on the eco

nomics of man-made textiles were 
distributed to various officials in the 
Finance Ministry on behalf of the Silk 
and Art silk Mills Research Associ
ation in connection with a seminar 
organised by that Association at New 
Delhi on 16th April, 1975.

(b) The issues raised in these pam
phlets were already under examin
ation in the Ministry and some modi
fications in the original Budget Pro
posals have alreary been announced 
in the Lok Sabha on 30th of April, 
1975.

Number of Tourists visited Punjab

9389. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) the tptal number of tourists who 
visited Puniab during the last two 
years;

(b) whether part of the money 
earned by Government from tourists 
was spent on tourist spots there; and

(c) if so, the broad details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) The Depart- 
mpnt of Tourism maintains record of 
foreign tourist arrivals on an all- 
India basis and not on State-wise 
basis. The figures pertaining to do
mestic tourist movements are not be
ing collected by the Department of 
Tourist.

The number of international tourist 
arrivals during last two years was:

Year. International tourist arrival

1973 409,895
1974 423,161



1*5 W riifc* Am vxrs VAISAKHA 19, 1887 (SAKA) Written Answers 166

(b) and. (c). Hie Central Govern
ment dam not earn any direct re
venue «s such from tourists visiting 
tourist spot* except in certain cases 
in the form of entry fees to monu
ments under the control of the Cen
tral Government.

Branches of SB! functioning in Rural 
Areas of Punjab

8390. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of 
FINANCE be pleased to state:

(a) the total number of branches of 
State Bank of India functioning in 
rural areas of Punjab;

(b) number of new branches to be 
opened in future; and

(c) factors taken into account for 
opening new branches?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) As 
at the end of December, 1974 State 
Bank of India had 54 offices in 
Punjab at rural centres.

(b) Branch expansion work is 
undertaken by the banks within the 
framework of three year rolling plans. 
Reserve Bank of India have reported 
that as on December 31, 1974 the State 
Bank of India had on hand 8 licences/ 
allotments for opening branches at 
rural centres in Punjab. Reserve 
Bank have also reported that in ad
dition to the above, 4 applications 
from the State Bank of India for 
opening branches at rural centres in 
Punjab during the year 1975 are under 
their consideration.

(c) Main factors taken into account 
by the banks for opening of new 
branches relate to such aspects as the 
potential for mobilising the savings 
and for lending to productive ven
tures, the availability of infrastruc
ture facilities, the lead responsibility, 
existing branch artwork, etc.

P ro b le m  o f H a n d lftn a  t o f t  Y a m  I n 
d u s trie s  o t P u n ja b

9391. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister o f
COMMERCE be pleased to state:

(a) the problem faced by the hand- 
loom, yarn and other "industries in 
Punjab which are earning a large 
amount of foreign exchange for the 
country every year; and

(b) the steps proposed to be taken 
by Government to help the industries 
to come out of its difficulties?

THE DEPUTY MINISTER IN THS 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH*:
(a) No specific problem faced by the 
handloom, yarn and textile industriet 
in Punjab has been brought to the 
notice of the Central Government.

(b) Does not arise.

A m o u n t ad va n c e d  b y  i D B I  to  In d u s 
trie s  a n d  P u n ja b  S ta te  In d u s tria l 

D e v e lo p m e n t C o rp o ra tio n

9392. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) the total amount advanced by 
the Industrial Development Bank o f 
India to different industries and the 
Punjab State Industrial Development 
Corporation during the last two years; 
and

(b) the particulars of projects tor 
which applications for loan from 
Punjab are pending with Industrial 
Development Bank of India and 
by what time decisions are likely to 
be taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI (SUSHILA ROHATGD: (a)
Presumably information is desired in 
respect of financial assistance given 
by the Industrial Development Bank 
of India to industrial concerns locat
ed in Punjab, During it? tW9 ac
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counting ye^rs, 1973-74 (July-June) 
and in respect ol the period from July
1974 to March 1975, falling within ac
counting year 1974-75, the Industrial 
Development Bank of India sanction
ed total financial1 assistance to various 
industrial concerns in Punjab as 
follows:—

Year

{Hupens in lakhi)

Financial assistance 
sanctioned

1973-74 (July-June i
1974-75 July-March)

320 oo 

951 oo

The Development Bank does not 
provide any financial assistance to 
State Industrial Development Cor
porations, as such, including the 
Punjab State Industrial Development

Corporation. However, industrial 
units sponsored/promoted by theae 
Corporations are assisted by the In
dustrial Development Bank of India.

Out of the above financial assist
ance, direct financial assistance sanc
tioned to one industrial concern with 
which the Punjab State Industrial De
velopment Corporation is associated 
as promoter was as under:—

(Rupees in lakhs)

Year Financial Auistancc 
Sanction d

1973-74 (July -June)

J 974-75 I'July-March')
NIL

62-00

(b) The required information 
Riven in the attached Statement

Statement
Partnculan of Applications for direct Financial assistance from industrial concert i\ tn Putmah 

State ptndm *» the Industrial Development Bonk of India (IDBI) os m 30-4-1975.

(Rs in lakhs'

Sr. Name of unit 
No, and location

Project
cost

Assistance
SOllghT

1 romIDB'1
Present positi* n

- 4 l . The Punjab 
State Co-opcra- 
rive Supply and 
Marketing Fede
ration Limited, 
HosKiarpur* 
Puniab.

Punjab Tyres 
Limited*, Ropar 
Punjab.

2852

336ft/ The proposal is being examin<d with the 
Industrial finance C01 poraticn ui India 
iIFCD as tie lead institutior.

638 The company requires rupee loan of Rs. 
1264 laktw, foreign exchange loan of 
Rs. 638 lakhs, and under writing assistance 
of Rs. 567 lakhs. The proposals of tyre 
projects of six states were discussed at the 
Tnter Institutional Meetirg (IIM) on 
17-3-1975 when it was felt that in view of 
anticipated me id the project cost ard 
uncertainty about the market, the insti
tutions should first study whether these 
units would be economically viable 
before taking up a decision regarding 
proceswr g of the applications.

(ft) Promoted by Punjab State Industrial Development Corporation. 
♦Located in Specified Backward Area.
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Sr Name of unit Projec. Assistance Present position
No. and locution (cost sought

from IDBI

3 , Guptalon, 1371 345
United *,
Hoshirpur.

4. Shj im Chemicals I 53° 303
Limited, Rajpura,
Patiala, Punjab.

"'located in Specified Backwaid A«a
Arrears of Income Tax against Indus

trialists and Firms in VMarbha

9393. SHRI RAM HEDAOO: Will 
the Minister of FINANCE be pleased 
to state;

(a) the names oi industrialists and 
firms in the Vidarbha region of the 
Maharashtra State against whom huge 
Income tax arrears remain unrealised 
for long time in the past;

(b) the first fifteen names of firms 
and industrialists wbr are m tax ar
rears for several years in this region;
and

(c) the reasons for delay in recov
ering the arrears of Income tax and 
the measures suggested for future 
early recovery?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Under the Income-tax, Act, 1961, 
assessees are classified according to 
their status, for example, individuals, 
Hindu Undivided Families, Com
panies, Firms, etc. Industrialists are

Tbe Company has approached for firm dal 
assistance by way of underwriting of 
preference snares of Rs. 115 lakhs. Term 
loon of Rs. 561 lakhs and foreign currency 
loan of Rs. 345 lakhs in participaticn with 
other financial institutions besides firm 
subscription of Rs. 68.25 Isklis m equity 
shares. The case was discussed at thee 
I1M on 26-8-1974. It was felt that the 
availability of csprolactum ficm Gujarat 
Stare Fertiliser Company Limited 
might be difficult and that tlie It Cl and 
the Industrial Credit and Investment 
Corporation of lr.dia Limiud migH i.ot 
be able to meet the complete kieign 
exchange requirement for the ptojeci. 
The views oi the institutions lave been 
communicated to the company by the 
IFCI which is lead institution.

Detaile dirfoimation ficm the €(rrifary 
received recently is being examined with 
IFCI as the lead institution.

not classified separately. Therefore 
the requisite information in respect of 
industrialists in the Vidarbha region 
of the Maharashtra State is not avail
able. If the Hon’ble Member desires 
to have information about any parti
cular assessee(s), the same ran be 
collected and furnished.

The names of the firms assessed in 
the Vidarbha region of the Maha
rashtra State against each of whom 
arrears of Income-tax exceeding 
Rs. 10 lakhs were outstanding as on 
31st March, 197ft, are given in An- 
nexure ‘A’ laid on the Table of the 
House. [Placed in Library. See No. 
LT 9739/751.

(b) The names of the first 15
assessees, irrespective of status, from 
whom maximum amount of net
arrears of income-tax (including Cor
poration tax) were outstanding as on 
31st March, 197ft in the Vidarbha re
gion, are given in Annexure *B* laid 
on the Table of the House. [Plow'd 
in Library. See No. LT 9739/775].
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(c) Some of the major factors

which generally impede the reduct
ion/realisation ol Income-tax arrears 
are as follows;—-

(i) Amounts are due from com
panies under liquidation.

(ii) Amounts are disputed in ap
peals though not covered oy 
stay or instalments.

(iii) Assets are attached but there 
are difficulties In selLng them.

Such of the steps provided in the 
Income-tax Act, 1961, as are appro
priate to the circumstances of each 
case have been and are being taken 
for effecting recovery of outstanding 
demand.

Export of Handloom Cloth

6394. SHRI BAM HEDAOO: Will
the Minister of COMMERCE be 
pleased to Btate;

(a) the names of countries import
ing handloom cloth from India and 
the value of cloth imported by each 
one of these countries during the last 
two years; and

(b) the steps proposed to be taken 
for finding new markets increasing 
the quantity ol exports and improving 
design and quality of fabrics?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) A statement indicating the value 
of handloom cloth imported by var
ious countries during 1972-73, 1973- 
74 and also for the period April- 
November, 1974 of the year 1974-75, 
is laid on the Table of the House. 
[Placed in Library. See No. LT 
9740/75].

(b) Following measures are taken 
to boost export of Handloom products 
on a continual basis:—

, ( 1) Participation in international 
Trade Fairs and Exhibitions 
like those at Cologne (West

Germany), Copenhagen (Den
mark} Paris (France), etc.

(2) Regular advertisements in 
foreign journals and periodi
cals;

(3) Sending delegations and study 
teams to study, explore and 
create markets;

(4) Assistance to exporters in the 
form of supply jof market in
formation as well as supply 
of raw materials at reasonable 
prices;

(5) Efforts to obtain and avail 
of tariff concessions, when
ever possible, from foreign 
countries;

(G) Necessary simplification of 
procedures for inspection and 
certification required for ex
ports to certain countries;

(7) Setting up of more Weavers' 
Service Centre to assist the 
handloom weavers in produc
ing new designs and to bring 
about technical improvement 
in production of handloom 
goods; and

(8) Opening of foreign offices by 
the All India Handloom 
Fabrics Marketing Cooperative 
Society Ltd., and the Handi
crafts and Handlooms Ex
ports Corporation,

Agreement with Saadi Arabia regard
ing Air Services

9395. SHRI ARJUN SETHI: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether an agreement between 
the Government of India and Saudi 
Arabia has been ratified relating to 
air services between and beyond their 
respective boundaries; and

(b) if so, the main features thereof!1
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•m t M n m m  o f  s t a t e  in
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DltA PAL SINGH): (a) and (b). Yes, 
Sir, The Agreement provides for 
operation of two weekly services by 
each of the designated airlines of 
India and Saudi Arabia, to/through 
each other’s territory.

Annual Bonus for Employees of Lodhi 
ani Ran jit Holds

9396. SHRI K. LAKKAPPA: Will
.the Minister of TOURISM AND 

CIVIL AVIATION be pleased to 
states

, (a) whether the employees of
Lodhi, Ran jit and Janpalh Hotels 
have all along been enj'oying uniform 
service conditions, emoluments, ame
nities and common seniority list;

(b) if so, the reasons for denying 
the employees of Lodhi and Ranjit 
Hotels the sarrte quantum of annual 
bonus viz., 15 per cent for 1973-74, as 
has been sanctioned for the employees 
of Janpath Hotel; and

(c) whether Government propose 
to remove this discrimination?

THE MINISTER OF STATE IN 
THBi MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN
DRA PAL SINGH): (a) The em
ployees of Lodhi, Ranjit and Janpath 
Hotels have been enjoying uniform 
service conditions, emoluments and 
amenities. However, seniority of 
workmen below the supervisory level 
is unit-wise.

(b) and (c). Profitability of a unit 
and not uniformity of service con
ditions is the criteria for regulating 
payment of bonus. Bonus at the rate 
of 15 per cent was paid to the em
ployees of Hotel Janpath, which earn
ed a net profit of Rs. 8.85 lakhs dur
ing 1973-74. Bonus at the rate of 
8 1/3 per cent has been declared for 
the employees of Ranjit and Lodhi 
Hotels, which have incurred losses of

Rs. 11,96 lakhs and Rs. 4.71 lakhs 
respectively during the same year. 
Government does not consider this jas 
discrimination.

Cases Filed against Members of India* 
PiWts’ G xttia

9397. SHRI K. LAKKAPPA: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to states

(a) whether Government haVe AIM 
caseg against the President and so m e 
other members of Indian Pilots Guild;

(b) if so, the names of tftfc courts 
in which the cases have been filed;

(c) the reasons for filing cases 
against the leaders oi Pilots Guild; 
and

(d) whether Government propose 
to withdraw those cases?

THE MINISTER OF STATU IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN
DRA PAL SINGH): (a) Yes, Sir.

(b) The Court of the Additional 
Chief Metropolitan Magistrate, 32nd 
Court, Bombay,

(c) They have been prosecuted for 
offences committed under Industrial 
Disputes Act, 1947.

(d) The Labour Minister has re
ceived a representation from the 
Indian Pilots Guild for withdrawal of 
these cases. The representation is 
being considered b> the Government.

SntoggHng el Indian Films to Foreign 
Countries

0398. SHRI G. Y. KRltiHNAg Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government Stfe a Wire 
of th* fact that some top people in
Indian film industry are involved in 
huge scale smugging of faliaii (Urns 
to mahy foreign countries;
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(b ) w h e th e r a n y  in q u iry  has be en 
made b y  G o v e rn m e n t of India in  th is  
re g a rd ; a n d

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY Or FINANCE (SHRI 
PttANAB KUMAR MUKHERJEE); (a) 
The Government have not received 
any specific information that some top 
people in Indian film industry are in
volved in large scale smuggUng of 
Indian films to ioreign coun rier.

(b) and (c). Do not arise in view 
of (a1* above.

& u l«s  o f R e c ru itm e n t a n d  C o n d itio n s  
o f S e rv ic e  in  P u b lic  S e c to r 

U n d e rta k in g s

8399. SHRI G. Y. KRISHNAN:
SHRI MUKHTIAR SINGH 

MALIK:

Will the Minister ot FINANCE 
be pleased to state:

(a) the names of the public sector 
undertakings which have not yet 
framed rules regarding recruitment, 
terms and conditions of service and 
promotions of their employees; and

(b) the reasons foi not irairing 
these rules by each undertaking and 
the action proposed to be taken in this 
regard by each undertaking, separate
ly?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE): (a) 
and (b). Most of the Public Sector 
Undertakings have framed their own 
Rules governing recruitment, condi
tions of employment and promotions 
while others have adopted either Cen
tral Government Rules or the Rules of 
other similar Undertakings. Accord
ing to the Information available, out 
of 118 Enterprises, only 31 have adopt

ed either Central Government Rules 
or the Rules ol other similar Enter
prises. The detailed information about 
these enterprises is given in the House 
Statement laid on the Table of the 
(Placed in Library. See No. LT-9741/ 
75],

C o n s o rtiu m  o f P u b lic  S e c to r 
Organisation*

9400. SHRI VARKEY GEORGE- 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose 
to set up a Consortium of Public 
Sector organisations engaged in civil 
works to secure construction jobs in 
oil-rieh countries;

(b) whether some construction 
works in those countries have already 
been taken up by some of the Public 
Sector construction companies; and

(c) if so, the names of the countries 
and the amount of foreign i-xchange 
earned?

THi. MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE): (a) 
to (c) No such decision bus been 
t.'ken. However, Public Soctor Com- 
ranies have been bidding and nego
tiating for civil works contracts m 
Middle East countries. The Engineer
ing Projects (India) Limited along 
with the Hindustan Steel works Con
striction Limited, the National Pro. 
jects Construction Corporation Limit
ed, National Building Construction 
Corporation Limited, the Bridge and 
Roof Company Limited and the Hin
dustan Housing Factory Limited have 
been seeking business in these coun-
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trie*. They have in particular tendered ior the following 2 major projects:—

Name of die Protect Estimated Cost Participating Corapanie*

Shipyard Projea at Basra Rs. 60 crores National Projects'Const. Corpn.
and National Blag. Const.Corpn.

Dry Dock Project in Bahrain . National Projects Const. 'Corpn.,
Rs. 200 crores National Bids . Const.

Corpn. and Richardson 
and Cruddas.

H ig h e r S ta tu to ry  M in im u m  P ric e  fo r  
R a w  lu te

3401 SHRI D. K. PANDA: Will the 
Minister of COMMERCE be pleased 
to state:

(a ) whether his Ministry has urged 
the Ministry of Agriculture for a 
higher statutory minimum price for 
raw jute as the price fixed by Agri
cultural Priceg Commission is inade
quate; and

(b) it so. the farts thereof and 
Government’s decision thereon?

1HF DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) 
(a; and (b). Agricultural Prices Com
mission has submitted its report on 
price policy for jute for 1975-76 
season and the recommendations are 
under examination of the fiovernment.

Saw J u te  Ec o n o m y

9402. Prof. MADHU DANDAVATE: 
Will the Minister of COMMERCE be 
pleased to state;

(a) whether the raw jute economy 
is facing a crisis due to credit aqueere 
seriously hampering the large scale 
purchases by the Jute Corporation of 
India and steep fall in the prices of 
jute; and

(b) if so, what step# are being 
taken to meet the crUds?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). Jute Corporation of 
India’s, purchase operation in the cur
rent jute.season had to be pruned 
down due to a short crop and restraint 
on credit. The prices of raw jute 
ha vo by and large remained abo\« 
the statutory minimum level prescribe 
ed by the Government. Efforts are 
under-way for effecting increases in 
the quantity of raw jute to be pur
chased by the J. C. I. in the next 
sor.son

N o n -a v a ila b ility  o f N y lo n  T a m  fo r  
N y lo n  F a b ric s  In d u s try

9403 SHRI K. MALLANNA; WiU 
the Minister of COMMERCE be pleas
ed to state-

(a) whether the nylon fabrics in
dustry is facing difficulty as a result 
of the serious shortage of nylon yam 
this year;

(b) it so, the total estimated re* 
quirementa of nylon yam and its 
availability from indigenous sources, 
and

(c) the quantity of nylon yam pro
posed to be imported during the cur
rent year and the foreign exchange 
allocation therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The estimated require
ment of nylon yarn was approximately
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16,000 tonnes in the year 1978 when 
tbe indigenous production was 11,350 
tonnes. Though production during 
the year 1874*75 is almost o£ the same 
order, there is no serious shortage of 
nylon yam because of sluggish market 
eoncJilions. Given normal market con
dition, the estimated requirement for 
nylon yarn would be more or less 
equivalent to total indigenous capa
city for nylon yam le., 18,210 tonnes.

(c) There is no proposal'to import 
nylon yam during the current year 
lor domestic consumption. However, 
import oi nylon yarn would be allow
ed under the Import Policy for Regis-* 
tered Exporters and no separate allo
cation of foreign, exchange has been 
made for this purpose.

T ra d e  A g re e m e n ts  b e tw e e n  In d ia  a n d  
Ir a q

9404. SHRI SHYAM SUNDER 
MOHAPATRA; Will the Minister ot 
COMMERCE be pleased t0 slate;

(a) whether the trade agreement 
between India and Iraq has been 
beneficial to India;

(b) the number of trade agreements 
concluded so far with Iraq and items 
covered thereby; and

(e) whether India’* export w> Iraq 
has been increasing and if so, of 
which items?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SJiRl 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b> There is only one Tr:»'le Agree
ment between India and Iraq which 
is current. This Agreement was con
cluded at New Delhi on the 24th Sep* 
tember, 1971. Items covered by this 
Agreement are given in the enclosed 
List* A&B. However, the Agreement 
does not proclude trade in goods not 
mentioned In these Lists laid on the 
Table of the House. [Placed in Library. 
See No. LT-9742/75 1

(c) Yes, Sir. Tbe main items, ex
port of which have registered an in
crease in 1973-74 are tea. Iron and 
Steel, machinery and transport equip
ment, Veneer and Plywood boards, 
coflee, manufactures of metals, articles 
of rubber, spices, chemical elements 
and compounds, cotton manufactures* 
iron ore and concentrates etc.

P o p u la tio n  p e r B a n k  O ffic e  la  
La fa h im p u r D is tr ic t, A ssa m

9405. SHRI TUNA ORAONj 
SIIRI SAKTI KUMAR 

SARKAR;

Will the Minister of FINANCE 
be pleased to state:

(a) whether population per bank 
office in Lakhimpur district of 
Assam is 142,000 as compared to
30,000 for the country as a whole;

(b) if so, the particulars of popula
tion per bank office in Eastern and 
North-Eastern Region States, district- 
wise as in July 1972 and now, with 
the name of branch office in theae 
States, Bank-wise and district-wise; 
and

(c) the nature of the measures 
undertaken by his Ministry to bring 
these rural districts to the national 
average of the population and the 
bank offices, State-wise, district-wise 
and Bank-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); (a) Yes, Sir.

(b) and (c). District-wise data re* 
garding the number of offices of com
mercial banks and average popula
tion per bank office, as on 31st Decem
ber, 1972 and 31st December, 1974, in 
the States of Eastern and North East
ern Regions ato set out in the Anne* 
xure. Information relating to bran
ches centre-wise, Bank-wise and dis
trict-wise is being compiled and will 
bo laid on the Table of the House. 
(.Placed in LibrAi*. See No. LT-9745/ 
73.J
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Reserve B a w k of India have advised 
*tt the c o m m e rd a i banks, particularly 
ttw lead banks concerned, that white 
drawing up th e  three year rolling 
Pfettg for branch expansion, they 
should ensure that appropriate prio
rity ifr accorded to the opening of 
hiRce* in unbanked/underbanked jural 
and semi-urban area* particularly in 
districts which had a population per 
baru offVcg exceeding 75,000 as at the 
end of June, 1974.

Constitution o f R e v ie w  C o m m itte e  o n  
D trve to p m e & t a  A e ro n a u tic a l Seieace 

a a d  T e c h n o lo g y

940e. SHRI BHAGATRAM MAN- 
HAr- Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
s ta te ;

(a> whether the Aeronautical So* 
ciety of India have constituted a Re
view Committee to assess its role in 
the development of aeronautical sci
ence and technology and recommend 
measures for its growth;

(b) if so, whether it will need for
eign know-how; and

(c) whether it will work parallel to 
the Atomic Energy Commission, Elec
tronic Commission and Space Com
mission and if so, the reasons there
of?

THF MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH); (a) The Council of the 
Aeronautical Society of India which 
is un autonomous body registered
under the Societies' Registration Act, 
1860 constituted a Review Committee 
Consisting of some membeis of the 
Society with the following terms of 
reference:”

(i) To review the aims and ob
jects of the Society witn a 
view to determine whether 
these are adequate to permit 
the Society to play a useful

role in the development of 
Aeronautical activities w 
India.

(ii) Whether the Society’s activi
ties in the past have fulfilled 
the Society’s aims and objects.

(iii) Recommend such changes as 
may be desirable to improve 
and enhance the Society's role 
and participation in Aeronau
tical activities.

ib) and (c). The Aeronautical So* 
ciety of India have intimated that no 
foreign know-how will be needed and 
the work will not be parallel to the 
Atomic Eneijgy Commission; Electro* 
ncs Commission and the Space Com
mission.

S m u g g le rs rele ase d by Courts

9407. SHRI BIRENDER SINGH 
RAO:

SHRI M. M. JOSEPH;

Will the Minister of FINANCE 
be pleased to state:

(a) the names of smugglers who 
have been released under orders of 
various Court* in India, State-wise; 
and

(b) what farther action is proposed 
to be taken by Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): <a) 
According to information available 
upto 6-5-1975, the names of smugglers 
who were detained by the Ceirtial 
Government undev the provisions of 
Conservation of Foreign Exchange 
and Prevention of Smuggling Activi
ties Act, 1974 and have been released
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under orders ol various Courts In 
India, State-wise, are as follows:—

S.
No.

Name Court by 
which 

released

1. Shri Champalal Pun jaji 
Shah . . . . Delhi High 

Court
2. Shri Nainmal Pun jap 

Shah . Do.*

3- Shri Yusuf Abdulla Patel Do.

4. Shri Sukur Naran Tindal 
@ Bakhia .

Do.

5- Shri S.M.A. Siddique . Do.

(b) The Supreme Court has admit
ted appeals filed by the Central Gov
ernment against the orders of the 
Delhi High Court, for hearing.

On applications for stay of the 
oiders of the Delhi High Court, the 
Supreme Court has ordered that per
sons referred to in Sr. Nos. 1, 2. 3, 
and 5 should report every day to the 
Police Station ,in Whose jurisdiction 
each resides; Sr. No. 4 who is in a 
nursing home is not to leave that hos
pital until certified fit to do so by the 
doctor, when he will approach 1ho 
Supreme Court for further orders

In c re M e  in  T ra d e  w ith  G e rm a n  
D e m o c ra tic  R e p u b lic

9408. SHRI BIRENDER SINGH 
RAO:

SHRI ARVIND M PATEL:

Will the Minister of COMMERCE 
be pleased to state:

(a) the steps taken and the results 
achieved for increasing the trade 
turnover with German Democratic Re- 
public during the last year; and

(b) the details of measures propos
ed for the future in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SWH1 
VISHWANATH PRATAP SWGH):
(a) The Indo-GDR Trade Protocol tot 
the year 1974, signed in November, 
3978, envisaged a total trade turn
over of Re- 824 million. A mid-tai*n 
review of implementation of Trade 
Protocol was conducted in July. 1974, 
when a G. D. R. Trade Delegation 
visited this country. As a result of 
this review and periodical follow-up 
action, India’s trade with G. D. R. 
during ,1974 increased considerably 
compared to earlier years. Even 
though trade figures for the full year 
an1 not yet available, it is expected 
that there would be about 55 per cent 
increase in the 1974 trade turnover 
over the 1973 trade turnover.

(b) It is proposed to have a mid
term review of implementation of the 
Indo-GDR Trade Plan fop the year 
1070 sometime next month, on the 
occasion of first Session of the Indo- 
G. D. R. Joint Commission for Econo
mic, Scientific and Technical Coopera
tion. The Working Group on Trade 
Exchanges set up under this Joint 
Commission will explore ways and 
means for further expansion and 
diversification of trade exchanges 
between the two countries.

Public Sector Projects with Excise
aid

9409. SHRI BIRENDER SINGH 
RAO WiU the Minister of FINANCE 
be pleased to state:

(a) the names of projects in the 
public sector which have been or are 
being executed with Russian aid/ 
assistance; and'

(b) the dat*>g when these projects 
were completed or are likely to be 
completed?

THE MINISTER OP FINANCE 
(SHRI C. SUBRAMANIAM); (a) and
(b). Necessary information is being 
collected and will be laid on the Table 
•f the House.
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(a) whether Government are taking 
continuous and concrete steps to re
cover the tax arrears;

(b) if so, full details thereof;

(c) the total amounts of such tax 
arrears, giving details of the two 
separate categories viz., amounts deter
mined as payable from the individuals 
or companies by the Tax Authorities 
and amounts of arrears under dispute 
and consequent judicial review, for 
the years 1972, 1973 and 1974; and

(d ) the amounts collected from the 
said arrears during the game period?

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE fSHRT 
PRANAB KUMAR MUKHWJEE) (a) 
Yes, Sir.

(bi Vhe requisite information is 
given in the attached statement.

(c) The amount of gros-? demand 
:md net arrears of Income-tax unclud- 
ing Corpora tion-t ax J outstanding
against all assessees, whatever their 
status, at tbe end of Financial Years 
5971-72, 1972-7.'$ and 1973-74 were as 
under:—

Financial Year Gross Net
demand arrears

(Amount in ,'rores of 
Rupees i

*971-72 . 805'37 •43K60

*972-73 . 790 02 483 10

*973-74 . 815 60 47i 13

The amounts of the gross deniann 
radet dispute and consequent judicial

(.In crores of Rs. )
31-3-72 . . . . *63-31
3i-3*73 . . . . 199-93
31-3*74 i«4-37

(d) The amounts of cash collection/ 
reduction out of arrear demand dur
ing the Financial Years ending 31 st 
Marct, 1972, 31st March, 1973 and 
31st March, 1974 were as under:--

Financial yc.ir ending Cash col
lection/ 

reduction 
out of 
arrear 

demand

fin crores of Rs. )
31-3-72 . . . . 303-«4
31-3-73 . . . . 324 l»
31-3-74 . . . . 329 05

Statement

(1) For and from the Financial
Year 1974-75, the Board have 
evolved, in consultation with 
Commissioners of Income-tax, 
an Action Plan, which lays 
down targets for key result 
arrears. The target for the 
reduction of arrear demand is 
45 per ten# which is higher 
than actual performance dur
ing ♦•arlier years.

(2) The Board have initiated a 
scheme for giving cash awards 
on regional and all-India baste 
for the most outstanding per
formance In the field of collec
tion and recovery of taxes. 
Income-tax Officers (CcDec-
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tlon) and Tax Recovery Offi
cers along with their staff are 
eligible for there awards.

(3) Following a recommendation
at the Wanchoo committee, 
the number of Income-tax 
Officers under each Commis
sioner of Income-tax his been 
reduced to roughly 49. The 
Commissioners nre required 
to keep a personal watch over 
cases involving arrears bet
ween Rs. l lakh and Rs. 10 
lakhs. '

(4) As a result of inspections 
carried out by the Board, 
each Commissioner of Income- 
tax in major charges has been 
held personally responsible 
for reviewing, in all aspects, 
the top cases of his chaigi* 
and. likewise, the Inspecting 
Assistant Commissioner, the 
top cases of his range

(5) The work relating to recovery 
of tax arrears was done by 
the Slate Authorities prior to 
1966 The Central Government 
has taken over (his work 
from 1966 onwards ‘n phas
ed manner and dcDi'rtmentuI 
officers have been entrusted 
with the task of recovery of 
arrears all over the countrv 
except in a few di&tricts w 
West Bengal and Andaman 
and Nieobar Islands.

(6) A drive for the eariy disposal 
of appeals was launched to 
ensure the reduction/recoveiy 
of taxes under dispute.

(7) A number of recommenda
tions of the Wanchoo Corn-
xmtte* which are aligned To
reduce tax arrears and pre
vent accumulation t Hereof, 
have been incorporated in the 
Taxation Laws (Amendment)

r ‘BUI; W i  which1 i* now be
fore Parliament

Ec o n o m le a  e ffe cte d  b y  In d ia n  A irlin e s

0411. SHRI P. G. MAVALANKAK. 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines have 
effected any economies durin 2 the 
year April, 1974 to March, 1975;

(b) if so, the areas wherein such 
economies were effected and the net 
savings accrued;

(c) whether such economies have 
affected adversely any standards of 
efficiency and good reputation of
Indian Airlines; and

(d) if so. how are the above defect* 
or deficiencies rectified?

THF MINISTER OT STATE IN THE 
MINISTRY OF TOURISM AND CIVIL. 
AVIATION (SHRI SURENDRA PAL 
SINGH); (a) Yes, Sir.

<b) The economies were effected by
Wily Of.—

(x) Reduction in overtime pay
ments;

(ii) Rationalisation of shift sys
tem.

(ni) Reduction in crew night stop*,

(lv) Curtailment of expenditure on > 
publicity, printing and *ta- 
tlonery, telephones tlex otc;

(v) Curtailment of some nl thv 
unprofitable services;

(vi) Stepping up of utilisation 0: 
staff and aircraft;

(vii) Control on fresh recruitment 
These economies resulted in 
the anticipated loss of Rs. 16.B 
crores being converted into * 
profit of about Rs. 81 lakhs 
tor the financial year 1974-75.

(c) and (d). There has been an 1«- 
piovement in the productivity and 
efficiency «f the Corporation.
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Scmm complaints have been received 
abtul the quality of snacks served on 
board the aircraft Steps have already 
been taken to effect an improvement 
in tbit, regard by adding to the varie
ties of the snacks served

Charges of Smuggling against Directors' 
of Goa Carbon Limited

9412. SHRI SAT PAL KAPUR WiU 
the Minister of FINANCE be pleased 
to state,

(a) whether any of the Directors of 
Goa Carbon Ltd. has been arrested on 
smuggling charge;

(b) whether any raids were con
ducted on their premises;

(c) the particulars thereof and the 
documents and goods recovered as a 
result thereof;

(d) the total amount of various 
taxes, i.e. Income-tax, wealth-tax, 
excise duty, corporation tax outstand
ing against each of them for last three 
years; and

(e) the particular efforts made to 
realise the tax dues and further steps 
proposed to be taken in the matter’

MINISTRY OF FINANCE (SHRI 
MINISTRY OF FINANCE (SHBI
PRANAB KUMAR MUKHERJEE); (al 
to (e). Information Is being collected 

■ will be laid on the Table of the
JEfOUSC.

C re d it a d va n c e d  b y  n a tio n a lise d  b a n k s  
a n d  o th e r P u b lic  fin a n c ia l in s titu tio n s

to  G o e n k a  g ro u p  o f n e w sp a p e rs

9413. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state:

(a) the total amount of credit ad
vanced by the nationalised banks and 
other public financial institutions to 
the Goenka Group of Newspapers, 
including Indian Express and Andhra 
Prabha groups of papers; and

(b) their total liability and actual 
assets?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) According
to the practice and usage customary 
amongst bankers and also in accord
ance with the provisions of the Bank
ing Companies (Acquisition and 
Transfer of Undertakings) Act, 1970, 
information relating to or to the affairs 
of the individual constituents of na
tionalised banks is not divulged. It 
is, therefore, not possible to furnish 
information in respect of nationalised 
banks' advances to the Goenka Group 
of Newspapers.

Information relating to the advances, 
if any, of the public financial institu
tions to the Goenka Group of News- 
papers is being collected and will be 
laid on the Table of the House in the 
manner and to the extent available.

(b) Information, to the extent avail- 
able, regarding assets, loans and other" 
liabilities of the Companies of Goenka 
Group which are registered a* "under
takings attracting Section 20(a) of the
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SI.
No

Name of the Company Balance
Sheet
date

Assets Loans Current
Liabilities

and
Provisions

l. Andhra Prabha (P.) Ltd ,Vi>aywada 30-4-74 i-75 o-5i i«39
2. ExgrmN cwspapen, (P.) Ltd.,

31-3*74 3 92 i-3* 3.29

3- Indian Express (Madurai) (P.) Ltd., 
Madurai . 30-4-74 3 15 2-75 I-51

4- Indian Express Newspapen(Bombay) 
(P.) Ltd., Bombay. 30-4-74 io- 42 3’ 84 5-13

G n a t  o f L ie a n c e i/ L e tte ib  o f A u th o 
r ity  a n d  C u s to m s C le a ra n c e  P e r m it* 

to  P a rtie s  a g a in s t c la im s

9414. SHRI BHARAT SINGH 
CHOWHAN. Will the Minister of 
COMMERCE be pleased to stale.

(a) the names and addresses of the 
parties who have been granted C.C.P 
/letter of authority/import licence 
from January, 1971 to January, 1974 
to import goods from Burma against 
certain funds claimed to have bf*en 
blocked there,

(b) the value of each *uch licence, 
items covered and others details re
levant to the grant of CCP/LA/IL; 
ana

(c) the names of the parties whose 
claims mentioned above were got 
verified from Reserve Bank of Iniia 
before the issue of licence and the 
amount so verified?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) 
(«) and (b). A CCP dated 23-4-1971 
was issued to S.T.C. with a letter of 
authority in favour of Shri Subbkaran 
Durgadutt a repatriate from Burma 
for the import of Nylon Yam/Polyester 
Filament Yam for Rfi, 13.1 lakhs which

the party claimed as due to them from 
a Japanese firm

(c) Department of Economic Affairs, 
Ministry of Finance, examined the 
matter in details The Ministry of 
External Affairs were also consulted 
liefore the issue of CCP dated 23-4- 
1971

Exemption from Wealth tax on invest
ments in Scooters India Limited
9415 SHRI D K PANDA- Will the 

Minister of FINANCE be pleased to 
state

(a) whether Scooters kidia Limited 
has requested Government for thf 
exemption of investments in the Com 
pany\s shares from wealth tax; and

(b) if so, the fact thereof and Gov
ernment’s decision thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE).
(a) and (b). Yes, Sir M/s Scooters 
India Ltd. have made a request that 
its industrial unit, wfcichl also manu
factures 3-wheelera for commercial 
use, should be treated as priority in
dustry and investment therein should 
be eligible for tbe exemption in respect 
of wealth-tax proposed to be provided
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by clause 27<aXfe) of the finance Bill,
1975. They have also made a request 
that the scooter industry should be 
Included as a priority industry in the 
Ninth Schedule to the Income-tax Act, 
1881.

On the facts as brought out in the 
representation by M/s. Scooters India 
Ltd., it appears that Shares forming 
part of the initial issue of equity 
share capital made by the company 
will not qualify for the proposed tax 
concession. There is also no proposal 
at present to add the scooter industry 
to the list of priority industries in 
the said Ninth Schedule.

India’s Exports to Hongkong

9416. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of COM
MERCE be pleased to state:

(a) the total value of India’s ex
ports to Hongkong during the last 
three years;

(b) whether a large part of this 
export is re-exported to China and 
Taiwan and if so, whether jt Is 
permissible under the terms of the 
agreement; and

(c) whether Government have 
studied the possibilities of further 
trade with Hongkong and if so, the 
plans for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The value of India's exports to 
Hong Kong during 1971-72, 1972-73, 
and 1973-74 were Rs. 15.79 crores, 
Rs. 20.14 crores and Rs. 36.73 crores 
respectively.

(b) There is no Trade Agreement 
between India and Hong Kong. Hong 
Kong is a prominent entrepot centre, 
tod it ia not possible to say to what 
ertent Indian goods are re-exported to 
otter countries.
74fe LS—7

(c) Possibilities of expanding trade 
with Hong Kong are constantly under 
review. Sales/Study Teams are spon
sored when considered necessary. A 
wholly Indian Exhibition is being 
planned to be held in the near future.

Foreign Collaboration Agreements

9417. SHRI NAWAL KISHORB 
SHARMA; Will the Minister of FIN
ANCE be pleased to state:

(a) how mary foreign collabora
tion agreements were approved by 
the Government of India during the 
quarter October—December, 1974 
and January—March, 1975; and

(b) the particulars of agreements 
country-wise, and the foreign ex
change component involved?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM),: (a) The 
total number of foreign collaboration 
proposals approved toy the Govern
ment of India during the quarters 
October-December, 1974 and January- 
March 1975 was as follows:—

Total number Number of 
of foreign proposals

collaboration approved 
proposals involving
approved foreign

Capital 
investment

Oct— Dec. ’74 73 14

Jan.—Mar.’75 53 8

(b) The quarterly statements of 
these cases indicating the name of 
the Indian party, the name of the 
foreign collaborator, item of manu
facture and whether the proposal in
volved foreign c(a#tal participation, 
are available in the Parliament Lib
rary.

It is difficult to indicate at this stage 
the foreign exchange outflow or ac
count of dividends and royalties etc.
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Involved In these proposals which wiU 
be known only after title proposals 
are implemented and the units so into 
commercial production.

C ra s h  fir e te n d e rs  a t In te rn a tio n a l 
A ir p o r ts  in  In d ia

9418. SHRI NAWAL K1SHORE 
SHARMA: Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state:

(a) how many crash fire terriers 
are in service at the international air- 
ports in India;

(b) from where have they been 
bought and what hag been the foreign 
exchange content involved; and

(c) whether any global tenders 
were called for and are the speci
fications quoted adequate to fight 
fire in Boeings 707# and Jumbo jets?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CI
VIL AVIATION (SHRI SURENDRA 
PAL SINGH); (a) Twenty-four, six 
at each of the four international air
ports,

(b) Of these 24 crash fitre tenders, 
16 are wheel type and were purchas
ed at different points of time during 
the period from 1957 to 1969 from 
the U.K., Czechoslovakia and Japan 
involving a total foreign exchange 
component of about Rs. 27.67 lakhs. 
The remaining 8 crash fire tenders 
are of track type and were procured 
from Canada under the Canadian 
Line of Credit involving a foreign ex
change component of about Rs. 78.40 
lakhs and were received in 1973 and 
1974.

(c) Global tenders were invited by 
International Airports Authority of 
India for the procurement of 20 new 
wheel type crash fire tenders. The 
specifications adopted for these, the 
action for procurement of which is 
being progressed are considered ade
quate for fighting fires in Boeing 707s 
and Jumbo jets.

R e s tric tio n  o n  Im p o rt o f Ite m s  fo r  
■ m w rflrh n t) * f  tmwufy wm-

9419. SHRI NAWAL KISHORS 
SHARMA: Will the Minister Of COM
MERCE be pleased to state whether 
there is any proposal under conside
ration of Government to impose res
trictions on Import of items for the 
manufacture of luxury non-essential 
goods?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
The Import Policy for 1975-76 is al
ready restrictive for non-select In
dustries. The units falling under this 
category will be granted actual users 
licence for raw material and compo
nents on the basis of actual consump
tion of imported inputs in the previ
ous year or the value of previous 
import licences whichever is lower. 
The import of certain items has also 
been further restricted.

Sale of Trichy units of M/s. Hindustan 
Lever Ltd.

9420. SHRI S. M. BANERJEE: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Hindustan Le/er 
Limited have sold their vanaspati 
producing unit at Trichy to M/s. Peru- 
mal Agencies Limited;

(b) whether under the Foreign Ex
change Regulations Act, the company 
are required to take permission of Ihe 
Reserve Bank of India before disposing 
of any property and if so, whether 
such an application has been submit
ted;

(c) whether Hindustan Lever Limit
ed re-evalued their properties during
1972, including Trichy factory;

(d) whether Reserve Bank of India 
has taken into account the re-evalued 
price of their Trichy unit while 
granting permission to Hindustan 
Lever Limited to dispose it of; aq4
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(ej whether the Reserve Bank of 
Sftdk found the sale price of Rs. 70 
WWbs as reasonable and if not, the 
reason  ̂ therefor?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
Application for sale of its Vanaqpatl 
producing unit at Trichy to M/s. Pe- 
rumal Agencies Ltd. has ’been receiv
ed by the Reserve Bank of India.

(b) Yes, Sir.

(c) Reserve Bank of India have In
formed that Hindustan Lever seems 
to have revalued its properties dur
ing 1972 including Trichy factory.

(d) The Reserve Bank of India 
have examined the request of the 
company for permission to sell the 
rrichy Unit taking into account the 
latest valuation report.

(e) Yes, Sir. '

Establishment of a separate Hindi ceil 
in I.T.D.C.

9421. SHRI K. M. ‘MADHUKAR’ : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stater

(a) whether the work m almost all 
the Departments/units of India Tou
rism Development Corporation 13 still 
transacted only in English;

(b) whether the correspondence in 
Hindi even is being replied to m 
English in India Tourism Development 
Corporation; and

(c) if so, wiiat action Government 
have taken to establish a separate 
Hindi cell to encourage use of Hindi 
on priority basis in the working of 
India Tourism Development Corpora
tion ao far, as has been done by other 
Government Departments and Public 
Sector Undertakings?

THE MINISTER OP STATE IN 
THE MINISTRY OP TOURISM AND 
CIVIL AVIATION; (SHRI SUREN- 
DRA, PAL SINGH): (a) and (b). Yes,

Sir, English is being used in the 
working of the various Departments 
and Units of the India Tourism Deve
lopment Corporation. India Tourism 
Development Corporation' is an all 
India organisation, run on commercial 
lines, and its facilities are geared to 
meet the demands of mainly foreign 
tourists However, use of Hindi, be
sides English, has already been intro
duced for the following purposes:—

(1) Annual Reports;
(ii) Publicity literature;

(iii) Advertisements and tender 
notices issued in Hindi-speak
ing areas-

(c) India Tourism Development 
Corporation has decided to set up a 
Hindi Cell to encourage and facili
tate the gradual use of Hindi in Its 
working, and a Committee has already 
been set up to review and watch the 
Implementation of the Government's 
official language policies and pro
grammes in the Corporation.

Better priceg tor Indian Tea in Inter
national Markets

9422 SHRI DHAMANKAR- 
SHRI VASANT SATHE:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have 
taken concrete steps in cooperation 
with other tea producing countries to 
secure better prices for tea in the 
international markets;

(b) if so, the main features there
of; and

(c) the future programme of action 
formulated in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

\
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Cb) and (c). in addition to bilateral 
consultations held, tbe Sub-group ot 
Tea Exporters which met In tbe 
FA.O. meeting in June, 1974 agreed 
to examine in depth a multi-dimen- 
aional approach including a minimum 
export price arrangement, the co
ordination and regulation of market
ing, global promotion, the strengthen
ing of auctions in producing countries 
and provisions for a market intelli
gence service However, at a meet
ing of the Seven nation Working Party 
in Rome in April 1975, no unanimity 
could be reached on these points with
out further studies felt necessary.

Unauthorised Poweriooms

9423 SHRI DHAMANKAR:
SHRI VASANT SATHE-

Will the Minister of COMMERCE 
be pleased to state:

(a) the estimated number of un
authorised powerlooms m th2 country, 
State-wise;

(b) the steps taken to check the 
growth of unauthorised powerlooms 
and to regularise tlhe detected ones;

(c) Government’s policy in icgard 
to this problem; and

(d) whether any special measures 
are proposed to tackle the problem 
effectively?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (d). No reliable estimate of 
unauthorised powerloomg in the coun
try is available.

2. Government’s policy is against 
the growth of unauthorised power
looms, In spite of which it is found 
that such unauthorised powerlooms 
do come up. After taking all factors 
into consideration, Government had 
decided in 196® to regularies all un
authorised powerlooms which existed 
on or before 28th February, 1966, by

issue of regular permits by the Tex
tile Cemmissioner, Bombay. Govern
ment have decided not to regularise 
any other unauthorised powerloom, 
and have taken the following steps 
to discourage growth of such looms:—

(i) Excise levy on the power
loom sector during the cur
rent year has been revised 
upward to reduce to some ex
tent the large difference bet
ween the rates applicable to 
the poaerloom sector t?is-a- 
vis the mill sector.

(ii) A penal compounded levy of 
Rs 400 per annum per power
loom has also been imposed 
on unauthorised powerlooms;, 
and

(in) The Central Excise Authori
ties have been given instruc
tions not to issue any L-4 li
cence to a powerloom which 
does not have a valid permit 
from the Textile Commis
sioner.

Entry of Monopoly Houses in Marine 
Products Export Industry

9424. SHRI VAYALAR RAVJ- Will 
the Minister of COMMERCE be pleas
ed to state:

>
(a) whether some Monopoly Houses 

which have been allowed entry in the 
marine products export industry by 
the MRTp Commission on the specific 
understanding that they will process 
only their own catch of fish, are 
hiring processing facilities, buv’ng 
raw materials and competing with 
small scale operators in this country, 
and

(b) if so, the details thereof and 
what actions Government uave 
taken against Dhese Monopoly Hcmseg. 
who have violated these directions 
of the MRTP Commission thereby 
forcing small scale operators out of 
the field?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). Government are enquir
ing into the allegations regarding in
fringement of the terms of the indus
trial license granted to large indus
trial houses for setting up processing 
establishments in the marine products 
industries and to assess the extent to 
which the establishment of these pro
cessing units has affected the inter
ests of the small processors.

Report of Tobacco Excise Tariff 
Experts Committee

9425. SHRI S. A. MURUGANAN- 
THAM Will the Minister of FINANCE 
%e pleased to state-

(a) whether the Tobacco Excise 
Tariff Experts Committee set up by 
Government has submitted ite ieport;

(b) if s«o, the salient features 
thereof; and

(c) when do the Central Board of 
Excise propose to implement the 
recommendations of the Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c). Yes, Sir. The Report was 
submitted to Government 0nly on the 
ŝt May, 1975 and its study is yet to 

be taken up.

Ceiling on possession of Gold

9426. SHRI G. Y. KRISHNAN; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have 
decided to lower the ceiling on pos
session ot gold by an individual or a 
family; and

(b) if so, the salient features there-
f  7 1

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):

(a) and (b). As per the existing pro
visions of the Gold Control Act pri
vate possession of primary gold is 
completely banned. There is no ceil
ing on possession of articles and or- ■ 
namentg of gold but when the pos
session of articles exceeds 50 grams 
or ornaments exceeds 4000 grains per 
family they have to be declared Gov
ernment have not taken any decision 
to lower these limits.

Employment Conditions for Air Hos
tesses in Indian Airlines and Air 

India

9427 PROF MADHU DANDAVATE, 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state

(a) whether the air hostesses in 
Indian Airlines and Air India are 
required to give an undertaking that 
if they marry, they will resign from 
their jobs;

(b) whether it is true that such 
restriction is not imposed in a num
ber of airlines in foreign countries; 
and

(c) whether in the International 
Women’s Year this discrimination 
against women will be ended?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) According to the service 
conditions, an air hostess shall retire 
from the service of Air-India/Indian 
Airlines on her attaining the age of 
30 years or when she gets married, 
whichever is earlier. The Manage
ment can, however, retain an unmar
ried air hostess in service upto the 
age of 40 years.

(b) Certain airlines in foreign coun
tries are understood to have changed 
their procedures in {his regard and 
permit air hostesses to marry.

(c) There is no discrimination a» 
such and the question does not arise.
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VertAmttoa of Mearttewhiip of Air 
ladfafc BnfkareM Gofld

9428 PROP MADHU DANDAVA
TE* Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state

(a) what are the reasons lor in
ordinate delay in initiating the pro- 
c p s s  of Verification of membership or 
Air India Employees Guild for the 
purpose of deciding upon the ques
tion of recognition, and

(b) when will the process of verifi
cation b« completed?

THE MINISTER OP STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH) (a) There has been no in
ordinate delay m initiating the pro
cess of verification of membership of 
Air India Employees’ Guild The 
Guild has claimed to represent both 
technical a& well as non-techmcal ca
tegories of employees of Air-India 
At present, non-techmcal categories 
of employees are represent
ed by Air Corporations Employees’ 
Union and the technical categories by 
Indian Aircraft Technicians’ Asso
ciation Recognition of ACEU was 
valid till 28th March 1975 and there
fore formalities connected with the 
verification of membership of Air 
India Employees’ Guild could not be 
initiated earlier Action to verify the 
membership of the Guild has already 
been initiated

(b) Since there are a number of 
stages involved m the process of veri
fication* including readiness and co
operation of the unions m producing 
their membership records etc it is 
difficult to say as to when exactly the 
v e rific a tio n  w o rk  w o lu d  b e  c o m p le te d .

9429* : W,

(v )  fre  "TTff srr^rr faftr- 
£¥ WflfC *TPT, ^tptbt

f  5PT W
sRrrfir ^  |
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(9 ) v n  fas <r>s
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tigtpft) . (v )  srk («r)

WF? % 6JTR JTfftm 
tro? ’SI "Rr̂ nET STTf̂ ST f'Tfar? 

fWPTT3ftffT OTfaT 284,
arwiTT wnf *r fercr fr1 «rrc<for
f^spf ato % frsrr f  fa ?wr*ff
f  TCT STpfr Tt î T mP̂ 4 I ?PTT
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5R7T ir^nr fcsnr wv sft §
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Purchase of Jut* by J.C.I

9431. SHRI SAMAR GUHA: Will 
the Minister of COMMERCE be pleas
ed to statu

te) whether Government have for
mulated any fresh policy regarding 
purchase of jute by the Jute Corpo
ration of India to avoid repetition of 
last year’s economic hardship ex
perienced by the jute growers,

(b) whether Jute Corporation of 
India will be given necessary linan- 
cial assistance for purchasing raw 
jute directly, according to support 
price fixed for raw jute and if so, 
facts thereabout?

(c) whether any assessment his 
been made in regard to financial los
ses incurred by the jute growers due 
to distress sale of raw jute last year, 
and

(d) if so, facts aTaout the extent of 
losses incurred by them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) Efforts are underway to 
get adequate resources for the Jute 
Corporation of India to enable the 
Corporation to conduct its purchase 
operation successfully next season.

(c) No firm assessment has been 
possible.

(d) Does not arise.
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E ffe c t o n  M o, B m M < i t  P la *a c is l 
tra n s a c tio n  a »  a  re s u lt o l de m o ne tisa

tio n  o f 100 T a k a  n o te s

P r ia ttn * o f M n ttU C e lo a n d  N o te s

9432. SHRI SAMAR GUHA; Will 
the Minister of FINANCE be pleased 
to state;

(a) the reasons ior printing muti- 
coloured currency notes,

(b) whether such coloured currency 
notes give Impression of lottery tick
ets,

(c) whether forgery of such cur
rency notes will be easier;

(d) number of prints of various 
'denominations of currency notes,

(e) whether such prints are expe
rimental or permanent;

(t) whether before printing these 
multi-coloured notes further public 
reactions will be observed; and

(g) whether only after the assess
ment of public reactions, final de
cision regarding permanent designs of 
India currency notes will oe taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (c). The notes have been re
designed, it corporating several new 
security features and colours with a 
view to preventing forging or counter
feiting.

fb) No.

(d) Notes with new designs in' the 
denominations of Rs 5, Rs. 10 and 
Rs 20 have been issued. Notes of 
Rs. 50 and Rs 100 with new designs 
are proposed to be issued shortly.

(e) to Cg), No change in the new 
designs b  contemplated.

8433. SHRI SAMAR GUHA;
SHRI SHANKARRAO 

SAVANT:

Will the Minister of FINANCE 
be pleased to state;

(a) whether demonetisation of hun
dred Taka notes had any effect on 
Indo.Bangladesh financial transac
tions. and

(b) if so, facts thereabout?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) and
(b). The demonetisation of 100 Taka 
notes by the Government of Bangla
desh is to be regarded as an internal 
measure of that country which is not 
expected to affect the official finan
cial transactions between the two 
countries.

Jf vt tt%  

9434. wTftm
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stphfc srfufopr i96i *r ^  

^rnr

*rsr»r w r  rnift f t  q ftfa fo ff % 

vw yT Xw m  f t  I

VH7?rh7 sfortfTT*? far̂THFT I f  ITTT TTWf

^  nf screen 

9435. *ft {$** : mr fair

1974-
75 % ̂ KdlM stertftpff f^rrg-

%  % *c^? TT3SCT % f^ftRT fro? $?ff
Sr fara p i W
y^nraT ?V ?

fins *rn*w 3 w f t  
ĝ ftvrr Ttpnft) : irnsfhr 

^^^fr^$parM ^rr|% 5jjT?n*| i 
19 7 4 -7 5  ^arr *n% Trsft

^TTf, 1974 % *T#, 1975 ?w f t

srcftr % Sr

ftrcr«r *r aft | i

1974-75 (^TTf-*rr#) & f r f t r f  fr3&
ifcwf »TR#r WrftPF fw m  i *  SRT f t  nf fw#r ff$ra?rr vr tm v r
f^r«r i

(*rrar w f f  t )

TT51I t h j t :  f t  * r f  fsrcfta

*rr’RTST TTf TT f^TT f̂t 5T*f TT

1 .W 0  Sl̂ fT
2. *TCPT
3. .

89
75
53

250
48
52

339
123
105
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stf «tt Hnrra*fr sxi <tt ars

4. *J3TTRT 263 297 560
5. jrfsrpjiT 20 104 124
6 ff*rrTO3ifor 37 62 99
7. «ftr . 61 61 122
8. 868 350 1218
9. %T«T 98 142 240

10 »r«ar 5T%*rr 106 442 548
11. *t$RT6£ 281 79 360
12. *rfoT5?: . < — 1 1
13. — 14 14
14- ’Tfttsp*®' 1 1
is . ssfar . 1 76 77
16. ’Tsrra 52 219 301
17. TT^FSR 169 307 476
18- ?rf*TSFTTT 634 305 939
19- faf?T — — —
20. ^ n : sî sr 35 474 509
2 1 . >rry^T3f*rR 279 112 391
22- TR5T SRT 883 16b 1019

its

m fto fitw vf srrr ft^rc 3 
<ftr sw>t <rf*wf

9436. *ft & * ?  w ta r) : ^ rrf^ rT
W«ft ^  ^  f t t  fr  vzfw & t
fcrf ^ fiffPC T&q % tr* % 3^
wtt sfn w h rcM t vt fr r c m  
Pppft fapft TJftr ?

fircr *f v p ffi  («itaft
gsfhrr ^  r?pn r̂ wvt <tc«t
*rc vs fo r r  w  1 1 [ w w  w i  h o t  t 
i f i w  « f j f r  q w . z .  974 4/ 75. ]

4004 3592 7596

Export ot Wagons

9437. SHRI SAKTI KUMAR SAH- 
KAR:

SHRI S. N. SINGH DEO;

Will the Minister of COMMERCE 
be please  ̂ to state:

(a) the value and number of wa
gons exported during the last three 
years, year-wise and the names ot 
the firms which exported them unit, 
wise, with the names of the coun
tries, where wagons were 'exported;
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<b) export orders pending with 
the Industry, unit-wise during the 
said period year, wise and country- 
wise;

.(c) whether even some Socialist 
Countries also are reluctant to give 
the present price;

(d) il so, the particulars of the prices 
of the pending orders and their present 
prices; and

(e) the salient features of the pro
gramme for supplying pending orders, 
unit-wise; and

(f) action taken upto date to keep 
up the date and time for delivery of 
export order, unit-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Export of wagona during the 
years 1972-73 to 1974-75 have been 
ag follows;
1972-73—534 wagons* valued at Rs. 

3.36 crores were exported to Po
land, Hungary, Iran and East Af
rica by Mjs. Jessop, M|s. Texma- 
co and M|s. Braithwaite of Cal
cutta and M|s. K.T. Steel 0f Bom
bay.

1973-74—664 wagons valued at Rs- 
4.47 crores were exported to Po
land and Iran by Mjs. Jessops of 
Calcutta and Mjs. K.T. Steel of 
Bombay.

1974-75—344 wagons valued at about 
Rs. 4.59 crores were exported to 
Yugoslavia by M|s. Bum, M[s. 
ISW, Mjs. Braithwaite and Mjs. 
Jessops of Calcutta. In addition 
624 wagons in semi-knocked— 
condition were shipped for deli
very after assembly abroad.

(b) The position of pending orders, 
as on the 31st March of each of the 3 
years is given below:—
31-3-1973: Orders from Poland, Iran, 

Yugoslavia and East Africa for 
supply of 4,550 wagons were on

hand v|th Mis. Bum, M|s. I.&W, 
Mjs. Jessop, Mjs. Braithwaite, 
Mjs. Texmaco and M]s. K.T. Steel

31-3-19740 Orders from Iran, Yugo
slavia, East Africa, and Malaysia 
for supply of 3996 wagons were 
on hand with Mis. Bum, Mjs. 
IS.W., M|s. Jessop, M|s. Braith
waite, Mia. Texmaco, Mjs. K.T. 
Steel and Mjs. CIMMCO of Bha- 
ratpur.

31-3-1975: Orders from Iran, Yugo
slavia, East Africa, Malaysia and 
Bangladesh for supply of 1852 
wagons were on hand with Mjs. 
Bum, Mjs. I.S.W., Mjs. Braith
waite, Mjs. Jessop, Mjs. Texma
co, M|s. K.T. Steel and MJa, 
CIMMCO.

(c) and (d). Prices are negotiated 
and mutually agreed between the 
buyers and the suppliers. In the case 
of Yugoslav contract higher prices 
were secured after re-negotiations. 
Similar negotiations are on with Iran.

(e) Supplies against the pending 
Yugoslav, Malaysian and East African 
orders are scheduled to be completed 
in the current year. Bangladesh 
order la scheduled to be partially ful
filled this year. Supplies of balance 
quantity of 186 wagons to Iran would 
depend upon the results of negotia
tions going on with regard to price.

(f) Regular monitoring is being 
done to watch the progress in sup
plies against pending contracts. The 
manufacturers also have their inter
nal checks.

World Bank’s aid for Projects in 
States

9438. SHRI SAKTI KUMAR SAR- 
KAR; Will the Minister of FINANCE 
be pleased to state:

(a) the particulars of the World 
Bank loan and grants received duty 
ing the last three years for the East
ern and North Eastern Region States 
of India, State-wise, project-wiae and 
date-wise;
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(b) whether World Bask agreed to
contribute to Tripura's Paper Mill 
Project;

(c) the particulars of the projects 
visited by World Bank study team, 
State-wise, and project-wise; and

(d) the present position 
pi ojects, project-wise?

of the

THE MINISTER OP FINANCE 
(SHRI C. SUBRAMANIAM); (a) A 
statement indicating the details of the 
projects which received World Bank 
Group’s assistance in the Eastern and 
North Eastern Region States during 
the last three years ending 30th April,
1975 is laid on the Table of the House.

(b) No such proposal has been made 
to the World Bank Group aa yet

(c) and (d). A Team of the World 
Bank officials had visited Bihar, West 
Bengal and Orissa among other States 
to examine the prospects of command 
area development ia major and medi
um irrigation projects of these States. 
Another pre-appraisal Identification 
Mission had visited India in October/ 
November, 1974, to identify possible 
projects in the forestry sector in the 
States inter alia of Bjhar, West Ben
gal, Tripura and Andaman and Nico- 
bar Islands. The scope of the areas 
to be covered ultimately through 
these projects is still under discus
sion and it is pre-mature to give any 
broad details of the proposals at this 
stage.

Statement
Particulars of Projects financed by Ward Bank Group m the Eastern and North Eastern Region 

States durm? the three yean ended 30th April, 1975.

Name of the Project Dace of 
of

Agreement

Total 
amount of 
Credit in 

S/m.

Details of the Project

Bibar Agricultural Markets Project 
(294-IN)

29-3-1972 X4'00 Development of agricul
tural markets m Bihar.

Education Project (342-IN). 10-11-1972 12*00 Assistance for agricul
tural education in the 
Agricultural Univer
sities m Bihar & Assam.

Ill Power Transmission Project . 
(377-IN)

9-5-1973 8o*oo Assistance for power a 
generation and trans
mission in the States of 
Assam, Kerala, Madhya 
Pradesh, Mysore, 
Orissa, Tamil Nadu 
and Delhi etc.

Bihar Agricultural Project (440-IN) 29-11-1973 32'00 Agricultural devetopmeat 
in Bibar.

Calcutta Urban Development Project . 
(427-IN)

12-9*1973 35-00 Assistance to Calcutta 
Metropolitan Develop
ment Authority.

West Bengal Agricultural Development 
Project.

28-4-197S 34-00 Agricultural "development 
in West Bengal.
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9 4 3 9 . «ft 1 %TT :
«ft SPTOT’ST TO sftaft :

*rc ^  ^ ?9T
f% •

(^ ) «TRR ftPW *Ft f W l
$ w-^sr % «pff <r* *ironj |

^  1 9 7 4 —7 5  % 9TTWr TT
OfccHT °znr fSTT ;

( * )  wr shttp; fw r
«ft?npT w  % jq^n: ^qr'rr fopw
arf% % fas* ^  srftr ^  T$t | tffc; 
tut&t, m iw its fr  siffrr w | ;  «rk

(*r) * n  *rr»r (*j )
ffj?ftr?r suffer £  wpt ix  Hr^r w$*n; 
intit *rti * w  f r r * r  *? r r  m r

*ptt «rr 'rfhc sfe ?t, wr tot 
$T"»r t  ?

nfrm ’HfTsrrarflr if i3<Rhft («ft 
firwwisraroftrs) : (v ) <*f f o m

| i

(*t) (»r) w * n r * V  *rnr%
sn?r stfcfr % smr?r % srfsv <rfr*
^TPTfW 3RT ^ tT STTta %
hssrt ir tnp irfsnpT̂ t %, aft 1973
^ «ft5R?r *r «rr, f^m 11

sft % w w f  srfafrft %,
20-3-73 ^ TmfvR- ^ T̂*?-
v k  w«rn=rr «rr, f * m qtft
fw rw r % w i s ?  p3R% gv$PEr if
qrnr *fft *x  tft ni |, f^rnfw f t  $
frrw^t 3tt #  | i

farc«r

TT̂ tf strnrn: faro % fa M  r̂ratspff % stfft i

5IWT «r«T Sffa? cTRt̂ T KTflr ( 1 9 7 4 -7 5  ir) 
(OTfar*r) (^rerf^f)

spm k SfT̂ IT 2 8 - 7 - 7 3 2 . 7 4

â TPP 7- 9 -7 1 5 . 67

<rfV**T *JT>T

w*& 28 - 9 - 7 0 5 . 12
m m 1- 8 - 7 0 4 77
itfm 15- 5 -7 1 3 . 4 1

fit *ffc

3- 4 - 6 5 6. 17

*jpff sfw* 16- 2 - 6 7 2. 26

4- 9 - 7 0 2 . 78

?J«Tfc£ 10-1-66 2 . 15

st»t 10- 8 - 6 3 2.00
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?r:Trar nr* ( 1974- 7 5 f }
(srrfS'TJT) (srrffftf)

Wf&*T

9- 10-66 2 .2 0
*rpfar , 9 -8 -6 7 4. 46
%R-*r-xFW . 1 8 -7 -7 2 0. 82

t * j . 6 -5 -6 7 2. 43
ftr f . 2 8 -5 -7 4 2 .7 3

*f*«r qftrm w i  w t

ftnrryr1 2 5 -8 -7 0 3. 68
m m 2 1 -3 -7 1 0. 79
f W 3 0 -9 -7 0 4. 79
sirr 1 4 -3 -7 3 0. 77
^>TCfT 5-7-H 9 1 23

ttt*t siFnT famr % <trt tot "w > sftirr *nfTTnr̂  ssftt, #?t
f^xra”  *rm srfcnr 'drMî ’ *rnr if ^ Y , r̂f̂ rrq'

9440. *ft ^ ?T iR^sfr 3F®# *rr?r Jr 3f.jftr,

WTftRmr ^  srarnr ^  f^rr f% : m ^r ?gT|̂  r̂nrfr
4  f * r w

(*P) TTHTSJTIMR fW T %TFTft^T- ^ K t cPTT STRft FmH'II 1
f e r  *pt sp gv wmf^fr w
^  *rra % srfsRT P 7  % '$nr-^ftzrt" (g-) jtpt ^r 3pr*rnr %
tot §srr | sftr ^  % srt ^tt t̂ f  ; ?n«rrc ftn fa fiw ’ 1 = -

(g 1) *rnr foifT
,wwrafr ^t f e r  srrsrn: to sfptft 5t«tt *t.;t : ?rnrRT ^
t o i t  m  «n ; irk ^M i frf̂ T iTSTRq1 ?PT ^Xrll ^

(* i )  ^^*T R % fw ui 
frff affiX 3?t zfftRT fa^TOEffrr % ?

nform ihimn Sf *faft («ft
ftWHW sraw fa$) (* )  rr$ f ^ r
# fW  | frrctfr ?Trfer ^R^rfl
«tf t >

im k  f  :

^ s n ftw n r r  s n r

?flr +xdi fr 1

t h .w c .T O i : f5T  *rnr ?r*rr 5 %  
forfairf, sffr vww T̂tsnmft wtt fafrp r̂ 
$TRH ?rftr% | fan-tf
?F^9cT S’Sftff, ft °  3ft« t(o  f i t ,

w fir *rnjw % *raf %
fr f^ r m t  cTTT T O  S fM

fw r  % vfW sr 1 1
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W f  SBBW1 V îtRTRFT
5f *rf»r $r vhptt frpT srraT  ̂> 

Vv tsppt ^ srntfto srtor frPRRi, 

*ft# % srfMMV ift

I  i

: ârrjgr%iî  ^ v i^ p t s r t
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w h : ^rip^frfoTTcT fWR5T TT

f n̂rr wcm | i snw r at *w*rr
i t im  it fta M  srcr ssrnft *rf s fte

*rrawqwfwff % srnrn; *tt -awl 

f ^ T r f V i f f  ^  tffa-r fr^r Trstr s t f t r  

f?nnr ^ t t  t  i

• ?F«rftspr 5rrFrf^v srzfaraT- 
«rf ^ ^ T ^ m ^ ^ r ^ ^ 5 ? r a r « T r

3n?ft | i strRr^ftv *tpt 5*ff 

f?ra?rf % x m x  ?pTpr £  fa** ^ r  ^

Frrct *tPtRt I  ftmSf srft #wr t  T?ik
m t  ’rcrrfr f^mff % *r**t | i

f.'WT  ̂!3Wnr : *TT»r STftF'R <T*Tr 
Prafror W W  ^  % T f ^ R  £PT 

f%HT 3IT5TT f  *flT *CterfV<fl WNPT

jpsrcrd' wrsr ^rfte *rfRf?r ^ft
I I  7 T ^ ^ R f ^ % ? r P w T
f ^ gr̂ f %fRTfr<TR!T *n:^n:%MW

sarRnff, *rrf° i»  t̂ r® 
##sr Jf^T t qtfr* % srfrfrfe

m t  i

(*r) ?ctp ^  w f %  gfM wr

‘H‘3 % f%[ f'PIK’Jf 3’TPT
fr^ *nr | ;—

( i ) ^ r ^ - s n f t r ^  % fkvfhr wrer

QTfNT % % r ^  ^  f̂ TT

t  f r  % fa a ffc r  srefsr % *fcrr 

? m  m ix x m  s q m  f t w  % 
m  T f t o :  5Rif ?nfr srfafor 
*n*r âr-fr ffpr sotti ^trt

$  m  i

(ii) ’trnncr «frr% ? m  «im 
« tr *r rsrr w r  t  i

(i i i ) r̂gt fUrr t  'ft?r?r̂ T«Tf w

w r  ^ r r  ^t Tfr | ?fk iTsr.feff 
wrr fsR spT m*r

z&r  ir ’T̂ TcTTft r̂r xft t
«"i4'i t*trfr<£Y ^  frfNTnr-̂ Rft 

% ?rrjR wk eRvrsr 3̂3t
f  jff 75T# nrfhsT 90

far?? ^  f r f r w  ?rrar ^ > r i

( iv )  scrnrrr-fr̂ rffr pR«jf«K ^r

#flrrr-f 9̂ffror ?rf̂ Rr % sr̂ *ft?FT
wnr^ff 

^  »rf t  i

(v )  ^  jftrtt q #  %, ^r%“

^mrrfwrr ^ s\ fr̂ r «nt

f  tot ^r w  ^ fr ^  fr
g*r% faq wrf mrntfi Ht 
iffr sir *r% % »znF ^  i
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mJTFT TTFT % <TT 5RT TfcfT |, &TV 
y ft m  i
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1 -2
*TTCT

2 -3 3 -6 6 -1 2  12 *flRT J5T 
*TRT % WTRI 5̂*T

(qrds
*>)

351PT «pt m

1-2
’TRT

2 -3
T̂RT

3 -6
^t?t

6 -1 2  12WRT 
*mr #  3*n*r (^rr?

* 0 )

^ F T  spT 5̂T
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focW T 4 .3 9 — 7.75 2 .1 2 —  19 .41 *R% T,
’aRir

s5*nwT,^rm 1
T̂ TRTH- 1 .9 7  0 .2 7  2 60 8 .7 7  0 11 13. 72 7o 3PTift

itrmft firlrT,
TTo XFT- 

TfoT, ^TTR,
jitrt, srfa

TPHXRT,
^Frrfw, w r-
ft*TT, ^ ft- 

^rrfarr, 
«rf?3RTT, *fc
^T , ŜTfT I

«fkff 1 06 0.46 1.46 0 .32 —  3.30 tfo TJo W faT,
W  ^ «To

spHt,
*fifwr ?rr,

^w frriftan ,

«BRT, tfesr- 
*PT, «INH, 
#T, ftff-

w z  — — — 2.39 —  2.39  i m f f w , w f -
HtTlHi t«
3PT»ft T̂TTFT, 
fflttT, #0 TTo
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; 1. i f : " " ' / s '  . A,. 5 6 7 8

■WWWT 5.15 —  2.25 — —  7.40 «RTIT,
m n

*foT 12.80 1.08 14.06 13.61 0.11 46.75

Beirbxin Jewellery ol Lute Ntwab of 
B u m v

9441. SHRI a  A. MURUGANA- 
THAM: Will the Minister of FINANCE, 
be pleased to state;

(a) whether investigation has been 
completed into the allegations that the 
heirloom jewellery of the Late Nawab 
of Rampur lying in the vaults of State 
Bank of India, New Delhi has at any 
time after the death of the Nawab 

been replaced, substituted, sold or 
tampered with;

(b) in case the replacement, substi
tution or tampering has taken place, 
whether any follow up action is being 
initiated against the concerned gov
ernment officials and against the offi
cials of the State Bank of India, New 
Delhi; and.

(c) whether the attachment of the 
fceirloom jewellery by the Tax Re
covery Officer still continues?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANXfe XUMA# MtfiKHERJEE); 
<a) The investigation Into the Rampur 
group of cases for tax purposes have 
not yet' been completed. The High 
Cowft, has Issued an inaction? relat
ing to the jewellery lying In the vaults 
of; thebaxjfc Th« injunction is qti11
■cw#pj^g- U: no. f$>

1 « U 4

(b) Does not arise in view of the 
reply to (a).

(c) The attachment of the heirloom 
jewellery continues.

Import Licences Issued to Saha Jain 
and Goeoka Industries

9442. KUMARI KAMLA KUMARI: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the number of import licences 
Issued to Sahu Jain and Goenka Group 
of Industries in 1974-75; and

(b) the particulars of the licences 
Issued to the above parties?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):'
(a) and (b). Firm-wise import licens
ing statistics are not maintained.
However, particulars of all import 
licences issued viz., name and address 
of the firm, value of import licence, 
import licence No. and date, item of
import etc., are published in the 
“Weekly Bulletin of Industrial Li
cences, Import licences and1 Export
iicences’Vcopiesdf Which ^e,regfcflfcr-:' 
Iv maife. available to the PMiiufiniiii
W m 'UJ" ' w **>



227 Written Answers MAY 0, 1975 Written Answers 22$

Exporters' Clubs

9443. SHRI S. R. DAMANI: Will the 
Minister of COMMERCE be pleased 
to state:

(a) -whether exporters’ clubs are 
going to take shape to bring together 
tea and cardamom producing count, 
ries;

(b) the details ot initiative taken 
by India in this regard and the names 
of the countries which will thus come 
together; and

(c) the mutual benefits that are ex* 
pected to accrue thereunder?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SIIRI 
VISHWANATH PRATAP SINGH)’
(a) and (b). In the case of tea, an 
Informal Export Regulation Scheme,
involving quota arrangements for 15 
major Tea Exporting Countries, is al
ready in operation since 1st January, 
1970.

For the formation of ‘Cardamom 
Community’, efforts are being made to 
have a working party constituted with 
the Governments of Guatemala, Tan
zania and Sri Lanka, who have been 
addressed in the matter

(c) It will be possible to achieve 
better export price realisations for all 
and thus earn more foreign exchange 
for the exporting countries.

S.C. and S.T. Employees In Department 
of Tourism and Hotel Corporation of 

India

9444, SHRI A. S. KASTURE; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the total r.umber of employees 
belonging to Scheduled Castes and 
Scheduled Tribes in various catego
ries of services in Department ot 
Tourism and Hotel Corporation ol
India;

(b) whether the number of S.C. and
S.T. employees therein is adequate 
considering the fixed mandatory per. 
centage of this community in services 
in various categories; and

(c) if not, what steps Government 
contemplate to increase the number 
of these communities in various cate
gories of services?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL. 
SINGH), (a) The total number of
Scheduled Caste and Scheduled Tribe 
employees in the services of the De
partment of Tourism mid the Hotel 
Corporation of India is as follows;

Department of Hotal Corpora
Tourism tion of India

iS.Cs S.T. S.C. ST,
60 23 290 St

(b) and (c). There has been a short
fall both in the Department of 
Tourism and the Hotel Corporation of
India in filling vacancies earmarked 
for Scheduled Castes and Schedulpdf 
Tribes on account ot non-availability
of suitable/eligible candidates. Ttav* 
Department of Tourism are giving 
relaxations as required according to 
Government orders in filling vacancies 
by candidates belonging to Scheduled 
Castes and Scheduled Tribes. Special 
steps are also being taken by the Hotel 
Corporation of India for improving
the representation of Scheduled Castes 
and Scheduled Ttibes.

Toarista from West Aria an* 
Australia

9445. SHRI C, K. CHANDRAPPAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government are tap
ping properly the tourist potential 
from West Asia and Australia and if
so, the salient features thereof;
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lb) whether, long awaited opening 
of a fccwrist Office in. Kuwait wtych 
was due a year ago is nowhere in 
sight and it so, the reasons therefor;

(c) whether something like 800,000 
people from Kuwait leave for I*ba- 
non, South of France and Britain in 
summer every year; and

(d) if so, what steps have been 
taken to attract these tourists to 
India?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION: (SHRI SURENDRA PAL 
SINGH): (a) to (d). The Department 
of Tourism is aware of the potential 
of Australia and West Asian markets 
for travel to India, A Tourist Office 
was set up in Australia in 1956. 
Traffic from Australia which was only 
4000 tourists when we opened the 
office has since increased to 15000 in 
1974. The Department of Tourism is 
intensifying its promotional efforts in 
Australia. West Asia now holds better 
promise of traffic to India due to the 
recent afflucnce in this region as a 
result of the escalation of oil prices. 
The Department of Tourism is pro
ducing tourist literature and films in 
Arabic which will he sent to all our 
Missions in West Asia A decision has 
been taken to open a tourist office in 
Kuwait. The office will be opened as 
soon as the formalities in this con
nection are over and publicity “tools”
like literature and films are ready. An 
nffw without the requisite publicity 
an d  promotional material is not very 
effective. As a result of our recent 
promotional efforts in West Asia, 
tourist traffic from West Asian coun
tries and Iran was 21,853 in 1974 
a g a in s t 18 ,19 4  In  19 78 .

Cotton stopk held hack by growers
Punjab and Haryana due to low

price

9446, SHRI B. S. BHAURA: WiU 
the Minister of COMMERCE be pleas
ed to state;

(a) whether low prices of cotton 
have forced the growers in Punjab and 
Haryana to hold back their stocks;

(b) if so, the particulars thereof 
and what is the present price;

(c) whether the Governments of
Punjab and Haryana had asked for 
help from Union Government and
C.C.I.;

(d) whether Punjab’s cotton rich 
areas of Ferozepore, Faridkot and 
Bhatinda produced nearly 12 lakh 
bales of cotton but only half has been 
marketed; and

(e) policy of Government on cotton 
prices and how C.C.L would procure 
cotton from hoarders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise. The present 
price of different types of 320-F 
variety grown in Punjab and Haryana 
is in the range of Rs. 225 to Rs. 319 
per quintal of kapas.

(c) No, Sir.

(d) The estimated cotton production 
in Punjab during 1974-75 is about 9 
lakh bales and nearly 90 per cent of
estimated cotton crop wag marketed 
by the end of March, 1975.

(e) The purchase policy of C.C.I. la 
to purchase cotton at prevailing mar
ket rates.
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lDdianisatlog of Cicare«e manufac-
turing (Jompanies

9447. SHRI SHASHI
Will the Minister of
pleased to state:

BHUSHAN:
FINANCE be

(a) whether Government propose

) Indianise the 100 per cent share

zapital of all the cigarette manufac-

turing companies having more than
26 per cent foreign capital:

(b) whether the shares issued tor
trade mark or goodwill are not a risk
equity and therefore can be liquidated
without payment; and

(c) the action taken or proposed to

be taken in the matter?

THE MINISTER OF FINANCE:
(SHRI C, SUBRAMANIAM): (a) to

(c). The question of indianisation of
share capital of Indian campanies

having more than 40 per cent foreign

shareholding and manufacturing ciga-
rettes will be reviewed in the light of
guidelines issued by the Government

for the administration of Section 29
of Foreign Exchange Regulation Act,
1973. A copy of these guidelines was
laid on the table of Lok Sabha on
20th December, 1973.
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Unmanufactured tobacco

Exports made by Indian Leaf Tobaeeo
Development Company Limitect

9448. SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleased to state: 11

(a) what is the purchase of tobacco
in quantity and value, what is the
Iocal sales and what is the export
during the last three years of Indian
Leaf Tobacco Development Company
Limited;

(b) the total quantity of cigarette
tabocco purchased by the cigarette
companies from ILTD and the exports
of cigarettes in the years 1971 to 1974;

(c) whether there is any proposal
received from ITC, ILTD or VST
regarding reconstruction or. reorgani-
sation of ILTD, if so, the particulars
thereof; and

(d) whether Government propose to
Indianise cent per cent the tobacco
export business now that Tobacco
Board is going to be established?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):
(a) and (b). F'irrn-wise or Company-

wise data of this type is not main-
tained. India's total exports of un-
manufactured tobacco and Cigarettes
during the last four years, were 81

follows:.-

Year Cigarettes
---- ----- ---- ----- ---- --

Qty.
(in million

Kgs.)

Qty.
(in million

Kgs.)

Value
(in Rs,
crores.)

Value
( in Rs.
crores)

1971 55'39 4°'23 1'39 2'18

1972 . . . . . . 79'65 57'51 1'02 1'33

1973 . . . . . . 83'08 61'87 0'65 1'09

1974 78'67 80'76 0'24 0'41
(Upto Nov. 74)

-
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(c) The Ministry of Finance (Deptt,
of Economic Affairs) has received an
application from LT.C. Ltd. on behalf
of itself and on behalf of Local Board,
Indian Leaf Tobacco Development Co.
Ltd. (ILTD) for permission for the
sale of the Indian business of the
latter to ITC Ltd. The proposal is
for I.T.C. to take over the Indian busi-
ness of ILTD on the basis of value as
On 31st March, 1973.

(d) No. Sir, no such proposal with
particular reference to the establish-
ment of the Tobacco Board, is under
consideration at present.

Drought Relief to states

9449. SHRI ,R.. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to sta te :

(a) whether Central Government
have asked the National Development
Council to reconsider the decision of
drought relief to the States in view
of the representations made by seve-
ral States to change the N.D.C. deci-
sion;

(b) .••.zhether he has stated that any
change in the present pattern of
Central Ass!stance for drought relief
to all States s,hould be made only by
the National Development Council;

(c) if 50, whether the views of the
National Development Council have
been obtained in view of the request
made by several States; and

(d) the final decision taken in the
matter?

THE MINISTER OF FINANCE
(SHRI C. SUBRAlVlANIAlVl): (a) No.

(b) Yes.

(c) No.

(d) Does not arise.

Improvement In Indian E~omy as a
result of Credit Squeeze

9450. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether due to the credit
squeeze the economy of India has
been improved;

(b) when the credit squeeze is
expected to be removed; and

(c) whether this credit squeeze has
also put the industrial production
and expansion on a slow path?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) As a

result, inter alia, of controlled credit
expansion there has been a decelera-

tion in the rate of growth of money
supply which showed an increase of
Rs. 626 crores or 5.8 per cent between

March 31, 1974 and March 28, 1975 as
compared to an increase of Rs. 1446

crores or 15.4 per cent in the corres-
ponding period of 1973-74. This has
contributed to reduce the pressure of
demand in the economy and thus
helped in the achievement of price

stability after September, 1974.

(b) The credit situation is kept under

close watch by the Reserve Bank of

India and the Government and modi-
fications in existing policies are made

as and when the situation demands.

As the economy is still faced with
considerable imbalances, a general re-

laxation in credit policy is not con-

sidered advisable at present.

(c) No, Sir. In spite of a policy of

controlled credit expansion, the indus-

trial growth rate in 1974-75 is likely

to be considerably higher than in
HJ73-74.
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Liberalisation «f fettk Credit <0 Jute 
Mfflv by RBL

9451. SHRI K. MALLANNA 
SHRI H N MUKHERJEE

Will the Minister of COMMERCE 
be pleased to state.

(dj whether the Reserve Bank of 
India has announced a substantial 
liberalisation of baulk credit to the 
Jute mills, which are currently faced 
with an accumulation of finished 
good? arising from a steep fall in ex> 
t»ort demand; and

(b) if so. the broad details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCF (SHRI 
VISHWANATH PRATAP SINGH)
(a) Yes, Sir

(b) The limit of inventory levels of 
finished goods for the purpose of 
credit has been raised from 6 weeks 
to 9 weeks production

Distribution of certain Imported 
Chemicals in States

9452 SHRI PRIYA RANJAN DAS 
MUNSI WiE the Minister of COM 
MERCE be pleased to state

(a) the procedure of distribution of 
the following imported items in vari
ous States,

(1) Platinum (11) Palladium (111) 
Cobalt (iv) Mercury (v) Phos
phorous red (vi) Phosphorous 
white/yellow;

(b) the quantity of such materials 
allotted so far m different States 
during the last 3 years to different 
categories of industries—large scple 
medium and small scale, and

(c) what percentage of such items 
has been allocated to small scale and 
cottage industries*

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) Allotment of these items to the 
Actual Users in various States is made 
on the basisi of Release Orders issued 
by the licensing authorities

(b) and (c) The allotments are not 
made State-wise nor are allocations 
made separately to small-scale, me
dium scale or cottage industries

D u tie s  a n d  F u n c tio n s  o f In c o m e  T a x  
O ffic e rs  C la n  I  &  I I

9453 SHRI S A KADER Will the 
Minister of FINANCE be pleased to 
state

(a) whether the duties and func
tions performed by Income Tax Officers 
class I and class II are identical or 
there is any difference

(b) if so, the manner in which they 
differ,

(c) if identical, what is the justi- 
'flcetion to continue to have two catc- 
goTies with different pay-scales and 
norms or promotion, and

(d) whether there are proposals to 
abolish claste H category and if so, 
when will this be achieved?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) and (b) Income-tax Officers (Class 
I) are intended to be generally given 
more Important Wards and cases, 
except during their probation and 
training stages when they are re 
quired to handle work of lesser im
portance to achieve proficiency for 
higher work Income-tax Officers 
(Class II) are intended to be generally 
given less important Wards and cases.

(c) Does not arise
(d) It is not proposed to abolish the 

category of Income-tax Officers (Class 
ID-
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Parties in Goa assessed to Wealth Tax

9454. SHRI S, A. KADER: Will the 
Minister of FINANCE be pleased to 
state:

(a) the names of parties in the
Union Territory of Goa who are
assessed for wealth of Rs. 10 lakh
and above; and

Cb) how many of those cases are 
handled by class H I.T.Os?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b). The information is being 
collected and will be laid on the Table 
of the House

Dearness Allowance Payable to Cen
tral Government Employees

9455 SHRI P. M. MEHTA-

SHRI VASANT SATHE:

Will the Minister of FINANCE 
be pleased to state:

(a) whether talks regarding future 
of the present dearness allowance 
formula were held by Government 
with the representatives of the Cen
tral Government employees recently;

(b) whether any settlement was 
reached in the matter;

(c) if so, the broad features thereof; 
and

(d) if not, the time by which Gov
ernment propose to negotiate the 
matter with the representatives of 
Central Government employees?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) 
<a) Yes, Sir.

<b) to (d) The demands of the Staff 
side are under the consideration of 
Government,

Stepping up Industrial Production for 
purposes of Export Market

945(1, SHRI RAJDEO SINGH- Will 
the Minister of COMMERCE be pleas
ed to state

(a) whether the import policy de
clared by Government recently takes 
into account the needs of stepping up 
industrial production and channelis
ing such production to the export 
market;

(b) whether this new import po
licy will also have favourable impact 
on the domestic consumer industries; 
and

(c) whether for indusitries in the 
small scale sector improvements and 
greater facilities are provided es
pecially for those in economically 
backward areas or regions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). Yes, Sir.

Air India All Cargo Boeing 707 
Flights to Foreign Countries

9457 SHRI RAJDEO SINGH ’ Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to stafe"

(a) whether for the first time, Air 
India has introduced from this month 
three 13-pallet all Cargo Boeing 707 
flights to Europe, UK., U.S.A., Japan 
and to Gulf countries; and

(b) if so, whether in order to fur
ther develop exports hy air, Air India 
introduced through International Air 
Transport Association, special com
modity rates i.e. different rates for 
fruits and vegetables, meat, ready
made garments, opium, pharmaceu
ticals and electronic goods?

THE MINISTER OF STATE IN THt 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) Effective April 2, 1975.
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Air. W i$  #*fve i ĵproavcfa inree 13 
pallet all Cargo Boeing 707 flights to 
Europe, U.K., and Japan, These ser
vices however do not operate to U.S.A. 
or Gulf countries

<b) Yea Sir, A reduction varying 
from 50 per cent to 70 per -cent over 
the norma! general cargo rates has 
been introduced on these items 
through 1ATA special commodity 
rates,

Unhealthy Competition ln Powerloom 
Mills

9458. SHRIMATI PARVATHI 
KRISHNAN; Will the Minister of 
COMMERCE be pleased to state

(a) whether some powerloom mills 
are indulging in unhealthy competi
tion by pioducing similar variety of 
clothes;

(b) whether Government propose 
to take steps to protect handloom in
dustry from unhealthy competition by 
powerlooms, and

(c) if so, the steps taken in that 
direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISIIWANATH PRATAP SINGH)
(a) to 10 Such reports have been 
received by the Government The 
High-powered Study Team on Hand
loom Industry has also pointed out 
such unhealthy competition offered by 
the powerloom Sector The Study 
Team has also made several recom
mendations to piotect the handloom 
industry from the unhealthy competi
tion from the powerloom sector. Gov
ernment's final decisions on these re
commendations are still to be taken.

neraaae m B a m m i M —  1n  w m m  
Urint AtoOBdjhragfc Banking

9459. SHRIMATI PARVATHI 
KRISHNAN: Will the Minister of 
FINANCE be pleased to state-

(a) whether th  ̂ inflow of mdney 
through banks from abroad has in
creased considerably, after Govern
ment stepped up the anti-smuggling
operations

(b) if so, the figures of the inflow 
of money to India, country-wise, be
fore and after the anti-smuggling 
operations;

{c) what are the steps now being 
taken agamsi the smugglers; and

(d) when will the comprehensive 
legislation against the smugglers be 
brought forward?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANJAM) (a) Yes. 
Sir

(b) Detailed statistics of inflow of 
money to India country wise are not 
available

(c) Apart from pteventive deten
tions of smugglers and foieign ex
change racketeers, measures have al
ready been taken to set up the pre- t 
ventive checks in vulnerable areas, the 
distribution centres and on the feeder 
roads A wireless communication net
work linking a number of points on 
the West Coast has also been estab
lished, Extra staff and equipment 
have also been provided to field offices 
for the purpose Administrative steps 
such as bringing more effective officers 
into the position have also been taken. 
More administrative and legislative 
measures are under consideration.

(d) The question is under considera
tion.
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m y o M V

. >#ltf the
MiMster "of FINANCE be pleased to 
state: , |rfc (

(a) the number of dues involving 
fbrf' evasion ttrioiintihg to rupees one 
lakh and above unearthed by the In
come tax Authorities since the year 
1872;

(b) what was the total amount of
income tax evaded in these cases and 
what amount has so far been re
covered; and

(c) whither the persons responsible 
for unearthing the untax»d income 
have been paid their rewards in full?

the minister o r  state  in  the
MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Statistics are not main
tained separately in respect of cases 
involving tax evasion according to
monetary limits.

The number of searches conducted 
by the Income-tax Authorities during 
the financial year 1972-73 and the 
following 2 years and the value of
assets seized there in are as follows:

Financial year No. of Value of searches assets conducted seized(in lakhs) approximately

1972-73 . . 532 454
1973-74 . 538 440
1974-75 . 2024 1708

¥fae number of cases in 'which penaL 
' ty for* concealment of income was levi*
, ed and the concealed income Involved1 

(herein are aB follows:

Financial year No. of cases Concealed income involved (Rs. in lakhs) apprcn.

1972-73 . 12,544 2548
*973-74 . 12,407 2365
1974-75 . . FigureB not yet available.

Separate statistics regarding re
covery of penalty are not maintained.

(c) Rewards are payable in accor. 
dance with the rules prescribed in this
respect. Full reward due in any cas«* 
can be determine  ̂ and paid only after 
the actual realisation of the extra tax 
directly attributable to the informa
tion given. However, interim rewards 
are paid in the meanwhile.

The total amount of rewards (both 
interim and final) paid during the 
years 1972-73 and 1973-74 are as 
under:-'

Financial year Rewards paid(Rs. in lakhs) approx.

I97S-73 . 5 0

I973“74 . 3 8
1974-75 . . Figures not yet available

Arrears ol Ineetne Tax against a
T ra n s p o rt C o n tra c to r o f B o m b a y

9461. SHRI SHARAD YADAV; Will
the Minister of FINANCE be pleased 
to state;

(a) whether Shri Babasaheb More, 
& transport contractor from Bombay 
has been in arrears of Income tax;
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(b) whether recently * large fleet 
of Ambassador cars was purchased 
by Shn Babasaheb More through a 
large amount of loan taken from the 
Central Bank of India, a nationalised 
bank: and

vfc) if so, the particulars thereof’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) No Sir The Income-tax demand 
outstanding against Shri More as on 
blst March, 1975 was Nil.

(b) and (c). Apart from his old 
business m the name of Messrs More 
Enterprises, Shn Babasaheb More 
started a new concern called the 
•‘International More Travels’ in the 
accounting year relevant to the asses
sment year 1974-75 In the balance 
sheet of this concern for the account
ing year relevant to the assessment 
year 1974-75, the value of motor cars 
is shown at Rs 49,931/- before deduc
tion of depreciation. The assessee has 
taken a loan of Rs 30,369/. from the 
Central Bank of India against hypothe. 
cation of motor cars.

Grant of C.CP/Letter of Anthority
to M/a Shiva Charan Dnrga Daa, 

Bombay

£462 SHRI ATAL BEHARI 
VAJPAYEE.

DK. LAXMINARAYAN 
PANDEYA:

SHRI HEMENDRA SINGH 
BANERA

Will the Minister of COMMERCE 
be pleased to state:

(a) whether M|s Shiva Charan 
Durga Daq of Bombay had been 
granted C.CP/letter of authority/ 
import licence to import Polyester 
Filament against their funds claimed 
to have been lying blocked in Burma, 
if so, the detail* thereof;

(b) whether, the aforesaid claims 
of the party Were verified from the 
Reserve Bank of India before the 
issue of CCP/letter of authority/im
port licence;

(c) whether C.CJP.|tetter of autho- 
ntyjimport licence was granted when 
the shipment of the imported goods 
had already reached the Indian coast; 
if so, the facta thereof; and

(d) whether conditions imposed 
with the issuance of CCP|LA|IL were 
not fulfilled by the party, if so, action 
taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) A CCP dated 23 4 1971 was issued' 
to STC with a Letter of Authority 
m favour of Shri Subhkaran Durgadut 
a repatriate from Burma for the im
port of Nylon Yam|Polyester Filament 
yarn for Rs 13 lakhs which the party 
claimed as due to them from Japanese 
firm

(b) The claim was admitted in con
sultation with the Ministries of Ex. 
ternal Affairs and Finance (Depart
ment of Economic Affairs).

(c) No information is available in 
the records of this office The Customs 
would not have allowed clearance if 
the goods had been shipped before the? 
issue ol CCP

(d) The matter is under investiga
tion

Disappearance of Files In the Office of 
Cotton Corporation of India

9463 SHRI K. LAKKAPPA Will 
the Minister of COMMERCE be 
pleased to state.

(a) the number of flies relating tty 
payments to various parties that are 
missing in the Office of the Cotton 
Corporation of India during the last 
three yean;
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(b) the facts of each case and 
-amount involved; and

(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
’VISHWANATH PRATAP SINGH)- 
<a) Only one.

(b) The ease relates to recovery or 
Rs. 45,803 01 from National Textile 
Corporation towards cost of goods 
supplied to and loss suffered on cotton 
not lifted by M/s Azam Jahi Mills, 
before it came under NTC. from the 
control of Andhra Pradesh Govern
ment.

(c) The file has been reconstructed 
and legal notice served on the Mills 
for recovery of the amount

Amount saved by Indian Airlines due
to cot in Aviation Tnrblne Fuel

9464. SHRI K. LAKKAPPA: Will the 
Minister of TOURISM AND CIVIL 
AVIATION he pleased to state:

(a) the amount saved by Indian 
Airlines as a result of cut in the 
âviation turbine fuel; and

(b) the impact On earnings of the 
^Corporation as a result of relief dur
ing the current year?

THE MINISTER' OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 

’SINGH); (a) and (b). The saving to 
Indian Airlines from 18th September, 
"74 to 31st March ’75 as a result of 
'decrease in the price ot aviation fuel 
by Rs. 1007. per kilolitre was Rs. 120 
lakhs. The savings for a full year 
(1976-76) have been estimated at Rs. 
300 lakhs.

Development of Din lor Tourism

9465. SHRI D. P. JADEJA;
SHRI VEKARIA;

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government are aware 
that Diu beach is one of the Lest 
beaches in the World; and

(b) if so, the steps taken by Gov
ernment for Its development for tour
ism?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) and (b). The Govern
ment has not conducted any survey to 
assess the quality and tourist poten
tial of the Diu beach. Considering that 
beach tourism is a new concept for 
India, the international tourist mar
ket for which is embryonic, the 
efforts of the Department of 
Tourism are concentrated for the 
present in developing those beach 
initiated such as Kovalam, Goa and 
Mahabalipuram. It is only after 
assessing the effectiveness of beach 
tourism at these places for attracting 
tourists that the Department of 
Tourism can consider opening new 
areas for development as beach re
sorts.

Development of Dla and Pirotan
Islands as Tourist Centres

9466. SHRI D. P. JADEJA:
SHRI VIKARIA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government have any 
proposal to develop the islands 0/  
Diu and Pirotan in Gujarat as tourist 
centres; and

(b) if so, the main feature* there-
•*» 1 i ilit lu a *
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"w e  m tm tfm  o f 'OTasthn  the
MINISTRY OF TOURISM AND CIVIL 
AVIATION <8HRI SURENDRA PAL 
SINGrH); (a) and (b). The Govern* 
ment have no proposal lor the present 
for the development of Diu and 
Pirotan Islands as tourist centres.
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^ « r T ^ |  1

Vlolattm of Foreign Exchanfe Begn*
lations by Shri Permanand TuMdas 

Patel

9468. SHRI MADHU LIMA YE; Witt 
the Minister of FINANCE be pleased 
to state.

(a) whether Shri Permanand Tulsi
das Patel, a businessman connected 
with the textile industry, has been 
arrested for violating foreign ex
change regulations;

4! •**
Ob) whether he misused his li

cence/release order for industrial 
rayon for the purpose of importing 
polyester fabrics,

(c) whether this was done in collu
sion with the Government officers 
connected either with the import con
trol authofity/Commerce Ministry or 
with the Custom authority/Finance 
Ministry; and

(d) if so, the action proposed to be 
taken against the businessman and his 
accomplices as well as the Govern
ment officers concerned?

THE MINISTER' OF FINANCE 
(SHRI C. SUBRAMANIAM). (a). No, 
Sir He was, however, arrested for 
offences under the Cutsoms Act, 1962.

(b) to (d). Investigations are still fa 
progress.
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9409. SHRI RAM PftAKASK: WIA 
tile Minister of TOURISM AMD CIVIL 
AVIATION .bt'ptaOMd to, state;

(a^. whether there Is any. proposal 
«nd«r.the conrideration o f Govern
ment to prepare documentary films 
on tourist spots in different States as

lias already been done in the case of 
Darjeeling and Kashmir; and

<b) if so, the names of the places 
tor which docqmentaries are to be 
prepared, State-wise the expenditure 
involved and- when these documen
taries are likely to be ready?

THE MINISTER* OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (ai and (b). The Department 
o f  Tourism, Government of India pro
poses to continue producing documen
tary films on different tourist spots of 
India as and when necessary subject 
to availability of funds. The film on 
Darjeeling which was originally pro. 
duced by the West Bengal Govern, 
ment was later purchased by the 
Department of Tourism, Government 
of India. A list of films on places/ 
■areas of tourist interest, produced/ 
purchased by the Department of 
Tourism and those under production 
is laid on the Table of the House.
I Placed fe Library. See No. LT-9745/ 
*5]

The new films' are being produced 
through Films Division and expendi
ture involved on each one of them 
known after the production is com

pleted.

Nagpur Aerodome

9470. SHERI BAM HSDAOO;
atm JAMBUWANT DHOTE:

Win the Minister of TOURISM AMD 
C3VIE AVIAtfOlt be pleased *> state:

(a) whether GWvefnmfent intend to 
«ttft ttte Stogpctr awttdwme to some 
other place;

<b) if so, the »*aotw -therefor;

(e) whether the civil air service at 
or via Nagpur has been reduced and
if so, 'whether Government propose 
to restore the same; and

(d) the broad details thereof?

THE MINISTER' OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH)- (a). No. Sir.

(b) Does not arise.

'(c) and (d). The details are as 
under:—

<1\ There is a daily Caravelie 
service operating between 
Bombay and Calcutta via 
Nagpur

(2) The daily service on the route 
DsShi-Nagpur.Hyderabad waa 
converted to twice weekly 
frequency os the route Delhi- 
Nagpur-Delhi from 1st July,
1974 due to tight turbo-prop- 
fleet position. The frequency 
of this service has since been 
increased to four times a 
week.

(3) Tb* twice weekly service 
operated with Dakota aircraft, 
on the route Calcutta/Ranchi/ 
Rowrksla/ Raipur/ Nagpur/ 
Bhopal was discontinued with 
effect from the 18th March,
1974 consequent on the dad. 
don taken by Indian Airlines 
to phase out Viscounts and 
Dakotas becaus# of steep in
crease in the price of aviation 
fbef
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n^P, farffta ificfT $  ^  ^  qr, 
101-15 Sf%BTrT SfHPJwr
inWT TR ¥T?RriT f̂tST'TT, 1971,
% fr^Ttf TT5T S?R?n % pW T | I

Tea Financing Schemes

9472. SHRI JYOTIRMOY BOSU 
Will the Minister of COMMERCE be 
pleased to refer to the reply given to 
Unstarred Question No 5469 on the 6th 
December, 1974 regarding loan by Tea 
Board to Tea Companies and state:

(a) which of the companies re
ferred to in the reply are under the 
control of (1) Duncan Brothers, (2) 
Shaw Wallace, (3) Jardine Hender
son and each ol the other tea houses 
owning tea gardens;

(b) the total amount received by 
tea companies under the control of 
each tea house;

(c) the total amount outstanding 
with eaflU tea house;

(d) whtrtfcer any* review has been- 
made of the various tea financing, 
schemes, and

(e) if so, the findings thereof?

THE DEPUTY MINISTER IN THK 
MINISTRY OF COMMERCE (SltRl 
VISHWANATH P^ATAP SINGH):
(a) to (c). The information is belnjt 
collected and will be laid on the Table- 
of the House.

(d) and (e) The Task Force on Tear 
Industry have inter-alia examined the 
existing financial assistance schemes 
of the Tea Board m the context of 
impediments to Tea Development and 
have made the following recommenda
tions-—

(1) The Machinery Hire Purchase 
Scheme.

The present fund of R's. 10.9> 
crores may be converted into* 
a revolving one and scheme 
made flexible by making 
loanees eligible for individual 
items of machinery instead of 
package of mat hmery reauice-_ 
ments as now.

(II) Planiati on Finance Scheme

This scheme should be modified to 
make it performance oriented 
ana the security of a joint 
equitable mortage may be 
considered for loans under it.

(Ill) Replantation Subsidy Scheme

This scheme should be operated ot> 
two-tier system m which th* 
more affluent garden could b» 
given less than the present 
rate of subsidy for replanting’ 
and the scheme extended to 
rejuvenation, pruning and t® 
infilling methods '
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Loans sancttooea and dMtatsed by 
Nationalised Banks for purchase of 

Mini-buses In West Bengal

9473. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state;

<a) total amount of loans sanction* 
ed and total amount disbursed by 
nationalised banks to West Bengal 
for purchase of mini-buses by the 
unemployed youths during the period 
1872-73 t0 1974-75;

(b) the terms and conditions of 
these loans;

(c) total amount outstanding as at 
1674-75;

(d) whether there are allegations 
of misuse of these loans; and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to <e).. The 
present system of data reporting does 
not Provide for information regarding 
such detailed categories as ‘loans to 
unemployed youths for purchase of 
mini-buses’. Such advances would 
figure under thtt relevant priority 
sector category of 'Small Transport 
Operators’. Outstanding advances of 
public sector banks, including the 
fourteen nationalised banks, to Small 
Transport Operators in West Bengal 
amounted to R’s. 7.8 crores involving 
4584 units as ai the end of March.
1973 and Rs. 9.3 crores involving 9076 
units as at the end of March. 1974.

The terms and conditions of loans 
to transport operators vary from bank 
to bank depending on past dealings of 
the borrowers, nature of advance, 
security, cost of servicing the loan etc. 
However, generally the banks charge 
interest on such advances at rates 
ranging from 13.5 per cent to 17 per 
cent fix the repayment schedule taking 
Into account the anticipated scale of 
generation of surplus and obtain 
hypothecation of the vehicle and a

guarantee for security. Bankg exer
cise due care while sanctioning and 
releasing the advances and exercis* 
supervision over their end-use. How
ever. a few casc9 of non-adherence by 
the borrowers to proscribed repayment 
schedules have been reported by the 
banks. Suitable action is being taken 
by the banks in such casea

News Item Captioned "Chemicals 
Decanalised”

9474. SHRI JYOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
pleased to state:

(p) whether his attention has been 
drawn to a news-item published in 
me ‘Economic Times’, New Delhi, in 
its issue dated the 11th April, 1973 
under the Caption “Chemicals de
canalised’’ ; and

fb) if go, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a). Yes. Sir.

(b) The following Hems which were 
previously canalised for import through 
Indian Oil Corporation, have been 
decanalised as per the Import Trade 
Control Policy for the year 1975-76:—

(a) Greases.
(b) Petroleum Jellies.
(c) Mineral oils, the following: —

(i) Cutting Oil.
(ii) Shock absorber oil.
(iu) Heat transfer oil.
(iv) Impregnating oil for electric 

paper and Board insulators.
(v) Mineral oil for manufacture of

insecticides.
(vi) Special graphited oil for

lubrication of glass moulds*
(d) Turbine oil.
(e) Liquid Paraffin.
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These have been decanalised a* the 
"benefits of canalisation like advantage 
of bulk buying etc. warn .not realisad i 
in respect o f these items.

B v p m t e f  i n *  O n ,

9475. SHRI H. N. MUKHERJEE: 
Will tne Minister of COMMERCE be 
pleased to state:

(a) the total quantity of iron ore 
-exported by Inffc in.4973-74 and
1974-75 and its value;

(b) of this quantity exported, what 
is the quantity t f  toon « •  mined by
N.M.D.A. and the quantity mined by 
private contractors; and

(c) whether there is a w  achewe 
u n d e r c o n fe d e ra tio n  fo r  th e  & M J 3 .A . 
to take oyer the entire mining bom  
private agencies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) 
(a). India exported 24 4 million tonnes 
of iron ore valued at Rs. 146 crores 
during 1973-74. Provisional figures 
lor 1974-75 are 224 million tonnes 
valued at Rs. 165 crores.

(b) 4 2 million tonnes and 3 6 million 
tonnes during 1973-74 and 1974-75, 
respectively, were the contribution by 
the NMDC, The balance quantity was 
mainly mined by private parties, and 
to  some extent, by State owned organ
isations, namely, the Orissa Mining 
Corporation and Mysore Minerals Ltd

(c) There is no such proposal at 
present.

Crisis In Public Sector Industries

9476. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of FINANCE 
be pleased to state;

(a) whether Government’s attention 
lias been drawn to the news-item pub
lished in the ‘Nav Bharat Times! d*tfd 
the 29th March, 1875 to the effect that

there is a crisis in public sector Indus
trie*. m the absence o f demand; and

(b) if s», the efforts being made by 
Government in this direction so as to 
avoid the ppssibPy of a crisis there
in?

THE AHMimap QF, STATE IN THE 
MIWSTFY 01?! ip u q rcs , OSJUtf 
PARNAB KUMAR MUKHERJEE):
(a) and (I?). T fe article appearing in 
‘Nay Bhar+t Tinges- of 29th March, 
1975 discusses the fftton  likely to 
affect the demand for goods manufac
tured in the public sector, fo the com
ing years. While the cut-back in in
vestment necessitated by the stringen 
resources position and the measures 
taken to contain inflation are likely to 
have an impact on demand it is not 
expected to result in a general reces
sion. In fact, according to present In
dications the total sales of Central 
Government companies which rose 
from Rs. 8992 crores in 1971-72 to 
Rs. 6810 crores in 1973-74 is ex
pected to maintain the upward 
trend in the next few years Some 
companies may, however,, face the 
need for stimulating demand for 
their products in order to achieve 
higher levels of performance This 
will be done by greater marketing 
efforts, diversification and exports 
Government have also taken various 
measures to improve industrial growth 
by better power generation, supply of 
critical raw material and components 
and speedier completion o f important 
prpjects which have a multiplier 
effect, etc,

Sqas of Soft Formula

9477. SHRI H. N. MUKHERJEE: 
Will the Minister of FINANCE be 
pledged tp state;

(a) whether It is the policy of Gov- 
erqnpjnt that ‘son< 01 sojl formula’ is 
not for Central units}1
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(b) if so, whether Government have 
gjlve^ directives to aU its undertakings;

(c) whether it is fact that in some 
undertakings agitation is going on for 
the employment of sons ol the soil; and

<e0 if so, in view of this whal is 
Government's directive to those units 
and details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE): (a) to (d). Government have 
issued instructions to the public enter
prises to ensure maximum opportuni
ties for persons registered w the local 
employment exchanges, particularly, 
at the lower levels. Recruitments to 
such posts at lower levels should be 
made only through National Em
ployment Service and other sources 
of recruitment are to be tapped only 
if the employment exchange issues 
a "non-availability'* certificate The 
question as to whether any further 
instructions should be issued to en
sure consistency of policy in keeping 
with national objectives is under 
consideration.

12 hns.

SHRI S. M BANERJEE (Kan
pur): Sir. I have tabled an adjourn
ment motion.. ..

HRW (*qr-
fiprrj . stbtct m te? f *  *r*r 

T.*rT SFfTN fort t  i •

. aFPT-TPfrT SRtTTW

#$  fcrr m  t  % i

SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta-South): rose.*

SHRI JYOTIRMOY Bosu (Dfe- 
xnond Harbour): rose.*

MR. SPEAKER: I have not allow
ed any Member. Those who speak 
without being called their observa
tions will not be recorded. I have seen 
the adjournment motions. There is 
not a single adjournment motion 
which Is in proper order within the 
rules.

SHRI ATAL BIHARI VAJPAYEE: 
It is a failure ot the Government. 
My motion is like this—Failure of 
the Government of India to take over 
the export trade of shellac.

MR. SPEAKER: Mr. Vajpayee, it 
is a question of their policy-making 
power. They have to do that, under 
the Constitution.

«ft v m  fa?rnft srafoft : w m

3ft, *T #  t  I «TTT
f^TT ferffT

| i v m  *rrr £ wfr #

f5r#epr ^  l

«r«wr : xm  ?r

jpff f5raTf«Htf*P^#T w #

% tfiFTtT f w  ^ I

It is a question of the policy-decision. 
How can there be an adjournment 
motion on this?

^  v m  ftr$rr* ^

i

«Hdj ^ I

•Not recorded.
748 LS—19
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MR. SPEAKER: There cannot be 
any adjournment motion on this.

SHRI S. M. BANERJEE; Sir, I rise 
on a point of order.

MR. SPEAKER: Point of order on 
what’

SHRI S. M. BANERJEE: I an 
rising on a point of order. I brought 
an adjournment motion under rule 
S36. You have ruled out Shri

Written A iuw rt O & t 4,

Vajpayee's wotion on the ground 
Wfeieh is known to you.

MR. SPEAKER: Not known to you.

SHRI S. M. BANERJEE: Sir, my 
adjournment notion is clear, It is a 
failure of the Central Government to 
provide sufficient money in the 
budget for the payment of five instal
ments of dearness allowance to Cen
tral Government employees,

w w  tfyftor s ^51 f*P9 71  f r  swff 
*f W i f t  ?r ifr m  «if t T ^ n ^ f s  vfton

«TC 3TT*t I

SHRI S. M. BANERJEE: Kindly 
hear me, Sir To-day is the last day.

MR SPEAKER: Mr. Banerjee, I 
am sorry for the way in which yo» 
deal with the subject of adjournment 
everyday. I am sorry I cannot allow 
that There is no question of hearing 
you

SHRI S M BANERJEE* Sir. the 
Central Government has committed 
itself

MR SPEAKER* Mr Banerjee, I 
am allowing you through other 
means, like 377,

SHRI S. M BANERJEE; Sir, they 
are going backTipon their words. So, 
I would request you ..

MR SPEAKER: This is not a 
subject for adjournment.

SHRI S. M. BANERJEE: I am sure 
my adjournment motion will have 
the support as it concerns thirty 
lakhs Central Government employ
ees.

MR. SPEAJCERr How can you 
bring in an adjournment motion on 
failure of the Government to provide 
certain sums undfi^certain items fo 
the budget?

i t o  Written Anftfreh 2&S
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S H R I  8 . H  B A N X B J X X : S ir . i t  to 
feilunrM the Government.

*rr«r w r* $

fart* ^  w  t  - sfr*r # * * * €  stt<t »r

to w Jh faffrsr wnsrfr ft*f

I . . .

«wwi «nftw : *rr«Rl- fw  | err wr

^f3Tf?f^ snrr *  wr I  w  vt
s r f  nr ^  * ’

SHRI S. M. BANERJEE: Kindly
tell me the ground of'rejection. Sir, 
you ask the Finance Minister to make 
a statement.(Interruptions)

SHRI SAMAR GUHA (Contai): 
Sir, I have given notice of adjourn
ment motion

MR. SPEAKER; There are already 
many rulings that whatever happens 
to the party position'm a State unless 
the Governor sends a report on that 
it cannot be raised here.

SHRI SAMAR GUHA: Sir, the
Speaker resigned in a most un-con- 
stitutional manner without ascertain' 
fay the opinion of the House. It is 
blatant violation of the Constitution. 
If file Governor fails'to report it to 
the Home Ministry then the Gov
ernor should be pulled up.

MR. SPEAKER; For that the 
Assembly shouI3 decide and not your 
Parliament Here. This daily exercise 
which I have to go through Is almost 
mentally and physically killing. 

(Interruptions)

Shri Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA 
(Begusarai); Mr. Speaker, Sir, under 
Rule 222, I want to raise ■ • •. (Inter
ruptions)

SHRI S. M. BANERJEE: Sir, are 
you asking the Minister to make a 
statement on the question of dearness 
allowance? I can assure you, once 
you do not ask him to do it, they will 
sit on the subject for three months. 
From tomorrow. I am not going to 
bother you for another two months. 
Will you ask file Minister to make a 
statement? It is a question of 30 
lakhs of Central Government em
ployees. Five instalments of dear
ness allowance are "flue to them. 
(Interruptions). Have you rejected 
the adjournment motion?

MR. SPEAKER: Whatever it is, I 
will see that afterwards.

SHRI S. M. BANERJEE: Have 
you rejected it? (Interruptions)

s r*?  TTTi l iW  t o  V 1T 1
SHRI S. M. BANERJEE: Kindly

hear us. Kindly give us five minutes 
and reject it.
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QUESTION OF PRIVILEGE 
AGAINST SHRI JANESHWAR 
MISHA, M. P. FOR HIS HAVING 
READ OUT m  THE HOUSE AN 
ALLEGED FORGED LETTER SAID 
TO HAVE BEEN WRITTEN BY 

EMPLOYEES OF HINDALCO

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr. Speaker, Sir, under 
Rule 222, I want to raise a question 
of breach of privilege against an hon. 
Member of the House, Shri Janesh- 
war Misra. (Interruptions)

( - 3 i ^ )  ^  ^ r if

gpffa % <rc frtTrr i

t o t t  ^  % f?r  ̂ frFt 1 1

qmt sft ;5n% fa tfr *ifawra

w m  ?n t  s?pft
St'ET 'U5PT I

5T3T8F5
stftt srsdi*r tft <mr tftfarcr i

SHRI INDRAJIT GUPTA (Ali- 
pore): What are we discussing now?

MR. SPEAKER; privilege.
SHRI INDRAJIT GUPTA: Then,

you please ask ham to go on Mr. 
Mishra, why do you have a back chat 
there? You have been told. Why 
don’t you move your motion?

SHRI SHYAMNANDAN MISHRA: 
Under Rule 222, I want to raise a 
question of breach of privilege 
against an hon. member of the House, 
Shri Janeahwar Misra.

The nature of the breach of privi
lege ia the presentation of % forged 
or fabricated document to the House.

263 MAY 9, W75 Qn. o f Priv. against 264 
Shri Janeshwar Mura, M.P.

According to May’s Parliamentary
Practice, 18th edition (p. 137), I t  is 
a breach of privilege to present or 
cause to be presented to either House 
or to Committees of either House; 
forged, falsified or fabricated docu
ments with intent to deceive such 
House or Committees or to subscribe 
the names of other persons or ficti
tious names to documents intended 
to be-presented to either House or 
Committees of either House, or to be 
privy to, or cognisant of, such forgery 
or fraud*.

A number of cases have been cited 
m the book on the subject.

The book by Kaul and Shakdher 
also makes similar remarks on the 
subject.

The fact* of the instant case are; a* 
follows:

An hon member of the House, Shri 
Janeshwar Misra, read out on 2nd 
May, 1975 a letter as under:

“To

Shri S. S Kothari,
President, HINDALCO.
Renukoot.
“Dear Sir,

We met the Prime Minister and 
her Private Secretary.

“We have paid a sum of Rs. 9 
lakhs to the P.S.

“He has promised Us that he will 
use all his Influence to see that no 
trade ’union activity is allowed In 
HINDALCO '

Tours faithfully,

For Hindustan Aluminium 
Corporation Ltd.**



765 On, of Priv. VAISAKHA 19, 1887 (SAKA) Q», of Priv. 266
ugainst Shri Janethwar against Shrt Jatveshim

Mwo, M.P. Misra, M.P.

SHRT VAYALAR RAVI (Chirayin- 
kil): Who signed that letter?

SHRI SHYAMNANDAN1 MISHRA; 
This has crane in the proceedings. 
The hon. Minister, Shri Subrama- 
niam, said the next day, i.e, on 5th 
May 1975, as follows:—

'This matter was placed before 
the Prime Minister and after find
ing that this matter has again been 
raised here, she has written the 
following letter to the Speaker;

'Dear Dr. Dhillbn,

‘I find from the proceedings of 
the Lok Sabha that on the 2nd May 
while speaking on the Finance Bill, 
Shri Janeshwar Misra alleged that 
Shri S. S. Kothari, President, 
Hmdalco, Renukoot, had paid Rs. 5 
lakhs to my Private Secretary to 
crush trade union activity in that 
company. He read out a letter 
allegedly written on behalf of this 
company To Shri Kothari. This is 
an entirely baseless allegation. 
Nobody on"behalf of Hindalco ever 
gave any amount to my Private 
Secretary or any other officer in 
my Secretariat Sometime ago, a 
photostat copy of the letter which 
presumably "Shri Misra read in the 
House was brought to our notice 
by Shri Raj Narain, MP. I ordered 
an investigation Into the matter 
which showed that the said photo
stat copy was a forgery and that 
no officer of the Hindalco had ever 
written.* **

A definite charge of forgery 
against Shri Janeshwar Misra emer
ges. The Prime Minister has assert
ed that she had ordered an investi
gation into the matter which showed 
that the said document *was a forgery 
and that no officer of the Hindalco 
had ever written'— "

When the charge has been made, 
the fact that it is being denied by 
the member against whom the charge 
is made cannot be of much conse
quence in this matter, and on this 
account it cannot be considered to be 
a disputed case. The alleged forgerer 
will more often than not deny the 
charge* of forgery. That by itself 
cannol make it a disputed case. 
Moreover, the concept of 'disputed 
ca ê’ is strange to the law of privi
leges.

The House has to ascertain the 
truth in the matter and there must 
be a remedy open to it to repair the 
injury tfane to it by the commission 
of the offcncc of forgery. On the 
other Band, the member who has 
been aecusod of such a serious charge 
must also have a forum of the House 
to defend himself and vindicate his 
honour. Had this charge been made 
outside the House, it could have been 
actionable in a court of law. The 
immunity enjoyed may well have 
been abused.

This can only be done by referring 
the matter to the Committee of 
Privileges.

In fact, there seems to be an agree
ment between the ruling party and 
the Opposition and more particularly 
between the Government and the 
member concerned, as is clear from 
the following:

"sft WtWX fa *  : #  srnfTT g 

fa ssr wt firfareN’ % qm

$3TT arrc WWRff VTVPTr

srnr, srrsr if’w f  ^
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What has the Minister to My?

“Shri C. Subranaaniam: Kinffly
sit down. You have got the pre
rogative, A  privilege will be raised 
•against you for bringing in a photo
stat copy*.

^  v f t m  f a * : %
m  3 #  srr* «pr?rtf r

So it is clear that there seems to 
be an agreement on this subject that 
this is a fit case tor reference to the 
Committee of Privileges.

eft ipg fcm* (* ttt) : m  % 
5m*tf2*r «tt 1 ftr ?

JTTT I ? r  *PT ^  ^  f%  'J ff

i

W i v n t M  warn
$*rnr *ft ^ti^fr 1 1

ME SPEAKER: That privilege
motion was disposed of yesterday as 
I made it clear that was disposed of 
This is something against a different 
background

q f  tit fiRTTtar UTS f^T V7 felT I

<prroiftiftiFf|

n w w  w fU w  h n  i r k  ^ w r  

wffaifa i g  prm

1

MR SPEAKER Mr Vajpayee gave 
it to me I received Mr. Mishra’s 
notice yesterday. Mr. Vajpayae’s 
notice came today- Mr. Bosu, your 
notice came today.

*  I

MR. SPEAXXB: 1 got Mr. Miahra’s 
notice first; the notices previous to 
yesten&y, were all disposed ot

«n *PT w w  RPsW WFfi **1

? d i  ^  Iw r | ift jftfer m
T̂RTT̂  I

worn nfftw srprwtft**r t  
it  srmr 1

«ft farc* *  m i 5 *r
*t, *TT v^rr *rs?rr f  1

wwrar m f* tfmrr *r?r$
vr sstfsrt Srtf 1 1 *rnr w  vt 

STTtH v rr  % ft* ?

SHRI JYOTIRMOY BOSU: I want 
to say something Either you allow 
me on this, or on the other one

«*Wr **$*! (TI^ifeR | I 
!RT31Wf I *PTC «TT?tfe^ 

!T|r |  3*T SF> *  *5T*T <TT, ??T%
«rr f  1

it1!  ftnw ^  sflfft'siv 
ft fPPcTT t  fv K m *  T3R 
m  <rc firite <jk>, $rt 5ft*r 5fr#jr t

?fa*rrc; *frsreqr?rt 
q$r %} 1 f*r«rr tit, nrr
# ^njR- ?ftf^  1

SHRI SHYAMNANDAN MISHRA 
I seek the leave of the. House to 
move a motion of privilege.

MR SPEAKER* Is there any ob
jection to leave being granted? There 
is no objection Leave i» granted, 
unanimously. You may move the 
motion.
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Affcm, M.P.
SHRI SHYAMNANDAN MISHRA: 

X beg to move:

“That the question of privilege 
against Shri Janeshwar Misra, a 
Member of this House, for his hav
ing read" out in the House on 2nd 
May, 1975, a ldtter by an employee 
o f  HINDALCO to the Company’s 
President saying that a sum of 
Hb. 5 lakhs was paid to the Private 
Secretary of the Prime Minister to 
prevent trade union activity, which 
letter the Prime Minister has alleg
ed is & forged one, be referred to the 
Committtee of Privileges."

VAISAKflA p , m  (SA£A) Q». of Ptiv. m  
agalntt Shri Jane&war 

Mira, I f  .P.

: <mr w s t ?
rftf^r qr̂ r | i *rrr snf ^rfV 

^sr stfsnr i

^  : STWfST 7̂T
w itw -  5RT1T  I  I m

sn$?r ?rar if w it  'ra’iT i

W WJ5T w  3TFf §
1% WT 5fa? f  I
ftpr «ftra*|5r
I , fort W *  5PT*T¥taSTt?

«ft *»«( few* :
m  Tfr | i

SHRI VASANT SATHE (Akola): 
Sir, on a point of order. There is 
no provision for amendment under 
Buie 225. Let us know that, Sir. It 
you were to follow the procedure 
regarding the 'Questions of Privilege’ 
under rules 225 and 226, then a lot 
of troubles can be avoided.

MR. SPEAKER: Mr. Sathe, the
leave was granted tnd the motion is 
moved.

SHRl VAS VJT SATHE: I want to 
know wheth r requisite number was 
there! before the leave was granted.

MR. SPEAKER; No objection was 
raised when I 'put it before the 
House So the leave was granted 
an<j the motion was moved.

SHRI VASANT SATHE: Sir,
kindly see Pule 225 and Rule No. 
227.

MR. SPEAKER: I quite follow your 
point.

SHRI iH. N. MtJKHERJEE (Cal- 
cutta-North-Bast) '• On a point of 
order as well as propriety what I 
want to submit Is, since the Inten
tion of the House is quitcj clear that 
with regard to the substance of the 
matter raised T>y Mr. Mishra, we want 
adjudication by the Committee of 
Privileges, and any attempt at amend
ing a straightforward reference to 
the Committee of Privileges would 
be out of order, improper, jnappro» 
priate and out of conformity with 
the desire! of the House to have the 
matter investigated, let us not worry 
only about hearing the sound of our 
own fvoiaes life the House and our 
name in the papers tomorrow—

SHRT MADHU LIMA YE: Don't try 
to teach us. I am on a point of 
order.

TO* sffa sR# I
xnm  Sra m4  m h  1 1

??TTr vfsrviT % frrr̂ r *tpt
f i s f f  *rre f , *

w m  $ i 
tfafta^*rr«rfoFre«*£f$ i vnrwtjfT 

i t  If w b t ft  if t s  armT j

Sir, J strongly object to this.
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SHRI H. N. MUKHERJEE: lbo
much of Medhu is sour..,,

SHRI MADHU LIMAYE: Sir, I
am on a point of order.

«ft WTOfWfTft STSTO
*r$fepr, «m r sh t*  t o  fcn, 
m u  i j#  «rrrh=T ?rfr 1 1 
226 % SRffa «fcmr fW  t  I *{%H 

% 5iPt%  i *tt c f r s r ^

*r  | ,  *rr *mr*rr f s r ^  w t
*T W  3TT WcTT t  I ¥*R TONT 
Tl r̂n-, 5TCT 4rtf *T3W ^t| eft w  
ITcT 5R: SRT ^ *T5P5TT !> *T*fr 9pT
f t f t  :a rrf^  i

•ftVffafcTS
1 1  #ffFT?r gStftfsflJI

«ft wrw . «ntft
fWt m  srm *rr m  fen  3tt w m

$ •

SHnt VASANT SATHE: sir,
it is possible to put it to the House.

(Interruptions)

MR SPETOCER: I will reply to 
your point of order. I have follow
ed your point of order.

SHRI VASANT SATHE: Sir,
you leave it to the House to decide*. 
Whether there will be discussion on 
it or whether it should be referred 
to the Privileges Committee, it is for 
the House to decide.

MR. SPEAKER; Rule 226 says “H 
leave under rule) 225 is granted the 
House may consider the question and 
come to a decision or refer it to a
Committee of Privileges-----" If it ia
agreed that it is to go to the Privi
leges Committee, there 1b no question 
ef amendment.

*, 1#75 Qn. of Frio, agamrt *731 
Shri Janethwar Atom, M .P,

vt $rr ?r> | ^  xftr v m .
wk forr I *117 incite *pt

1

MR SPEAKER Rule 226 says*

“If leave under rule 22S is grant
ed, the House may consider the 
question and come to a decision or 
refer it to a Committee of Privi
leges on a motion made either by 
the mtfnber who has raised the 
question of privilege ©r by any 
other member”

So, unless it is decided that thi* 
Houie will discuss it or it will go 
to tjie Privileges Committee there
after, the question of amendment 
cannot come

t q i H  sHTO?rr£r

(«HW T) WT'T^rM^TcT f t  
srfatr ijfV %• gr«r jttjh: 

ij# «pf§ «3[cTTR ?Tsft f  I 
( w t th )

SHRI SAMAR GUHA Mr. Jdukher- 
jee has made many disparaging re-  ̂
marks about Mr Madhu Limaye It 
was not expected of an hon member 
like him to make those remarks

MR SPEAKER You do not follow 
my reply to the pomt of ordqr

«ft?Tsrfaqir

^ ^ ^ ^ fr* rrt* r ft3 ?T 'T T * rrq r  
^  *%• #SPT * ’

MR SPEAKER; Are you rising on
• point of order or moving an am- 
eadment’
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against Shri Janeshwar against Shri Janeshwar

Misra, M.P. Hi**, M.P,

: WPW nflM, trre 
f a t f *  f l f o i i  f%  sft S r t  crihfihr 

!wfrimr< | !rr ^  j #  srnr % 
fatfj* f )  *rrf>rr i $  w  srcmw % *r??r ?r

sft^rrr5rif3T| 1 . . . ( * * * -
*r«* ) ...
SHRI VASANT SATHE: He cannot 

move an amendment. There is no 
scope for moving an amendment.

SHRI MADHU LIMAYE: It Is
within the scope of the motion.

SHRI VAYALAR RAVI; The only 
question is whether he could move 
an amendment or not.

MR SPEAKER; Now after the 
leave was granted, Shri Mishra 
brought his motion that the question 
of privilege against so and So be 
referred to the Committee of Privi
leges. That is under rulrl 226. That 
motion is before the House. If you 
have any point of order regarding 
this, you can raise It.

aft M r
£ w rfc w  *  i m

*PTT ijj %  WW ffP  fW te  fHTJt I
sp̂ rfr «ifr * r ft

srfanprr 1 1 irff 
(flfsnr iftK % <SfK ^7  ̂ >̂T
€tfsr^ I ?  W\ *TFT HJTT 1 10 0

s f t f e r  f-TW  WK $ W'TT jT jfST TT 
wtoR tprz fawi nwr $ 1 fsnrr 
srr*r <pttt ^ 17% | ? %rr ^  

t

“The House directs that the Com
mittee call in the handwriting 
experts and allows Shri Janeshwar 
Misra to call his own handwriting 
experts and witnesses to find out 
the truth or otherwise of the alle
gation that the said letter was a

forgery and further that the Com
mitted submit its report in the last 
week of the next session.”

It is perfectly in order.. .(Inter
ruptions).

MR. SPEAKER; Now this is a 
simple motion that has been brought 
that it may be referred to the Privi
leges Committee. As to how tint
will be done, it is for the Committee 
to decide.

frraifr. fr̂ Fr *rrfar 1 1 

v & w r  m f a v  it,
m  % fvfq rTT ^ ’RTf̂ TET | I

sft spq : jTresr I
«trk $ wtm I 1

MR SPEAKER This amendment is 
not in order So, I am going to put 
this motion by Shri Shyamnandan 
Mishra

sft %
ifi* % 5ft TOT f W  S*ftSR I,

€fa  I  I ^ aft H?fW5T
ti ^  ^  '■nfip*
fafaSnsR’ *ft ®rta%

t  1 *lTi $ frr *n£ | fa

sft *T| : VlT TpT ffRTf
W\z ?rf^T w  *W< f^ffT
Tftni 1

MR. SPEAKER 1 have no objection 
to thia amendment, if it is only con- 
find to the time limit. That can be 
put to the vote

SHRI VASANT SATHE- He can 
only move the resolution or motion. 
No time limit can be placted. You 
cannot prescribe any time limit like
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{Shri Vasaa* Sathe] 
this to the Privileges Committee. Thera 
are only two alternatives—either we 
decide it ourselves, or we leave it to 
the Privileges Committee. We cannot 
put a time limit

SHRI C M. STEPHEN (Muvattu- 
puzfaa) Under rule 228 only you could 
five a direction

MR SPEAKER Rule 277 deals with 
the report of the Committee

It says
'Where the House has not fixed 

any time for the presentation of a 
report by a Committee, the report 
shall he presented within one 
month of the date on which refer
ence to the Committee was made”

*ft *T*J ftPT«t
&  m  ufavir *Ffr

t »

MR SPEAKER

“Provided that the House may at 
any time on a motion being made 
direct that the time for the presenta 
bon of the report by the Committee 
be extended to a date specified in 
the motion ”

So, it is always understood that if 
np time limit is fixed, it is one month

SHRI SEZHIYAN (Kumbakonam). 
If you want you can fix the time 
The House has got the right to fix the 
time,

MR SPEAKER It is for the House 
to do so

SHRI MADHU LIMA YE Put it to
the House $  7®  g I

SHRI P VENKATASUBBAIAH 
(Nandyal) The main question is whe
ther any privilege motion agreed upon 
by the House can be amended. There

it no specific Indication that there can 
be an amendment to a privilege 
motion that has been, moved So his 
amendment becomes irrelevant

MR SPEAKER Mr Limaye is 
bringing a separate motion for fixing 
the time limit. cft| | ?($■

vOx ir t  I

eiT’T ^rr

*rr w s % faiT Tfarc ir 
stai 1 1  «f(*t $rr ^  ^ f r  %

«ft itfi# w rt 1 1

wnr
fo ftf % faq m t  m  

v r ji | frro  ^ | eft it *r 
*ft ifT | I WFt % * 1**
«T?fr | v*k  srcrer v  *r 
% vfrx 1 1  $  5fift «n*n
g f r  ^fhFR *r?r *r wr *rrcfa t ?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RA 
MAIAH) Leave has been asked to 
refer the matter to the Privileges 
Committee If it is to go to the Pri
vileges Committee why do you want 
to fetter the discretion of the Commit 
tee9 Let the Committee take its own 
time and go thoroughly into it and if 
they want more time let them come 
to the House We should not fetter 
it in any way by laying down a tiro* 
limit

SHRI SHYAMNANDAN MISHRA • 
The hon. Minister has stated that it 
should receive proper attention at the 
bands of the Committee and there 
should be no hurry about it X quite
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agree with him, but according to the 
rtfl* that you W e  Just now quotea,
ti»© Committee wlE have to present its 
report within one month. However, 
thai does not seem to be a practicable 
proposition during this recess because 
we will be occupied with so many 
things including the elections in 
Gujarat. So the hon. Minister should 
consider giving more time to this 
Committee. So the amendment should 
be acceptable to them.

ME. SPEAKER: The question is:
‘‘That this House directs that the 

Committee submit its Report in the 
last week of the next session,”

The motion was negatived.

MR. SPEAKER: The question is:

“That the question at privilege
against Shri Janeshwar Misra, a 
Member of this House, for his hav
ing read out in the House on 2nd 
May, 1975, a letter by an employee 
of HINDALCO to the Company’s 
President saying that a sum of Rs. 5 
lakhs was paid to the Private Sec
retary of the Prime Minister to pre
vent trade union activity, which 
letter the Prime Minister has al
leged is a forged one, he referred 
to tfie Committee of Privileges."

The motion was adopted.

18.45 hrs.

papers  laid  on  the  table

Axnual Report, Certified Accounts 
and Axrurr Report or International

Ajeport Authority or India

THE MINISTER OF STATE IN THE 
MINISTRY 07 TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): I beg to lay on the Table—

(1) A copy of the Annual Report 
(Hindi and English versions) of the 
International Airports Authority of

India for the year 1973*74, under 
sub-section (2) of section 25 of the 
International Airports Authority 
Act, 1971.

(2) A copy 0! the Certified Ac
counts (Hindi and English versions) 
of the International Airports Autho
rity of India for the year ended 
31st March, 1974 together with the 
Audit Report thereon, under sub
section (4) of section 24 of the In
ternational Airports Authority 
Act, 1971. [Placed in Library. See 
No LT-9699/75 ]

Nototcation undet Gujarat Co-
OPRATIVE S’CITIEs ACT, A STATEMENT, 
and Review and Annual Rei-ort of 
National Industrial Devslopmbst 

Corporation, Ltd. for 1973-74

THE MINISTER OP STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. GEO
RGE): I beg to lay on the Table—

(1) A copy of the Gujarat Co
operative Societies (Amendment I)
Rules, 1972, published in Notifica
tion No. GHKH/5/CSR-4971/21729/ 
B in Gujarat Government Gazette,
dated the .24th August, 1972, under 
sub-section (4) of section 168 of the 
Gujarat Cooperative Societies Act. 
1961, read with clause (c)(iii) of
the Proclamation dated the 9th 
February, 1974, issued by the Pre
sident in relation to the State of
Gujarat.

(2) A statement (Hindi and En
glish versions) explaining reasons 
for not laying the.Hindi versions of
the above Notification. [Placed in 
Library. See No. LT-9700/75.J

(3) A copy each of the following 
papers (Hindi and English versions)
under sub-section (i) of section 
619A of the Companies Act, 1956: ~

(i) Review by the Government 
on the working of the National
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[Shn A. C George]
Industrial Development Corpora
tion Limited, New Delhi, for the 
year, 1973-74

(u) Annual Report of the Na
tional Industrial Development 
Corporation Limited, New Delhi, 
for the year 1973-74 along with 
the Audited Accounts and the 
comment* of the Comptroller and 
Auditor General thereon

GUJABAT PANCHAYATs (AMUfpMJbNT) 
Act, Gujarat NtmsicAnoffs mors 
GuJArwc Panchayat Acr and State

ments

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN) I beg to lay on the Table—

(1) A copy ol the Gujarat Pan- 
chayats (Amendment) Act, 1975 
(Hindi and English versions) (Pre. 
sident’s Act No 1 of 1975) publish
ed in Gazette of India, dated the 
29th March 1975, under sub-section
(3) of section 3 of the Gujarat State 
Legislature (Delegation of Powers) 
Act 1974 [Placed tn Library See 
No LT-9702/75 3

(2) A copy of the following Guja
rat Notifications under sub-section
(4) of section 323 of the Gujarat 
Panchayat Act, 1961 read with 
clause (c) (111) of the Proclamation 
dated the 9th February, 1974 issued 
by the President m relation to the 
State of Gujarat —

(i) The Gujarat Panchayat 
Service (Appointing Authorities) 
(Amendment) Rules, 1973, pub
lished m Notification No KP/202/ 
PRR/8570(73) /TH in Gujarat 
Government Gazette, dated the 
5th October, 1973 together with 
an explanatory note

(ll) The Gujarat Panchayat 
Service (Conduct) (Amendment) 
Buies, 1973, published to Notifi
cation No KP/208/PSR/1071/ 
9295/73-TH ja Gujarat Govern
ment Gazette, dated the 6th Nov
ember, 1973 together with an 
explanatory note

(iii) The Block Extension Edu
cator (Panchayat Seme©) Re
cruitment (Examination) Rules, 
19/4, published in Notification No 
KP/70/(74)/JPM,1070 1759/TH in 
Gujarat Government Gazette dated 
the 2-nd Marcn, 1974 along wita 
corrigendum thereto published u  
Notification No KP|251|74|JFM| 
1070/4036/TH m Gujarat Govern
ment Gazette, dated the 4th De
cember, 1974 togrther wih an 
explanatory note

(iv) The Gujarat Gram Pan- 
chayats’ Secretaries (Recruitment 
Training and Conditions of Ser
vice) (Amendment) Rules 1974 
published in Notification No KP/ 
74/106/TCM 3073/CH m Gujarat 
Government Ga/ette dated the 
8th May 1974 alonp with “Erra
tum’ thereto published m N oti
fication No KP/74^226 HFCM-3073 
fC H in Gujarat Government 
Gazette dated the 23rd November
1974 together with an explanatory 
note

(3) Four Statements (Hindi and 
English versions) showing reasons 
for delay m laying the above Noti
fications

(4) Four statements (Hindi and 
English versions) explaining the 
reasons for not laying the Hindi 
version of the Notifications men
tioned in (2) above [Placed in 
Library See No LT-9703/78]
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K s v n w  A tm  A n n u a l  b * p o * t  N a t io n a l  
T t x r a e  C o r p o r a t io n  L td ., f o h  1973-74, 
R xvxk w  a n d  A n n u a l  r e p o r t  o f  N a .  
t i o n n a l  i n s t r u m e n t s  L td ., C a l c u t t a  
1973-74, A n n u a l  R e p o r t  o f  Pbodxjc- 
o f  C e m e n t  C o s p o r a t io n  or I n d ia  L td .,  
W» 1073-74, R e v ie w  a n d  A n n u a l  R e -
p o r t  o f  I n t r u m e n t a t io n  L t d ,  K o t a  
f o r  1973-74, A n n u a l  R e f r t  o f  P r o d u c -
t i v i t y  C o u n c il ,  N e w  D e l h i  fo81973- 
74 a n d  N o t i f i c a t i o n  u n d er  E s s e n t ia l  

C o m m o d it ie s  A c t

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MA- 
URYA): I beg to lay on the Table—

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956: —

(a) (1) Review by the Govern
ment on the working of the Na

tional Textile Corporation Limit
ed, New Delhi, for the year 1973- 
74.

(ii) Annual Report of the Na
tional Textile Corporation Limited, 
New Delhi, for the year 1973-74 
along with the Audited Accounts 
and the comments of the Comp
troller and Audior General there
on [Placed in Library See No. 
LT-9704'75 ]

(b) fi) Review by the Govern
ment on the working of the Na
tional Instruments Limited, Cal
cutta, for the year 1973-74.

(ii) Annual Report of the Na
tional Instruments Limited, Cal
cutta, for the year 1973-74 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor, General thereon. 
[Placed in Library. See No. LT- 
9705/75.]

(c) (i) Review by the Govern
ment on the working of the Ce
ment Corporation of India Limi
ted. New Delhi, for the year 
1973-74.

(ii) Annual Report of the Ce
ment Corporation of India Ltd., 
New Delhi, for the year 1073-74 
along with the Audited Accounts 
and the comments of the Comp
troller and Auditor General thcire- 
on. [Placcd iw Library. See No. 
LT-S706/75. ]

(d) (i) Review by the Govern
ment on the working of the In
strumentation Limited, Kota, for 
the year 1973-74.

(ii) Annual Report of Instru
mentation Limited, Kota, for 
the year 1973-74 along with the 
Audited Accounts and the com
ments of the Comptroller and 
Auditor General thereon. [Placed 
in Library Sec No LT-9707/75 ]

'2) A copy of the Annual Report 
(Hindi and English versions) of the 
National Productivity Council, New 
Delhi, for the year 1973-74. [Placed 
in Library See No. LT-9708/75.]

(3) A copy of Notification No.
S O 195(E) (Hindi aid English 
versions) published in Gazette of 
India dated the 30th April, 1975 re
scinding the Cement (Conservations 
and Regulation of Use) Order, 1974, 
under Sub-section (6) of section 3 
of the Essential Commodities Act, 
1955 [Placed in Library. See No- 
LT—9709/75. ]

A g r e e m e n t s  e n t e r e d  i n t o  r y  R e s e r v e  
B a n k  o f  In d i a  w i t h  S t a t e  G o v -
e r n m e n t s  AND A STATEMENT,
R e po r t  o f  CAG o f  In d i a  f o r  
1973-74, U n i o n  G o v t . (C i v i l )
R e v e n u e  R e c e i p t s — Vo l . I  & II, 
N o t i f i c a t i o n  u n d e r  Ce n t r a l  
E x c i s e  Ruupsi, A p p r o p r i a t i o n

A c c o u n t s  o f  G o v t ,  o f  U n t o n  
T e r r i t o r y  o f  P o n d i c h e r r y  t o r  
1971-72 a n d  s t a t e m e n t s  c o r r e c t .  

m e  REPLIES TO USQs.



* * ]P £ J S S lS & L  ^ J S ^ L S  ($) 3(1) correcting**THE MINISTRY OF FINANCE (SHRI reply given op the 20th December,
PRANAB KUMAR MUKHEBJEE): I 
beg to lay on the Table—

tt> (ft) A copy each of 9 Principal,
8 Subsidiary and 20 Supplementary 
Agreements (Hindi and English 
versions) entered into by the Re
serve Bank of India with the State 
Governments in terms of section 
21 A(l) of the Reserve Bank of India 
Act, 1934, under sub-section (2) of 
section 21A of the said Act.

(b) A statement (Hindi and Eng
lish versions) showing reasons for 
delay in laying the above Agree
ments. {Placed in Library. See 
No. LT-9710/75].

(2) A copy of the Report of Com
ptroller and Auditor General of 
India, for the year 1973-74, Union 
Government (Civil) Revenue Re- 
ceipts—Volume I—Indirect Taxes, 
and Volume II—-Direct Taxes, under 
article 151(1) of the Constitution. 
[Placed in Library. See No, LT- 
9711/75.]

(3) A copy of the Notification 
No. G.S.R. 252(E) (Hindi and Eng
lish versions) publised in Gazette of 
India dated the 7th May, 1975, under 
section 159 of the Customs Act, 1902, 
together with an explanatory memo
randum, [Placed in Library. See 
No. LT-9712/75.]

(4) A copy each of Notification 
No. G.SJR, 246(E) and 247(E) (Hindi 
and English versions) published in 
Gazette of India dated the 5th May, 
1975, issued under the Central Excise 
Rules, 1944, together with an ex
planatory memorandum. [Placed in 
Library. 'See No. LT-9712/75.]

(5) A copy of Appropriation Ac
counts of the Government of Union 
Territory of Pondicherry for the 
year 1971-1972 (Hindi version). 
[Placed in Library. See No. LT- 
9713/75,] '

1S74 to Unstarred Question No.58«5 
by Shri Indrajit. Gupta regarding 
raids on Bird and Company of Cti- 
cutta and (U) giving reasons for 
delay in correcting the reply.

Statement (I)

In the reply given to Unstarred 
Question No, 5365 in the Lok Sabha 
on 20th December. 1974, it was stated 
inter-alia that “Searches were conduct
ed In the business premises of M/s 
Heilgers (P) Ltd., which is one of the 
group of Bird and Co.” It hae sub
sequently been brought to my notice 
that though the two concerns were 
formerly connected, there is now no 
connection between the two. In view 
of this position, the words “which is 
one of the group of Bird and Co." may 
be treated as deleted.

Statement (ii)

Soon after reply to the above ques
tion was given in the House, the House 
adjourned sine-die and reconvened on 
17th February, 1975. In the mean
time, M/s Bird & Co. Pvt Ltd. point
ed out the mistake to the Government. 
The correct position was ascertained 
from the lower authorities and the 
Department of Company Affairs and 
this took time.

(7) Statements (i) correcting the 
reply given an the 28th February, 
1975 to Unstarred Question No. 1652 
by Shri Phool Chand Verma regard
ing arrears of Income-tax against 
first 20 Firms/Industries of Madhya 
Pradesh and (ii) giving reasons for 
delay in correcting the reply.

Statement (i)

In the Annexure referred to in reply 
to part (a) of the Lok &bha Unstarred 
Question No, 1852 dated 28-2-1975 by 
Shri Phool Chand Verm* the names 
of the first 20 assessees in the charges 
of the Commissioners of IncdWe*tax,
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tta d fc y a  P r a d e *  I  tc U , B h o p a l, 
ag fcfo st w h o m  m a xim u m  am o u n t o f 
In c o m e -ta x  (in c lu d in g  C o rp o ra tio n  
T a x )  a rre a rs  -w ere o u ts ta n d in g  a s  an  
8 1 -1 2 -1 9 7 4 , w e re  fu rn is h e d .

2. On subsequent verification it was 
found that M/s. The National News* 
print Paper Mills Ltd. should have 
been included In the aforesaid list of 
the first 20 asaessees. The Annexure 
referred to in reply to Part (a) of the 
Question, therefore, requires to be 
amended to that extent. The result 
will be that the name of M/s. Sadhana 
Traders, appearing at SI- No. 20 in the 
Annexure, will be deleted and the 
name of M/s, The National Newsprint 
Paper Mills Ltd, will be added to the 
list.

3. The error is regretted,

Statement (ii)

In reply to part (a) of the Lolc Sabba 
Unstarred Question No. 1652 for 28-2-
1975 by Shn Fhooi Chand Verma, in
formation relating to the first 20 as- 
sessees against whom maximum 
amount of Income-tax (including Cor- 
poration-tax) arrears was outstanding 
as on 31-12-1974 in the charges of 
Commissioners of Income-tax, Madhya 
Pradesh I & II, was furnished.

2 In part (a) of Unstarred Question 
No. 4365 for 21-3-1975, tabled by the 
Hon*ble Member Shri G. C. Dixit, 
information was sought for regarding 
the first 100 assessees in Madhya Pra
desh “against whom an amount of 
Income-tax of more than Rs. 1 lakh is 
still outstanding."' When the Infor
mation received from the Commis
sioner of Income-tax, Madhya Pradesh 
for answering the above-mentioned 
Question was. compared with the in
formation furnished earlier in reply 
to Lok Safaha Unstarred Question No. 
1652 for 28-2-1975, it was found that 

, the name of M/s, The National News* 
print Paper Mills Ltd. should have 
been included in the list of first 20 
names furnished in reply to the Lok 
Sabbat Ufisftftved Question No, 1952

Sot 28-2-1975. Accordingly the matter 
wa* referred bade to the Commissioner 
of Income-tax, Madhya Pradesh, Bho
pal. On receipt ol the clarification from 
the Commissioner of Income-tax it was 
found that the Annexure referrred to 
in the reply to the Lok Sabha Untarred 
Question No. 1852 for 28-2.1975 needed 
correction. Accordingly, action was 
initiated to get the approval of the 
Minister of State in the Ministry of 
Finance for laying a statement on the 
Table of the House, correcting thfr 
information given earlier.

3. In the above circumstances, the 
correction of the reply was delayed.

PRESIDENTS’ ACT UNDER 
GUJARAT STATE LEGISLATURE 

(DELEGATION OF POWERS) 
ACT, 1974

THE DEPUTY MINISTER IN' THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): I beg to lay on the Table 
a copy each of the following Presi
dent’s Acts (Hindi and English ver
sions) under sub-section (3) of section
3 of the Gujarat State Legislature 
(Delegation of Powers) Act, 1974:—

(1) The Saurashtra Gharked.
Tenancy Settlement and
Agricultural Lands (Gujarat 
Amendment) Act, 1974 
(Presiden t’s Act No. 13 of 
1974) Published in Gazette 
of India dated the 31st
December, 1974,

(2) The Bombay Inams (Kutch
Area) Abolition (Gujarat 
Second Amendment) Act,
1974 (President’s Act No. 14 
of 1974) published in Gazette 
of India dated the 31st 
December, 1974.

(3) The Bombay Tenancy and
Agricultural Lands (Gujarat 
Second Amendment) Act,
1974 (President* Act No. »
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IShri Prabhudas Patel]
of 1974) published in Gazette 
of India dated the 31st 
December, 1874

[Placed tn Library See No LT- 
9715/75]

P a p e r s  u n d e r  A i r  C o r p o r a t i o n s  
R u l e s

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH) I beg to lay on the Table 
a copy each of the following papers 
(Hindi and English versions) under 
sub-rule (5) of rule 3 of the Air 
Corporations Rules, 1954 —

(1) Summary of Budget Esti
mates for Revenue and Ex
penditure of Air India for 
the year 1975-76

(2) Summary of actuals for the 
yeai 1973-74, Budget Esti
mates and Revised Estimates 
for the year 1974 75 and 
Budget Estimates lor the year 
1975-76 of Air India

(3) Summary of Budget Esti
mates for Revenue and Ex
penditure of the Indian Air
lines for the year 1975 76

(4) Summary of Actuals for the 
year 1973-74, Budget Esti
mates and Revised Estimates 
for the year 1974-75 and 
Budget Estimates for the year
1975-76, of Indian Airlines

[Placed tn Library See No LT- 
9716/75]

.N o t i f i c a t i o n s  u n d e r  C o m p a n i e s  A c t

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) * 1 beg to lay on
the Table a copy each of the follow
ing Notifications (Hindi versions)

under sub-section (3) of section 8421 
of the Companies Act, 1966:—

CD The Companies (Acceptance 
of Deposits) Rules, 1975, pub
lished in Notification No. 
GSR 516 m Gazette of India 
dated the 26th April, 1975.

(2) The Companies (Declaration 
of Beneficial Interest in 
Shares) Rules, 1975, publish
ed in Notification No GSR, 
517 in Gazette of India dated 
the 26th April, 1975

(3) The Application of section 
159 to Foreign Companies 
Rules, 1975, published in 
Notification No G SR  518 
in Gazette of India dated the 
26th April, 1975

(4) The Companies (Appoint
ment of Sole Agents) Rules, 
1975, published m Notification 
No GSR 519 m Gazette of 
India dated the 26th April,
1975

(5) The Companies (Secretary’s 
Qualifications) Rules, 197/5, 
published m Notification No 
GSR 520 in Gazette of India 
dated the 26th April, 1975

[Placed m Library See No LT- 
9718/75]

R f v x f w  a n d  A n n u a l  R e po r t  or 
En g i n e e r s  In d i a  L t d , N e w  D e l h i  f o r  

1973-74

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P MAJHI):
I beg to lay on the liable a copy each 
of the following oapers (Hindi and 
English versions) under sub-section
(1) of section 619A of the Companies 
Act, 1956 —

(1) Review by the Government' 
on the working of the 
Engineers 1 ° ^  Limited, New 
Delhi, for the year 1973 74.
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£2) Annual Report of the 
Engineers India Limited, New 
Delhi, for the year 1973-74 
along with the Audited 
Accounts and the comments 
of the Comptroller and Audi
tor General thereon.

[Placed in Library. See No. LT- 
9719/75].

Annual R e p o r t  o f  C e n t r a l  V i g i l a n c e  
Commission and a  Memorandum

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): \ beg to 
lay on the Table:—

(1) A copy of the Annual Report 
(Hindi and English versions) 
of the Central Vigilance 
Commission for the year 
1973-74.

(2) Memorandum (Hindi and 
English versions) explaining 
the reasons for non-accep> 
tance by Government of the. 
Commission’s advice in certain 
cases mentioned in the above 
Report.

[PZacpd in Library. See No, LT- 
9720/ 75]

Interim R e p o r t s  o f  N a t i o n a l  C o m -
m is s io n  o n  A g r ic a lt u r e

SHRI PRABHUDAS PATEL: I beg 
to lay on the Table a copy each of 
the following Interim Reports (Hindi 
version) of the National Commission 
on Agriculture:-—

(1) Fertilizer Distribution.
(2) Reorientation of Programmes 

of Small Farmers and Mar
ginal Farmers and Agricul
tural Labourers Development 
Agencies.

(3) Credit Services for Small and 
Marginal Farmers and Agri
cultural Labourer#.

(4) Some Aspects of Agricul
tural Research, Extension

, and Training.
749 LfiMTO

\

(5) Multiplication and Distribu
tion of quality seed pertain
ing to High Yielding varieties
Lnd Hybrids of Ceuala

(0; Serrullure.
m  Poultry, Sheep and Pig Pro* 

(Auction through Small and 
Marginal Farmers and Agri
cultural Labourers for supple
menting their income.

[Placed in Library. See No. LT- 
9721/75].

A n n u a l  R e po r t  a n d  A u d i t e d  
A c c o u n t  o f  H i n d u s t a n  A e r o n a u t i c  ̂

L t d ., f o r r  1973-74
SHRI C. P. MAJHI: I beg to lay 

on the Table a copy of the Annual 
Report (Hindi and English versions) 
of the Hindustan Aeronautics Limited, 
Bangalore, for the year 1973-74 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon, under 
sub-section (1) of section 619A 
of the Companies Act, 1956.
[Ptaced in Library. See No. LT-9722/ 
75],
G u j a r a t  G o v e r n m e n t  O r d e r s  u n d e b  
G u j a r a t  V a c a n t  L a n d s  i n  U r b a n  
A r e a s  (P r o h i b i t i o n  o f  A l i e n a t i o n ) 

A c t , 1972
THE DEPUTY MINISTER IN THE 

MINISTRY OF WORKS AND HOUS
ING (SHRI DALBIR SINGH): I beg 
to Jay on the Table;—

(1) A copy each of the following 
Gujarat Government Orders 
under sub-section f4) of 
section 7 of the Gujarat 
Vacant Lands in Urban Areas 
(Prohibition of Alienation) 
Act, 1972, read with clause
(c) (Hi) of the Proclamation 
dated the 9th February, 1974, 
Issued by the President In 
relation to the State of 
Gujarat:—

(1) Order No. VCT/1774/35172-
V dated 8-4-1975 in the cas* 
of Shivanl Co-operative
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[Shri Dalbir Singh]
Housing Society Ltd., 
Vasana Saiyad, Ta Baroda

xn the Dist of Baroda
(2) Order No VCT-1475/15878- 

V dated 16 4-1975 jn the 
case of Shiimati Vmralaben 
Ka'hibhai Patel of Kamod 
Ta Daskroi in the District 
of Ahmedabad

(3) Older No VCT-1474/
113314-V dated 21-4-1975 in 
the case of Shri Ishvarlal 
Joitaram Patel Chief Pro- 
moter, Navdeem Apart
ment Co-operative Housing 
Society (Proposed) Ahme- 
dabad

(4) Order No VCT-2874/7591-V 
dated 21-4-1975 m the case 
of Smt Rambhaben Shamjl 
of Upleta Ta Upleta m the 
Distnct of Rajkot

(5) Order No VCT-1474/97535-
V dated 25-4-1975, m the 
case oi Anand Saiabhai 
Charity Trust, Admedabad

(6) Oder No VCT1474/81972-
V dated 25-4-W r, Jn the 
case of Shn Jadaji Jasangjl 
Thakor of Veplpur Taluka 
City, Di&tacl Ahircdabad

(7) Ordei No VCT-3074/29624
V dated 25-4-1975 in the
cast of Sh Molianl lai 
Bbimbhai Jsi u ik and others 
of village Linj id Tal 
Palsana in the District of 
Sural

(8) Order No VCT-1474/ 
133365-V dated 25-1-1975 m 
the ease of Hajaubag Co
operative Housing Society 
Limited Ahmedabad

(«) Oidrr No VCT-1474/ 
133763-V ditcd 25-4-107S in 
the case of Chandra Co-op 
Housing Society Limited, 
Ahmedabad

(10) Order No, VCT-2875/ 
28908-V dated 28*4-1978, in 
the case of Shri Gig&sha 
Hasamsha Fakir of Jetpur 
Ta Jetpur in the District 
of Rajkot

(11) Order No VCT/SR/65/74 
dated 21-4-1975 in the case 
of the President of Chal- 
than Vibhag Khand Udyog 
Sahakari Mandali Ltd, 
Chalthan Ta Palsana in 
district of Surat

(12) Order No VCT|SR|98|74 
dated 29-4 1975 m the case 
of the Secretary, Shree 
Mahavir Health and Medi
cal Relief Society, Surat

(13) Order No L N D /VCT/ 
SR79/WS dated 30-4-1975 
m the case of Kirti Cement 
Pipe and Concrete Pro
ducts Ankteshwar Ta 
Ankleshwar in the district 
of Broach

(14) Order No LND VCTj 
SR73/WS dated 30-4-1975 
m the cose of Shn P C. 
Patel of Ankleshwar, Dis
trict Bioach

(15) Ordei No LND /VCT/ 
SR/WS-574 dated 30-4-1875

m the case of Shri Mam- 
shanker Piabhashanker 
Pandya Director of Amar 
Board and Paper Mill 
Private Ltd, Bioach

(16) Order No TNC|VCTl 
SRI217IWS 1006 dated i 
22-4-1975 m the case of 
Serna Private Limited, 
Nadiad Ta Nadiad in the 
Dist of Kaira
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(17) Order Ho. TNC/VCT/SR/ 
25/WS/1033 dated 22-4-1975 
in the case of Shri Parshot- 
tambhai Mattmrbhaj Sapara 
of Village Uttersanda Ta. 
Nadiad in the District of 
Kaira.

(18>-Order No. TNC/VCT/dated 
24-4-1B75 in the case of Shri 
InSravadan Parshottambhai 
Desai and others of Nadiad 
Ta. Nadiad in the District 
of Kaira.

(19) Order No. T.N.C./VCT/SR/ 
15C dated 24-4-1975 in the 
case of Shri Devendra Dhi- 
reylal Vyas of Nadiad Ta. 
Nadiad in the Distrii'i, of 
Kaira.

(20) Order No. TNC/VCT/SR/ 
dated 25-4-1975 in the case 
of Shri Kantila) Punjalal 
Suth'ar a Partner of the Jai 
Bharat Pipe and Engineer
ing Wbrk, Kanjari Ta. 
Nadiad in the District of 
Kaira.

<21) Order No TNC/VCT/SR/ 
108 WS-996 dated 27-4-1975 
m the case o 1 Shri Beihai- 
bhai Fulbhai of Bechan, 
Ta. Anand in the Di«trict 
of Kaira.

(22) Oidci No TNC/VCT/SR 
dated 2tf-4-1075 in the case 
of Shil Chimanbhai Sathi, 
th«* Managing Dn ectoi of 
Sathi CoJd Storage, Chnkla- 
shi Ta. Nadiad in the Dis
trict of Kaira.

(23) Order No. TNC/VCT/dated 
29-4-1975 in the c ».c of Rhri 
Jashbhai Motibhai PUci of 
Pij Ta, Nadiad in the dis
trict of Kaira.

(24) Order No. LND/NA/VCT/ 
WR-44 dated 23-4-1975 m 
the case of Baipuri W/O 
Ambraham Jesang of XJnza 
Ta. Sidhpur in the District 
of Mehsana.

(25) Order Ho. VCT/SR/173-7
(3) dated 31-4-1975 in the 
case of M/s. D.D. and Com* 
pany, Ahmedabad.

(20) Order No. VCT/SR-187/7
(3) dated 21-4-1975 fa the 
case of the Anil Starch Pro
ducts Ltd, Ahmedabad.

(27) Order No. VCT|SR|196|7
(3) dated 21-4-1975 in the 
rase of Shri Jashbhal 
Vallabhai Patel and others 
of Bombay.

(28) Order No. VCT/SR/190/7
(3) dated 28-4-1975 in the 
rase of Shri Vijay Oil 
Industries?, Bombay.

(29) Order No. CH/VCT/Reg. 
3/1975 dated 24-4-1975 in 
the case of Shri Ahmed 
Musabhai and others of 
Telada Ta. Navsari in the 
district of Bulsar.

(2) A statement (Hindi and
English versions) showing (i) 
teasons for delay in laying 
the above Orders and <ii) for 
not luying the Hindi versions 
thereof.

fPfrwrf in L hrnry See No. LT- 
9723/ 75].

(3) Statement (i) tori'ecting the
reply given on the H4th
March, 1975 to Urn tarred
Question No 4C01 by Shri
Hukam Chand Kdchwai re* 
gaiding Co’^ptwinfi the Read- 
inn Branch of Government 
of India Pres?, FaridHVad: and
(11) giving reasons for delav 
ijt cum'etin^ the reply.

Statement

In reply to Unstarred Question No. 
4601 answered on 24th March, 1975, 
I stated as under:

(a) No, Sir.
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[Shri Dalbir Singh]
(b) Does not arise in view of reply 

to part (a).

On verification, it has been found 
that the reply given earlier wag not 
in keeping with the wordings of the 
Question. The actual position to 
accordance with the wordings of the 
Question is as follows:

“ (a) and (b). Some employees are 
working on ad hoc basis. These 
employees will be considered for con
firmation in accordance with the 
normal rules'1.

The earlier reply was given in 
relation to employees working on 
casual basis The position now stated 
relates to employees working on 
ad hoc 'Basis.

As some time was taken in collect, 
ing the relevant information, the 
delay in replying the Question is 
regretted.
R sv u n v  a n d  A n n u a l  R e p o r t  o f  
M ica  T ra d in g  C o r p o r a t io n  o r  In d ia  
L td ., P a t n a ,  f o r  1973-74 an d  T ea  
W a s te  ( C e n t r a l)  A m e n d m e n t O rder,

1975
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
I beg to lay on the Table:—

(1) A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(1) of section 619A of the 
Companies Act, 1956:—

(i) Review by the Government 
on the working of the Mica 
Trading Corporation of 
India Limited, Patna, for 
the year 1973-74.

(ii) Annual Report of the Mica 
Trading Corporation of 
India Limited, Patna, for 
the year 1973-74 along 
with the Audited Accounts 
and the comments of the

Comptroller tod Auditor 
General thereon,

[Placed in Library. See No. 
LT-9725/75].

(2) A copy of the Tea Waste 
(Control) Amendment Order,
1975 (Hindi and English ver
sions) published in Notifica
tion No. G.S.R. 457 in Gazette 
of India dated the 12th April,
1975 under sub-section (3) 
of section 49 of the Tea Act, 
1953 (Placed in Library. 
See No. LT-9728/75],

A n n u a l  R e po r t  or I I T  K a n p u r  
f o r  1973-74, A n n u a l  R e po r t  or 
S c h o o l  o r  P l a n n i n g  a n d  A r c h i t e c -
t u r e  f o r  1973-74, a n d  Ce r t i f i e d  
A c c o u n t s  o f  In d i a n  S c h o o l  o f  M i n k s ,  
D h a n b a d , f o r  1971-72 a n d  a  S t a t e -

m e n t

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P, YADAV) I beg to lay on the 
Table: —

(1 )A  copy of the Annual Report 
(Hindi and English veisions) 
of the Indian Institute of 
Technology, Kanpur, for the 
year 1973-74 [Placed in 
Library. See No. LT-9727/ 
75].

(2) A copy of the Annual Report 
(Hindi and English versions) 
of the School of Planning and 
Architecture, New Delhi, for 
the year 1978-74. [Placed in 
Library. See No. LT-9728/ 
75].

(3) (i) A copy of the Certified 
Accounts (Hindi and English 
versions) of the Indian School 
of Mines, Dhanbad, for the 
year 1971-72 along with the 
Audit Report thereon.
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(ii) A statement (Hindi and 
English versions) showing 
reasons lor delay in laying 
the above Accounts.

[Placed in Library. See No. LT- 
9729/75.)

13.45 Iws.

COMMITTEE ON PRIVATE MEM
BERS ETULS AND RESOLUTIONS

Minutes

SHRI G. G. SWELL (Autonomous
District): Sir, | be# to move to lay 
on the Table Minutes of the Fiftieth 
to Fifty-seventh sittings of the Com
mittee on Private Members' Bills and 
Resolutions held during the current 
session.

12.46 bzs.

ESTIMATES COMMITTEE 

Minutes
PROF. MADHU DANDAVATE 

(Rajapur): Sir. I beg to move to lay 
on the Table the following Minutes of 
the Estimates Committee:—

(1) Minutes of the sittings of the 
Committee relating; to the 
Seventy-ninth Report on the 
Ministry of Education and Social 
Welfare (Department of Educa
tion)—Youth Welfare, Youth 
Education, National Integration, 
etc.

<2) Minutes of the sittings of the 
Committee relating to the Pro. 
cedural and General Matters.

18.47 hi*.
AMENDMENT TO DIRECTIONS BY 

THE SPEAKER

SECRFTARY-GENERAL: Sir, I beg 
to lay on the Table a copy of the 
amendment to Direction 47B issued* 
by the Speaker under the Rules of 
Procedure and Conduct of Business in 
Lok Sabha.

12.48 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have 
to report the following messages re
ceived from the Secretary -General of 
Rajya Sabha:—

(i) ‘‘In accordance with the provi
sions of sub-rule (6) o£ rule 186 
o£ the Rules ol Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Finance Bill 
1975, which was passed by the 
Lok Sabha at its sitting on the 
5th May, 1&75, and transmitted 
to the Rajya Sabha for its re
commendations and to state that 
this House has no recommenda
tions to make to the Lok Sabha 
In regard to the said BilL”

(ii) “In accordance with the provi
sions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Tobacco 
Cess Bill, 1075, which was passed 
by the Lok Sabha at its sitting 
held on the 5th May, 1975, and 
transmitted to the Rajya Sabha 
ter its recommendations and to 
state Chat this House has no 
recommendations to ^  to 
the Lok Sabha in regard to the 
said BED.”
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CALLING ATTENTION TO MATTER, 
OF URGENT PUBLIC IMPORTANCE

■■3Zji»'pk[

Rppo«aat» .aaacNATioN op Gknerai- 
Maj*ag®k Of Dubgapus S x m  Pi^ nx

SHRI INDRAJIT GUPTA {Allpore): 
Sir, I call the attention of tbs Minister 
ot Steel & Mines to the following 
matter of urgent public Importance 
and request that he may make a 
statement thereon:—

"The reported resignation of the 
General Manager, Durgapur Steel 
Plant, and dissatisfaction among 
HSL executives over proposed break
up ,of HSL units by decision of 

■ SAIL.” /.

THE MINISTER OF STEEL AND 
MINES (SHRI C H A N D R A  JIT  
YADAV): Shri Bagaram Tulpule was 
appointed as General Manager, Durga
pur Steel Plant, or* contract lor a 
period of five years from 1-12-1971. 
The contract is terminable on three 
months notice from either side with
out assigning any reason. Shri Tulpule 
has. now given notice of resignation 
under the terns, of the contract of his 
service to the 'Chairman, Hindustan 
SteeJ Limited. He has requested that 
he 'might be allowed lo proceed on 
leave from 19th May, 1975.

Tjie question of .restructuring Hindu
stan Steel Limited in consequence of 
the formation of Steel Authority of 
India Limited is presently engaging 
the attention of Government. A final 
decision in the matter is still to be 
tafeen- Government are not aware of 
an| dissatisfaction among HSL execu
tives on this account.

> SHRi rNDRAJIT GUPTA: Sir. if this 
' matter had relate&siraply to the ques- 

« f  an ' ftwr
o^yhk^own, ' It 

■ w^uld nat have such

urgent public inwwtaiM*. All the evi
dence that is available to us m m  ifr 
indicate that behind this resignation 
of Mr. Tulpure there are Home very 
serious underlying lectors which are 
lik&y to aifect the entire working ot 
the HSL units and which also have a 
direct bearing on the proposed 
organisation which has been under can. 
sideratiori for some time but which, 1 
am afraid, the hon. Ministerha* upto 
now not thrown any light on as far 
as Parliament is conoemed.

Now, although so many reports have, 
appeared, I would like to ask him 
wbeCner it is a fact that it is broadly 
proposed that the Bhilai Steel Plant 
'aud the Rourkela Steel Plant under 
the new reorganisation scheme will 
function as independent units, as sepa
rate Steel Plants, and that the Durga- 
pur Steel Plant and the Alloy Steel 
Plant at Durgapur will function as 
one unit which will continue to come 
under the name of HSL. I want to 
know whether this is the broad line 
of reorganisation which is under con
sideration anti, if so, whether it is a 
fact or not that not only Mr, Tulpule 
but many other executives of all these 
three Steel Plants have been consult
ed fully, including the chairman of 
HSL regarding the desirable lin,es on 
which reorganisation should be carried 
out or whether this is something which 
is being done exclusively by the 
management of SAIL, that is, the Steel 
Authority of India Ltd.

I believe, late Mr. Mohan JCumar*- 
mangalam, wh$n he had formulated 
the notion of SAIL as an apex holding 
body, had the idea as we could follow 
from some of his articles and writings, 
that it should be a kind of body for 
coordination of the wwk of these 
different Steel Plants. UnCort ŝntdjr* 
death took him away before he could 
work out tte scheme in detail. Bo, 
we do not know wfcat exactly fee had 
In mind. But we ate Wld now tiaafc



lj»e purpose of tjbe proposed reorga
nisation is to -ensure greater autonomy 
lor the management of different Steel 
Ftaots.

The Rearing o£ Mr Tulpule’s resig
nation is that there are widespread 
reports to tbe effect that before HSL 
has been reorganised, already the re
lationship between the Steel Authority 
of India Ltd and the Steel plants 
under the HSL has become such that 
the Steel Authority of India Ltd is 
oontmually encroaching upon the 
rights and the autonomy of the 
managements of those Steel plants I 
do not know if the hon Minister is 
aware of it

With yoai permission Sir, I would 
ju»i like to read out one paragraph 
from a very detailed report which has 
appeared in this morning’s Times of 
India

But theie apparently were much 
more serious re«is.ons for Mr Tul- 
pules decision to resign Among 
them was the tmtrgmt pattern of 
relationship amont SAIL 1ISL and 
the plant jcronagement XTnfortun 
ately the late Mr Kumaramangalam 
did not ha\e time to formulate his 
total idea of SAIL as an apex hold
ing companj with specified eoordin 
atmg and testaich and development 
functions

'Bureaucrats have been having a 
field day encroaching on the day-to- 
day autonomy of the plant manage 
ment

Even before new principles of 
autonomous units under the SAIL’S 
umbreUa have been enunciated and 
JJjydised, the plant management has 
been finding a steady erosion of 
authority and initiative so much so 
$at SAIL today appear* to it as a 
remote emolre-building agency, 
pushing even HSL out of the picture 

f r  t o  current trend is aHowed to 
nMnttnue and SAIL goe* on «neroach-

ing on other’s domain through fiew 
rules and procedures and appoints 
its own directors, as managing 
directors of steel plants, as locally 
apprehended, this might constitute in 
the ultimate analysis a negation of 
the local autonomy principle, which 
is claimed to be the keynote of the 
envisaged changes’

So, one concrete example whith has 
come to light of the Kind of relation
ship between ihc Management of the 
Steel Plant and SAIL is the case of 
Tulpulo him&elf wheie it «  reported 
in many sections* ot the Press—which 
nobody has bothcied to denj or con
tradict—that for some time there was 
a soit o£— 1 would not like to say 
‘confrontation but theit was a kind of 
difference in out ook gouv on over 
the question of supply of proper 
quality oi coal to the Durgapur Steel 
Plant It la leported that ior a long 
timt now Mi Wadud Khan of SAIL 
has been telling the Durgapur Steel 
Plant man igemcnt that the> *,hould 
raise the production to one million 
tons of ingot steel with t! a existing 
supply ot the cmdlit’ of cokintj coal 
they have been receiving whereas the 
management of the Dumpur Steel 
Plant—-Including shti ruituilo—bate 
been consistently pointing out that the 
Bhilai Steel Plnnt and the Rourkela 
Steel Plant receive a much better 
grade of coal with a much lower ash 
content thon what the Durgapur plant 
receive*! and as j  Jesuit of this un 
satisfactory qtnlitv of coal which is 
unsuitable for the grnit\ washer !t 
is giving half the production of Ingots 
of what it should be nn<1 that t is 
not possible to increase the production 
due to the high ash content of the 
coal supplied

[S h ri Ja g an n ath  R a o  J osh i w  th e
Chatr]

12 .5 7 h rs

It seems that Mr Tulpuje repeatedly 
brought this matter to the notice tof 
the Steel authority and made several
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[Shri Indrajit Gupta] 
trip* to Delhi in order to try to im
press the seriousness ot the situation 
on the bosses of the Steel authority. 
But. apparently, it seems nothing was 
done; the matter was not taken seri
ously at all. Thirty per cent ot the 
content of this coking, coal is ash—̂ and 
that for a plant which Is situated In 
close proximity to the coal-fields. That 
has been the kind of arrangement 
made, with the result that the pro
duction has not picked up here in 
Durgapur at all. It has picked up 
but slightly over the very low level 
to which it had gone in between—a 
couple of years ago—but has not been 
able to climb back to the level it 
should have attained on the basis of 
its capacity We know that from time 
to time, various factors have been 
blamed for tuis by successive Minis- 
texv of Steel in this House. Sometimes 
they blamed the Labour there; some
times they blamed the political parties 
there; sometimes they blamed the fact 
that some foreign equipment was not 
working properly or that spares were 
not available or that their maintenance 
was not good. All these facts have 
been related here many times, but 
nobody has ever told us frankly that 
the Durgapur management was con. 
slstently requesting them to improve 
the quality of the coking-coal supplied 
to them, without which It was impossi. 
ble to raise the production at X>urga- 
pur. And many Papers are suggesting 
that Mr. Tulpule finally got so abso
lutely fed up end disgusted as he was 
getting no response and no sympathetic 
consideration on this point from the 
Steel authority, that he decided to

resign. This is a serious matter, a* 
it Is one of our major steel plants. So 
I want to know from the lqfaiytfr 
whether his resignation has come all 
of a suulen like a bolt from the blue 
without any previous indication what
soever that Mr. Tulpule was not s&tls- 
fled with the way things were going 
on, or whether there were indications 
of it previously, if there were indica- 
tions, why was timely action not 
taken? After Mr Tulpule’s resigna
tion was submitted by h*m, I want to 
know whether any effort was made to 
try and dissuade him from pressing his 
resignation to find out what was the 
reason for it. I am no great admirer 
of Mr. Tulpule, though I have met 
him several times. Once he told me in 
Durgapur itself of what he thought of 
some of the problems of the Plant. 
But the fact remains that, after all,
ii was a novel experiment, to try to 
put a person there who combines with
in himself the two personalities of 
being a trade union leader as well as 
a qualified engineer. It was tried out. 
I do not know whether now the Gov
ernment’s thinking is that the experi
ment should be given up and no more 
trade union leader should be entrusted 
with general managership, because 
Mr. Tulpule has failed. In his handl
ing of labour relations, I do not think 
be was successful at all for many 
reasons, and it has been alleged also 
in some quarters that some ENTnjC 
leaders have come out with a big 
statement in the press welcoming and 
hailing the resignation of Mr. Tulpule
a n d  s a y in g  th a t h e  w a s re sp o n sib le  fo r  
e n co u ra g in g  a ll p o rts o f ta to -u n lm
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rivalry, desperation, this and that. The 
iNTUC leaders are very happy and 
they have gone on record with a big 
statement, Maybe, he was, .in their 
eyes, too friendiy with some other 
Union which was not oi. their liking 
or w haW  do not know. Anyway, he 
has not been sacked; he has resigned.
I am more concerned, not with his 
personal fate, but with this, whether 
this has a vital hearing or not on, first 
the relationship between the Steel 
Plant managements and the Steel 
Authority of India, to what extent that 
relationship is not going on smoothly 
—there is a feeling that the Steel 
Authority is> constantly trying to en
croach on their autonomy and their 
powers; and, secondly, the question 
of the future reorganisation of the 
HSL; if it is along the lines which I 
have indicated, which, he should 
either confirm or deny, whethei that 
is really going to help and how that 
is going to be an advantage because 
these plants are made autonomous. I, 
as a trade unionist, do not mind be
cause, as far as labour is concerned, 
at least they may be able to set a 
better deal in those Plants which show 
a better working resuU at the end of 
the year instead of their being told, 
‘No; there is one common Balance 
Sheet for the whole of HSL; even If 
your particular Plant has done well, 
the HSL as a whole has suffered losses 
and, therefore, you cannot he paid 
anything more’. That trouble for the 
labour will be over if the Plants are 
split up into separate units. But that 
cannot be the only consideration. The 
bigger consideration is how it is going 
to make production more efficient and 
effective. We would like to know 
what the Government has in mind.

lM t  hHL

ftar example, it does not follow that 
a good production record necessarily 
means that you have got a very good 
■CkMMral Manager also. Here at Bhilai, 
"Wfckfc has the beet record out of all

these HSL units, we have a General 
Manager whose conduct has been in. 
quired into by a Committee or a Com
mission and who has been found to 
be mixed up in all sorts of unsavoury 
deals with contractor, 1 had raised it 
here the othei day in the call-attention 
on the strike of hearth men in the 
Bhilai blast furnace, but the Minister 
avoided it by saying that they had 
no such information. Now it comes 
to light that he has been involved, and 
this Commission has found that 13 or 
14 ot his close relatives are employed 
in the Bhilai Steel Plant Now he has 
been forced to go on leave—Mr. Ahuja. 
There was this stinking businet-f. Yet, 
the production record ot the Bhilai 
Steel Plant is, the best out of all these 
HSL units. So, there may be other 
factors also responsible for that. There
fore, Mr. Tulpule’s argument becomes 
relevant, whether you are providing 
these Plants with all the necessary 
inputs and infra-structure which are 
necessary really for raising produc
tion. Jie says that, at Durgapur, for 
a long period of time, they have 
deliberately been neglecting giving 
them the quality of coal and coke 
which is required. Maybe, that is the 
reason why he has resigned—out of 
disgust. This is not a simple mutter. 
All these Questions that I have raised 
are important I would like the 
Minister not to be evasive but to take 
the House into confidence and tell us 
these things. We are all very much 
worried about these Plants. A huge 
amount of public money is invested in 
them. The labour relations are not 
good in these plants: we know. Apart 
from that question, t do not think, a 
General Manager resigns so easily 
unless there are very serious factors 
behind that. The Minister should not 
tell us that they know nothing and 
they have got his resignation letter 
and they have accepted his resigna
tion and there ends the matter. The 
House is entitled to have information 
in a matter where public funds are in
volved on a big scale. Therefore, 1 
would like him to clarify the portion.
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SHRI CHANDBAJIT YADAV Sir, 
ihe hon. Member baft raised various 
aspects and many important questions. 
But so Xai ab resignation of Shri 
Tulpute is concerned, in hU resigna
tion letter, he has not assigned any 
reasons, why he is going to le-ign I 
cannot just have the insight of looking 
into his mind, as to what was in his 
mind, when he has not said anything 
in his resignation letter rheiefore, it 
will be very difficult tor me to pre
sume, what are the reasons and what 
were the tactors in the mind ol Shn 
Tulpule for which he resigned

Along with that, the hon Membei 
has raised certain questions about the 
relationship between SAIL, HSL, SAIL 
and different plants and he has also 
pointed oat that there die lepoils that 
the relations are strained tetween 
SAIL and HSI and various plants and 
theidoio there is ceitun serious 
situation arising and it may aftect the 
production also

So far as the question of leoxgani/a 
tion of HSL is concerned tlus ques 
tlon should be looked into m the con 
text ot SAIL coming into existence 
Since SAIL tame into existence ihis 
question ha-, been cotiai: ncc SAII is 
a holding tompanv an« atlti its coin
ing mto being HSI iconics i  kmd 
of Sub holding company and the work 
which was previously being done by 
HSL for example the cootdin<*tion the 
planning the overall management of 
the plants giving adequate autonomy 
to the plants—all these questions are 
broadjlj leing looked into bj SMI

Thwe are two points of view or this 
question One point of view is that 
with SAIL os a holding company and 
if!SL as a «ub-holding company under 
S^IL, there would be duplication of 
work and, therefore, there is no reason 
why HSL Should continue as it la 
today. There is another point of view 
alqfr that HfeL may continue and It may 
do tie  coordination tff operational

part It may give more time, as to 
how the plant# are operating and SAIL 
may do the long-term planning, co
ordination may see that the inputs are 
proper 1/  given and may also broadly 
look into the policy matters. Alter 
giving a serious thought to this ques 
tion, now the proposal is that SSL 
should be restructured. As the hdh* 
Membei has very rightly said, the 
keynote in an> steel plant is the 
autonomy, maximum autonomy should 
be provided to the factory manage
ment itself We feel that after the 
reorganisation of HSL, the plants will 
be given more autonomy, they will be 
tieated as a separate company under 
SAIL, they will have their own Board 
of Directors, and, theiefore, the func
tioning will be better and it will im
prove the overall production This 
question is still being considered by 
Government There are certain legal 
diffir ulties md there are certain for 
maJities to be com pie ted The final 
decision has not been taken but to a 
vety near completion this, decis on has 
been taken that HSL v, ill be reorganis 
ed and the plants will be given greater 
autonomy so that thev may have the 
requisite powers and thev should 
function moie effectively As the hon 
Member himself his oointed out, there 
ait manv steel plant- some earning 
very good profits and m e  incurring 
losses therefore HSL as a company 
hns Ijeen incurring losses and that 
doe*; not look fur to those steel plants 
which have been earning profits be
cause they happened to be the units of 
IHT Therefore their profits do not 
count For example Bhilai is likely 
to earn a profit of Rs 33 crores in 
the outgoing year ie 1974 75 Now 
Rourkela’s profits will be Rs 1,05) 
crores But, on the other hand ihe 
losses Incurred by Durgapur ŵ ll be 
a substantial one and therefore the 
company as a whole, will show los<< 
This has been a very important factor 
for sometime and, for the first time i» 
the year 1973 74 HSL has earned a 
profit of Rs. 4 7 crores after IMM0 
But, i  agree with the 'hon. Me»**r

*****
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that that is not the only factor, but 
there are other factors also.

So far as the ash content is con* 
eerned, it will be very wrong to say 
that SAIL has not given any thought 
or has not paid any attention to the 
growing ash content Really speaking, 
almost every plant has, been complain- 
tog for some time now that the ash 
content Is incieasmg and the SAIL has. 
taken all caie to see that those 
agencies which aie responsible tor 
piovidlng coal should j,ee that the a?h 
content should not increase I myself 
had taken persona1 interest in the 
matter ana I h ive very recenth 
written a letter to the Mipistei ol 
Eneig> drawing hi*» attenton that in 
recent montas we have found that the 
ash content is growing which is affect 
ing the s>leel p»oducUon and, I am 
glad that the At m&ter of Energy has 
taken tcriain bteps and mstractions 
have been irsjed that the agencies 
which are re si o is ble tor tie supply 
of coal hould take all possible steps 
and i£ there i« a certain necessity to 
impro\ e the machine or to purchase 
certa n equipment -I woult1 lil e tn sav 
that thee uc r ert i n outdated 
machinery- and if theie ate roxtain 
jnachinen 01 Puuxp nent which need to 
be s.tienUhuiPci or if then. is any need 
to go in loi ome Inland ng equip 
ment all those steps ar’  1 ein« taken 
We aie also fully nwire ol thi<? factor 
that bec-mse of the growing ash con
tent, the steel production k badly 
affected

SHRI INDRAJIT GUPTA Parti, 
cularlv in Durgapur

SHRI CHANDRAJIT YADAV It i« 
In Durgapur also

SHRI INDRAJIT GUPTA Not also, 
but particularly

SHRI CHANDRAJIT YADAV But, 
fn other plants aleo, the ash content 
is growing and it Is wrong to presume 
tttat Mr. Tulpule has been drawing

the attention and requesting the SAIL 
to pay proper attention to it and that 
proper attention has not been paid and 
that his request has been ignored and 
that, therefore, he felt aggrieved and 
submitted his resignation on this ac
count That is not correct ...

SHRI INDRAJIT GUPTA You said 
that >ou were not aware of the reasons 
for his lesignation Then how do you
s-y that this is not the ieason>

SHRI CHANDRAJIT YADAV I am 
sr\ rz that not onlj at his lequest 
but at the request of other General 
M in iger also steps have been taken 
•an * tnose v eaknesses which have been 
romled out note has been taken of 
thf'" and therefore there con be no 
reason foi him to resign on that ae> 
count .. fj rJ

PROF MADHU DANDAVATE 
(Rajapur) As compared to Bhilai and 
Rouikria, why u> there this difficulty 
in Durgapur’

SHRI CHANDRAJIT YADAV I 
do not deny There mav be different 
approaches regarding the reorgani
zation of HSL p' also regarding the 
function of SAIL SAIL itself is a new 
concept which has been working for 
the ’a«t two vfars SAIL can today 
claim *0 its ciedit that during the 
last two viai* things have improved 
and effective steps are being taken to 
improve the thing* in future, m fix
ing of targets in steel production, in 
the improvement of maintenance and 
also in co-ordination Certain very 
effective steps have been taken

But, as an institution, as an organi
sation, SAIL should always make ef
forts to improve its functioning ftp 
any cither organisation or institution 
should try to do Therefore, I think, 
there should he alarm 00 this ac
count I would like to tell the hon. 
Member that he should have no fear 
in his mind that SAIL is working a* 
a super-boss over the pUnt manage*
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ment The requisite-necessary-— 
autonomy to the plant management 
has been made available. If necessary 
it will be made available. As I have 
said, the moat important factor m re
organisation of HSL is that the 
plants should have the necessary au
tonomy; their functioning should im
prove, That is the idea. And this idea 
has been mooted by the SAIL itbelf 
Therefore, to say that the SAIL is 
trying to have a kind of bossism 
over the steel plant management is 
not correct.

Regarding the relationship between 
the various authorities, the SAIL and 
HSL and HSL and plants, to my 
knowledge, the relationship is cordial. 
We have adopted certain methods of 
functioning. And very often meetings 
of Genera] Managers along witn the 
Sales Directors take place. The Gene
ral Managers of the plants are on the 
board of HSL, They get an oppor
tunity to sit there and discuss their 
problems. We have not only taken 
into confidence the General Managers 
but cooperation has also been sought 
from the trade union leaders in fixa
tion of the target. They are often nv 
volved and the target is fixed The 
trade union leaders are fuUy being 
involved and then we fix up the tar
get. In the Joint Negotiating Com
mittee, almost a® the major trade 
union representatives are there; they 
discuss the production target as also 
the conditions of the various inputs; 
they also discuss industrial relation
ship and the welfare activities of the 
workers in the various plants They 
nj«n discuss the questions on D.A, 
Therefore, this method, to our satis
faction, is a very satisfactory one 
Where the SAIL authority and mana
ger!) of various steel plants, leaders 
of various trade union organisations 
aft |it together and evolve certain 

methods.
SHRI INDRAJIT GUPTA: What is 

the present restriction for on the au
tonomy when you say everything Is 
good? *

SHRI CHANDRAJIT YADAV: I
not saying that everything is bad or 
everything is good. I am only stating 
certain facts before you; I am saying 
that since SAIL has com© into exis
tence, whether HSL should re
main between the plant and the SAIL 
is an important question. Therefore 
reorganisation has been thought of; 
it is not that the plants may have 
a little more autonomy. It is not that 
the plant today has no autonomy 
either. The question iv whether there 
i> any valid reason for the HSL to 
exist to-day in the present context 
after the SAIL has come into exist
ence. That is the most important 
factor.

Sir, I would like to say that there 
should be no misunderstanding about 
this that this i esignation has created 
any situation or any alarm. The hon. 
Member should not go by the press 
reports. The press reports have ex
aggerated it tha+ all the General Ma
nagers have submitted their resigna
tion; the Chairman of the HSL has 
submitted his resignation. I got into 
touch with the General Managers and 
they have categorically told me that 
there is no truth m it as the hon. 
Member has said.

SHRI INDRAJIT GUPTA- But, 
what I said about Mr Ahuja is cor
rect.

SHRI CHANDRAJIT YADAV: 
About Shri Ahuja what the hon. 
Member has said is a fact. Certain al
legations were made against Shri 
Ahuja. And we got them enquired 
into by an internal fact-finding Com
mittee. On the basis of the tacts avail
able to us, we have asked him to go 
on leave; we have transferred him 
from Bhilai and his ease also has beat 
submitted to the 'Central Vigilance 
Commission for enquiry.
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SHRI S. M. BANERJEE (Kanpur): 
Hr, Speaker, Sir, SAIL ia like another 
Railway Board where the Chairman 
wields all power. 31 the Chairman 
likes a Minister, the Minister can 
remain and if he does not like a Mi
niater, the Minister goes out. I can 
safely compare the Chairman of the 
Railway Board, Mr. Berry with that 
of alt powerful Mr. Wadud Khan.

I am really surprised that in reply 
to the Calling Attention the hon. Min
ister said that SAIL was established 
with a view to see that steel plants 
were manned by such experts so that 
the functioning of the plants could 
be more streamlined. All these ex
perts under the umbrella of Mr, Wa
dud Khan sittinf in the luxurious 
multi-storeyed air-conditioned build
ing at Delhi ar*> thinking of the coun
try’s betterment Shri Tulpule who 
w a s  one of us w a s sent there on our 
request on an experimental basis. We 
requested him to accept this job al
though he w a s not accepting this job 
becausc he knew the bureaucrats will 
not tolerate a technocrat and also 
bfecause Mr Tulpule came from the 
trade union movement. He was Sec
retary of Hind Mazdoor Sabha and 
we were extremely happy when we 
came to know that Mr. Tulpule is be
ing made General Manager of Durga
pur. We thought the slogan given by 
the Prime Minister and other Minis
ters in this House that the labour 
■will be associated with the working 
of the steel plants was going to be 
fulfilled by his appointment. But 
today we are not given any reason as 
to why Mr. Tulpule resigned. Is the 
Minister not aware of how Dr. S. 
Bhattacharyya, an ace metallurgist of 
our country, who was Managing Di
rector of Bokaro was told by Mr. 
Wadud Khan to resign. Is It not a 
fact that Mr. Wadud Khan threatened 
Dr. Bhattacharyya with dire conse
quences because he wanted to bring 
somebody from Tatas. Mr, Bhatta
charyya only wanted one month to 
settle his domestic affairs. Even that

was denied to him and Mr. Wadud 
Khan threatened him saying that has 
confidential report will be spoiled. 
And when I met Shri K. D. Malaviya 
he expressed his helplessness by say
ing that he does not want to fight 
wuh the Secretary for six months at 
least. This was the reply given to me. 
Dr. S. Bhattacharyya who was adored 
by the workers was sent out of Bo
karo unceremoniously.

Now, what happened to Shri Arvind 
Roy. This is exactly what Mr. Wadud 
Khan is doing. I am sure if an impar
tial enquiry is made into the resigna
tion of Mr. Tulpule it will come out 
that it is because of Shri Wadud 
Khan's dictatorial attitude that he haa 
resigned, Shri Wadud Khan does not 
know ABC of engineering He Is ex
salesman of Tomco. He knows only 
about hair oil, shampoo and lipstick.

SHRI CHANDRAJIT YADAV: Sir, 
the hon. Member is making all sorts 
of personal allegations against a per
son who is neither a Member of this 
House nor is he present to defend 
himself. The hon. Member should not 
make such personal allegations.

SHRI S. M. BANERJEE: Sir, he »  
C hairm an o f SAIL, Sir, h e told Dr. 
Bhattacharyya that he was not doing 
proper job. I can say with confidence 
that Dr. Bhattacharyya can teach Mr. 
Wadud Khan fo r  ten years. What does 
he kn ow ? He knows only about lip
stick, hair oil and about shampoo. 
This Is what he knows. The ex-Plan- 
ning Minister of the country and now 
an Ambassador was travelling once 
with Mr, Wadud Khan. I asked him 
‘what did he talk to  you?’ He said 
‘except HSL, all sorts of things".

SHRI CHANDRAJIT YADAV: Have 
all these things any relevance with 
the Call Attention?
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SHRI 8. M. BANERJEE; He U not 
competent.

Sir, the hoa. Minister is a very good 
friend of mine. I  do not regard Shri 
Chandrajit Yadsv as Minister only. 
He is a comrade of mine. I know him.

MR. SPEAKER: You better ask 
your questions

SHRI S. M. BANERJEE. I am only 
warning the hon. Minister Today, it 
is Tulpule Any gentleman who will 
be sent there, unless he toes the lines 
of Shri Wadud Khan, he will not be 
able to stay there No self-respecting 
man will go there. Sir, Mr. Ahuja, 
one of the General Managers of Bhilai 
is corrupt to the core. Against whom, 
there are so many charges. He is 
the person who is liked by Mr Wadud 
Khan.

I would like to know from the hon. 
Minister, what further steps wJl be 
taken in this matter? What is the 
purpose for which SAIL has been es
tablished? The late lamented Shri 
Mohan Kumaramangalam wanted to 
establish the organisation for stream
lining the administration. But, noth
ing has been done. Now. it has be
come a place only for enjoyment in 
Delhi. Why should it not be shifted 
to Calcutta or Ranchi or anywhere 
else? Why should it remain hern? 
Should it remain her? for luxury and 
luxurious life? I would like to know, 
whether he will take action to abo
lish SAIL and five more autonomy 
to the individual units and to the HSL? 
Otherwise, this particular Mr. Wadud 
Khan will spoil the project I hold Mm 
responsible He is safeguarding the 
interests of Tatas against public un
dertakings That is my charge against 
him.

SHRI CHANDRAJIT YADAV- Sir, 
hon. Member has said many things 
which have no relevance with the 
Call Attention. Perhaps, for his per

sonal satisfaction he has chosen, la 
his wisdom, to make many personal 
allegation^ against a person who Is 
not here to defend himself. There
fore, there is nothing which I would 
like to reply to.

SHRI S. M. BANERJEE: Sir, I rise 
on a point of order. I have asked spe
cific questions. Sir, firstly, the purpose 
for which SAIL was established has 
been defeated. According to the late 
Shri Kumaramanga’am, SAIL was es
tablished for o specific purpose Se
condly, I wanted to know whether 
the office of the SAIL would be shift
ed to Calcutta or Ranchi? I would 
also like to knew whether Mr. Tul
pule will be asked to withdraw his 
resignation or make an open state
ment without any fear or favour? I 
would also like to know who is going 
in his place?

SHRI CHANDRAJIT YADAV: Sir, 
it may be the assessment of the hon. 
Minister that the purpose for which 
SAIL came into existence has been 
defeated But, this is not my assess- , 
ment My assessment is that, SAIL 
it, doing good v,ork and it has, to an 
extent, succeeded in formulating poli
cies in coordinating the activities of 
various plants and been busy with 
preparations <>t long term projections 
ni respect of otcpi production and 
other thing? Therefore, I do not 
agree with the hon. Member that the 
purpose hns been defeated. As for the 
question, whotl cr the headquarters 
will be shifted to Calcutta or Ranchi, 
this is a suggestion and it w not for 
me to reply SA.1L proposes to accept 
tht resignation of Mr. Tulpule. After 
this, we will dtcide who will be post
ed in his place.
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SHRI SAMAR GUHA (Contai): Mr. 
Speaker, Sir, it is strange that such
& stoiall statement has been made by 
the hon. Minister. It may be called a 
slip slop statement and made in a 
wishy washy style, as if the General 
Manager Mr. Tulpule just resigned 
for his personal reasons and as per 
the terns of the contract* he was ask
ed not to give any reason. The terms 
of tiie contract were so.

SHRI CHANDRAJIT YADAV: No. 
It was not like that that he should not 
give any reason.

SHRI SAMAR GUHA; ‘ of three 
months on either side without assign
ing any reason.’

SHRI CHANDRAJIT YADAV: No, 
no.

SHRI SAMAR GUHA: He may
not have given the reasons.

SHRI CHANDRAJIT YADAV: That 
is not in the terms of the contract.

SHRI SAMAR GUHA: lie behav
ed m a very dignified way and with
out giving any reason went away.

I want to know this from the hon. 
Minister. This news, has appeared in 
all the papers, Economic Times. Finan
cial Express, Business sianclard and 
all Calcutta and Delhi papers not once, 
but for several days, giving the rea
son. the analysis, the bach jrmmd, the 
{Jitis about the resignation of Shri 
TUlpule. The hon Ministei has said 
that Shri Tutpult ha.* not given any 
reason. Is it not a fact that Shri Tul
pule had an appointment with the 
hon. Minister and that gentleman, 
the emperor of the steel kingdom, 
Shri Wadud Khan? You had given an 
appointment to him on 30 April. This 
gentleman was writing to Shri Wa
dud Khan and perhaps the hon. Mi
nister also. For five months he waited.

An appointment was given to him on 
30 April. When he came to Delhi, 
what happened? On the plea that 
Shri Wadud Khan was indisposed—I 
do not know whether he was disposed 
or indisposed—-neither Shri Wadud 
Khan nor the hon. Minister met him 
and he had to go away without any 
indication whatsoever being given to 
him as to why the meeting was can
celled. No indication was given to 
him either by Shri Wadud Khan or 
the hon. Minister that they wanted 
to know what his grievances were, 
what his complaints were, what ware 
the constraints he was facing for so 
many years, what were his problems 
and how they should be resolved and 
when the next meeting would be held. 
In the circumstances, as an honourable 
person, I think he had no alternative 
but to resign.

About the resignation of Dr. Bhat- 
tacharyya, Shri Roy and others~td 
which reference was made by my hon. 
friends—I am very sorry for them at 
the arrogant way in which Shri Wa
dud Khan behaved with these experts 
who really proved to be worthy of 
the job they were entrusted with. 
They were being shunted out. I do 
not want to equate for one particular 
reason, Shri Kumaramangalam, who 
had a schooling in Marxism, who had 
a schooling in the Marxist party, of 
which you were also a follower, you 
had a schooling in Marxism, you had 
a schooling in the Marxist party and 
Shn Wadud Khan, who had a school
ing in Marxism, a schooling in the 
Marxist party..

SHRI CHANDRAJIT YADAV- You 
also.

SHRI SAMAR GUHA; I am not a 
Marxist- 1 am a socialist

It was a new experiment that was 
made in consonance with the expres
sion hy the Prime Minister and th* 
Government that there jShould be 
participation by labour or their ro-
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presen tatives with the productive en
trepreneurs of our country. On the 
basis of taat, that experiment was 
made courageously by Shri Kumara- 
mangalam by inducting a man who 
had served in the capacity of a labour 
leader, an engineer and also as a 
patriot into the managerial charge of 
one steel plant which has been troubl
ed for many years. 1 do not know 
whether because Shii Wadud Khan 
Was a people’s-war-wallu and Shri 
Tulpule was an Auguster, a partici
pant in the August revolution, there 
was enmity between the people’s-war- 
walla and the Auguster; I do not 
know whether because of that he be
haved in that way.

SHRI INDRAJIT GUPTA: Later on 
they came together.

SHRI SAMAR GUHA: It has been 
admitted by all that Shri Tulpule un
proved production. Since production 
went down in 1967, he tried to im
prove it, he tried to improve la.iour- 
management relations and he also in
troduced certain initiative and imagi
nation in the functioning of the man
agement.

From the reports in the Press, the 
censes for his resignation seem to be 
firstly, supply of inferior quality of 
coal and limestone; secondly, over- 
zealoua interference by Mr. Wadud 
Khan, the Chairman of SAIL: thirdly, 
die difficulty created by the transfer 
Of the coal washery to the Ministry of 
Energy and fourthly, certain partisan 
interference bv the State Government 
in the functioning of the labour unions 
there.

Let me take them up one by one. 
Firstly, coal and limestone. If the 
coal washery is in the hands' of an
other Ministry, how could you get 
washed coal delivered quickly? Wash* 
•d coal ig taken to the coke oven plant 
When it i* converted into coking coal. 
If the ash content is high, what type 
of coking coal will you get? If the

olon# coal is bad, what will happen 
in the blast furnace process la that 
iron production wttl be less because 
inferior coking coal cannot produce 
ca: oop monoxide and carbon parti
cles, it will take more tune. Ash 
content is one of the major snags. 
Similarly, if the supply of limestone 
was slack or the quality wav poor, 
difficulties are created. This point 
was stressed by Mr. Tulpule time and 
again, you are supplying good quality 
coal to Bhilai and Bourkeia with 
less percentage of ash content and 
better type of dolomite and lime
stone; why do you fail to supply ft* 
sami* kind of coal to this plant? 
There was no answer.

You talk about better production »  
Bhilai but you never mentioned about 
the points to which the attention of 
the SAIL was drawn by Mr. Tulpule. 
The railways were not able to deliver 
the coal in time; SAIL was Interfering 
in the day-to-day activities of the 
D.S.P. Not only that That Chairman 
of SAIL was having direct connections, 
direct link with the line manager, 
workers and labour also, bypassing 
the authority of Mr. Tulpule and creat
ing trouble.

MR. SPEAKER; What is  th is  p rac-
tice? Put y o u r  Q uestions. You h a v e  
taKen m u ch  m o re  t im e  th a n  you 
should.

SHRI SAMAR GUHA; It is a serious 
mutter and these are the points that 
led to his resignation. There was * 
big demonstration with regard to 
dearness allowance and Mr. Tulpule 
was drawing the attention to thi* 
demand.

MR. SPEAKER: Now, please ask
your questions.

SHRI SAMAR GUHA; Is it a fact 
that the three tier consultative com
mittee with labour that was set up by 
Mr. Tulpule was scuttled by Mfc 

Wadud Khan and trouble was created?
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On the basis of that I  want to ask the 
following questions.

I want to know from tbe him. Minis
ter what is the break-up of tbe ash 
content ot th* coal that is being sup
plied to Bhilai. RourkeU and Bokaro 
for the last five months?

2. What is the loss of production of 
iron due to higher ash content and 
inferior type ot dolemite and lime
stone? What steps have been taken 
by the Government to avoid delay m 
supplying coal to D.S.P. and what 
type of constraints has been created 
due to transfer of the subject of coal 
wasbery to the Ministry of Energy? 
Why three-tier Consultative Commit
tee with the labour was scuttled by 
Mr. Wadud Khan? When Mr. Tulpule 
was placing many problems, why did 
you delay In not having consultations 
with him,

3. Whether you Instituted either * 
Parliamentary Committee or an Expert 
Committee in your Ministry to go into 
all the problems that have been made 
out by Mr. Tulpule directly or indi
rectly in regard to the constraints and 
problems {hat were faced in D.S.P.?

SHRI CHANDRAJIT YADAV- Sir, 
as you yourself ovserved Chat most of 
the Questions hav# no relavanee, I am 
going to reply only those questions 
which are relevant. Sir, to say that 
the General'Manager has resigned be
cause be was not oacpy with the re
organisation of the Ministries here—

SHRI SAMAR GUHA. I have never 
said about the reorganisation.

SHRI CHANDRAJIT YADAV. Sir. 
the hon. Member has said that coal 
lias gone out of Steel Ministry which 
really affected...

SHRI SAMAR GUHA; I said it Was 
coal wasbery.

SHRI CHANDRA.HT YADAV; Even 
about coal waaheriea, Sir* it i* not the 
duty of v*y General Manager or the 
7 «  LS—11

function of the General Manager to 
see under what part of tbe Ministry 
or the Department they come. There
for*, it is not the function of any 
General Manager. So far as tbe mat
ter regarding Mr Tulpule seeking ap
pointment with me fftr the last five 
months to place before me many pro 
biems is concerned, It is completely 
baseless...

SHRI SAMAR GUHA: Did you
give him appointment?

SHRI CHANDRAJIT YADAV; Mr. 
Tulpule came here If you want to 
Vriow the fact, please have patience to 
listen to me. Mr. Tulpule came here, 
if I remember, exactly on 30th April 
and on the same night he left for 
Calcutta. Neither he sought an ap
pointment with me nor X met him. 
Ana when I enquired, I was told that 
he had gone back. But when I visited 
Durgapur Plant I had a discussion 
with him. It was a matter of great 
satisfaction at least for me that Mr. 
Tu'pule a labour leader and also an 
Engineer, was trying Us best to im
prove the Dui$apur Plant But I do 
not know for what reason he had de
cided to quit. HSs contract was for 
five years. Therefore, to impute any 
motive to anybody, not fair on the 
part of hon. Member

SHRI SAMAR GUHA; Is it not a 
fact that Mr. Tulpule was toping to 
meet the Hon. Minister on 30th April?

SHRI CHANDRAJIT YADAV: X had 
sairi that this waB entirely wrong to 
say that he was trying to meet me and 
sought an appointment. I do not know 
whether he sought an appointment 
with Mr. Wadud Khan...I am not 
supposed to know who is seeking ap
pointment with whom. To say that the 
three^Aer committee which was func
tioning at Durgapur was scuttled by 
the Chairman of SAIL Is wrong. It 
was a new experiment. Mr. Tulpule 
fourd from his own experience ftat 
the tibree-tier committee was not
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functioning properly and satisfactori
ly. There are serious trade union 
problems iA Durgapur and he tried 
his best to seek the cooperat’on of 
the trade unions. But unfortunately 
th?y did not function properly and 
therefore, thev have been wound up. 
3 V  auestion as to bow to involve the 
tiade unions in the management of 
steel plants has been considered 
Certain ways and means have been 
found so that trade union leaders are 
consulted at Diant level and also at 
central level When the reorganisation 
of HSL lakes place and the steel fac
tory will have its own Board of 
Management, that will be the time 
when we will think as to how best 
we can Involve the labour m the 
management

SHRI SAMAR GUHA. What about 
the ash content and quality of lime
stone?

SHRI CHANDRAJIT YADAV- I 
have already replied to Mr. Indrajit 
Gupta If he wants more Information, 
he should give separate notice.

SHRI SAMAR GUHA Sir, the whole 
problem is about tfie quality of coal 
and limestone that was supplied. 
Bhrial and Rourkela were supplied 
with better qualities of coal and 
limestone I asked the question about 
the break-up of the coal supplied to 
Rourkela and Bhilai and also to 
Durgapur, the percentage of ash con
tent and the percentage of impurities 
in the limestone. That is the key to 
the whole issue.

SHRI CHANDRAJIT YADAV; All 
, the steel plants are supplied coal from 

thi* same agencies—CMA and BCCL. 
All the steel plants have ompla.nefl 
iecently that the ash content is in
creasing and this is being taken care 
of. If the hon. member wants to pre
sume that because the ash content at 
Bh'l&i is lower and therefore produc
tion at Bhilai is better and because 
the ash content at Durgapur was high, 
therefore production was lower,

;he is completely wrong. Bbjlai had 
belter management. That was th® 
reason

SHRI SAMAR GUHA; X again tty 
that the ash content of coal supplied 
to Durgapur Steel Plant was higher 
compared to Rourkela and Bhilai- 
The Steel Minister should know some 
elementary chemistry.

SHRI CHANDRAJIT YADAV: I am 
st going to learn it from you. I 
now my job.
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SHRI VAYALAB RAVI (Chinayain 
Kt1)- He is a competent officer. These 
are all done by the bureaucracy.
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n e e  h is .

COMMITTEE OF PRIVILEGES

FtrmsNfH Supoitx

PR. HENRY AUSTIN (Ernaku- 
lam): Sir, I beg to present the
Fifteenth Report of the Committee 
of Privileges.

COMMITTEE ON PETITIONS

T w e n t y - s e c o n d  R e p o r t  a n h  
M i n u t e s

SHRI SHIVNATH SINGH (Jhun- 
jhunu); Sir, I beg to present the 
following Report and Minutes of the 
Committee on Petitions: —

(1) Twenty-second Report of the 
Committed; and

(2) Minutes of Fifty-second to 
Fifty-seventh sittings of the Com
mittee.

COMMITTEE ON SUBORDINATE 
LEGISLATION

S i x t e e n t h  R e p o s t

SHRI M. &> SANJEEVI RAO 
(Kakinada); Sir, I beg to present 
the Sixteenth Report of the Com
mittee on Subordinate Legislation.

RAILWAY CONVENTION 
COMMITTEE

S e v e n t h  r e p o r t  «

SHRI VIRBHADRA SINGH (Man- 
<3i): Sir, 1 beg to present the
Seventh Report of the* Railway Con
vention Committee on Action Taken 
by Government on the recommenda
tions contained" in their Fifth Report

19, 1887 (SAKA) ReHgwtts and 334 
Charitable Institute of Sikh (St.) 

(1971) on Requirement* and Avail
ability of Wagons.

14.05 hrs.

STATEMENT RE; RELIGIOUS AND 
CHARITABLE INSTITUTIONS OF , 

SIKH COMMUNITY

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI QM 
MEHTA); Government deeply re
gret that an agitational atmosphere 
is sought to be createid....

MR. SPEAKER: You can lay it on 
the Table of the House.

SHRI OM MEHTA: Sir, with
your permission I beg to lay the 
statement on the Table of the House.

Statement,

Government deeply regret that an 
agitational atmosphej^S is sought) to 
be created on the ground of alleged 
Government interference in religious 
affairs of the Sikh community. 
Government has never interfered, 
and do not intend to interfere, with 
the religious affairs 01 the Sikh 
community or any other community. 
On the other hand, the constitutional 
safeguards and protections ensured to 
all religions have been consistently 
upheld and supported by the Gov
ernment.

Recently, & number of Members of 
Parliament and other leaders of Sikh 
opinion met the Prime Minister and 
expressed, their misgivings about 
certain matters. . The first of these 
related to a detaand that Sikh 
religious and charitable trusts »s well 
as Gurdwaras should be exempted
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fr o m  th e  o tffitfa tto n  to  # «  th e  jp e s -
cribed return to Income-tax autho
rities. the Prime Minister explained 
that, subject to certain conditions, all 
religious and charitable trusts are 
qtraady exempted from Income-tax 
lability. Hie returns, which they are 
required to furnish to the Income-tax 
authorities, are merely intended to 
ensure that the conditions under 
which the exemption from tax liabi
lity has been granted, are duly 
fulfilled.'

Even so, the suggestion made for 
exempting such trusts and gurdwaras 
from the present obligation to file 
prescribed returns to the Income-tax 
authorities could be further gone into 
when the relevant Taxation Laws 
(Amendment) Bill, which is already 
before Parliament, comes up for 
consideration.

The second point brought to the 
notice of the Prime Minister was 
that the Haryana Land Ceilings Act 
doe* not exempt the lend holdings of 
Gurdwaras are not the only reli- 
law. I may like %> mention that 
Gurdwaras are not the only reli
gious institutions, which are under 
the purview ot the Haryana Land 
Ceilings Act. Similar institutions of 
other religious denominations are 
also similarly placed. The national 
guideline* 'for land ceiling provide 
that exemption from the provisions 
of the law" in flavour of religious and 
charitable institutions could be made 
by the State Legislatures taking into

account relevant local conditions. 
Representations made on behalf of 
Gurdwaras, as we|l «s other similar 
institutions, have been brought to the 
notice of iN  Gosaeratoent of Haryana, 
who are willing to consider the matter 
sympathetically.

The third point which came up for 
discussion with the Prime Minister 
related to the future set-up of the 
S.GP.C. Consequent upon the re
organization of Punjab, Government 
were faced with complex matters 
relating to the set-up of the S.GP.C. 
as also the manner in which local 
sikhs could have a sense of partici
pation in the management of the 
local gurdwaras.

In the absence of any recently elect* 
ed body representative of Sikh opi
nion, it has not been possible to have 
any meaningful exchange of views. 
Government, therefore, arej of the 
view that arrangements should be 
made to hold elections to the 
SG.P.C. Action1 ib being initiated in 
this behalf, and the State Govern
ments concerned are being advise^ 
accordingly. Other questions can be 
considered after a new S.G.P.C. 
comes into exisUtnce.

As 1 had stated earlier, there has 
not been, nor wilTthere be, any in
terference in the religious affairs of 
any community. I would make an 
earnest appeal, through you and this 
house, that when more * pressing 
problems fire facing the country, it 
would not be in the national interest 
to create any agitational 4 tp*osphere 
—particularly, in matters which are 
dear to the sentiments of different 
sections of the* community. Appre
hensions regarding interference or 
discrimination are totally unfounded-
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H im m

COMMITTEE OF PRIVILEGES 

SxmsxoN or wm® tor pbesejstation

OT RfflKHW

DR. HENRY ^AUSTIN (Emaku- 
l&m): Sir, I beg to move:—

m is  House do further ex
tend upto the last day of the next 
session'the time for the presenta
tion of the Report of the Com
mittee of Privileges on the question 
of privilege regarding handcuffing 
of Shri Ishwar Chaudhry, M.P., 
referred to the Committee on the 
80th August, 1974."

STRTR % T̂TSB1 1% 3R
wwf«rm | ?n 

?r«r f%*rr ^ r r  1 1

affa

ir m  fairs snr * r  forr «rr 
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w r  v i s #  | » srsRnw sr 

•pt fiff ijnj? vfhFt % T̂ rnr̂ f 

w r # w i  ^ *  fa

9fhFC vxar | ?

n o w  : nfar ?rr pfNix 

? 

^  *r^fw»w ; «rw A M  1

f i w  % *  w f *rn* ? «r*rc
f a r # r f e » w ? r  «rr fira% s n :  

ft  f^wr ftwnr *twtt *t$t *wf 
W T p | ?
WftfT ^  $ ? *

ssr5T#ifa*5$ft3<r*ftfttfor *rspit 1

w m  *i$w  s ^  «t

*ft ; a m t  *fa»r

SS*t^fclT*rTf^«fT I

w« mt *p|t fW  ?
% 9J5R T  f*RT I 3% «fr? $

fen

MR. SPEAKER: The question is:

“That this House do further ex
tend upto the last day of the naxt 
session the time for the presenta
tion of the Report <rf the Committee 
of Privileges on the question of 
privilege regarding handcuffing of 
Shri Ishwar Chaudhry, M.P., ret- 
ferred to the ipoixur t̂tee on the 
30th August, 1974."

The motion was adopted.

14.10 hrs. , ’

MOTION OP NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS

MR. SPEAKER There is the Wo- 
Confidence Motion.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): With your permis
sion, Sir, I seek the leave of the 
House to move my motion.:

“That this House expresses its 
lade of confidence in the Council 
of Ministers.”
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MB. SPEAKER: Those who are 
in favour may rise in their seats.

The requisite number is there. They 
are more than fifty. So, the motion is 
granted leave.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RA- 
MAIAH): With you* permission.
Sir, I beg to move:

‘'That rule 26 Jof the Rules oj 
Procedure and Conduct of Business 
in Lok Sabha m its application to 
the Private Members* Business in 
today’s List of Business of Lok 
Sabha be suspended.”

SOME HON. MEMBERS: No no,
(interruptions).

SHRI INDRAJIT GUPTA (All- 
pore) : The Untouchability Bill
should be discussed; it is very im
portant, Private Meiribeifc Business 
should also be gone through

sfsrar ipr ? w r  fsrta ^ 7%

1 1
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MR. SPEAKER. There are two 
motions by him, No. 388 ..

SHRI JYOTIRMOY BOSU: Tho
Rule requires that you should give 
your con'ent first. The Rule says 
“with the consent of the Speaker” 
So, have you given your consent?

«ft * m  : nwrer
*r r̂«r, t o  «r<?5t ^rri5r  ̂ 1

% ypPTfPT ^  fSTRcr
*rr# 1

irowi *?$w ; wro# *ft w w  
wn: ̂ thrt % 1 1

SHRI S M BANERJEE (Kan
pur): Did you ever permit us to 
abandon the Question Hour? Never

SHRI K. RAGHU RAMAIAH: 
May I explain? Normally, this is not 
done, but they have chosen to move



54* ttoiion oj? 
tfo-CoR/tdence

VA1SAKHA 19, 14&7 (SAKA)

the motion* So it id for ^ em to 
choose whether they want to pro
ceed with the No-Confldence Motion 
or with the Private Members* Busi- 
new. 1 have said that since the 
House ia to adjourn today and be
cause there is limited time, the 
Private Members’ Business should be 
suspended.

SHRI INDRAJIT GUPTA: But
why should you suspend it and take 
away our rights? *

Shri jy o t ir m o y  b o s u ; i would 
suggest tha* we sit tomorrow and go 
through the No-Confidence Motion 
from 11 a.m. to 8 p.m

SHRI S. M. 
point of order.

BANERJEE: On a

SHRI SHYAMNANDAN MISHRA: 
On a point" of order.

MR. SPEAKER: 
point of order?

What is your

SHRI SHYAMNANDAN MISHRA: 
Please see the proviso to rule 29. 
Since the Resolution of the hon. 
Member, Shri Samar Guba, is a 
carry-over from the last day, accord 
ing to the proviso to this rule, this 
will have precedence over all other 
business today. That means, it will 
have precedence even over the no- 
confidcnce motion. Please re an this 
Sir. ' '

MR. SPEAKER: I have read it. 
This concerns the order of the busi
ness. Now Mr. Raghu Ramaiah ia 
asking for suspension of the rule. 
It is not a question of order of busi
ness,

SHRI SHYAMNANDAN MISHRA; 
Here it is very clear that it shall 
havc| precedence over all other 
business.

Motiofr pf 34* 
No-Confidence

SHRI SHYAMNANDAN MISHRA: 
Which rule?

MR. SPEAKER: Rule 28.

SHRI SHYAMNANDAN MISHRA: 
He is asking for suspension of an
other rule. This rule is not being 
asked for suspension.

MR'. SPEAKER; If the Private 
Members’ Business is suspended, 
what will be left to follow?

SHRI SHYAMNANDAN MISHRA: 
Then the motion for suspension will 
have to be in respect of all these 
rales.

MR. SPEAKER: When the rule Is 
suspended, all its provisions are 
suspended.

SHRI SHYAMNANDAN MISHRA: 
My submission is that this rule has 
not been asked for suspension.

MR, SPEAKER: Thig follows rule 
IS.

SHRI SHYAMNANDAN MISHRA: 
That cannot be the contention. Even 
here you will find that there has not 
been a single instance where it has 
been done by majority. It has to be 
done unanimously. This has never 
been done by majority.

MR. SPEAKER; That is a different 
matter. First, you were asking for 
my interpretation and now you are 
asking about propriety. My inter
pretation is that, once you suspend 
this rule, the other questions do not 
arise.

SHRI SHYAMNANDAN MISHRA: 
My submission is that, because of 
rule 29, that motion is out of order.

MR. SPEAKER: Only if the rule
stands. But he is asking for the rule MR. SPEAKER: How can It be
to be suspended. out of ordqrf
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«EH  SHYAMNANDAN MISHRA: 
Certainly. This Private Member's 
Resolution will have precedence. ’

wwWh n m
irt*rrw  2«  #

art* vc# m  i&wn 
*nr tmr-snfWm fa r fa  w  w  1

W K ^ t  t
Srr *p# tt | ft? *?ffr sttr
*r <i# 1 *pr^*f?fitfasr
*fr firor srr «?rr | m  -srrfvfwr

*ft folT 3fT flW  t  tsftr f<BT 6 
% tf-%rcftfcr *tm  tit v p ftm  

*t *rrcrr $ 1  < ir #  inr sfarc s w  
f*r ?nff *nfa f  f t  fa  wtf 

%4wi ^  1 ^  Tw*nf*?¥ 1 1

SHRI SAMAR GUHA (Contai;; 
tf you hear me. the problem will be 
over.

MR. SPEAKER: Mr. S. M. Baner
jee,

6HR1 S. M. BANERJEE: The
notion before this House Is about tie 
Muspettakm oi rule 28.... (Interrupt 
etow). We can 4o one thing. We 
can take up Private Members' dusj- 
m h as also Untouchability Amend* 
rapt Bill and can continue upto 
6.09 tM ...... Înterruptions).

ffWRT SHYAMNANDAN MISHRA: 
We can then take up No-Confidence 
Motion and git upto 6.00 >jn,

SHRI S. M. BANERJEE; 6 O'clock 
la, the morning looks very romantic. 
But there will he no quorum Mem
bers will deliver their speeches and 
go. When the voting takes place 
there will be only ten Members on 
this side including Banerjee. You 
wiU deliver your apeeph and *>••■• 
(Interruption*). Let us take up non
official Resolution as also the Un" 

Amendment Bi& This 
801 has come a/ter s«£h a long 
time___(Interruption*). _

MR. SPEAKER; Thi* busines* can 
be canfed over to the next session.

in*c $  fa f im
ippmc

^  ht ^ r r  1 1 198

( 1) * s m * t :

"A motion expressing want of 
confidence in the Council of Minis
ters may be made subject to the 
following restricts.. . . ”

m % \

fw r  198( 2)

"If the Speaker is of opinion that 
the motion is in order he shall read 
the motion to the House and shall 
request the members who are in. 
favour'of leave being granted to 
rise in their place...."

*ranr$ 1 ^f*R, wawr
w u m f w  198 ( 3 )

’Ttsr̂ r
ftar, 198(a) s m r ( :

“If leave is granted under sub
rule (2), the Speaker may, after 
considering the state of Business in 
the House, allot a day or days or 
part of a day Tear thci discussion 
of the "motion.’'

^ ■ fH n to fe r  I? Jfarr 

gft 'qprfai % rare m  wt $,
f  Mltp i  ft* HTT

*fftTC % f t̂r
for, f?r in- 'snr ft?—-Praffar 

1 ’foror |t*fa
3* % *1* t^rfclT apr m m  «rr

1 98( 3) ^  Sftffvt 
v*”?nt f w  «n% 1 w  t t  «ft 

*f*T fw^pr iwtis w b  
irnhct 1
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SHRI E S L  SHAOAT (East; 

Delhi); The point made out 
Sferi Madhu kfcnaye to my mind is 
totally untenable. The rule is there 
that this Jfcnwe ”Uan suspend its 
business, and it is within the powers 
Wf this House___(Interruptions).

Shri Raghu Ramaiah’s motion is 
absolutely in order.

Secondly, a No-Confidence Motion 
is considered to he a very serious 
motion. I thought, they would have 
pressed for its being taken up imme
diately. I am surprised that they 
are not serious about it ... (Interrup
tions). That means, they are indulg
ing in tactics ancl other things. It 
is a motion which should be taken up 
immediately.

MR. SPEAKER: Now, it la for
the Speaker to fix the time and if 1 
fix the time, all your problems are 
solved. So. we take it up immedia
tely.

f tmi *: q^r
f a r i  *f fofcr ^rr

fatjfiRRT tot
3TT̂—  10 ’SfH',

MR. SPEAKER: After we fialsh
it, we take up the Private Members’ 
business, for 2i hours.

SHRI SAMAR GtJHA: Please hear 
my submission. The resolution is m 
my name. I say that if you try to 
scuttle the Pi&vate Member’s busi
ness—which involves the honour of 
Netaji Subhas Bose....

MR. SPEAKERN ow, it is 230. 
We will have six hours for this.

12 % « * * * ?
tot n*iT 1 1 12 *r£ 

i

SHRI SHYAMNANDAN MISHRA: 
No, you please go By the convention. 
You see as to how much time ha» 
been devoted to no-confidence motions 
in’ the past Not less than trot hows 
at any rate.

MR. SPEAKER: You want both
things and then you say not less 
than ten hours.

SHRI SHYAMNANDAN MISHRA:
No, no. ,

PROF. MADHU DANDAVATE 
(Rajapur); There is a precedent. 

We had a pretty long discussion dur
ing the Railway strike.

MR. SPEAKER: It is for the
House to decide. The rule also says 
‘a part of it’.

SHRI JYOTIRMOY BOSU: Had
Mr. Raghu Ramaiah moved his 
motion prior to "the no-confidence 
motion, the things could have bean 
simpler.

SfT * flj W w  : 'TSjflT TTOTTTfl 

i 1 2 ^ w  ^  ft  s w r  | I

1 2 * 2  w *r  vs-
$ i

SHRI jJYOTIKlHDY BOStJ: You
are under an obligation to fix the 
time.

MR. SPEAKER: Yes, I am under 
so many obligations every day.

^  w  f*rr
gTETT?
m ?r sft forr | ?

w w  h Îw  : htw

*p^ fprteT ftnrr| iT w %  i s * #  % 
srrsrVrrfr i
apt t o t  $ I
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[Mr. Speaker]
I cannot change the decision of the 

House. That is why it is put before 
the House, i cannot change the deci
sion. The House has decided that it 
will adjourn to-Hay. I cannet 
change it.

PROF. MADHU DANDAVATE: 
But the House can.

SHRI SHYAMNANDAN MISHRA:
Is it for the first time that the 
House would be sitting beyond the 
time that had' been fixed?

The question is that the Speaker 
Adjusts it according to the convenien
ce of the ruling party. That is a 
thing to which we take serious 
objection. ‘ ,

May I ask you, why you, as the 
guardian of the interests of this 
House, and particularly in financial 
matters, did not care to provide an 
opportunity to us for the discussion 
of many of the Ministries which had 
remained undiscussed? And then we 
had also sent you a request that a 
meeting of the Business Advisory 
Committee should be held but you did 
not heed it. Now we will have to take 
a decision. Mr. Speaker, if you do not 
heed our request in this way, none 
of us will be able to serve on the 
Business Advisory Committee. We 
had made a request to you to convene 
a meeting of the B.A.C.

MR. SPEAKER: Don’t try *0
browbeat the Speaker always. Will 
you kindly gif down Mr. Mishra." 
You put it in the Business Advisory 
Committee day before yesterday »nd 
you put the same thing the next day. 
t am not bound that I should brine 
it again and again every day.

SHRI SHYAMNANDAN M1SHJ**- 
What did we say? Did we . 
anything about it?

MR. SPEAKER: 1 am not bC’oo 
to hold Tt every‘day.

SHRI SHYAMNANDAN MISHRa? 
are also not bound to serve m\ 

the Committee. (Interruptions),

MR. SPEAKER: This is the deci
sion of the House that we adjourn 
to-day. I cannot defy the decision of 
the House.

HW faffO WTSPtaft :
ffrn 5r ^

for ^  vaft spr te r fiw T  *wr «rr
JTf m  ift

«rr fo  *rnr 
f * R T T  f t r c r r  s r n ^ n  1 

warn m  ?r Tnrĵ t, t  ?r 
sft srff 1 

w w  fo *  : srn
irRr ?¥ facr wtff Tt

*PT ^  I

MR. SPEAKER; Even when the 
House sits. I r.an go. It was you 
who brought that before us,

SHRI JYOTIRMOY BOSU: Mr. 
Speaker, Sir, you are taking away 
four working days out of this, v '>«, 
in your wisdom, are saying now.,..

MR. SPEAKER:  ̂ The Minister is 
here. He is sitting them I do not 
come in at all. The Minister >s 
sitting here.

SHRI JYOTIRMOY BOSU: Sit.
you in your wisdom said that let us 
have ten days total break and let us 
come back and see how the work 
goes on and then we shall consider 
this (Interruptions).

SHRI SHYAMNANDAN MISHRA : 
What did we say? Did we say 
unfair.

SHRI K. RAGHU RAM AT AH; Sir, 
I would like to say that the Opposi
tion leaders in the Business Advisory 
Committee meeting, in their wisdom,
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suggested holidays? I made it very 
clear then that there was no question, 
of extension of the House; subse
quently, this matter did come up at 
the last meeting of the Business Ad
visory Committee. We have been 
Sitting h6re for so long. There is no 
point in extending th* liousc; since 
we have already fixed up our engage
ments, it is impos'-'Me to pxtend.

iqra forat*: 11
" T«T cTTtriir ? 11

for ?

SHRI JYOTIRMOY BOSU: Sir.
you are the Chairman of the Business 
Advisory Committee. Shri Raghu 
Ramaiah is not the Chairman.

MR SPEAKER; We had another 
Business Advisory Committee meet
ing where it was decided to adjourn 
the House to-day.

SHRI JYOTIRMOY BOSU: You
gave a categorical assurance that 
after the break we can come back...

MR SPEAKER: Not at all.
Please do not put it in iny mouth. 
This was again discussed in the othec 
B A.C. meeting. Do not try to 
coerce. " f

SHRI SHYAMNANDAN MISHRA: 
The entire Opposition is united on 
the issue that we must take up the 
non-official business; we must take 
up the Untouchability Bill. The en
tire Opposition is united on this 
You are only coercing the Opposition

MR. SPEAKER: That is a diffe
rent matter. It i»  lor the House to 
decide whether they are revoking 
their old decision to 3it only for to
day. The simple matter is that the 
House is to adjourn to-day as per- 
the decision of the Business Advi
sory Committee a6 per the scheduled 
programme. If the House otherwise 
<fctcide$ I h^ve to accept it,

Motion of 350 
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SHRI SHYAMNANDAN MISHRA: 
As has beta the practice, we will 
not take less than ten to twelve 
hours. The no-eonfldence motion 
cannot be treated frivolously.

SHRI VIRKAM MAHAJAN (Kan.
gra): They want to stall the Un
touchability Offences Bill. It is a 
deliberate attempt.

SHRI VAYALAR RAVI (Chiray- 
inkil): Everybody in the Iiouse
knows that we decided to go home 
because there was no information 
about the extension of the House. 
If the Opposition was so particular to 
bring in the No-Confidence Motion, 
why were tfiey delaying that’  There 
was no quorum in the House in the 
last few days. Now they are coming 
with this plea and by a backdoor 
way they come up before the House 
with this Motion. Sir, we have to 
go tomorrow morning. If they had 
brought it yesterday they could have 
get extension of the House. So, we 
oppose it.

sft f&m  : 8pt totht spft
% v p fitr  sft % *rcr #  w r? m
vp m  tj? t ____(vrawm). . .
wnr spb fsnr r̂ fc*rr ft % 
JTWTW'TTSPTiftpr f w

1 m fkffpnr zrr ^  i

iFftztr fa*r ( v t t ^ )  : v t  % 
fisrarfi «ffaipTT*r snarnr srrcrr | sfa: 
*$■ *nnr w  ?

MR. SPEAKER: I have no altctr-
native. This motion is already there 
that we wiU (finish by 12 O’clock 
After that it will be tomorrow.

sft finprO topMV: ott wWfr 
j?#irra.4T*

TT ftPT % |
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#  ̂ Nft tr* *m «rr^ ?

FRO*. MADtttT DANDAVAT*: 
There is a precedent when we dis
cussed till early hours next morning 
aoNConfldence motion regarding rail
way strike. There is nothing sacro
sanct about the earlier decision taken. 
You can change the decision.

*T^T,

m mm | h ^ i  *nrr % jpft 
ff*^*KRWftarfc n w ta if  \
^FitsinpT t w t f t  T f r | ..........
( w m ) ....

f * o  f w f  : *TT<f *T J R  

fa $ fa  i 2 » tfc * rn 5t? f r t f  
*w^H^»rr i

W fP T ’T
*T W  9Tn? I HPT 51 WCT TT? I

SHRI K. RAGHU RAMAIAH: Sir, 
let there be six hours for the no-confi
dence motion and alter that if they 
like two hours for the non-offlcial 
business. (Interruptions).

SHR{ SAMAR GUHA: Nobody jn 
the world can take away my right, 
sty private right of having tihis mo
tion at 3 P.M. Let me see, who in 
this world can do it

MR. SPEAKER: Mr. Samar Guha. 
nobody wants to harm your interests. 
Nobody wants to take away your 
right. Now, the time available to 
us is from 3 to 12 nine hours. 
(Interruptions)'.

SHRI SAMAR GUHA: Even if it 
is a question of expelling me from 
the House, from this Lok Sabha, 1 
will do it in the name ot God; I will 
do whatever 2 think right to uphold 
(he honour of Netaji. I can tell you

m. SPEAKER: Your God is 
there. Our. God is also with us.

SHRI SAMAR GUHA: Let your 
God and a y  God.......(Iifttrrvpiumy*

PROP. MADHU BASUJAVAtfc 
Do not disturb the private MMbanT 
time. Without disturbing that, let us 
fix the time.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): Let them decide what 
they want.

fo*JT*r 6 * ^ 3 * ^  6S#?PFT«n*W  
«fiT  T 9Tspt s i  w r t w  i

PROF. MADHU DANDAYATE: 
We have given a concrete suggestion 
that private Members' Business will 
go on up to 6 O’clock. At 6 O’clock; 
no-confldence motion will bt taken 
up. It should go an up to six in the 
morning.’’ The entire Opposition is 
unitedly requesting you.

MR. SPEAKER: According to the 
decision taken already, we have to 
adjourn today. In that case, you will 
have to decide. What light I have 
to change the decision of the House?

PROF. SSXDHU DANDAVATE: 
Between Netaji and No-Confidence 
Motion, no choice can' be made. Both 
are very important. Till 6 O’clock 
we will carry on the Private Mem
bers’ Business and at six, we will 
take up the jNo-Oonfldence Motion. 

It will' go on till six in the morning,

(«fonc) u^wr, 
oro «ft farfa strc % *  far

fq;
$ f t  w r# tfw

ferr^rf 
fff *FA?pr «rc $r®f fitar
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w r e t f l f b p s r t  f r ^  *f t  s t t t  w t  * f s  

| v t  « r ^ f 5n r r w t i

W f*T ^ R P f 3T^[ <9T?T Wft | f< P

^n? <fr *)torc m m  | ,  ^nsrar t t  ^ tttt  
*FT*r s r n r ^ fT T p ft  g c ? r  f t  *w r  i

% « T * n * $ r s r t S r i  an q i p r s p w r  |  

srt ■flW t t  fwN: ?>i>, ^r frrq *ra 
# *3% t o  t r -w  t a  'srrq- %fa
rfr-3T'  “nr s r n 't  *“p t  f n r r  srn r i

VR. SPEAKER; The position is like 
this The House accepted to adjourn 
today I have no objection if the 
whole of the time fixed for today is 
taken But beyond that, I have no 
power unless the House changes its 
decision I have no power to go be* 
jord the decision of the House.

PROP. MADHU DANAVATE: This 
House can change its earlier decision.

MR. SPEAKER. If the House wants 
to change it, I have no objection.

PROF. MADHU DANDAVATE: 
When there was a break for 11 days, 
the Minister did not come before the 
House.

n w w r  irfrn r f c w f t  t o t

*rft 9TRf qrf, fft * *fr rnhr 
v r  $  S i f t t a :  «rr, w bt m * r  ? X V

749 L.S.—12

1 can swear I did sot tell you that I 
wanted to go because of that. 1 can 
swear that, I sever asked anybody 
thct 1 wanted to go. I could miss it  
It is you, Mr. Bosu, who said that you 
wai-t to adjourn.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): You had said that you 
would consider the position again.

MR. SPEAKER: I never asked any
body nor did I approach anybody, i 
missed it on a number of occasion*. 
E\en if 1 wanted to go, I could go 
v, her the House was sifting, nothing 
It, prevent i.e. What is this you are 
telling me? Twice I did not go last 
year. Even when I was President, I 
did not go. Please do not come down 
to such things.

SHRI SHYAMNANDAN MISHRA: 
Did the House adopt a motion in the 
ll-day holiday? You had done it.

MR SPEAKER: It was put before
the House.

PROF. MADHU DANDAVATE: You 
csn check the record. No motion was 
placed before the House.

MR SPEAKER. It was the report ol 
the Minister.

Motion of 354
No-Confidenc«

FROF. MADHU DANDAVATE: YOU 
check the record of the L ok: Sabha. 
The matter was never brought before
U£

ME. SPEAKER; There should be no 
h> lid ays. I am personally of the opi
nion that because of holidays we lost 
important business,

SHRI C. M. STEPHEN (Muvattupu- 
zha): From the other side, statements 
are being made as if this is a matter 
between the Speaker and the Opposi
tion, as if members on this side do 
not count at all We, MPs, have got 
certain obligations and also rights. It 
is our obligation to attend Pavlift* 
men4 at the time you are summoning 
us. You gave us notice that Partta-

VA2SAKHA 19, 1897 (SAKA)
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[Shri C. M. Stephen}
mam would sit till such and such 
time. That is the decision o£ the 
iiouse; that stands.

Now we are entitled to siy that we 
are not prepared to sit beyand six 
O’clock; this evening. All business of 
the House has got to be adjusted ac
cording to the time schedule fixed up. 
If they had wanted to bring in a no- 
confidence motion, they cornd have 
moved it earlier. Once it is before us, 
the Treasury Benches have accepted 
the challenge by saying ‘We are pre
pared to go with it straightway end 
discuss it*. That is the convention. 
When the no-confidence motion is 
there, Government comes in and if 
they are earnest, they must press for 
its discussion straightway (Interrupt 
tions). I am in possession oi the 
floor. (Interruptions).

MR SPEAKER; I tell you one thing. 
You are saying that you will walk 
out, It is not against the Speaker 
that you are walking out. I have no 
authority. You may walk out. I do 
not mind.

PROP. MADHU DANDAVATE: We 
{’re not blaming you.

SHRI C. M. STEPHEN: One thing 
is absolutely certain that as individual 
membera-i have consulted other mem
bers on this side—We feel St will be 
criminal on the part of anybody to 
ask us to sit beyond the time you gave 
notice that the House would sit. It 
is only as a matter of accommodation 
that we say that we shall sit a few 
hours beyond 6 O'clock, but never 
1'iiyond the dite on which Parliament, 
according to the notice, is to adjourn.

I submit we proceed straightway 
with the discussion of the no-confi- 
t’ence motion. But if they are not 
keen about it, they need not be. If 
it is only a ritual that has got to be 
performed, let them permit the private 
members’ business to go on. The 
option is with them. As far as we are 
concerned, it is absolutely certain, if 
the House means anythin?—we are 
als0 part of the House—that we are 
not prepared to sit beyond the time

you gave us notice ofc AH adjustment 
of business must be in according with 
that. It is not a plaything in the 
hands of the Speaker or in the hands 
of somebody else. They themselves 
cannot put in a motion of no-confl- 
denee on the last day and say; let us 
sit on and on. We refuse to sit be* 
yond the time you have fixed; adjust
ment may be made accordingly.

MR. SPEAKER: It is clear that «  
the House wants to sit beyond it must • 
pass a Resolution.

SHRI C. M. STEPHEN: If they do 
not want to discuss it, let them go 
to Netaji Resolution, it is for them. 
They day cannot be extended like 
rubber; time is time.... (Interrup
tions) .

MR. SPEAKER; Please find a way 
out. Or, this Resolution is before me, 
the new motion for suspension of the 
rule.

TROF. MADHU DANDAVATE; If 
you suspend the rule and proceed to 
the ‘No-Confldence motion’, it will be 
a bad precedent, and it wiU be against 
the wishes of the entire opposition, in
cluding the CPI. You should not rob 
the Opposition in the wrong way.

MR. SPEAKER; Then Mr. Madttu 
Limaye’s motion also. I have allowed 
that motion; I am going to allow 
yours also.

SHRI BHOGENDRA JIIA (Jaina- 
garj. We have wasted more than hour. 
The no-eonfldence motion had already 
been admitted and it has to be dis
posed of at the earliest. In that case, 
you have to accommodate till 12 
O'clock in <he night or certain more 
hours. The Prime Minister is also 
here. Will it be too much if they 
accept that tomorrow we sit and 
discuss it tomorrow also? Several 
times we have sat beyond the usual 
time, it is not for the first time in 
the history of the Lok Sabha, There 
is no overwhelming reason why you 
should aay; no; there is no reason why 
you should be adamant__ (interrup
tions).
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not Intervene?

MR. SPEAKER; I would have, but 
I have no authority.

«FT W f Twpv fltfWT : t'RT «TR 
*PT4r fa fw r  fsRfor tjorra qftfrrq; tfrr 
6 3RT *faFT ?ftp5rcnTr I

. .  (a m n * ) . .  s?*r *> srra €t *r? 
9̂  ?faT ?nft ?fr^ ^mrrfr i

PROP. MADHU DANDAVATE: Not 
a single motion has been discussed in 
the time that had been assigned to it. 
Every time we have crossed the time 
limit. During the Railway strike the 
motion went on till early morning 
hours.

SHRI K. RAGHU RAMAIAH. This 
is not the situation similar to the one 
quoted by you. It was decided ‘h*1' 
the House will rise today and as my 
friend has said at 6 O’clock. Other 
Members have said that they have al
ready made arrangements and they 
caxmot stay here. Now, the point is. 
as a matter of accommodation, we 
can stay for a few hours beyond six. 
But nothing beyond that.

AN HON, MEMBER; It is a no con
fidence motion.

SHRI K. RAGHU RAMAIAH: Why 
do you bring it on the last day?

inrar f r g r d  * n r W t : *piir?r 
^  $  f a  

*ft?PT trc ̂  %3Ttr sr5f<rf?r*jv

m  12  s i#  ? w R r  t o  ^ r fa *
1 2 * $ ^  * ? lf  T f a r  3̂TT
«f> *torc t. W ̂  frr

m < *  W?*t ?TTTcfT SRTTT t,
5f r  j t t # . . . ( w t s h t * )
w*ri m w iftn r*
fS^Fff^PITll . .(< T O W )..

VrTTjWK'Hflf WH7T 
^^w7spt?rw?r3T-fT?rr|fa 

sn> srfarcwsr srwrc qr w^r 
^  1 fpt *rt*r iprfoprfiR nfr 
1 1 fans f?fft *r 3ft ssrer *p*t w r  «rr— • 
*rair*R #^T 3rrg ,s?rlr, n fiw r ^ - .
^  10— 12 srr'V ft$Ti
Nr 1 otIrtnpfare*fV v fm

1 1 (warerra) t  sp̂ rr g sftsit 
srre 5ft **r % qw t o  
f*r «rrsT% % faq 4*07 f t 1 

faafa ir f̂asrr ?r 
wft ftp? ipF sftpt rm  I  fa  *rn»r
fafr^T W  ¥T47 6 SR fr<fr % ffTtr *5Tf 
n̂xr I (a n fR  ) Cf̂ r SpfqR «TT 

*$ET$, farfa W  Sfft *pT 3TTtT J|T
s F T R T T f^ f t ^ ^ s r r ?  T ^ r r s r r  
% STRTR TT fa*TR fWT 5fT ?T5fT'TT ft |.

SHRI JYOTIRMOY BOSU; Sir, 1 
want to move a motion. Instead ot 
complying with all these rules, you 
have gone mto another business.

Kindly see Rule 198 para (3). It says:
“ (3) If leave is granted under 

si.b-rule (2) the Speaker may, after 
considering 'the state of business in 
lh<? House, allot a day or days or 
vl,rt of a day for the discussion of 
the motion."

MR, SPEAKER. I fulfil the rule. 
The House is to adjourn today as 
cterided by this House, ‘ ‘ (f the leave 
is granted under sub-rule (2), the 
Speaker may, after considering the 
state of business in the House, allot a 
day or days or part of a day for the 
discussion of the motion.” So I have 
considered this and today is for Pri
vate Member’s business. The time 
available today is till midnight, that is 
12 O’clock. Beyond that I have no 
authority to fix any time unless the
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[Mr. Speaker]
House decides to revoke its decision 
and adjourn today and continue to* 
morrow for considering the motion,

SHRI SHYAMNANDAN MISHRA: 
Sir, on & point of order arising out of 
your observation.

MR, SPEAKER: I am going to
take up private members’ business. 
Then alter that you continue till 
today

SHRI SHYAMNANDAN MISHRA 
(Begusarai); Last time, we had sat 
beyond 12 o’clock This is not the 
first tune.

MR. SPEAKER. But that was not the 
last day. The House had not decided 
to adjourn sine die on that day They 
were sitting days; there was no pro
blem

SHRI SHYAMNANDAN MISHRA; 
Then the point is, as I had urged 
eariiet, non-official business cannot 
be postponed except by unanimity. 
(Interruptions).

SHRI K. S CHAVDA (Patan): 
On a point of information from you, 
Sir, I want to know, what about 
this Untouchability Offences Bill’

MR SPEAKER: I do not knew.
SHRI K S CHAVDA: I? it going 

to be passed today or not?

MR. SPEAKER: I do not know.
The House like# to sit 0n!y till today. 
Shri Chandrappan.

«ft *rsr ftmfr (t o ) : w r a

w w r^irr ’  Sro «rr«n *rr 1

15.91 hn.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS

Fifty-sixth Jtmm  

SHRI C. K. CHANDRAPPAN 
(Tellicherry): I beg to move:

"That this House do agree with 
the Fifty-sixth Report of the Com-' 
mittee on Private Memberŝ  Bill 
and Resolutions presented to the 
House* on the 7th Maj, 1975.“

MR. SPEAKER: The Question is:

‘That this House do agree with 
the Fifty-sixth Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 7th May, 1975’.

The motion was adopted.

SHRI K S CHAVDA (Patan): 
Is Government not serious about the 
problem of untouchability?

SHRI S M. BANERJEE (Kanpur) 
May I request that the Untouchabi- 
Jity Ofiences Bill may be passed 
without discussion?

SHRI K S CHAVDA* Yes, it is 
a very good suggestion. It should be 
passed as reported by the Joint 
Committed

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): What happened to my
motion?

MR. SPEAKER: 1 am going to
put your motion now.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): How can you do
that. Sir? It is past 3 O’clock. 
Private Members* Business has start
ed. Mr. Guha is already on his 
legs.
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wwf  fwWlt (unfiwt) j 

flsffw  sri*** w* $

*wr, *ftawTOffcrr m % \ wftv

în wn-! 'ft,

*pre«n:<rcrr*riflrw t  «rar  $s*
$̂>TOT I

MR. SPEAKER:  You  carry  on
Whatever you like, but the sitting of 
the House will not go beyond mid
night I tell you.

SHRI  K.  RAGHU  RAMAIAH: 
What happened to my motion?

MR. SPEAKER:  Your motion is
here.

SHRI K. RAGHU RAMAIAH:  It
is to be put to the House.

SOME HON. MEMBERS: No. No.

SHRI K. RAGHU  RAMAIAH;  I 
want to know what happened to my 
motion.

MR. SPEAKER;  Will you please 
just listen.  It can be taken.  I have 
allowed Private Members  Business 
because it could be done by only un
animity. After that, the no-confldence 
motion will come and it will not go 
beyond 2 O’clock.

SHRI K. RAGHU RAMAIAH:  May 
I seek a clarification?  That is why 
I moved.

MR.  SPEAKER:  If  the  House
decides to  keep it after  that, it is 
for the House to decide.  The Housr 
having decided  earlier,  the House 
must adjourn tine die by midnight.

SHRI K. RAGHU RAMAIAH: What 
have you done to my motion*  I 
have moved a %notion.  What has 
happened to that?

MR. SPEAKER: That cannot come 
now.

sftsmssmfa? («ro): row

vpshrat̂3fr*rt9R 7ST 3*r «pt  ftrr 

prr ? sft fstrwrm t  ‘ftamr irrcft

’SFffT I

SHRI K. RAGHU RAMAIAH-  Wo 
are not prepare*! to sit  beyond  <>• 
You take the vote of the House tt 
you want to sit beyond 6.

MR  SPEAKER:  If you <do not
accept even to sit beyond fl O'Clwk, 
you want to rft beyond 6.

I am helpless.  By  consensus  you 
said you would  sit till  midnight. 
Now by  consensus if you  do  not 
want to go beyond 6 O’clock. I am 
sorry I cannot help it.

SHRI K. RAGHU RAMAIAH:  No
consensus. We  are not agreed  to 
sit beyond 6, we are not prepared. 
The House must  be  adjourned nt 
6 O’clock. (Interruptions).

HCTI fvt?TT. iTSlWt: STCTT5T 'Sft; 

spft *rz *ZT W Tin- «TT fa 1 2  % ?W!

w *nft fWt i srtr *p?prft Tr€f

t fa B 3# % ?T5T «T»Tifat$r Zf(f

Wi  I

(«twr)

«t 9WT fa (?  ) : snarer tfr;

z? rrr̂rWr w ft zrr *sftfv# 11

(aswsnsr)

«ft 5ppt aramfaj: *tp? vt $?r 

*ft«Tt -■ft »r«r?r % srrjrr fâTsrrr 

SiPr* =5nri s*  «f *r«T  11 

(wsmR)

: so *rr«rfwf «̂r 

a so wreforff vp r  *r • n | w, *3 
$  T̂??fi ? ? m  ufT vrfw#?rft 

i*rM1r £ its?  inaffa % i
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SHRI K. RAGHU RAMAIAH: 
There must fee a motion if you want 
to «xtend fe«yond *. Please put ft 
Motion to the House.

MR. SPEAKER: When I put it to 
you that the time available was only 
upto midnight, you wanted both the 
items and you said no.

SHRI ATAL BIHARI VAJPAYEE: 
They said no.

MR. SPEAKER: Upto midnight
they saici y?s, but you said no.

SHRI SHYAMNANDAN MISHRA: 
Then, what is the difficulty about 
that?

SHRI K. RAGHU RAMAIAH: Let 
them bring a motion before the 
House. Otherwise the House stands 
adjourned sine die at 6 O’clock,

«ftjgtih : t  m .vi
12

era? #  sfrr *rnr*mr % stopt ^  sr*rf 
$  i

SHRI K. RAGHU RAMAIAH; Wc 
oppose it.

WSffW $ 1 * •'
i  %  12 stf ?TT #fe*. W
<rrr ^  h r  q #  * ft?
1 2 art Tfr ?rt % t

I will fix the first two hours for 
Private Business. |

SHRI SHYAMNANDAN MISHRA: 
No, 2i hours.

MR. SPEAKER: And the rest of 
the time..

SHRI K. RAGHU RAMAIAH: Till 
6 O’Clock.

MR. SPEAKER: From 5 O'clock..
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«ft m *  w m  : B: wt % 
$ g w  «rfcrr >

WWTHW f*W : ^  *rPT%
% fm m  wr $ \

w w  v$r
srn ftiwpp «r 1

«ft m W t : w t  •
12 5R» ^T, ?ft ST®6T
«rr 1

MR. SPEAKER: I have said we
have to finish by 12 O’Clock. Be
yond that we cannot sit..

SHRI K. RAGHU RAMAIAH: Be
cause you said that the no-confidence 
motion would be taken up immedia
tely, we were prepared to accommo
date, but that equation, has now 
failed, Therefore, we are not a party 
to any consensus. Unless there is a 
consensus we are not prepared to sjt 
beyond 6 O’Clock.

PROF. MADHU DANDAVATE 
(Rajapur): — What will happen ia 
that nobody will leave the House by 
siX' O’Clock.. ..  (Interruptions).

MR SPEAKER: Are you prepar
ed to take up No-Confidence Motion 
immediately?

(Interruptions).
SHRI SEZHIYAN (Kumbukouam): 

Private! Members business.. . (.In
terruptions).

MR SPEAKER: No-Confidence
Motion will be taken up immediately, 
and at the end of six hours 01 Of 
hours, the private Member’s business

SOME HON. MEMBERS: No. (In. 
terruptions).

PROF. MADHU DANDAVATE: 
Sir. according to the rules, at three
O’Clock... .nobody can take that......
(Interruptions).
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« f r  f * T *  :  3 T $  VilgTt J
m  jt •ftfkp? i m  faforc * t : “

SHRI SAMAR GUHA: Mr. Speaker. 
Sir, I have already moved the resolu
tion.

SHRI INDRAJIT GUPTA: At six 
O’clock, we will see what happens. 

(Interruptions).

Lett the House adjourn at six 
O’clock.

{Interruptions).

SHRI SAMAR GUHA: Mr. Spea
ker, Sir, I put before the House . ,.

(Interruptions).

SHRI K (RAGHU RAMAIAH. .
W„ agree and non-officjal Bill . ..
Beyobd, that. w0 are not a party to 
any consideration.

(Interruptions).

MR. SPEAKER: Look horo plfa«?o 
Now the position, is, according to 
t'ic» Minister, if we are to 1.,ke 
uo the Private Member’s business 
first and not the No-Confidence 
Motion —

SHRI ATAL BIHAR1 VA.1TAYFE: 
What docls it mean “il we are to 
take up” — (Interruptions).

sft wttsft??* f*«r . #nr 
anr# ^  fir i 'TTfr snfr wfir ftp 

wr*%.........
•ft v m  far̂ Tfl wrfcft • %

sfr*?sri<T*r ^  * rw 7 T i

SHRI K. RAGHU RAMAIAH: 
What will happen to my motion then? 

(Interruptions).

MR. SPEAKER: .. . . i f  you want., 
..then there is no alternative ex

cept to ask him to move his motion. 
"(Interruptions).

SHRI K. RAGHU RAMA rAH: 
Yes, Sir. Let it be put to the vote 
of the House.

(Interruptions).

What about the allotment of busi
ness? What has happened to my 
motion? (Interruptions) .

MR. SPEAKER: If you think,...
(Interruptions).

SHRI K. RAGHU RAMAIAH: I
have already moved the motion that 
rule 26 o£ the ftdes of Procedure 
and Conduct of Business in Lek 
Sabha be suspended. You out it
vote........CTfiitemiptiong).

SHRI SAMAR GUHA (Contain 
Mr. Spciaker, Sir, I am raising a 
very delicate national issue before 
this House— (Interruptions).

SHRI K. RAGHU RAMAIAH: 
Then we are not sitting beyond 6 
O’Clock.

(Interruptions).

SHRI INDRAJIT GUPTA (AH- 
pore i : There is Part II t>f List of
Business, It says: Private Members’ 
Business (From 3 p.m. to 5.30 p.m.). 
There is item No. 33 in the name of 
Shri G. G Swell and Shri C. K. 
Chandrappan to move the Motion 
that this House do agree with tht> 
Fiftv-sixth Report of the Committet 
on Private Members' Bills and Reso
lutions .

You called Mr Chandrappan. So, 
the Private Members’ Business has 
already started. You cannot go ban 
and put his motion.... (Interrup
tions) .

SHRI K, RAGHU RAMAIAH; Un
less there iB a general agreement w* 
are not prepared to sit beyond * 
Ô Clock

(Interruptions*.
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MR. SPEAKER: At item No. 27
(B), title Minister of Parliamentary 
Affairs, Shri Raghu Ramaiah moved 
the motion that rule 26 of the Rules 
of Procedure be suspended. Then, 
points of order were raised that so 
far it has always been suspended by 
a consensus which I upheld. So, this 
will go on. After that, it will be 
seen what comes.

SHRI K. RAGHU RAMAIAH: 
Sitting beyond 6 O’Clock also re
quires a consensus. W* will not 
allow. . . .  (Interruptions) ,

367 Report of Comrnn, of
Inquiry into disappearance

of Netaji (Resn.)

that Wetaji’s Aza* Hind revolution 
ended in failure? Sir, none in this 
House and; hobody $n this country 
will dare to call Netaji a puppet or 
«  quisling of the) Axis powers or of 
Japan or that our Netaji had acted 
as a pawn or a tool in the hands of 
Japan. But one ICS ex-Judge frag. 
dared to say so, in the Khosla Com
mission's report on the pages I have 
indicated. As a Member of +he 
House. I have given a -yclo-styled 
note on what Mr. Khosla has written, 
I think the House has got it, but I 
only want to read out first a few 
portions.

15.23 hrs.

RESOLUTION RE: REPORT OP
COMMISSION OF INQUIRY INTO 
DISAPPEARANCE OF ''NETAJI 
SUBHAS CHANDRA BOSE—Conti.

MR. SPEAKER; The House will 
now take up Resolution regarding 
Report of Commission of Inquiry 
into disappearance of Netaji Subhas 
Chandra Bose. Shri Samar Guha

SHRI SAMAR GUHA (Contai): 
Sir, I am raising on this day a very 
solttmn subject, a very sacred sub
ject, a very delicate subject, a very 
sensitive subject, which involves 
the honour of the revolutionary pil
grims of India. The honour of Ne
taji Subhas Chandra Bose, is the 
honour of the whole of the nation 
and the Indian people are the trustees 
of that honour.

Before I c(nter into the mam theme 
of my motion, I ask the Hon’ble 
Members of this House, including the 
Prime Minister, whether Netaji 
Subhas Chandra Bose could have 
played the role of a puppet of the 
Axis power or could have Siibieeted 
himself to playing the role of a 
puppet w  a quisling of those powers. 
Do any of y°u in'this House believe

Mr. Khosla says on page 7:
“He (Netaji) also realised that 

despite the outward respect and 
honour with which the Japanese 
treated him, hel was looked upon 
as a puppet, a tool which could be 
discarded and ignored, when deem
ed no longer useful . . . ”

On page 37 he says:
“ . Japanese had, towards the

end of the war. shown Bcant respect 
or regard for him. From the be
ginning they had wanted him as 
their tool, a pawn in their hands, 
who could be made to move in 
compliance with their plans and 
wishes

On pages 124 & 125 he writes:

“The Japanese, however, looked 
upon him not as an equal ally, but 
as a person whom they could use 
for their own ends”.

And again; on the same page he 
wrote:

“All the evidence points to the 
fact that the Japanese neither had 
complete confidence in Bose’s ability 
to lead a large army and secur 
victories over the Allied Forces, nor
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did tbfey fully trust him”,

Sir, what were the terms of refer
ence of the Commission? The terms 
of reference of the Commission were 
that the “Commission shall enquire 
into the facts and circumstances relat
ing to the disappearance of Netaji 
Subhas Chandra Bose in 1945 and sub
sequent developments connected there, 
with, and to make its report to the 
Central Government.”

Nowhere was Mr. Khosla given 
power,to make an assessment of the 
role of Netaji, nor was he empowered 
by the Government to make any 
derogatory remarks or make any 
assessment of the role that was played 
by the Azad Hind Revolution. Going 
beyond the jurisdiction of the terms of 
reference, he has made many deroga
tory remarks about Netaji Subhash 
Chandra Bose. If it goes out to the 
people—the people have not yet seen 
this report of the Khosla Commission 
—I do not know what will happen to 
this decrepit ICS of the British days.

Netaji visualised that such kind of 
accusation would be made against him. 
and when CripDs visited India, he 
made a broadcast from Berlin in which 
he said:

“I am not an apologist of the Tri
partite Powers and I need no cre
dential when I speak to my own 
people."

Then again he has said over Azad 
HinH Radio from Singapore in 1943:

. '*1 am not interested about what 
is happening in Kamachkatka or 
Timbaktu. My concern is. what is 
happening inside India * and along 

’ her borders.”

All of you are calling Mahatma 
Gatidhi as the Father of our Nation. It 
was Netaji Subbash Chandra Bose who 
first addressed Mahatmaji as the 
father of our Nation, and you have 
all accepted that. In that historic

speech he visualised that many people 
might try to depict him as a quisling 
or a puppet of Japan. Visualislngthat 
in advance this is what he said over 
Azad Hind Radio to Mahatmaji:

“Mahatmaji, 1 can assure you that, 
before 1 finally decided to set out 
on this hazardous mission. I spent 
days, weeks and months in carefully 
considering the pros and com of 
the case. After having served the 
people so long to the best of my 
ability, I would have no desire to be 
a traitor or to give any one justifica
tion for calling me a traitor.”

15.33 hrs.

[Mr. Deputy-Steaker in the Chair]
Then he said:

“There remains but one question 
for me to answer with regard to the 
Axis Powers. Can it be possible that 
I have been deceived by them? 1 be
lieve it will be universally admitted 
that the cleverest and the most cun
ning politicians are to be found 
amongst Britishers. One who has 
worked with and fought British 
politicians all his life, cannot be 
deceived by any other politicians in 
the world. If British politicians 
have failed to coax or coerce me, 
no other politician can succeed .in 
doing so. And if the British Gov
ernment, at whose hands I have 
suffered long imprisonment, persecu
tion and physical assault, has been 
unable to demoralize me, no other 
power can hope to do so.

"I have never done anything which 
could compromise in the least, either 
the honour or the self-respect or the 
interests of my country;

“Mahatmaji, you know better than 
anybody else how deeply suspicious 
the Indian people are of mere pro
mises. , I would be the last man t* 
be influenced by Japan if her decla
ration of policy had been mere pro
mises.
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{ S h r i S a m a r G u h a }
“Once o u t  enemies are expelled 

trtrni India, and peace and order is 
established, the mission of the Pro* 
visional Government -win be over 

Th« only reward that we desire for 
our efforts, Jtoi our guttering and 
for our sacrifice is the freedom of 
our motherland There are many 
among us who would like to retire 
fiom the political field, once India 
is free.

“Nobody would lie more happy 
than ourselves, if by chance our 
countrymen at home should sue- 
■ceed in liberating themselves through 
their own eftort, or ii by any chance, 
the British Goveinmenl accepts yoar 
‘Quit India' Resolution and gnes 
effect to it

‘ Troops of the Azad Hind Fay? 
are now fighting brave’y on the »oil 
of India, and in spite ot all difficulty 
and hardship, they are pushing for 
ward s’owly but steadily This 
armed btiuggle will go on, until the 
last Britisher i&. thrown out of India 
and until our lri*Coloui National 
Flag proudlj floats over the Viceroy s 
House m New Delhi

“Father of our Nation’ In this holy 
war foi India's liberation, we ask 
for your blessings and good wishes ’

“What more do you want, Sir’  He 
Visualised it and it was Mahatmaji, 
tne Father of the Nation whom he 
made witness tor the iuture And Mr 
Khosla wants to denigrate Netau as 
a traitor But Khosla calls him a 
traitor It is the nerverted imagina 
lion of Khosla that he calU Netm as 
puppet and quisling

Now I want to quote a few remarks 
that have been made about Nctail by 
Mahatmaji and other great sons of 
India. Mahatmaji said

' "The hypnotism of INA ha* cast 
& spell on us Netsiji’s name

His patriotism is second to 
none (I use the present tense in-

®> Report of Cojrtfnn. of 37®
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tentionally). His bravery 
through all actions."
Again he says:

“Everyone of Netaji’s followers 
who saw me on their return to India 
had said to me without exception 
that Netaji’s influence acted like a 
charm on them and they had acted 
under him with the single qiTn of 
an hieving Indian freedom.

And this man, Khosla, doubts that 
he acted as a puppet or quisling of 
Japan or Germany

Now this, is, what Dr Radhakrishnan 
says

‘ His fearless courage, his reckless 
abandon, his suffering and sacrifice 
have become a part of the legendary 
story of India’s struggle foi freedom 
Futuic generations will lead the 
amazing storj oi his life with prr'e 
and reverence and salute him as one 
of the great heroes who heralde 1 
India - dawn

Now about Pandit ]Nehru E\ei 
Pandit Nehru had some doubts After 
coming out of Ahmednagar Jail, Pandit 
Nt-hru said, some informal on had 
lucLled to me m jail about Neta|i I had 
no clear idea then but I have 1 'leor 
idea now that Netaii and IMA were 
fighting for India s liberation He sa 
and I quote

‘ I had no doubt in my mind even 
Jhen of the truth that men and wo 
men under Subhas Babu had done 
so because of the passionate desirt* 
to serve the cause of India’* free
dom” .Again, it is Pandit Neliru 
who, duiing the tm l of INa  said

“That the trial dramatised the 
contest England versus India, it be
came a reality and not merely a 
question of law but a rather trial 
of strength between the will of the 
Ind’an people and will of those wibi 
held power in India."
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1 wnOrf m  n»kft a speech, but I 
wouid «»ote what Govlndballabh Pant 
said About Netaji;

“Subhas Babu was one of the 
greatest patriots and revolutionary 
leaders ever born. He displayed re 
markable qualities of leadership and 
organization and for these he has 
been appropriately given by the en, 
tire nation, the distinguished title of 
Netaji, His memory will never fade 
and his name will ever remain en« 
shrined in letters ol gold in the 
history of Indian freedom ”

Now look at what Dr Pattabhi 
Soetaramaya said He was the man, 
who was defeated by Netaji at the 
time of contest at Tripura Congress 
What a .great soul Dr Seeiarama> a 
was.' In what esteem did he hold Netaji 
and euloguise him I quote what he 
*ud

“Subhas was slill a phantom and 
his name was still a sound when the 
Tndian aimies undei his leadership 
and command invaded Imph<il ind 
the eastern boundary of Manipur

But time solved all problems m d 
riddles and resolved all doubts and 
difficulties Ihe return ot the IN A 
the sen-atioaal trials that it lea to, 
the wide advertisement that iollow 
ed m their tram, brought to light the 
hidden facts of this great adventure 
m modern history and revealed the 
real man in the mystic, the brave 
soldier m the c vilian, the genuine 
revolutionary m the administrator 
That Subha&’s colleagues did oot 
share his principles and policies 
could not detract for the glory of his 
adventure

“ No foreigner may be trusted 
to emancipate one subject country 
except to enslave it himself in turn 
Yet, the fact remains that the at- 
tempt unprecedented in character, 
colossal in magnitude and stuoend- 
ous m achievement must be assessed

at its innate worth without being 
discounted either by the rights and 
wrongs ot by the facts of its success 
01 ldilurc*

Then he said;

‘ Subhas. Bose hat. proved to the 
world that Hindustan ij, still a land 
of valoui and prowess., that the 
Indian has in him that sense of na
tional honour for the preservation 
and perpetuation of which his lore- 
tcithers had shed their led blood 
Subhas may be alive 01 dead m body, 
but his spirit and his name will 
endure long ye for e\er ill hi&toiy 
in common with the names of Alex 
undo Darius, of Catsar and Hanni
bal of C7enkhis Khan and Timur 
1 ane oi H«t*old the las! ol ihe 
Barons and William, the Conqueior 
of Cromwell and Guy Fawkes, of 
Kaiser a id Hitler ’*

What did Lai Bahadur Slust i 
01 an; other great leadei of our« sj\ 
oi Su!,h,is> Tie Pr me Minister of 
India went to Calcutta to unveil the 
statue ol Netaji I quote

What tremendous organ^at on, 
what orgam/mR ability or what 
competence or tvu^lance Netau h<d 
It will he difficult to find another 
leader who could single handed ai d 
&olelv on his and on his own 
strength build up such a giganlc 
oigani/alion I do not know ot any 
parallel to the sacrifice and self- 
abnegation that Netaji made, the 
gieat risk he was taking in gomg 
out oi t »e countn There was no 
thought of his own self in his bemg. 
He did not care about hn. own lif*. 
National revolution his country s 
irepdom were his Roal and from 
whenever he went his message cun- 
tinued to re&ch us Hig broadcasts 
came through to us His dedicated 
life brought forth a new light and 
a new power to this country. When 
the INA trials were going on here.
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such a revolutionary situation was 
created m the country that it is im
possible to stem its overwhelming 
tide The entire country accepted 
Netaji a* Us leader, the greatest 
revolutionary leader of our country 
To this day, we accept Netaji as our 
greatest leader, as a great leader, 
as a revolutionary he is an example 
to us, he is a beacon light ’

These are the homages and eulogies 
Sir, there have been many great sons 
of India I do not know if there was 
anybody m the pre-Partition days or 
even after Partition, who dared to call 
Netaji a puppet or a quisling or be 
was subjected to Play the role of a 
tool or a pawn of Japan9 I do not 
know But this man Mr Khos-la, going 
beyond the jurisdiction of the terms 
of reference, made all such kinds of 
remarks .

Now let me quote what the Germans 
themselves have said Now I quote 
one German author A German author 
of Netaji’s biography Alexander 
Worth, described how the Germans in 
the higher echelons of the officers 
knew his faculties He wrote

“Netajl's German friends came to 
know very soon that Bow would 
never submit to the whims and bad 
manners of the highly placed leaders 
of the Nazi Party because it was 
dearly not m his nature to rapitul 
ate to oeople for whom he hid no 
respect”

During the first meeting with Hitlei 
the first point Netaji raised w*̂  this 
Nets'll told Hitler categorically that 
the derogatory remarks tha*- Hitler had 
made in his book Wcm Kamvf ahout 
India “hould be expunged in the next 
edition Then Hitler tried to inflict 
a haranguing speech but Neton got 
verv impatient and told W- int°i orp~ 
t*r—What does he <=av? I nuote

"Please tell His Excellency that 
I have been in politics all my life 
and that I do not need advice from 
anyone”

That gentleman who is living still 
savs that he was trembling like any
thing in those days nobody dared to 
say anything to Hitler m his very face, 
that he did not want to hear the 
haranguing speech of the Furhrer of 
the Germans. Then I quote another 
communist author, Reimund Schubel 
in his book Tiger and Schakel who 
wrote

“Bose did not act out of oppor* 
tunist He viewed the Nazi ideology 
sceptically and was no stooge of 
Hitler or Mussolini Bose believed in 
functioning in accordance with 
political realism”

But Mr Khosla has described Netaji 
a puppet

I also remind you I have got m 
mind the Soviet Indologist In his 
latest book he has said

“Netaji played the role of a ĝ ê t 
nationalist revolutionary’’

I shall draw attention also to an
other author I have not brought the 
papers I remember it very well 
When Germany declared war against 
Russia, Netaji told the Foreign Minister 
Mr Ribbontrop categorically that the 
attack on the Russians the Indian 
people would consider as an imperi
alist war Netaii left instruction in 
Germany that none will fight in the 
eastern front they will flght against 
the British and nobody else In the 
western front For that reason, 
hundreds of Azad Hind Fauz were shot 
at because they refused to flght against 
the Russians in the Eastern front
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I shall tell you what the Japanese 
*ay. When General Tojo, the supreme 
Commander and also Prime Minister 
of wartime Japan was executed, Dr. 
Radha Binod Pal Went to see bis wife 
Mrs. Tojo. She tola Dr. Radha Binod 
Pal. I quote:

“After the first meeting with Bose, 
m* husband told me that he not 
only met the greatest Indian leader 
fcut the greatest revolutionary he 
bad ever known,’'

The wartime Foreign Minister of 
Japan has written a book m which 
he has admitted that Netaji was the 
greatest Asiatic hero o£ his age Shri 
Khosla quoted the book ampl> but he 
has not quoted what thf>v had told 
about our Netaji or * ajI they had 
\vntton about Netaji I iust quote 
irom this book, called the books of 
Ilaiashiaa Hayashida wrote that m 
the course of a meeting in Saigon m 
3943 between Gen Tojo, the Pi’mo 
Minister of Japan and Gen. Torauchi 
who was the Commander of the whole. 
South east Asia an assessment about 
Netaji was made by both o£ them and 
according to the authors, I quote

‘"I hey spared no words in piais- 
mg Netaji’s dynamic capabilities and 
described with awe the Indian 
leader’s unimpeachable personal 
life ’ It was stated by oi.e Colonel 
■is follows’ —

“This Indian leader lives 24 hours 
of every day only in completely dis
interested dedication to the cause 
of his country’s emancipation” . He 
is stoicism itself and has not shown 
any interest in the common pleasures 
of life.”

Tojo nodded approvingly and com
mented: “I am glad that my judgment 
was correct. When I met him for the 
first time in Tokyo, I felt I was look
ing at a man of really great judgment. 
Terauchi brought up the pending issue 
of provisional government. Personally, 
t am now inclined to support it What 
do you think?"

Tojo replied at once. 1 am for it 
now*'.

Another incident as mentioned by this 
author Hayashida is this. I quote.

“When Netaji met at Nankin# in 
1943, Wang Chang Wei, the Head of 
the Ciinesc* Government lecognised 
by Japan, according to the same 
authors, Wang expressed wonder at 
Netaji’s living likf a saint without 
evei cuiing for the common plea* 
suies oi life Netaji only smiled 
but did not reply Nctaji’s puritanic 
life continued to ama?e other na
tional leaders and Japanese military 
officers. That was one other reason 
why he was respected without reser. 
vation by tnoso who knew him.”

Major lakahashi, Japanese spy was 
appointed by Japanese Government to 
see how Netaji behaved and what he 
was doing. 'Ihis is the report that 
that man sent to the Japanese Gov
ernment I quote:

‘Tne I'«han leader appeared to 
me to bo a superman During three 
vwek.3 ol inspection tour, he had to 
replace three aides-de-camp. They 
were all overcome with exhaustion. 
Netnji worked 24 hours a day witti<* 
out rest, meeting local Indian 
and inspecting troops and facilities. 
No normal person could share his 
workload.*’

Then Gen. Fuzoyare who was alw as
sociated w.th the imphal offensive has 
said

“As leader of the Army, Bose be
came the foundation of spiritual 
strength and was the pivot of the 
INA organisation” .
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He goes  on  comparing  him  with 
Vivekananda. Now, I will quote what 
Geo. Kawala has said;

“Chandra Bose was a great revo
lutionary but the greatness of leader
ship is largely due to his brilliance 
as a military leader, as an organiser 
and Inspirer of a revolutionary army 
as an acute ‘strategist, as a planner 
of military operations, as one whose 
magnetic  personality infused dig
nity, discipline and patriotism both 
during offensive and retreat, ag an 
innovator of electrifying orders of 
the day for his Army and for all 
other gallant traits of his person
ality, any nation wiU feel extreme
ly proud of a leader like Chandra 
Bose.*.”

I can quote  many  Japanese  and 
others,  Dr. Ba Maw of Burma, Dr. 
Josef Laurel. Dr. Sharier of Indonesia, 
Dr. Hatta of Indonesia and a number 
of persons, whom I  personally met. 
Now I do not want to quote all of 
them. I shall tell you what Dr. Hatta 
told me about Netaji when he met him 
in the Coprosperity Conference when 
Netaji refused to be a regular dele
gate; Netaji said, until India was free,
I will not be a delegate to the Con
ference; I will be only an observer and 
a visitor.  In that Conference Dr. Ba 
Maw, Dr. Sharier. Dr. Hatta and other 
leaders, before Chandra Bose spoke, 
thought that he was under the thumb 
of Japan, he was nothing but a stooge 
and PUPPot. But after they heard the 
speech of Chandra Bose a new sense 
of revolutionary spirit developed  in 
them and they felt that  they were 
really lighting for Asiatic Revolution. 
Netaji said it, mend you. at the face 
Of Tojo, at the face of other Japanese 
Generals and other top leaders  who 
'were sitting in that Conference.  He 
said:

“It is not a case of a few politi
cians to Japan enunciating an attrac
tive' policy in high sounding terms 
without reference to the wishes or

(ftesa.)

Ideas of the mass of the people.  It 
is the case of an Asiatic nation 
veloping an  Asiatic  consciousness 

and acting as the spear-head of  an 
Asiatic revolution.”

I will not quote the  remarks that 
were given to me by other leaders like • 
Soekarno but I will only quote one • 
remark of Dr. Josef Laurel who  Is 
known as the father of the Philippines. 
When I went to see him he was so 
much over-whelmed, he told so many 
things about him. When I was coming 
out he said something wonderful. fte» 
member he was known as one of the 
elder statesmen of the world; he has 
attended the League of Nations  In 
Geneva. He knew almost all the world 
leaders of those days.  What he says,
I quote:

“Of all the leaders I have ever 
met Chandra Bose was the greatest."

Such a great statesman says that of 
all the statesmen of the world he ever 
knew, Chandra Bose was the greatest 

But this man, Mr. Khosla, this ICS 
of the British days, tried to sully the 
effulgent image of that great revolu
tionary  pilgrim.  That  too  from 
where?  I ask the hon. Minister.  I 
have brought these fourteen volumes, 
all  these fourteen  volumes of  evi
dence, 17 volumes all these documents,
17 volumes of the proceeding* of th** 
Netaji Enquiry  Commission  Could 
there be anywhere any instance where 
nay witness either Japanese or Indian 
or Malaysian or  Thai or Formosan, 
any  witness  state®  anywhere that 
Netaji acted as a puppet, Netaji acted 
as a quisling and that he allowed him
self to be used as a pawn or a tool in 
the hands of Japan’  Where is ilT  I 
ohallentfe the hon. Minister, Find out 
a single instance, a single  witness, 
who has said a  single  document? 
When is it stated  that Netaji was 
treated as a  puppet?  Where is it' 
stated that Netaji was not treated At 
an ally? Where is it stated t&at tbfv 
had no  trust In him?  Mr. Khcufla 
had many misstatements.  I do «ot •
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Wtort to go into them because my 
W in  motJop i* still pending about 
the findings, t am not going into the 
&*&hgs. I am only saying aboat 
the dishonour that has been shown to 
Netiji by Mr. Khosla, This mao ha# 
also said that his whole Azad-Hlnd 
Movement ended jp failure. This 
man, at one place, has said that Netaji 
raised a three division army. At an
other place, he has said that he hud 
f»Ay 3,000 men, Where did be get it 
£iom? Who told him? What Is the 
number of a three division array? At 
least, 50,000, leaving aside auxiliacy, 
leai. tog aside Bal Sena, leaving aside 
Jansi Bahm and leaving aside other 
volunteers. It has been gaid by Bri
tish authors that 60,000 armed forces 
had been raised by Netaji But, this 
man has said that Netaji’s army had 
only 3,000 men. This is only to deni
grate the great role of Netaji, just only
lo belittle him that he had made n0 
contribution to the Indian freedom 
movement

Sii, Netaji, while he was retreating, 
mode his prophetic broadcast that 
Japan’s defeat was not the defeat of 
our INA, that Japan’s defeat was not 
the defeat of the Azad-Hmd Revolu
tion He refused to accept the defeat 
of Japan as the defeat of the INA, 
even when Japan surrendered When 
he was retreating, it was the stupidity 
of one Japanese solidier. Netaji asked 
him- ‘Kohima.Dimapur road, keep it 
open they will escape’. Now at the 
time of the INA trial, Bhulabhai Desal 
said that if Imphal was encircled, for 
three months, if Imphal fell, the whole 
of India would have been over-run "»y 
the INA, These are not my by words, 
but, by going through the documents, 
ho has said this.

It was the stupidity of one Japanese 
General, Mutaguchi, who was in- 
charge of that front. The understand
ing m a  that as soon as Imphal would 
felt, the whole political and military 
sdaOnistraUon and all responsibility 
would vest with Netaji and not a

Japanese soldier would advance after 
Imphal General Kawabe has in his 
book mentioned this categorically 
because he wanted to get all the 
50.00C British soldiers and all arms 
and ammunition. The premature mon
soon and lack of air supply, turned 
against the fate of INA theie. When 
INA were retreating, Fujiwara and 
Kawabe said about Netaji ‘We are 
surprised; what is this man do Jag? is 
he <* mad man? He is going against 
all canons of war. He is sending 
brjtclics after batches to the forefront 
when the Japanese soldiers are re* 
treating, he is sending his men to be 
killed and massacred’ That genexal 
did not understand, the professional 
general did not understand the 
technique, the strategy and the princi
ple of a revolutionary because Netaji 
wanted to create a saga of martyr
dom for the future. What did he say 
in this broadcast? I quote:

"The time is not far ofT when our 
enemies will realise that though 
they have succeeded in overthrow
ing Germany, they have indirectly 
helped to bnng into the arena of 
European politics another power— 
Soviet Russia—that may prove *® 
be a greater menace to British anti 
American imperialism than Germany 
was."

10 hrs.

Then he said-
“We may not travel to Dt»lhi via 

Imphal, but we shall get there sll 
right”.

Then he said
“This Is not rhetoric, nor is i t  pro** 

paganda. It is  plain and unvarnish
ed truth, and those who doubt the 
truth of this statement have only 
to wait and see that the ways at 
history like the ways of P r o v id e a ce  
are often m y ste r io u s . For Aw ful
film en t of o u r  o b jectiv e , i t  w a s  
perhaps n e c e ssa r y  that the British 
Indian Army should co m e to tbe
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border and see the INA The Bri
tish Indian Army have seen us with 
their own eyes What is the result? 
There is no longer any talk of * 
puppet army, a Japanese Indian 
rorte"—
I11 those days it was called JIF— 

Japanese Indian Force —

“Even enemy propaganda now 
talks at least of INA’
In his last broadcast what did Neta

ji say’
MR DLPUTY-SPEAKER Accoiding 

to thi normal practice, the Mover 
should aot take moie than hah an 
houi You have exceeded it

SHRi SAMAR GUHA I dm finifch- 
mLl

What was hit, last broaden*’  He 
fca 1 in his broadcast

‘ Comrades,

‘I shall now close foi the day, 
but before I conclude I remind 
you that a revolutionary is one 
who believes in the justice of 
the cause and who behevts tint the 
cause is bound to prevail m the 
lontf run He who gets depressed 
over lailure or setback k not a 
revolutionary The motto of a revo- 
luntionary r  hope for the best, 
but be pzepared for the worst’ I am 
confident that if we fight on if we 
p’ av our cards well in the mtcrna- 
ticnal field we shall win our free
dom by the end of the war That 
does not mean that if by any chance 
we fail to do so we should be dis- 
heaitened or depressed Consequent
ly if the worst happens '’ id India 
doe*- not emerge an independent 
State by the end of this war our 
netxf plan should be postwar revo
lution inside India India’s inde
pendence is a settled fact”

I would remind you how prophetic 
this has proved At the tune of the

INA fetel, what happened’  There was 
a revolutionary insurrection of raval 
ratings What happened m the 
Rrval Indian Air Force? What hap
pened m Jubbalpur, Delhi and other 
areas’  We know what even the Bn. 
tish Indian Army was doing It is 
known to all of us

Many people do not know My 
fuero, a professor of Jadavjur tni- 
\er^1y has got his doctorate bv writ
ing this book Indian National Army 
Bp got a few rare documents secret 
letters of General Auchinleck that 
vu re not known before to the world 
whv the British Government decided 
to quit I will not take much time 
I will only quote a few w "ds from 
that book There was a note o£ Lt 
Gen Tucker who was in commpnd of 
the Eastern section of 4be British 
Indian Army to Auchinleck In tl at 
ncte he said

‘The INA affair ij, thwvtc 1 mk to 
tumble down the whole edifice of 
tie Indian Army

In a secret letter to Attlee the 
C-in C Gen Auchinleck said

I do not think any sen 01 British 
officer today knows what s the renl 
foelmg among the Indian ranks re
siding INA"

Then he said

If the trial would ha*/e continu
ed it would have led to chaos in the 
country at large and probaoly muti
ny and dissension m the aimy cul
minating m its dissolution”

U u know what happened As 
soon as this secret letter reached 
Attlee within tnree days a Cabinet 
M ssien was sent consisting of I ord 
Pelhwic-Lawrence Crips ard Alex
ander When the Indian Independence 
Bill wag being discussed m the House 
of Common?, Churchill got angry and 
asked Mr Attlee “What happened* 
Why did you take the precipitous
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decision to quit India?” After a
pt»us<*, Mr, Attlee replied:

"Because we were sitting at the 
lop Ot « velcano”. Who <sr̂ Kted the 
volcano? t  ask Mr. Khosla, that 
xaa»—I do not know what to call him— 
that man of pernerse outlook said thut 
the whole revolution ended in failure: 
It was Netaji who created that volcano 
aiid that volcano started erupting, 
belching out Are and it ^ngulfet1 the 
whole country. The Britishers played 
a trick with our leaders and came 
wilh » plan, with a compronife and 
partition.

1 shall now oonclude by quoting 
what Hugn Toy, the British author ot 
‘Spring Tiger’—he had nothing written 
much about him, but whet he had 
written about him, I would say— 
s’.id this about Netaji;

"By the magnitude of this concep
tion. by (he example of his magnetic 
and burning zeal, his tenacity and 
jimonal force, by the traditior he 
left of sacrificial patriotism, must 
be measured the statu r<* of Subhash 
Chandra Bose. His olac> ir Indian 
history, cannot be denied. An idol 
cf the masses in Beni;. 1, his youth
ful daring, his panache, his rockless 
courage caught the imrglmtion ot 
Irdia He gave much tn his country 
Even alter the ruion of all he built, 
something of Subhash Chandra Bos* 
leniuins. Had ho lived tc see the 
Republic of India, he would assured
ly hnve given much more ”

I wU now finish by making a reJV*- 
rence to only one other British author, 
Michael Edwards, from his book 
“The Last years of British India” 
who says about Netaji;

“Only one outstanding personality 
tick a different and violent path 
and in a sense India owps more to 
him than to any other man".

He wss making & reference to Gandhi 
Nehru and Patel and then he made
748 LS—13

the above remark with reference t? 
Subhpsh Chandra Bose. He say* 
later:

' Only one major Congress leader 
Subhash Chandra Bose was ®
K< hatriya........ Subhash took a typi*
call} Kshatriya course by attempting 
to overthrow the British power bj 
violence."

Sir, I have finished my speech. 
Mahatma Gandhi roused the Indian 
people to rebel against the British 
Imeperialism in a peaceful way. But 
something was yet left to be done: 
the loyalty of the Indian Army. I* 
was Netaji Subhash Chandra Bose; it 
was the saga ol martyrdom of the 
1NA, it was the blood of these martyrs 
from Peshawar to Chittagong that 
knocked out the loyalty of the British 
Indian army to the British Crown, 
When there was a naval mutiny, when 
thci<> was the mutiny of the Royal 
Indian Air Force, when the Army i» 
Jabalpur and Delhi undertook a strike 
thhf was a red letter day for the Brl- 
1i‘>h rulers. The loyalty ol the Indian 
aims- wag completely knocked out. It 
was the contribution of both these 
two great leaders, Gandhlji and Neta* 
31 historic leaders, who played a deci
sive role in the emancipation ol ou* 
nal.or,

Sir, t am concluding. This is not a 
C M it i o w r s i a l  resolution. I have only 
said that before this report is publish
ed end put in circulation, all these 
dcj (. gatory remarks should be expung
ed. I helieve the conscience of the 
ratior is not dead. We are the cus
todians, of the conscience, wo are th» 
reflectors of the conscience of the 
nation. I hope your heart, your mind 
and your conscience will consider this 
humble submission that I have made. 
The honour of Netaji is the honour 
of the Nation and we are the trustee 
of that honour.

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta-South); Sir, I should like to
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congratulate Prof Samar Guha lor 
bringing forward this resolution which 
reflects the will and conscience of the 
people of this country, and not essen
tially the political partiea. I support 
this Resolution. In regard to certain 
essential ideologies I differed with him 
but in regard to this Resolution, I am 
supporting it. This Resolution will 
make our history tomorrow. New 
generations will take bixti decades 
alter decades in our ?reat soil and 
they will remember the contribution 
of their forefathers to the freedom 
movement. Our late Prime Minister 
Pandit Nehru and our late President 
Dr. Radhakrishnan said that India had 
everything except a good history of 
Its own. Unless the history ol the 
nation is made in a befitting m.vinex, 
the coming generation will mislead the 
natioi* and will be misled themselves. 
The history of this country is based 
on the national movement and the 
nation is not yet prepared and ready 
for this, as a result of which charges 
and accussations have been made day 
in and day out against this leader or 
1hat leader who fought for the freedom 
ot this, country. Sir, I wn glad that 
this resolution has been taken up for 
discussion today because today is aus
picious day. Today is the birth day 
•if Tagore. You are aware that 
Mahatma Gandhi named Tagore as 
Guru and Tagore named Gandhi as 
Mahatma and Tagore named Subhash 
as Netaji. The great Netaji inspired 
militancy amongst the people for fight
ing the freedom movement.

Sir, I do not know on what basis 
wd fro m  what angle, the G o v ern m en t  
ot India was keen to appoint the En
quiry Commission when it was not 
satisfied. I would like to know why 
and how Justice Khosla, ah I.C.S., who 
■perhaps did not flight for freedom of 
our country and sided with the Bri
tish was appointed as the Chairman 
of the Enquiry Commission. I would 
request the Minister feat In future 
occasions, if such an Enquiry is to he 
held in regard to the BW»t leaders

of this country who fought for th* 
freedom, it should not he beaded by 
such persons who were semng the 
British and not the people

Sir, in 1938 when the Congress met 
in Calcutta, it was not only Mahatma 
Gandhi, not only the Congress people, 
but Subash Chandra Bose—when he 
was not called Netaji then—who. 
was asked to lead the Quit 1nfta 
Movement. It wag demanded that he 
must he given full freedom to lead 
this movement. But he through thal 
it would be difficult to asked the 
British to quit India. So a policy re
solution was passed in Calcutta in 
1938 when Subash Chandra Bose 
become the Congress President of the 
Congress Party. Under his leader
ship Pandit Nehru had agreed to act 
as the Chairman of the Planning 
Commission Sir, you would remem
ber that the only desire oi Subash 
Char dra Boso was that in this country 
people from Kashmir to Cape 
Coxrarin should join together in the 
Quit India Movement. It was after a 
lapse of one year. Quit India Move
ment started, that is on 9th August 
when Subash Chandra Boso already 
left India in 1941. If he were here, 
he would have led the Quit India 
Movement on 9th August 1942 Now
adays I have been seeing in many 
newspapers that some people have 
started disputing Hhe character of 
Subssh Chandra Bose from various 
angles Somebody says he was * 
stooge, somebody says he was quisling. 
Somebody says, he was jealous and 
ambitious. You know what the news
papers in India did the moment 
Netaji left India. The owners of those 
newspapers of those days, who triad 
to help the British to get Netaji 
caught red-handed, who conspired 
with the British to arrest him have 
now become great sons of this count
ry, heading this nation in various 
capacitlest I do not want to name 
them. Those police officials who cons
pired with the British to anwst Netaji 
and Die revolutionaries have been **■ 
warded and their traditions are hdntf



fottbwed la mapy States In the de
coration of IGP and Commissioner of 
Police. I am prepared to iorget 
Item.

This great soul landed at Kabul and 
wanted a visa to go somewhere, His 
desire was to go to the Soviet Union. 
Unfortunately he was not helped at 
that time. He took a visa from the 
Italian Embassy and landed in Ger
many as Orlando Massato. What hap
pened in Germany Prof. Guha has 
vividly described. Everybody knows 
What he said about Hitler in his book 
‘My Country’. Is it not a fact that 
the people in the area of Malaya, 
Singapore, etc. were oppressed by the 
Japanese in some way or other during 
the time of the war? It was Subash 
Chandra Bose who said, "Unless the 
oppression is stopped, I am not going 
to take any assistance.” He was a 
freedom fighter not for India alone but 
for all those who were dreaming for 
freedom. But this great man has been 
accused in this report, not in straight, 
terms but in an indirect way by saying 
that he was nothing but a puppet be
cause the Japanese described him as 
such. We know who as the friend 
and who is the enemy. But what is 
the fun of Mr. Khosla presenting the 
evidence as if a message came to him 
fiom God that he wag liked by the 
Japanese in this way or that way? It 
is not proper. If anybody reads this 
report, not only Prof, Guha but even 
illiterate people of this country, who 
have some feeling for the freedom 
movement of this country, will not 
only deny the report but bum the 
pages of this report into ashes all over 
the country. We could not give 
Subhash Chandra Bose that honour 
Which this country should have given 
him. He led the country’s struggle 
from a different angle, risking bis life, 
fiut still he has not been accorded that 
kind of reception which you can 
consider xt a national reception. That 
i# a different matter, but what are 
the remarks Mr. Khoala has made 
against this great soul? In pv&o % 
para 2.15 it #ays:
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“He also realised that despite the
0>.‘%ard respot and honour with 
which the Japanese treated him, he 
\v.ts looked upon as a puppet, a 
tool which could be discarded and 
ignored, when deemed no longer 
useful. ’

Mr. Shahnawaz Khan is a member 
of the Government. Can he deny that 
Netaji loved ius colleagues like any
thing. Whether it is Habibur Rehman 
or Shahnawaz Khan, everybody used 
to say. “You are my bones; you are 
my limbs". It is a pity that Mr. 
Khosla has said in the report that 
Netaji trusted the Japanese to such 
an extent that he could not trust bis 
own Cabinet colleagues. Can it be 
true? Should this be allowed to go 
on record in the pages of history? 
These are the utterances of Mt. 
Khosla who was appointed to enquire 
into this episode. It is. reaily unfor
tunate. Whether this resolution has 
been brought by Prof. Guha of any
body else, the whole House should not 
only condemn these things, but in the 
woid£ of Tagore who said tn Bengali

“Anaya jo kare,
Aar Anaya jo sahe.

Taba Ghrina Tare zeno,
Trino Sama Dahe”

“One who does injustice, one who 
tolerates injustice, all the courses, 
abuses, hatred and contempt should 
burn him and destroy him into flames.”

At that time, Tagore wrote a book— 
a drama called Tasher Desh—The 
Land of the Playing Cards—which be 
dedicated to Netaji and described him 
as the symbol of the youth of this 
country, as the symbol of its ireedom. 
Zakir Husain said on the enniversay 
of the Azad Hind Fauj:

“Thej Aaad Hind Government's 
action in planting freedom’s flag on 
Indian soil in the Andamans was 
truly a symbolic precursor of 
happened when the Tricolour ***
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hoisted atop Delhi's Red Fort on the 
18th of August 1947. All those who 
joined Netaji in ‘Delhi Chalo’ move
ment deserve our homage and grati
tude for their part in bringing near
er the freedom to which wa are 
heirs today."

Not only Zakir Hussain, Pandit Nehru 
said the same thing, so also Indira 
Gandhi

This report of justice Khosla, in 
which specific allegations have been 
made, is a deliberate attempt to mis
lead the people, not of the present 
generation but of the future genera
tion. So far as the present genera
tion is concerned, so far as Shri Moh- 
sm, Professor Guha or other people 
ere concerned, they would not be mis
led because they know a bit rf the 
freedom movement. But I am afraid 
of the future generation, who will read 
this report from the libraries, who 
will view Netaji from that ?n?3e So, 
in the interest of the nation, not «n 
the interest of any particular group, 
in the interest of the future guidance 
of the nation, these woiks should be 
withdrawn and the controversial por
tion* expunged from the report, and 
the true position made available to 
the people and the political parties. 
Otherwise his honour is at stake 
If the Government stick to the findjngs 
on mere formalities and technicalities 
of this fadnp the report of the former 
Judge you mav do it but the future 
generation will not acront it the com
ing generation will not accent it will 
hum it, will not keep it even In the 
record of memory

I would not like to give any fresh 
arguments I believe this Govern
ment, specially the Minister who is 
presen* here will definitely consider 
this problem from the point of senti
ment— 1 am sorry, I will not use the 
term sentiment because Netaji is not 
a sentiment is not an emotion, hut a 
realitj. the God of Hindus and the 
Kttudda of Muslims, something very

near and dear to the people of this 
country

With these words, I support the 
Resolution of Professor Satnar Guha.

SHRI S. P. BHATTACHAHYYA 
(Uluberia)- Mr. Deputy-Speaker, I 
support the Resolution moved by P w  
fessor Samar Guha I fully accept the 
spirit of th« Resolution, the national 
sentiment of it Our party may have 
some political differences with Netaji. 
but it is an undeniable fact that he 
was an outstanding national figure 
in the period of our freedom struggle, 
supported by the mass of our people. 
So, bis name cannot be sullied or 
darkened by these attempts because it 
is written in the pages of our history 
in letters of gold

The Khosla Commission Report Is 
going to ta lly  against the feelings of 
our country, of our people who fought 
for freedom That is the main thing 
which the Khosla Committee has total
ly failed to correctly present He 
gatheied some facts, he took some 
evidence which is not properly asses
sed and then come to his doubtful con
clusions He has come to draw seme 
doubtful premises and he has tried to 
give a definite conclusion, which is 
totally wrong For this reason I sug
gest that the Government should total
ly reject this Commission Report, 
withdrawn the Report, and aiouse and 
support the national leelmg ot the 
people for Netaji to the highest extent 
possible That is the task which the 
Government should do.

With these words, I support the 
Resolution moved by Professor Samar 
Guha.
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ŵt *rf  r̂mrfw wm | i 

■sn̂ wst ?m   *frr 

m& IS i  gwr to vfer ̂

«n§ % ̂  ̂  ̂ i ststt sfi?* fti?r ah? 

srff q  i iRrfssrofOr IM t m  fa$r& 

*fcr *» *fsr f* # »n? # *fa wf ft 
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iîp̂?nf  iflnc *njwiw 

m i tmm$m  ̂  t f&$em

SFTTS 3n=F<TT vfte %?IXZ[l$m

m n  «rr  1  r̂̂ r?  p̂Ttft 

^ferf iftr t  ̂ r  <pt

s»r ̂  wtt   ̂ % wftfT m  fv

*ffar fiRT W>T f̂»?RT  ’Ŝ WTST  P̂PtTT 
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^  Sr far fa  tw*pt, w rt 
f ?̂?n q r̂ MY, sfar t  #  f w  
s r ? t  i r e m rf a T  m  4 t  i m% *r n
^ t VK T R  3 ^  w  %
s rs fH t f r  q^% m % zmr, fa r  
f w r r f f ^ t  f t  w r n  ? ) V  snfsnct ?rre
Tt 3? TF W  I ^  ^RiK ^ ^ l^u i
%mft i
Jr h w tt f  fa \wr % m  % ^ t r  
a to rr 5fT^T f t  f r r c  n  ^  f*m 
it 'TO W  qfr STFt 3T1 5FF5T
im f w ^ t  fccp p rd t, srrT ft 
w n w r - f  ? i sm fw rfar 3r t % tft 
z m  f<^5rpfr*-pr
f̂ Rf ®fii ^T W  3Ft D“fi «PJ tf
s f f q f t *  w  m w s i R T f ^ f t  ^ r  m t  
f t  v f t ^ r  n f t  $$ «ft, t f t r  s t n  
* m  | t  mt %x *ract % t « ft  f f a r f t  ?t 
#p* f t ^ |  fo ^ *rc *fr? fa T % s n $ t 
^  *r$ ^ r f t  ^  «rre 5* ^ t
«rr, O T t ? ? r ? m ^ 3 f r ^ ^ r % ^ T O E f  
?rfr «ft i ^ tft  ?rt ^  <pt *wa  «n fa 
^ t r t U T S l | t ^ , ^ ? f t f t R  q f t -

ftcport of Cattmn, t, 409 
of lnw*rv into disappearance 
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ferflwt ^ *fa ?froir g t  <3fsr qfa- 
fatfw\ 1 1 ^ t  w f t l i r  vfo ^ r-■ — — t— - ..«*■.. mi. ... *lXllmWNf ? T w  ? W  f

apRifr ;r f f ,f t ,* n [ 3 5f % s h i r r s  
^ r  5r - i ft  *tt 1 w?r w f r  'r fr—
# r r  ^t wra^c ^  1

W T  ^  ’H P J^ t ^Ffpft I  w k  ?P?R
%  f w  ?r v r w t  ^  ftfnfl" fsp
w r n f t  g w H n r f W t  % ŝpsr f f r f r  w r  
^nrr ^t| f̂̂ nrn: «ftr w r s ’T % w ?  
% ̂  ?rfeT ^  ̂ grr trf |Pw r :

1 ^ t 7  w f f^ T  1 ^rnr^fr
% <Wt fa m% v? n f t  snw t v m z  
|f?nt 1 1 t r f r T  ^ r  ^  1
^ ts n rfsrfw ^  s r t t ^ w t f f ^ T t i t  1 45 

w m  r̂ f t t i -  y r f w n f h :
pS  I VIRrfhT w  ^  
«fr H T T R t « I W <  $ f ff?FT ^  WTPT H f t  
f w  1 w  ^  ^t 5fR vtmt-?%.._. - ̂ _ r ..r* .._ ft .WR v̂ T TO Jif 4f!lMilr W T
«rt nfwst n f t  ^ t  f w f t  I

are prt t% qrcr f t
<p- # t  q r  x w  rft t t  W T O F T
f=RK 7?5T ?ik  TRTfwr V! \
^t p t r V m r n ^ w R t  f s r f l m  «r
I V  nifeff 3 R  antr cTT "3TTT ^ T R  

^  5Eftj W  W f  ITf?TOT 
r <i k 1 »Tf 1 1 ^f *t ?n*f 

w t  j ir  4 w f t  t o  1% t « k  
m ^ f ^ ^ ? r r c c r ^ r < n : q ^ ) r  qrr?

1 ^ R r *r t^r 5snnft?rT | w  1 W t t  
% Il_,RT SftTPJT »raT 5HWt?TT I 
^lTf^STR 9 T # «ft ?TT*ft sft f i^ f t  

tj*
*t fe w r 1 1 tm^ftgr $Rf9r *r % g m  
1% ^t?rt %*mt vn sftw  ifrc w n f l 1,  H T t



W % ft  mrft  m vntfto 

*ntor <k  ̂  *#tfr  frc*rr  im - 

wfSTK̂ nr*̂ spffa
W SR%fTT  FÎRI

1jfa «TC ftWT  TO TPITW«ITI 

tpr  #rfr  t̂w t  *pt srtx ̂srr srnj 

?fr *rT̂»r fPTr I fa *»y * *n«ft *rrcn*r»mr 

%  re - £r i sr*.  «ft |?r 

k?t msrrc fFs  %  ssih 

% smr tNi sprt uftt err ̂  itt’tft 
% jtstiz 3ft  tfor ?r ̂  ?rfr wr*rr m 

*Fpnjr w *r k w r faert

% W  ̂  fen i ̂  re $?r w r w  

srtr  *htt ttttt , ni *&

I

swr o.miT  sn*ff ̂  ?t f̂ r * 

PflTP'-flRP T<TT T iftrw  «ft 

*fF  =rnr tft w ft ̂ t % ?rr«r 

mi'i&fzvt «r, w  *pt ttc  fa f̂t 

w t ̂ «ft, Brf-r■*r fsr *fr j for ̂  t?h 

if t̂ T5- mfo î »iio?nr  srmrfv

' n '« *<& v  i 

W'Wft 7f i t̂rrnfr  *rnr« srrr  =rrr 

trr£-Tf fcTJrr  :iiT«rtfr irt*-T̂rr 

tfRT TT'T'i «TT*T W7 % f-m, 7fT,  cTOT 

20 wra % ?H£ ST̂ITS ff?#SRn Wfe

wr smt #̂t ̂  «rsr *n*r ̂ srs%  Kyr 

* «TR3>1̂iT?frTTTTF(r?,’EW3r̂n% 

«Tr̂ crr 4rriB*T®nytTw  ̂  ̂  w  ?r%*r 

wt̂r̂vc.̂twr̂a r̂̂TT̂i

wrerrf?p%̂  w rr %

STS f̂fPTFT *  *T? *$

ffar # fcr % !wt  vif fan | i 

HflNfjpp <sft̂nr *f ̂rnrr sr.r 
*a$ mrii 7«w*«r asfar tor«R?w&#

4QX  Report of Comnm. VAISAKHA 1&,
of Inquiry into disappearance

of Netaji (Resn.)

1897 (SAKA) Report of Cotamn. 402 
of Inquiry into disappearance 

of Netaji (Resn.)

$ *fHAt | f*p  g«iT<f <nf  *nr 
?*rr? sfK If  | sfRffi f̂Rrr vw 
tf snrrtr  wr? vrf sw  ̂r̂rarc 
^ fit %fr*r ̂r% f̂rf w?r
 ̂I  5C? sTifF ?ftr *T̂TT !JT 

11̂  sgfoiT ̂)| T3WK ̂  ?TT$ ̂

ŝwr *T5R?rwr sprfR *rrfa?T ̂ rr 

%f̂T«f1r-=rf?Fr5f̂t 1

k 23 3PT̂A Jfft trsiH TT f̂TT %

!̂3»n7,nrTRr jppŝ <rrtr| 
sr ̂tt ̂riîrn: srrsnfr 11 *pnr̂ # s mm 
*nw v$£ ft m 1 *j mrtRr ?r̂ 5»rrr
5̂ 5FT TTJ 5T̂ ftr , srtr q- -ĵ pf sr̂E 

? RT «TT ̂r i TftiSR) 5S T5T I ?T̂T
#-SFr̂ ^̂ fffT  wtw^r̂ r

*["! t ̂  ^

t̂ftrt Ttfejcr j?t jrjqrŵr ?rr
m

■yr̂Tr w  ̂3rr?r *f%
r̂f̂ri 1 -3̂  fjf̂r ŵ\

*t$V *ft % t

i - h ■j'fRir ?rrfwTt  «F5r 3rr?rr 
I—n trr-Frr f fsp w irwr ̂rrfencr 
m̂rz «fr wfu »r f ̂nrr̂r
ift »ttt 1 tjTH % <̂r ̂  srrf̂ct «rrr ŝrr 
I'm 5TT7T 5TT  qpfff ‘̂ l̂ fPT % 

W>$ fe "w   ̂ ̂r
îf*pft % ̂  % fT,«rw? m #nr % 
snrfa*> «rw ?r?f ̂r pr ̂ r
 ̂I ’ ?®T  3̂'r-T  «TT# 3TPTOT
if vi*Mwr 'n'.  ?rr?rr?!r-

«TR ̂ FTT% ̂ #5 VK, 7#  if
tŝrr ?rc?fr ̂?r «riw ̂t ??r̂ r ̂?r 
fw | iff ?nm?rr|f%̂ %3if??f%an̂
*f  ̂
fkirftq  p̂T<T  t, 3ff flfiiwr



403 Report 0/ Cotmjwi. 0/  W A Y  
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of Netaji (Ram.)
a r c t f  TT®r]

r̂ng*r % ftwr I  *nf w f t  *Tfr-
#*TWt ft TTfT itp$t 1

*ft ftarft ft v r  *r?r *?r fsr* ftm  t  
%  g*r? *nr erta o t  *nro % f f r  ft 

ftcrmt $  *m  w^h? «tt 1 ^ s m r  
f c r  ft s #  f ft fo r  1 1 f t f o r  *nr * ^ f t * r i r a  

r̂ r  ’R^r srt^, ?rt nJ»̂ h OTft 
safest % *m *mft fifty, %%j fate 
<&x f i n k ,  T R fta  fft fts ,

VRre fsr̂ hr, w r  fair
flrfa  sftr Tnft smfr ttfrft??
3 ft*rofor 1 3̂̂  *rrrr fro  trsp 
^ i r i i p R r v T ’T f x ^ T z i T x ^ r t  1 ^ r  w f ¥ r  
titz®mwt srrcsr ^ r  *rf*f?r % f w r  

^  «ft ir « T  ?r s t r  £  1 
ot%  snarar ft trft f r̂rr# f f t w  3fa?r

STTfaft qwif5 ft ft «F?T 3TT
ft ? ^wi'f) ^rrsn^r frc 

«tt 1 q f w r  trnpr, arfcft v\ i ^ f t  
i o t w t  o t* i m  

s t f a R a  «iT 1 3$  * n m f t  f t  f ¥  
srro tftsftsn' ^r t^rft 

ft, mfa % otto I; *n»i ft, m r  
r^WTH Vt OT SPPT % 41 I % f̂ SRTTJ 

f t  « fr « m T  fft?i ^  t ,  eft ?r. a m r  

ajf*pnr ft ft ?t f w  1 1 s*rf*rc[
4  ̂ 9HW Mil % THfft, ^ ^ I  ft
$ t f r  fftfo rc r 5 F t ^ r x | f t  1

ft w  OT’fa  *tf*srr £ ffc *rrt?r 
? r w r r  tit o t  J m ft  tit fc r< £  ft  f t  
f f t v w  ft*rc w r ^ t ,  « F r t fv  ^  
ft *fr?r | *ftr irrrRnprv v w iw n *  
« r * t ^ r | i

«ftTT*K$W«rti (T r - w t o )  ft 
"PTT 8*RITT *W OTft*T TOT

f  ftrei *r$ftv f  u m iMw frr % m  t  
f o  $ * R i m  tit f t  s t  w m s f a  

fopra %®fV =sn% ?sft %?mft § w r  %  
*W %  ¥«TR %f\\ sftt&T ^  f̂ TK? I  \ 
T n r f « T R T tit^ * i y ^ K  sp ^»rrft» t r n r  
M t  v tim  tit M S  %  f r o  # = T Fft 

f̂TPT ^  ̂  % «T fW ? TT <H'ifeH snw 
It ft? m  ^iTif-wt % *fiz ft,* itfm f- 
wnmft vrfftfmfr % srfftprfff ^ ?fr 
^  *r v m  tit « f k  s r P T ^ r  %  
v f^ r  | sfk <r ^Traft ^  srfror % 1

f^nrar srr^ ^  #  v f  
f o m r r  ?t?ft 1 1  f^WT 5TN 7 
r̂, ^  ftwr ^  #  ft it, r?r ^?rr intr 

ft t̂, ¥¥)■ ?Rf ferr jfaFsfr
^  5ftw ^  ? r 1 w r r  w  

zfzfkit ft ft«# ?rt <rrft f  f r  fspr 
qfTfe rfcPit ft ̂ t f t  ?m > t?rr vr *nrs?
Pf*TT PspT^ ft ^  f%Tr

OT W  t  ’Xfc'Z f t*  ^
«tt iT m ? r e 7 q ? « r T f ^ ^ ? ? T ^ ? r f t  
%5T #  sfrnrr  ̂% srfft ?r ^  f t w  
tit ^n^nrr ^ r r  ft  1 i ^ p f t  srsr 
ffrwr «tt ?ftr ftrr ft frrfft 
% «tpt nnfV, ?t?pp srk ?rnrnr «rrfe ^ r  
% % ?rre t t  ft 1 r r  %¥ ft gr?-
grnrTOT «fl * îcfH 1 ?rrsT % facr sfir ̂ wcr̂ frr 
v  w rw r ^
^  ^  ^ T T  ®PT fqwrf^r f*F*IT «TT J
fisre q f r f ^ R t  ft t  *rsr ft *nj, 391ft 
^fift f̂ rarft t o  ^  vfa
ftr^pft aftftw ^5T$ gWt ? TP^WT 
^ rrrr fts fV ^ fisp T ^ T O V T  t  ?r?rr 
ft ,®rft ffh: ?r anft fspiTW f??ft % arnr 

*ift vrfezfi' *st ?rnrt |<? *r?5- 
*TT̂ ff?TFr *1̂  1

O T %  ^ f t f t  fftftsft f t  w  f t «  
r r*ft *fft 5snTFcar *Rft % ftp?
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|*r ^  ?nrc 
ftrfes snsr^srs m  ^  *?k 

aft f T O ^ r t V | % P F T 5 W  

f%&r*rnrr*
%\ 1 ^ * K r ^ « f i , fa«rssfrirSrswfr 

*rr afrrrPf«¥ ot §r«rr?M

«ft ^  *J$ % ff.TT* f»T ^  q>|
t  f% ?;tot wtVt nft Tfr. -fr̂ 7 

ftiprr $> *ft m tffftw  
** »n# % faq *«?
<n; 5prf*f <ft ̂  13*f!% %?ht n  sft 3r?«ftor 

fiprr, 3*rnr fr r t  sf̂ nrnfT ^  
R̂TC'T̂ T I

3 ^  ^  % m? *f T̂per % 
fspr q̂ r spjfarc tfre T£ tfr sn? 
trte ?ft 115 OT ffr??n- 

1 1 ?fr?rar tt *5 3ft sr®rr t, 

^PFt fwrsrHT 1 w n  ?tpt *rtr 

«ft g*rr *tt t«s *j*iFr ^  ^ t  
%  tog* sit m f i a w  ^^T^ntTrfiari 

ftwr % T*?r i  srN;
spsr % srnrrer ?r <r$§r ^  sr> e 

sfttor ^tt 3r, 3 * 3  <r tpt
'm  ot ft, *nrcr sfa 

^ w r f  <ft 1 sFftjBftrar, *mrf3ft 

^«et %  ff*rr t>  'fwrft 

srrar w $  *  faqi?* ifr «rr ftra 
« r  ^entrr «pr?r fa i *rk 
%  i ^ n ?  f^RT^r? *rtr *fpgt w t t  ̂  

<**r wtiffr grc w^fv %  !fflT iftr 

«n#r»ni <fHVrm % ftwir i

Igf Sfftft sf # f p I r W  U H t $ R  

^ R p n ?7 ^ «m n iT
w w r ^ r w r ^  f t  *n—

«r?r«r w r  cpp 
ft  « r r ,  %ftr ^  «r( ^ f r v t  w r w r Y  ^  
"PTrfr 1 wt?r «flr 'S 'r t  ? r w
% f?n? r«rq[ *r? i vftt
w  w (  %?t t  ^ n T Jfr t w

^oTTfsrrft |( ^ri »rt̂ r, 
vhhw r vTrsTTcRrzr «fh: ^rsn t̂

^  « rffc r  %  T T ^ - t « r  %  srr^ it  
Sffft ^  ^  ft> *5
f t ir f t  'T T ^ fj^ n : 'T R T  %  T f e  % , JT^an?! 
f«(H$ T  cJVfT »T̂ lr ^  I ™ ? T T  ^  *T5
%^?r «r ^  ^  r̂î TT ?t|V | , wfnr

1 w f?rq
sTRsitsp % f tr  f T W ^ f t  f o r r f o r  *pt 
f W M  fe n r 3m?, srrfa? «rt*r %crnfV ^ ’irr'T 
%  ? f k  T f ^ -  ? fir? n r %
w r  to ,  ®fh: ^ t  *nr?r ?nr®r 
m i  t o t  srh : s s ^ r  ^ w r t  * % 1

f?r i?rw> % ?msr ?f «fr m<
'strr̂ Tr ot frrcrr p 1

* f t  flT T O W  T W  3ft5T> ( ^ T R T J ’C) : 
w s e r s 1 irfhpqr, % sfto ^f t c

^  f 3̂  ^  ^ r r f  ^ r r  ^ r f c n  v f t f v  
^ r t  m i «A *i %  T r f w ^ T O T ^ f t

« ll 0 4 l  ^  9 W F f  JfR % , %

^ ir s f r  ? »rrs R jr arW % s r R ^ 3 f t  m- 
i r r ' T ^ ^  f ^ R K  1®ftT ftr^j’ T^T 3u?r jtt 
i H 3 n ^ $ r f W | , ^ T ^ e f h c B V T O T  m *  
h i f ^  t t ’t i  t  1 *rt< ^  ^  sRTarerr 
^ S T R r ^  f*P < T ^  iT V  9ft i f r  ^ R P T  i W  

? w  #  ^?r f lT t  < r R t  e rp fift s ^ r t  ^

5R ife f  w  srwsr firm ^mrr & 
^ r m w  i f k  w*- 

«w«f u m ^ w  % « ft  w n c # t
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[ft  3PRW Xft  ftft]

,ft *nT$*rc 
if sRTWerr  *pt *$r*rr, wffc

vim m. *raw  ̂ «rc, ?ft

^%?rîiriWT̂ RWTrsn’J 

?n«iTr 11 ft̂ SR 

if̂ RT SHTM ifft % 3T? ??T ̂3T 

R̂cTT faff'd *F Tf̂T &

fspŵ wt̂ TT̂ snr 

w ft %z M t % ft, ?fr srrarrc 
t

VF3 *Pt ̂  wsn  »rf , f%̂

tnp vrrrpfYsr «ft  * mf §$

VTnr ÎcH— —%  3F  %

m̂rcr w  vr,  for wit «p%, t*t 
&tt %  Ttsp ?rr?w in? *f, to ft 

"ftp# rtf V, •TFT 5flT7, ir̂ST »T ir 
f|fP5n7T *PT fTW? SR% % SPTf'T % q̂>

wz smr fRT % ft *r m
tot i  pftftrn  ̂ nrt ?ftr tt *twp 

*rnr (ĥh i

*pF *g?r $sr % m wn ’t̂tt t 

ft: *sfoF!T *n*ftor "jt ft firattrd *n«ft 
qfsft, to f̂r̂ Tft qn -jfrw jr£r ftr-

5t»ft % Sfcf)’ ?' I TFTT % Wf W W

 ̂ qr Mr *i in fas<mr srarr «n i 

w ?r w iw «ft tosft *fit*irp

TO ̂ ?T*! *T ̂ *FT,  f T (fT̂ H

srsr % ft *r ̂  *tft ?mrr>  *<n  «m

*r?tt|i ot w’Rftrww«rpr 

p̂t | Pp j«nw wr xtft ?nr oftf̂r 
$*r»

W %* Ptft ^T Rt.

ftfsr if n? fas «P̂r *t sfaro ft  | 

ft?  $«rm?r star  «nfr  ^pt  11

1ft  fWPTf  W ,

>» 1975  Report o# Comwn. of  40ft 
Inquiry into disappearance 

of Netaji (Rem.)

ftrctfr  q?t ̂  % im funntf 
cnfa^f frwfr 

%r, sfr̂ftfiraro ta* 

<pr *f*$r «jr& ir ftrwfr 

frrm? ftfagt 

imfeTŴ P  ̂ 

ftr̂ OT̂ 5sfŵ tft?r|i|i7 5rrt4 ̂ i%

 ̂far ̂  «n , ftî  ̂  WT 

 ̂ ?f 'f unr  ̂ sfiRTt̂ f̂ #r if 

^Sri

f̂t ferf?r  %  ̂sntffr tt 

an far ̂  tft ?r 3rr *%  ir !srr̂ > 

«PM frfaRT f̂ wr % f%  ̂  ̂ 

ft, tft ̂r, M  ft*# irsrkfasr ^

®f i ««î»r ̂t ma % str

 ̂̂  ĵft̂   ̂ 11  srferf

■d̂î  *r̂ § i  f̂FT̂PT *rrerr?PF

sftrt «rr, -JVR -rfr <t ru i  ^t ̂ r 

3fl*T 1̂  I

?*r?r ̂ FW^T f̂jn%F?rft | r 

3ft^t^«r#r^r  wrssr r̂rfft 

«ft,  to % ̂ r̂rt,3T|«fr?R *rf 

t̂ uroi t \  *vm t ftr q? ̂tv 

r?r  i n*rr vtf w  % 
?rm ?fhT wfi  Kt w  yn" tot % 

f̂tr fsrcFfr m w w   «ftr t *w 

w&m ̂ mf ̂   *Ft i ̂frrattr ̂  

5T«nr wm «n f  ̂r t- qp?rr, #ft̂r 
5t? Mt  CF ̂  'Tpr I iw ?fr 

f̂  m  ?fr1wr fsn i §rM to 

fm  spte  t ftr f̂RT ft 

fsrefST  HWWdT ̂  «ft,

«fr, ̂  mfiw\ % ̂  if fn w s 
5ftH %  % wr wiw «ff, to  for

iTPfPT *PT f̂ RT J ̂  1UpP5nT *TJfT | \

s?n% fmft % «nt % m *$ w

fWcTT %,!&%$ % ?n9K?T 5̂ wrr 
*RT SRW V*  ft %$ ft ̂ WF
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#  w  ̂  sp w r ? ft 

W?  sf̂f fc ft 3*  f arfrft, 

w r ijrw ot wr wr  $ i

I'W W tfwr tt sjtar ?wr̂: 11

*rr$> ?fo> q?r« <r&m

WKRT m «TT  WTcT *PC VT, SfatT

*pt,  frr sf̂rr-Tnprr

sttcst ̂rf̂ T sr %  ?̂r ̂  vnî i

fcfatr  tffasr   ̂srfarfatf 

F '

= 5f»mrn:  % pi §q *ft g*rc-

*rt «far  ^ ?j<r ̂    ̂  $

 ̂ 3HT ti Wlf+T OT %■ 

«PS% % <fr# faM Jr 7̂ 3R STFT fen

gw sim ?f w star qr 1

M'prr ̂ w?r ot vt *rnT̂ *pf fi=#r 

»̂TFt *fr 1 ̂  *t ot ̂t

g*rr  ̂#? wz ̂r *r? 1
frf̂r iRRfwwr snr smrsr farfr fa 

ift *if, <fr sr%% rft %  *rr n

§ff OT qfffitifi % "TTff 151% T fatr 

'̂RTWS WW ̂  % 3TFT W I

strr  *nrr rr wn t7 %■ t̂t%

fifiytolT jfrffTT  *T ST3T 'AT7 ̂ THT
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SHRI S. R. SRUKLA (Bahraich): 
Mr. Deputy-Speaker, Sir, the resolu
tion is very limited and to this extent 
that the report of Justice Khosla ia 
deprecatory and It has made slande
rous remarks about the great patriot 
Shri Subhas Chandra Bose and there
fore those portions of the Report,
particularly, those appearing on pages 
7, 30, and 31 should be expunged. 
Shri Khosla while appreciating the 
great patriotic role of Netaji Subhas 
Chandra Bose, is alleged to have Aung 
certain odious and bitter remarks 
against him. We have to remember 
two things—firstly, we should go 
through the report and find out whe
ther Mr. Khosla himself has made any 
slanderous remarks or whether he has 
during the course of enquiry made 
certain references based on the evi
dence led before him.

Now, so far as the attitude of Shri 
D. Khosla towards Netaji is con

cerned, I would like to invite the 
attention of the Members of this House 
to page 9, paragraph 2.24 in which he 
says:

“It will have been observed that 
Netaji Subhas Chandra Bose has, In 
these pages, been referred to timply 
*s Bose. This has been done not in 
the Interests of brevity or conveni- 
enee* not to conform to the forensic 
practice of dispensing with titles and 
honorific prefixes wHteh speaking of

persons whose names figure in Judi
cial proceedings, but because Netaji 
occupies such an eminent and; to* 
comparable position in ibdia’s ^ -  
tory that he needsno honorificst® 
emphasise or enhance his intrinsic 
greatness. Just as titles aftd trap
pings of dignity have, in the course 
of time, been dissociated from the 
names of Ceasar, Ashoka, Akbar, 
Nehru and Gandhi, it is enough 
to say *BoseVand yet remain com
pletely respectful and conscious of 
his political greatness and splendour 
Nehru in his writings, refers to 
Mahatma Gandhi as Gandhi. Most 
writers speak of Pandit Jawaharlal 
Nehru as Nehru. TheSe names con
jure up a whole complex of ideas, 
associations and historical events in 
which the persons so named played 
their respective roles. The addition 
of a prefix or a suffix does not add 
to their importance or augment their 
glory.”

Therefore, my respectful submission 
before this House is that so far as the 
expression of opinion about the great- 
ness and the dignity of Shri Subhas 
Chandra Bose is concerned, Shri 
Khosla has not in any way yielded in 
his passion and zeal for the great 
patriot to anybody else. Therefore, 
it is misreading of the report that 
Shri Khosla has gone out of his way 
in making slanderous remarks on oer* 
tain pages of his report.

Then I invite your attention to page 
31. Shri Shah Nawaz Khan was one 
of the trusted colleagues of Netaji who 
himself conducted an enquiry before 
this enquiry was entrusted to Shri 
Khosla, Shri Shah Nawaz Khan hiitn- 
self appeared as a witness before this 
Commission of Enquiry presided over 
by Shri Khosla. I quote from page 31* 
para 4.56:

“The Imphal campaign was a 
failure, and tfcfe ls What M »  Na#w
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Khan had to say about the cause of 
the failure;

Lastly, and with a clear cons
cience, I can say that the Japanese 
did not give full aid and assistance 
'to the Axad Hind Fauj during their 
assault on ImphaL”

Then he goes on to say:
“They had found out through 

their liaison officers that the INA 
would not accept Japanese domi
nation in any way, that they would 
fight the Japanese in case they 
attempted to rcplace the British.”

After trie formation of INA under 
that grwat patriot there was collabo
ration between Japanese and the INA 
and the end objective of these two 
force3 was to drive out the Britishers 
from In ilu hit there arcse suspicion 
between the two forces, The Japanese 
after di.wnc out the Britisheis wanted 
to occupy the* Indian soil and establish 
their own regime in India Netaji 
wanted to drive out the Britishers, 
liberate the motherland and establish 
full-fledged Indian Government on 
Indian soil Theiefnre, the Japanese 
became suspicious of the intentions 
and objectives of thr INA and there
fore when Netaji wanted that the 
first drop ol Wood to fall on the Indian 
soil should be that of the soldiers of 
I&A, the Japanese forces did not want 
that the credit should go for driving 
out Britishers and liberating India 
from the Britishers to INa personnel 
but to the Japanese Army, In that 
context on page 7 Shri Khosla has 
made these observations to which an 
exception has been taken by the mover 
of the Resolution.

I quote:
“He insisted that the IJN.A. should 

form the advance guard, and the 
first drop of blood to be shed on 
Indian soil should be that of a mem
ber of the I.N.A.* This was, how
ever, the proposal of a Visionary, of 
a zealous but impractical patriot,"

One may agree or disagree. But, they 
are not inherently slanderous. Then, 
he goes on to say:

“He had only 3,000 trained soldiers 
ready, and the strength of the 
Japanese forces in Burma was 
2,30,000—1The Japanese who were 
anxious to secure a decisive victory 
by deploying their most competent 
men, did not relish the prospect of 
a small band of I.N.A. men, drawn 
fiom the inglorious rout of a de

feated army,.,,.”
Now, the task of a historian is not 
necessarily the task or the duty of a 
partisan patriot. He has to take things 
on an objective basis. When' he is 
saying that the Japanese did not want 
that the men should be drawn from 
an army which had some inglorious 
past that does not mean that the 
remarks or the observations are that 
of Mr G. D. Khosla. He has put forth 
how the Japanese looked upon the 
INA men and in that context, he hai> 
said Sir, I am concluding. On pa*e 
30, Khosla has quoted certain portion 
of evidence, He said:

It is 011 record that when the 
Indians in South-East Asia spoke of 
the absentee property of the Indians 
they were told ‘absentee property 
according to international law is 
enemy property', What properly do 
you have here? You are all pup
pets. You must acknowledge the 
generosity of the Japanese in en
trusting you with the management 
of absentee property at all... As for 
Indian prestige, that is secondary to 
the execution of the Commander- 
in-Chief’s Orders. Puppets? What 
is the harm in being puppets? You 
should be proud to be puppets of the 
Japanese",

These are not the remarks, these are 
not the observations of Mr. Khosla. 
They are based on the evidence led 
before him and if Some odious alle
gations are incorporated in the report 
based on evidence, then, they do not 
become...
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SHRI SAMAJl  GUHA,  My dear 

friend

SHRI B R. SHUKLA  I will come 
to you also  The question is, whether 
these are the remarks of Mr Khosla 
based on bis own personal assessment 
or they are drawn  from sources of 
evidence, which he  was  pleased to 
quote  Now, as regards Mr

SHRI D N TIWARY  Nov,, I ask 
one thing whether Khosla was given 
the task of wiling  the history  of 
Netaji  or  he  was given a certain 
assignment to inquire whether Netan 
is alive or not’ Why should he write 
these things, which was the tern) of 
reference’

SHRI B R SHUKLA  The question 
is, everybody has got his own style of 
writing  and  functioning  Now, the 
.Resolution before the House  is whe
ther certain remarks are  slanderous 
Now, the Members,  whether on this 
side or on that side, are mdujgmg m 
many things which are not relev ant to 
the Resolution, that Netaji wis a great 
patriot, that he was a great revolu
tionary and that he organised an army 
Nobody denies  al]  these things  If 
Khosla was entrusted with the task 
of enquiring into the cause of his dis- 
appearanrr if certain  c iderce was 
led before him and in a certain con 
te\t, he h?d to give his findings and 
then he quotes here and there,  that 
does not mean that he has gone out of 
his way and that he h  ̂some inten
tion to disp-i age  or minimise  the 
greatness of the sreat patnot

SHRI S M BANERJEE  Do you 
deny one thiî’ When he was nfbill
ed a particular 30b wh> <5 1 he cc cut 
of that’

SHRI B R SHUKLA  He has not 
gone out of that

SHRI S M, BANERJEE (Kanpur): 
He is a stooge of British imperialism 
He has the cheek to say this

Report of Corrtmn of 4}$ 
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SHRI B, R SHUKLA  With  doe 
respect to the hon. members, I may 
say that except Mr. Guha, most of 
them have not gone through the entitle 
report.  What was the point at issue? 
Whether Netail got the plane, whether 
the plane could be provided, whether 
the plane could not be provided for 
his flight?

SHRI MADHU  LIMAYE (Banka): 
He is accusing us of not having the 
entire rubbish'

srpr * ?rr m ttSw % wn g

sttt %  I, m   w % Wi  r̂r 

tft fsrcfor * ̂  

*rt *rr 5̂  $ $t, 

f»itf %   ̂ fr 1 wt

OTn̂*ft$*TT W( ̂ranr%ofV̂ m  

1THT ^1T I

SHRI B R SHUKLA  He has his 
own reasons for being dissatisfied

MR DEPUTY-SPEAKER  I think 
all of us arc going off the line because 
the Resolution is whether certain ex
pressions should remain part of the 
Report or not  That is, what we are 
discussing  I think we should not go 
to thf> extent  of discussing whether 
Mr Khosla has done the right thing 
or the wrong thing  Otherwise, it be
comes a much bigger discussion

SHRI B R SHUKLA  In brief, I 
have attempted to place before you 
that these lemarks which are said to 
be slanderous and are sought to be 
expunged  from the Repoit are not 
per se slandeious  While conducting 
the inquiry evidence was led before 
him and on that basis he has come to 
certain conclusions

SHRI SAMAR GUHA  Just cite a 
single evidence  or document which 
was brought before the Commission to 
that effect.
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HR. DS2PUTY-SPEAKER: You will
have the right ot reply.

SHRI B. R. SHUKLA: I admire the 
sentiment, emotion and feeling of the 
hon. Mover.

SH3I SAMAR GUHA: It is the 
nation's question.

SHRI & R. SHUKLA: But he should 
not monopolise it and think that he 
alone has respect for Netaji. I yield 
to none in my veneration lor that 
great patriot But the only relevant 
point here is that these remarks should 
be understood in the context in which 
they were made.

SHftI SHIVAJI RAO S. DESH- 
MUKH (Parabhani): Whenever an
evidence is quoted, should it not be 
put within inverted commas?

SHRI P. G. MAVALANKAR (Ah- 
medabad): I shall be very brief. I 
fully appreciate the sentiments and 
thoughts of my good and dear friend, 
Shn Samar Guha, who while moving 
the Resolution has naturally in very 
emotional terms expressed bis great 
anguish and even anger at the man
ner m which Justice Khosla went about 
writing so many things in his Report 
which had nothing to do with the 
main terms of reference of the Com
mission. He was given certain terms 
of reference, to inquire about the 
death or otherwise of Netaji Subhash 
Chandra Bose. But while going into 
that question, going into various evi
dences, whatever he had collected, he 
seems to have gone much beyond the 
scope of those terms of reference Into 
passing remarks about one of the coun
try's greatest revolutionaries, which 
nobody could tolerate,

You will recall that you have more 
fhaa onoe said in this very House in 

ttt LS-14

recent weeks that we a democratic 
society, we are an open society and 
we must take everything in its stride; 
if people criticise us, we should not 
be very sensitive or too emotional. We 
must accept it in good spirit. But it 
is one thing to accept criticism in 
good spirit and another to allow some
body who was given a certain specific 
official assignment to say many things 
which have nothing to relevantly with 
the scope of the inquiry. I think this 
is the real issue as I see it Therefore, 
I feel that Netaji’s fair name and good 
name has been unnecessarily and un
justifiably tarnished by this report. 
Having said that, I also wish to say 
that even if there are 100 such reports 
or 1000 such reports which say what
ever they like about a man like Netaji, 
I do not think his memory and his 
glorious place in the history of 
modem India would be tarnished by 
an iota. But that is not the point. 
Here is something which the Govern
ment of India officially asks some indi
vidual to go into and then the report 
comes in a way which is objection
able. We object to this kind of thing, 
I should be the last man to say: ex
punge certain things from a certain 
document because they are not accept
able to some of us. But these are 
remarks of an extraordinary kind. 
Therefore, I should conclude by saying 
that Netaji was a rebel per excel
lence. I admire his courage. During 
the hectic days of independence strug
gle the youthful revolutionary that 
he was, he had the courage to express 
his dissent in relation to persons like 
Pandit Nehru and Mahatma Gandhi. 
His was a revolutionary spirit. We 
cannot tolerate somebody sitting in 
judgement somebody writing in his 
official position, something derogatory. 
That is why I say that while in a 
democratie society everbody will wel
come criticism, nobody can allow 
licence in the name of freedom; no 
scandal can be allowed in the name 
of freedom. From that angle, I sup
port the resolution of Shxi Samar 
Guha.
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MR. DEPUTY-SPEAKER: There Is 
an lribAgaiag point that arises hem 
This report has Men laid on the Table 
o f  ttts Haase, I understand so. X wish 
to drew the attention of the Minister 
to the point that has been made by the 
Member* here that this particular 
gentleman Khosla has exceeded his 
terms of reference and has incorpo- 
rated in the report certain things 
which are not called for by his terms 
ol reference. Now, if that is the cor
rect potation, why did you make it 
public by putting it on the Table of 
the House?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): We have
accepted the findings as regards the 
death of Netaji Subhash Bose. We 
have not commented on the contents 
of the report.

MR. DEPUTY-SPEAKER: Have you 
accepted only one section of the 
report...

SHRI F. H. MOHSIN: Only the
conclusions, I said.

MR. DEPUTY-SPEAKER- You have 
accepted the conclusions of the report 
From what you sa y  it appears that 
you are yourself satisfied that there 
are certain things which are not with
in the terms of the enquiry report 
When those things are of a slanderous 
nature, why could not you edit the 
report? Why did you make it public! 
That is the question.

SHRI F. H. MOHSIN: I shall reply 
to that at the time when I reply to 
the debate.

MR. DEPUTY-SPEAKER: The point 
is that when it is of such serious 
nature, when it touches the sentiments 
of the people of the country, we should 
bis more careful before we make the 
report public. Vow the whole thing 
i j  being talked about We are taking 
about it  The whale country talks
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about it  Normally when the Govern- 
fiwat is not satisfied, it t&atc it at a 
confidential thing. Is it not so? Data 
«te report it laid on the Table of the 
House, it is supposed to be confiden- 
tial.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): There was a public de
mand that the report be made public.

MR. DEPUTY-SPEAKER; When 
they axe convinced that there are 
certain things which exceeded the 
brief, certain things which are of a 
slanderous nature, the Government 
should have taken note of those 
things.

SHRI F. H. MOHSIN: I will clarify 
the position. Many times demand was 
made in the House by many Members 
that the report should be made public 
and laid on the Table of the House. 
An assurance was given to the House 
that it would be placed on the Table 
of the House and accordingly we 
placed it on the Table of the House.

SHRI s . M. BANERJEE: Of course, 
he placed the report on the Table of 
the House. I know Mr. Uma Shankar 
Dikshit was there at that time and he 
was asked to place it on the Table of 
the House. But supposing they had 
placed it on the Table of the House, 
Should they not have taken care to 
see that the remarks like 'puppet of 
Japanese' are removed? Are we not 
ashamed of this?

MR. DEPUTY-SPEAKER: The
Ministry should have read it 

(Interruptions)

SHRI S. M. BANERJE#: They
really wanted to ridicule Netaji and 
malign Netaji. (Interruptions)

SHRI JYOTIRMOY BOSU: The 
ruling party and the Prime Minister...

MR. DEPUTY-SPEAKER: All the
time connecting everything with the 
Prime Minister. It is not good. It 

might De a lapse on * the psart ot tk*
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Ministry, it migfcft be a lapse on the 
part of the Department and it might 
*» a lapse on the part of the bureau- 
*cracy. But why connect siverything 
with on© particiilar person?'

(Intemipfions).

ME. DEPUTY-SPEAKER: Before
we proceed farther. 1  want'to men
tion that we had allotted two hours 
for this resolution and now we have 
reached the two hour time limit. We 
have now discussed this resolution for 
two hours. I would like to have the 
•pleasure of the Kouse as to What 
should we do now. That is all.

SHRI S. M. ©ANERJEE: My hum- 
Trie suggestion Is that the time Should 
be extended by one how.

MR. DEPTJTY-SPEAKER; What I 
-am concerned now is that we have 
allotted two and half hours for the 
Private Members Business. We started 
the Private Members Business at 3.30 
and therefore we go upto <5 O’clock. £ 
•am concerned only with this particular 
resolution because we have allotted 
only two hours and therefore I would 
like to take the pleasure of the House 
what do we do with reference to this 
particular resolution.

AN HON MEMBER: One more
hour.

MR. DEPUTY-SPEAKER: Very
well, we will take up.

(Interruptions).
SHRI P. G. MAVALANKAR: Sir,

<on a point of order.
MR. DEPUTY-SPEAKER; Now, 

about the Private Members Business,
I find here that Mr. Guha began his 
•speech at 3.04 pjmc. although the time 
-wben Mr. Chandrappan moved his 
motion for adoption by the House was 
the time when the Private Members 
Business began. If you add two-and- 
■half hours from then at 5,34 this 
business should l e  completed. You 
are all in a hurry and in the hurry 
Wtain thiust a*e eaid anfi there is

confUakto and confrontation. Allow 
me to unHerstand what you want. 
When we reach 3.34 we complete 2}  
hours of Private Members Business. 
The question that arises now is we are 
going to give 1 hour more....

SHRI VAYALAR RAVI (Cfairnyiu- 
kil): No.

MR, DEPUTY-SPEAKER: If you
say *no’ I will take the pleasure of 
the House again. We have completed
2 hours' discussion on Mr. Samar
Guha’s resolution. What do you do
about It now?

SHRI K. RAGHU RAMAIAH: I do 
not want to stand in the way of any
body's resolution. But would like
to make one thing clear. I think the
leaders of the opposition as well 
as ourselves are anxious to take up 
the no confidence motion at 6 O’clock. 
If the half-hour discussion can be post
poned, this can be adjusted.

PROF. MADHU DANDAVATE: 
Provided it is not dropped.

SHRI K. RAGHU RAMAIAH: I
would not stand in the way of its 
being revived if the rules provide for 
it

MR. DEPUTY-SPEAKER: The least 
I can do is not to be confused. I 
would request the Minister of Parlia
mentary Affairs not to bring in extrane
ous matters at the moment. We shall 
come to that when we come to that. 
At the moment, what do you want to 
do with Mr. Samar Guha’B resolution?

SHRI K. RAGHU RAMAIAH: I
would like to know the pleasure of the 
Chair. Does the Chair mean that the 
time may be extended and the ex
tended time will go to the next session 
or it will be completed today?

MR. M FUTY-)n«Aia«: X want
to know whether yea want to extend

i
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the time tor Mr. Samar Guha’s resolu
tion. Every other thing follows from 
it. If It cannot  be completed today, 
obviously it will go to the next session. 
Why do you want to anticipate things? 
What do you  want to do with Mr. 
Samar Guha’s resolution?

HON. MEMBERS: 1 hour more.

ME. DEPUTY-SPEAKER:  So, this
resolution  of Mr. Samar  Guha will 
continue to be discussed in the next 
session, because  we  have exhausted 
the two hours and a half allotted for 
Private Members Business.

SHRI R. S. PANDEY: Where do I 
stand?

AN  HON. MEMBER:  You  stand 
completely demolished,

SHRI R. S. PANDEY: Allow me to 
move the resolution.

MR. DEPUTY-SPEAKER: I cannot 
do any irregular thing.  I would like 
all Members to help me to run the 
House.

The rule says:

"The last 2} hours of the sitting
on Friday shall be allotted for the
transaction of  Private  Members
Business.’

The intention of this rule as far as 
1 see is  hours on Triday means the 
end of the day.

Now we ourselves  by practice, by 
convention, have violated this  rule. 
If you go strictly by this rule even 
Half-an-hour Discussion put after this 
is irregular.

THE MINISTER OF STATE  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A. P. 
SHARMA):  This was agreed to.

MK.  DEPUTY-SPEAKER:  I do
not know, X win came to that again.

I will come to  six O'clock because 
everybody talks about six O'clock. 
There is a great deal of irregularity 
about six O'clock,  Z will regularise 
with the pleasure of this House. Now 
what do you want to do between zwrsr 
end sir O’clock?

fWT* :  3 cfrr ftoFT #■

11 *3 $ fa rfar ̂  arr̂r ft h

 ̂  Tsfr 1

m  1

tot >

Sarrqgt fir 

«n%%3r far ̂  m   fen 1

MR.  DEPUTY-SPEAKER:  Since
Mavlankar’s  motion—Half-an-hour 
Discussion is listed, it is fair that we 
give him a chance.

SHRI P. G. MAVALANKAR:  May 
I make a submission. Although you 
have been gracious enough to support 
my Half-an-hour Discussion, will you 
kindly consider a suggestion of mine?

MR.  DEPUTY-SPEAKER:  There
is another  complication  that  has 
arisen.  Half-an-hour  Discussion 
should be completed the same day. 
You cannot partly -iiscusg  now and 
then take it up the next  day.  We 
are left with 20 minutes to six.  Can 
you finish it before six?

SHRI P. G. MAVALANKAR:  That 
is why X was submitting,  although 
you have been gracious enough  to 
support my Half-an-hour Discussion,
I am left with 20 minutes. 1 would, 
therefore, make a suggestion and if 
this House accepts if. if  you permit, 
this Half-an-hour ot
can be postponed and included in the*
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next session. I aim witting. 20 
minutes that we get now can be used 
effectively and purposefully to paw 
the Untouchability BilL

I went an assurance that this Half- 
an-hour Discussion of mine does not 
lapse altogether. 1 would be very 
happy to have it postponed to the 
next session.

SHRI VAYALAR RAVI: You just
now said that things are regular upto 
six O'Clock only. If there is no pro
cedural difficulty, we can discuss it 
for 20 minutes.

MR. DEPUTY-SPEAKER: I am
very sorry. I really do not under
stand this. It is here where the Gov
ernment should help me.

SHRI MADHU LB1AYE: Put it
to the House.

MR. DEPUTY-SPEAKER: If you
all do irregular things, I will have 
to take a strong decision, which would 
be unpleasant, fa view of the fact 
that we may not be able to conclude 
the Half-an-Hour Discussion within 
the time we have now—we have lost 
more time and it is only 16 minutes 
to 6 O'Clock—Shri Mavalankar has 
made a request that the Half-an-Hour 
discussion may be postponed, may be 
taken up at the earliest opportunity 
next sessiou The question is what 
do we do with these IS minutes now?

SOME HON MEMBERS: Take up 
the Untouchability Bill.

TMr Speaxer in the Chair]

17.24 hrs.

tpro vn ff i #  srmft vtj'
1 fiar-

w r  xpfo tiro $  m r  §r forr srrcr%

| 1 to ft
TSTffaT I $ ft?

SFT3%flrf%it fiPST 'Hl4d
qftftfrfartm w fc m  ̂  fe w faff w *
% I w  ^ fr fa  SR»T
I  »

SHRI K. RAGHU RAMAIAH: Mr. 
Speaker, let us be realistic. Many 
of our members are anxious to speak 
on it. It is an important matter. You 
cannot dispose of It summarily in ten 
minutes. So, you can start with the 
no confidence motion now. There i> 
no time fixed for it ... (i»tem*p/iotw) 
We have no objection to the post
ponement of the Half-an-hour discus
sion, if the member is willing But 
there is no deadline that the no con
fidence motion must start ouly at 
6 O’Clock. There is nothing like 
that. One suggestion is that we take 
up the Untouchability Offences Bill 
and pass it in ten minutes. That is 
not possible. It is an important mat
ter and many of our members want 
to participate in that discussion It 
cannot be done in such a short time. 
So, my humble submission is that you 
start the no-confidence motion now 
itself.

w  srsr esfv*n"lf 
vifanfiwt % 37tt gflrrarc anm y n  ftuft
JTRTPT 3% TOT *TT 5R «IT fa»

TZ jfhfT faw TfT t , «FT-
f iF T  srr 1 1 srar sp rsfcr

&nr f  ftnr wt #  w v t ^
I f*T 9f?W *fj£l f  I 

UTT f*R3T % 'TFT I if T̂lfTT
jj %  5ft w  gsrr* tz «rr*r vfspr sftfsnr 1

SHRI SHANKAR DEV (Bidar): It 
is not the monopoly of the opposition 
members.. ..  (Interruption*) We have
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also got to say so many things...., 
(Interruptions}

SHEI p. G. MAVALANKAH: We
are concerned about the Scheduled 
Castes and Scheduled Tribes and their 
lot and we want the Bill to be passed 
immediately.

MB. SPEAKER: The Untouchahility 
BUI was to be taken up during the 
official time. Private Business started 
and we cannot go back now to official 
business.

PROF. MADHU DANDAVATE:
Will you please tell us whether the 
half an hour discussion is private or 
official business?

spans t o  *rf sit

^  | 5TT|Tf«R t  I
fSTT I ^  "ft® jJRT

1 1  st€ anff s t r  *t ^  i s m r
^ T T  ’41̂ 5 if I ^  3T5T ’BTTT 

|  I S ^ W  f c i R  fa r f^ T  spt 3 W  
$*t0' ^  *TT 7 1  f  I 3?R?t

wt^rr 7$ t ? srca f̂arfatf-fircr
ST*ft tTT¥T £ I STPT ^
^  % ’"TT̂  I

% $*r t o t  $ w  *  *rr 1 1  f *  w  <rc 
w tSRT’srn^: 1 1  ffra rft t c  q w w iT  i t  
t |  % 1 ?pr ^  * w K i ( t  «n: # r t

I *
SHRI K. S. CHAVDA (Patan): It 

wajs postponed last session also. It 
should be passed today. It is impor
tant.

MR SPEAKER: After official busi
ness, we pass on to Private Business. 
There was no understanding given 
that this Bill would be taken up alter 
Private Business, nor was there any 
agreement.

1ST5 Resort <4 Com m . « / 42S 
Jnqtrtr* into (tiagppeproiie* 

o f Net*# (Resn.)

SHRI K. S. CHAVDA: No. It is not 
correct. 1 raised that point, Shafi 
Banerjee also raised that point, Shri 
Jyotirmoy Bosu also raised that point-

MR. SPEAKER: I cannot as a
Presiding Officer start this thing andf 
then go back. It is lor the House to 
decide, not lor me. I cannot take up> 
any item at any time unless the 
House agrees.

SHRI K. S. CHAVDA: We are'
ready to pass the Bill without speak
ing on it.

«ft n f  tfwpft ( p n r )  : w m
T̂sfteŝ r, %% f w fv  7T Il’Wi'O srFft 

$r^ vr Tfrfnr ferrr 
sffa ^T% jft TRT §>TT " 1^  1 

I  fa g|?T ?ft STT# t  »
% Jlwr $ 1 

(a i iw r )

?r«PT fa  : ff 5 w  
85T JrRT TgT SffrT ’ TTft $  I

?T*t ^  m  *ffrT f W lT

^nf^r 1 ^  frtft ’frrPFfr ^  | f%
fsRT f ^ ^ P T  % TRT « R  fsPTT ^  I $

sttw ^  w f t
%% tt v fmr< p n  ,srr%£r 1

SHRI K S. CHAVDA: The Opposi
tion is unanimous, without any dis
cussion, in passing this B113L 

(Interruptions)

You, Mr. Natwarlal Patel, are not 
in the opposition...

(Interruptions)

SHRI NATWARLAL PATEL (Meb- 
sana): You never bother about It. 

(fnterrupfiortf)
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SHW K. S. CHAVDA: Hw atrod- 

‘ties that are committed on the Hari- 
jana are on the increase. The Home 
Minister has given assurances many 
times that this HOI should be patsad... 
They are going to postpone it.

•ft V I
<7̂ r ftRT? ^mr, w  %

i ?m fN n  | %  t , w i f a
*T, UTOT f̂TT ^  I 3?

$ ftr *n*t %
TK *WTRR flrT I  %f%?T W  ?H3f 

% '3f*r? Nj"i«w ’I'txii’i *t ft r̂nt i
^  | fa w  <rc 6^  <flr

^T3r-9lf'^TT3‘ 
fS'WVh ft*TT ^ lf^ , TT Oh R
tjfrrr vrf îl srtr «n? vrwiw 

5fr nwr 5pr aft f  ** fsra *r f Jr vst 
*nrr |, WPt Ht?r»R: |tt qrra
^ ptt --snf̂ r i srk wrsrrvT %

tTRT I

(Interruptions)

SHRI S. M, BANERJEE On this 
side, we wanted to say that we should 
pass this Bill without discussion. I 
still maintain that. Sir, if they really 
want to speak, let them speak. The 
hon, Minister came and went away. 
In the morning, the Congress Mem
bers were worried that the Bill should 
be passed.

(Interruptions)

Mr. Patel, who is .. . .  (Interruptions)"

SHRI NATWARLAL PATEL: Mr.
Chavda. nothing is going on in this 
House, according to our wish. Every
thing is going on___(Interruptions).

SHRI K, S. CHAVDA- Atrocities 
wera committed in hi* home town.. . .  
(Interruptions).

SHRI NATWARWAL PATEL: You 
cannot deprive me of my right of 
■peaking on the Bill. You cannot 
deprive us of a discussion on the 
Bill. (Interruptions)

SHRI S. M. BANERJEE: Sir, my
submission is only this. I appeal to 
the ruling party and to the Minister 
of Parliamentary Affairs to really con
sider even at tbis stage whether this 
Bill should be passed. If they do not 
want to pass it, that is a different 
thing We want that it should be passed 
without any discussion... .  (Interrup
tions)

SHRI NATWARLAL PATEL: We
want a discussion on the Bill. You 
canont deprive me of a discussion on 
the Bill.

SHRI S. M. BANERJEE: We are
interested in passing the Bill. .. (In
terruptions)

SHRI NATWARLAL PATEL: You 
spent two days on the issue of MISA. 
You never bothered about the Bill. 
You are only shedding crocodile tears. 
You never wanted to pass the Bill

«rwnfnt?tar
*t ̂  gtfHrft t  fa fatr m szx

s r  I n  sft «n *5 *r  iw r  *rarr, sffaTrr 
fft srnytr %  im  % ft

tWcfl ^ I

SHRI K. S. CHAVDA: In the
morning I raised the matter. I asked: 
What about the Untouchbility Offen
ces Bill?

inrr srnjtff *V*-̂  fanRtf sp- 

ron ?ft q* w  | ?
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HR. SPEAKER: I cannot go back 
to any item unless the House decides 
it. (Interruption!)

SHRI K. S. CHAVDA; In protest, 
f walk out

{Shri K. S. Chavda then left the 
House.]

SHRI S. M. BANERJEE: As a pro* 
test against thei Government's atti
tude towards Harjjans, we walk out. 
(Interruptions)

[Shri S. M. Banerjee and sorne other 
hon. Members then left he House.]

1« hrs. .

« rrW w t 'tt 3ft s^otrr

STRTR folT «rr, ^  *5?
*T ^  f w  %

for *rr% *t*tt | 1 ?r*pk ^ 
*ftor *Ft farar ^
t o ,  $ w  % f c fa  $ s jt k o t  vrm 
i ■
[Shri Madhu Limaye then left the 

Home.]
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): To put the records straight, 
this Bill was on the Order Paper for 
three days. I was here on all the 
three days but nobody came forward 
to discuss the Bill. I had moved it 
also. Now they have walked out, but 
this has been on the Order Paper for 
the last three days.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): It i8 nothing but 
cheap tactics of the Opposition.

iflfiro : wr ffcawr % 
T O  tferor $  iRT

I ?  i 2 ar$%fs%sr?!T*pRT#*rM

SHRI K. RAGHU RAMAIAH: You 
suggested in the morning that it 
should end at 12.00 p.m, and that 
should be observed. The Prime 
Minister may be called at about 10.30 
or 10.45 so that by 12.00 o'clock the 
debate is over. We accept that sug> 
gestion of yours.

MR. SPEAKER: Now, Shri Jyotir
moy Bosu.

18.09 hrs.

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINISTERS 

—Contd.

SHRI JYOTIRMOY BOSU (Dia
mond (Harbour). Sir, I beg to move:

"That this House expresses its want 
of confidence in the Council of 
Ministers”

We have to bring is a No Confi
dence Motion which my friends oppo
site have been calling ‘habitual1. But 
a friend of mine-also from that end- 
told me that a No-Confidence Motion 
was almost like a hand-pipe added to 
a man-hole,—possibly belonging to the 
Government. This is done to serve as 
a warning to this Government because 
vices, failures, corruption and impro
prieties ar« mounting at very great 
speed. Perhaps never before was 
there a Government so corrupt, so 
unscrupulous, so unprincipled, so de
ceitful and so apt in robbing the ex
chequer and compensating it by levy
ing more and more taxes 
every year. Our utterances are not 
meant merely for Mrs. Gandhi or her 
Congressmen, but for the people. 
Surely a time will come, sooner or 
later, when they will throw out thi» 
Government lock-stock and barrel
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We don’t expect to defeat them here 
through press-buttons immediately.
Sir, a Coterie occupying the country 
for 28 yean has landed this country 
Into this misery of ours. In any 
bourgeois democracy, can you show us 
any other example of a coterie holding 
the country?

One of the secrets is, “talk ot demo
cracy, talk of socialism and do the 
opposite’. Their own personal inte
rest comes first and the country's in
terest is always lost sight of, Since 
1867, when the Congress opposed for
ces came cm the surface, the erosion 
of democratic norms find values has 
been taking place much faster And, 
today, we see a very special type of 
Indira's grand socialism. A glaring 
example of it, I have on hand. On 
25-4-1975 in the meeting of the Fede
ration of Indian Chambers of Com
merce, Mr K K Birla (both have 
been sailing in the same boat) opened 
his speech with a full throated com
pliment to the Prime Minister for her 
imaginative leadership. And, Sir, 
Smt. Indira Gandhi, in return, praised 
K. K. Birla She welcomed the change 
jn the attitude of businessmen towards 
social objectives of Government’s eco
nomic policies and complimented 
them and Mr Birla’s speech as by and 
large constructive’ You can judge 
what sort of socialism she discovered 
in K K. Birla, of all persons in this 
country. That is why, she has heavi
ly fallen back on them and people are 
being exploited, The examples are as 
follows*—

The aggregate assets of monopoly 
■houses in 1971 were Rs 4,137 12 crores 
You are moving towards socialism, my 
young friend* The figure comes to 
Rs. 4,535 99 crores in 1872: and it again 
Shoots up to Bs. 4,999.07 crores in 
1973 In three years the aggregate 
assets of the monopoly houses in
creased by Rs. 860 crores.

Look at the profits. Foreign com
panies: The Indian Tobacco Company 
1972-73 Rs 6.05 crores, 1973-74 Rs. 
9.15 crores; Dunlops Rs. 2,51 crores 
in 1872-73, and next year Rs. 5.02 
crores. The Indian companies- Mafat- 
lal Rs 1.31 crores m 197273 and Rs. 
3.53 crores in 1973-74; there are so 
many of them; Gwalior Rayon Rs. 4,72 
crores in 1972-73 and Rs. 12.28 Crores 
in the next year. We are moving to
wards socialism under Mrs. Gandhi's 
leadership at Super Concord speel! 
There is no doubt about it.

The Congressmen are now desperate
and are not afraid of public identifica
tion and are fighting with their back 
on the walls to stick on to power and 
are selling the interests of the mil
lions to a few for sticking on to 
power—giving open and hidden 
massive concessions at the cost of the 
exchequer, thereby robbing the people 
in a very fast manner. For almost 
each and every concession, a substan
tial monetary concession is there. 
Such shady big deals-either negoti
ated or approved or both—have been 
done by no other person than the 
Prime Minister herself.

There are hair-raising examples. 
One recent case is the importation of 
ethyl alcohol. In 1972-73 the total 
customs revenue realised was Rs. 857 
crores. Exemptions were given for a 
total of Rs. 344.08 crores. This was 
revealed because an Under Secretary 
made the mistake by making it public. 
Otherwise, it would never have sew 
the light. Today that amounts to 40 
per cent ot the net customs revenue 
of Bs 857 crores. Can you imagine 
that? Of these two firms, one is a 
foreign firm, Alkali Chemicals Corpo
ration of India of ICI, hundred per 
cent British compeny, and the other is 
Indian, Synthetic and Chemical's of 
Kilachand They along got—or pur
chased for consideration—exemptions 
of Rs. 232 19 crores Can you imagine 
this? Within one year these two
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companies weregiven custom* exem- 
tlon of Rs, 232.19 ctorwt. It may be 
even mare. Bow was this engineered? 
In 1972-73, a proposal was mooted, a 
conspiracy was hatched—and amounts 
were paid in advance against promises; 
elections are, coming and the needs are 
great;here the gap between promise 
and performance is not much; the gap 
will have to be filled; otherwise next 
time it would not come—to bestow a 
tyg gain to the conspirators, the mono
polists. In all this, the Prime Minis
ter has been involved, I am very 
sorry to say—of course, for a very 
hand-some consideration, In 1972.73, 
tbe&e two Industrial alchohol—based 
Industrial companies came in for a 
game or a bargin—a souce of exploi
tation and for a windfall of money, 
The source of exploitation would be 
importation of un-denatured ethyl 
alcohol. Undenatured, you must 
understand, is consumable, which 
could be easily diverted for tremend
ous profitable products like production 
of alcoholic drinks, drugs end 
similar items. On paper artificial 
scarcity was cooked up, and the 
Prime Minister’s Secretariat, in 
collusion with the Petroleum Minis
ter and some government officials of 
U.P. Government and West Bengal 
leadertrip—I do not remember whe
ther Mr. Gokale was the Minister at 
that timer-cooked up the figures find a 
deficit of eight million litres was 
shown in West Bengal—-this is Decem
ber 1971—January 1972. Artificial 
shortage was created and they said, 
‘The factories would stop functioning 
if you do not allow us to import'. 
After knowing everything, I am posi
tive Mid confident that there was no 
shortage at all, because the opening 
stock; for next year in UP., the carry, 
over stock, was about 84 lakh litres, 
and the 1CI, in its letter dated the 
25th April, 1972, have revealed or 
confessed or admitted that the distil
leries in XT.P. held adequate stocks of 
alcohol. There was no stortage. And

fee Kilachand Synthetic Ctemiealg at 
Bareilly had a vwy urgent need - and 
the Kandia imporW tad fo be arrang
ed, although the inserted commodity 
did hot move to ihfe factory, if at iU  i f  
moved in reality, before 18 months.

They had produced documents. 
Commodities moved after 18 months. 
Urgency was great, shortage was 
genuine. It is most surprising that 
the Kilachands twice insisted for per* 
mission from the Government to re-
export or divert the undenatured 
ethyl alcohol. Diversion, of course, 
took place, because the hahit of drin
king is increasing in the country and 
profits must be made. Figures of 
storage and movement were cooked up 
most fictitiously. Even the Petroleum 
Ministry's letter confessed that these- 
demands were inflated. Direct advan
tages were received by the parties 
through over-invoicing. There wa* 
lot more of over-invoicing than what; 
was paid for ethyl alcohol to the seller 
in UK and America. They highly 
inflated the bills and the money that 
wag In between was retained there in 
black foreign exchange and it was all 
tax free. And they could bring any
thing other than what was prescribed 
and use the same for purposes other 
than specified.

Like for manufacture of drinks, the 
import duty for ethyl alcohol importâ  
tion undenatured was Us. 60/- a litre 
or 200 per cent ad valorem wrichever 
was higher, but what did they pay, 
Rs. 2/- and something. This is next 
to nothing. This is how, it worked 
out to 230 crores of customs duty in 
one year. Here, of course, the ex
chequer got next to nothing.

For Kilachands, 10,000 tonnes and 
88.2 lakhs of rupees in foreign ex
change were released and for ICI, 18 
million bulk litres out of a total 29 
million bulk liters were allowed 
Foreign excharge released figure® 
were not available. Everything was 
done to rob the country and pay a 
lew people. Everything moved at a
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bre*lm*fc speed. The i a  wpresente. 
tivea met the Petroleum Minister on 
26.2.1972 and the very next day, that 
is, 28,2.1972 tiie order was out No 
other record or minutes of the meeting 
were kept. That is very interesting.
In the ease of ICI, I take it that Shri 
Gokhale was the Minister. I would 
like to be corrected, if I am wrong.
The meeting was held on 25.2.1972 
and 1 think, he had a clear indication 
from above.

In the case of Kilachanda, the meet
ing was held at the supreme place, in 
the Prime Minister’s Joint Secretary,
Mr. Tandon’s room. This deal, as the 
practice is, was finalised there, the 
give-and-take part of it was decided 
there, take so much and give so much.
In this room, many such deals and 
plots have been done. The meeting 
took place on 14.8.1972 at 11.00 a.m,
No agenda, no record was drafted for 
circulation. Everything was secret 
except for the donor or the donee.

This Is very interesting. This 
speaks for itself because the assess
ment of requirements of alkali raw 
material is wholly and finally the 
business of the Petroleum and Chemi
cals Ministry. They are the final 
authority. But, in big deals, Prime 
Minister perhaps does not trust others 
and, in any case, the Ministers are no 
more than a mere rubber stamp in this 
country to-day. So, the avenue was 
the Prime Minister’s Joint Secretary’s 
room. Mr. Janeshwar Misra has bro
ught the letters about the Private 
Secretary but the Private Secretary 
Is a mere cog in the wheel. That is 
all. Nothing else, But the prime 
energy or the power is somewhere 
else. And no doubt, the Kilachands, 
the donors, were also present in the 
meeting. People can draw their own 
conclusion as to what happend. It 
also shows hew the Prime Minister 
operates through subordinates over the 
heads of other Ministries. My infor
mation is that from I d  alone was 
collected a sum of Rs. 3 crores....

43*

(Interruptions). I will tell you how 
much of fhirwas in foreign exchange 
and how much in Indian currency..

SHRI H .K .L . BHAGAT (Sait 
Delhi): The hon. Member cannot 
make such wild allegations without 
any basis or evidence. It is absolutely 
fantastic.

SHRI JYOTIRMOY BOSU: She
will have enough opportunity.

SHRI VIKRAM MAHAJAN (Kan- 
gra): On a point of order, Sir. There 
is a rule that no allegation of h de- 
fametory or incriminatory nature can 
be made by a member against ano
ther unless he has given previous in
timation to the Speaker and also to 
the Minister concerned so that the 
Minister may be able to make an In
vestigation into the matter for the 
purposes of a suitable reply, The hon. 
Member is making certain allegations. 
He is making allegations against the 
Law Minister. He is making allega
tions against the Prime Minister. Aa 
no previous intimation has been given 
to you and to the Minister, I humbly 
submit that these allegations should' 
either be expunged or the hon. Mem
ber should withdraw them.

SHRI JYOTIRMOY BOSU: The
Prime Minister is here. She is able 
to reply. Do you want us to reveal 
what we are going to make in a no 
confidence motion? If you think so, 
you are simply living in a fools’ para
dise.

SHRI H. K. L. BHAGAT' Mr. 
Mahajan has raised a very fundamen
tal question which you should dispose 
of first.

SHRI JYOTIRMOY BOSU; The 
member is present here. The rule 
applies only to a person who is not 
present in the H o u s e . . .(Interruptions)

I shall not mention by name. I will" 
go by designation.
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SHRI VIKRAM MAHAJAN: The
rule is very clear. He has to so by 
the rules,

MR. SPEAKER: It Is very essential 
that the Member who levels the alle
gations takes upon himself the res- 

.ponsibility,

SHRI VIKRAM MAHAJAN: That
is not the rule. May I make my 
point dear?

Rule 353 says:

“No allegation of a defamatory or 
incriminatory nature shall be made 
by a member against any person un
less the member has given previous 
intimation to the Speaker and also 
to the Minister concerned so that the 
Minister may be able to make an 
investigation into the matter for th« 
purpose of a reply:”

'So, there is no question of the mem
ber taking up the responsibility. He 
has to give previous intimation to the 
Speaker and the Minister concerned. 
That is one condition.

SHRI JYOTIRMOY BOSU: He is
wasting the time.

SHRI VIKRAM MAHAJAN: He
cannot just make wild allegations like 
this. These remarks must be expun
ged and I request you to give a ruling 
on this point s

m ( * f a T )  : f t *  i f t

qv m i x  I  1
ft fonr Tf wx f r m  | 3 3  ®rrr

Uspsra f a ? h t b  t  f% aft ma
*pt w m  ^  | ^  W t  arffcr

% 5* ^  1

3  *r*s t s h  % 1 fczxi %
faq *tt tifinff % f^r | |
STCTT* JTft |  1

MR. SPEAKER: "No allegation.,
shall be made by a member agfetast 
any person..,” So the term ‘person’ 
includes Members and Ministers also. 
So, please don't give me a wrong 
impression*

SHRI JYOTIRMOY BOSU: To
avoid any quarrel, I will not mention 
the name. I will go by designation.

SHRI BHAGWAT JHA AZAD 
(Bhagalpur); You cannot do that, 
You cannot go like this.

SHRI VIKRAM MAHAJAN: He
cannot make an allegation without 
notice. Therefore, I submit that the 
charges which he has made must be 
expunged. (Interruptions).

SHRI JYOTIRMOY BOSU: Take it 
that it was out of sheer love; don’t 
take it otherwise. (Interruptions).

Another strange thing. The Kila- 
chand of Bombay had very very urgent 
import, but they did not even place 
indents with Railways for tank wagons 
for whole of 1972-73 because in the 
meantime, I suspect, the imported 
ethyl alcohol found its way into drink 
bottles at a profit of 500 per cent on 
the landed cost. At Calcutta, on less 
than 28.20 lakh litres had been fraudu
lently diverted for making alcoholic 
drinks Now having been caught in 
one case ol Customs Department, 
about Rs. 25 crores were raised And 
at what price the Prime Minister 
settles this, wc shall wait and see that, 
(Inleruptions)

qfssw arra ^
in f *ft 1 qvraflyr jpjRft *r 
srrs* faforzr *t smr #  nrrc
*TT I

MR. SPEAKER: Hie propriety de
mands that being within bis know
ledge he should refer to them.
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SHRI JYOTIRMOY BOSU; I am Necessity i« the mother of inven- 
«*ly quoting ftotn the Reports that tion. Need was there. These were
have been placed on the Table of the meant in theory to be only the raw
aoU5e* 1 material of shoddy industry. The

shoddy industry's total capacity is
?Tt mt *R W* ^  4,428 ttlimon kg‘ on one **** *****

x  I MW and quantity allowed to import in
<TT? V *  1 ?TTff t  T O  1872 was 15.01 million kg. and next 

*TT ^  | year it was 17.5 million kg.

This was done to help Prime Mi
nister’s socialist friends and help affl- 
ent Congressmen and for vote catch
ing. Of course, Nagarwala’a money 
also came from similar source. That 
was tip of iceberg.

Now I come to another scandal— 
the rag scandal, import of good wool
len garments in garb of rags, one of 
the biggest frauds perpetuated on 
people of India in disguise. I went to 
Bombay Dockyard at a considerable 
risk. I went to galis and lanes of 
Ludhiana to find out the facts and I 
found out the facts. Hundreds of 
lakhs, I should say, hundreds of crores 
of rupees were lost in foreign ex
change, in customs duty, in Income 
tax in this shoddy deal. And worst 
economic offenders made a rich har
vest in collusion with the people in 
power.

18.23 his.

[Dr. Hfnry Austin in the Chair3

One Srikrishna Woollen Mill—a 
blanket cheat I would call him—for 
defence supplies—got a national 
award from the Government even 
after the publication of the Public 
Accounts Committee Report asking 
for vigilence inquiry against him. 
Most malpractices swell around elec
tion year; that you can find out For 
example, import of these garments, 
replenishment—

1969-70 Rs. 34 lakhs
1870-71 Its. 31 lakhs
1971-72 Rs. 428 lakh*

These are only paper figures which-, 
are far too low. That is because the 
price of procurement abroad was gross* 
ly understated through underinvoicing. 
That was to suit the S.T.C.’s stipula
tion who were importers on paper. 
These importers under the very nose 
of the Government amassed a great 
foreign exchange fortune abroad and 
bought these good garments at a much 
higher price than shown in the invoic
es. It even went upto ten times the 
price. If it is shown at Rs. 2 a k.g. in 
the invoice, they are paid a price of 
Rs. 20/-. The price calculation in 
Indian rupee of Rs. 4.28 crores for 
one year is only a fraction—may be a 
very little fraction. But. I must ted 
you, gentlemen, here that the whole 
thing is contraband because importa
tion of garments is prohibited under 
the law. It attracted a total customs 
duty of over 260 per cent. The price 
of one year tor the import would be 
about Rs. 54 crores. Not only these 
smugglers were not prosecuted or, the 
goods or vessels confiscated but these 
were released free of duty and penalty 
on the Prime Minister’s personal 
order—15,000 bales of them. Can you 
imagine that? No doubt there was 
some consideration that was there. I 
do not know the amount involved. The 
loss to the exchequer was immense 
and manifold. According to my mo
dest calculation, 1 have come to the 
conclusion that the income-tax loss 
plus penalty comes to Us. 20 lakhs. 
Firstly, for 1971-72, alone, the loss of 
customs duty and penalty was Rs. 125 
crores. These garments are very good 
ones and go they gave a huge profit 
This black money that hat been gene
rated has been practically left un
touched irtxich ran into Iwindreds and
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hundreds of lakha of rupees because, 
theoretically, these were rags far <uee 
in shoddy Industry. Hardly anybody 
entered them «» garments In their 
books of accounts. So, the money was 
raneeen. And. thirdly, the drainage of 
foreign exchange was very substantial. 
Underinvoicing was done to the extent 
that in one year, to my mind, It vaa 
to the tune of Rs. SO crores. This con. 
traband, a big part of it, was genera
tor of so many economic evils, I regret 
to say, was released under the Prime 
Minister’s orders. She released the 
economic offenders. Contraband is a 
smuggled commodity which has been 
banned to be imported. The Public 

.Accounts Committee took up for con
sideration para 16 of the Report of 
C. & A. G relating to irregular release 
of woollen garments imported under 
jmisdeclaration as rags. It was stated 
by Member (Customs) that decision in 
this regard taken at the inter-minis- 
terial meetings held In the Cabinet 
Secretariat was conveyed to the Cen
tral Board of Excise and Customs. 

'This had the approval of the Prime 
Minister. There is no doubt about it. 
Here everything is allowed for a con
sideration at the coat of the exchequer 
and the people.

Handling of sugar tycoons is another 
scandal. This is a sugar rebate 
scheme—a benefit intended for grow. 

>crs on paper, was actually meant for 
producers. Por the purpose of levy 
ol excise duty—-look at this Interesting 
thing—the tariff on which excise duty 
was calculated, was flxed at Rs. 320 
per quintal in October, 1974 while the 
free sale market price for that month 
was Rs, 585/. per quintal. That way 
we are losing excise duty of almost of 
H&. 265/- per quintal. They showed 
that they are also for a consideration. 
Otherwise how will the Congress ma
chinery run to win the election? Rs.

- 60 lakhs are for the support to get ISO 
candidates elected. So, aotna money 

lias tq he found; from whichever «ource 
iit( i» avaija$e.

Besides, there are recovery Agates, 
this it a fraud 0!  sugar wbate scheme 
which coat the exchequer Ra. 1831.41 
Sakha in 1972-73. The rebate was 
given to factories which had not pro. 
duced any sugar at all during the base 
period. You cannot touch them and, 
in the name ,of ex|port promotion— 
cash assistance—in three years, they 
doled out Rs. 150 crores and if one 
goes into it, I can tell you that 3/4fh 
of the money haa been swallowed by 
the exporter8 who had a share—equity 
partnership here in front of the poor.

Sir, ao far I have talked about 
one type of corruption, namely, 
through robbing the exchequer. Now, 
X come to another type of corruption. 
Of course, in Shrimati Gandhi’s re
gime it has become an accepted way 
of life. A Congress Chief Minister of 
South had to pay Rs. 75 lakhs to his 
Congress MLAs for his throne. The 
money was mainly collected by a Cen
tral Minister from big landlords. What 
were the promise given to them? They 
were promised that no land reform 
would be made effective.

Now, I come to Shri Banal Lai, Chief 
Minister of Haryana which is next* 
door to Delhi. You cannot check Shri 
Bans! Lai but if you read Comptroller 
and Auditor General’s report on State 
Electricity Board it is very revealing. 
After going through It, I have come 
to the conclusion that people have been 
robbed at least at the tune of R‘s. 12 
crores. In pollce records Shri Banai 
Lai is stated as a man of doubtful 
character. Police also lists him as be. 
longing to BSs cadre.

Now, a word about Shri Devraj Ura 
of Karnataka. A number of written 
complaints by the legislators against 
him have come but Shrimati Indira 
Gandhi ia sitting over them. As usual 
the Prime Miniater is dragging her feet 
but as far as Akalig are concerned 
even one memorandum would be taken 
cognizance of and it was done- within
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«®e day. Today, I am told. (he Pun- 
4*b Revenue Minister has cheated 
worth Rs. 1,50,000 in foreign exchange 
*nd the Enforcement branch has given
* report but nothing happens.

Nor, I ask Mr*. Gandhi what hap. 
pened to the Lok Pal Bill?

SHRI C. M. STEPHEN (Muvattupu- 
afca): Sir, 1 rise on a point ot order. 
Here is a motion of No Confidence 

against the Government of India. May 
friend has added to the allegations tha‘. 
lie previously made to which objec
tion was taken. He is now going on 
from State to State and Chief Minis
ter to Chief Minister. The Resolution 
before this House Is a motion of No 
Confidence against the Central Gov

ernment. There are two grounds no 
which I am objecting. Firstly, the 
allegations against the Chief Ministers 
or Ministers of the different States are 
absolutely irrelevant for the purpose 
of discussion. Secondly, allegations 
made against people who cannot de
fend themselves on the floor of the 
House and without giving notice to the 
Speaker and without furnishing de
tails and documents are completely ob

jectionable according to the well laid- 
down procedures. If those allegations 
are made they have got to be objected 
to and they have got to be expunged. 
Therefore, the Member must be pro
hibited from making such allegations 
on the two grounds specified by me 
and those allegations be expunged 
from the records.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): May I refresh the me.
mory of the hon. Member that this 
matter about the transactions of the 
State Electricity Board had been rais
ed on the Floor of the House and the 
■objection was taken to the fact that 
the Comptroller and Auditor General 
•of the Government of India was being 
used to give him a clean chit. The 
Finance Minister had replied to the 
debate. New, the report has be^p sub.

tttai by the Comptroller acid Audi
tor General of India and the a®ost

say* in effect, that he has swindled 
money to the tune of Rs. 12* crores.

SHRI C. M. STEPHEN: Six, refe
rence has been made to Shri Devraj 
Urs and other State Minister* regard
ing which no records have been placed 
before the House. Secondly, it is abso
lutely irrelevant to the motion of No 
Confidence which is against the Cen
tral Government, Absolute irrele
vance is the ground and prohibition of 
allegation..

MR CHAIRMAN: You have made 
your point.

»nj ftaft : frffprftr 
$  ssr* tifrvnt % ^  *rc »wt <tt 
*ft fererotft
% y T W ft $  »WT «TT I TTCWHT 
fa r % srpH  *mrr$1

# 100 *0 fRTTT ^  fenr I
arw 12

$ p f t  tftwmr
SfTT fetTHT ? *RTT
SCnPPTT Vt 4^1 ifcft ?

wrn fijrrtf :
fr»TFTf?r aft, % finsr
w r n l r  sirta nrr* ^  $ 1 

% stott *rft sr*r * 7% 
tfsmrcr fftPr | 1 *twtt ^  %

% srn; m  $1% f  1 swnr 
wt t o  n  vi
5*nw ?T faw  fWT if f w  aTRIT $ 

ITR  V t m  ?>TT 
Wi& tw ff t  <TT
ftn y riqrcft f t  w  tr w tm .

vvc stanr fm T ^ srft« m  fo r  
srtff t f  ^  (

. w t fw r  wwwwr fw nr w i
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V ta flrJr *rcf ; W w  |  ft? j e t  % 
stfc: %m mix 5t ^  *nr $  i

' MR, CHAIRMAN: I have listed to 
the point ot order made by Mr. C. M. 
'Stephen and also the observations 
made thereon by hon. Member*. X 
would like to point out to Shri Jyotii- 

TOoy Bosu that be should observe cer
tain norms which have been accepted 
by the House, that is, when we bring 
in the names of persons who are not 
present here and about whom there 
have n°t been any allegations or any 
discussion here, We Should be careful. 
We are bringing in the names of per
sons who do not have the opportunity 
to reply. When you bring in fresh al
legations, it will sot be in tune with 
the precedents followed in this~House.

SHRI SHYAMNANDAN MISHRA: 
This allegation was contained in a me
morandum which Was submitted to 
the Government of India.

MR. CHAIRMAN: What about the 
allegation against Mr. Devraj Urs. 
Chief Minister of Karnataka? I would 
therefore, suggest that you should not 
try to bring in ....

SHRI JYOTIRMOY BOSU: The 
matter was an agenda item in the 
Home "Consultative Committee meeting 
on 8th. You have seen the wide Press 
coverage. The Prime Minister is ex
pected to keep the morals of the 
Chief Ministers in the country in good 
Shape. Therefore, this House cannot 
be deprived of giving her any requi
site advice in performing her duties. 
Therefore, I am only trying to render 
a service. I came back to the sub- 
j«ct-4he Lok Pal BUI. Sir, if it had 
fc|en kept In cold storage, it would 
have become a rotten commodity by 
now. It has been kept in a deep 
fcatae specially built for fh« purpose.

Why Is it that the Prime Minister i t ' 
not included fa featf X do not tax** 
Sir, thig must have gone tato anelae*
n i l  a fe e p ,'/ ;;:'' :  .

What about the public declaration 
of Ministers? assets? Why is she drag
ging her feet? Look at the reply. la 
it worth the stationery which hat been 
used tor tikis? On 2«th March, in reply 
to a question, she said:

"The question of maldiig public 
the assets and liabilities of Minis
ters is under consideration. But. 
pending a decision on this question* 
it would not be appropriate to dis
close the details of the statements 
such as variations in assets of Minis, 
ters after their assumption of office.’*

Why this sort of reply? I asked her 
'Since when it is under consideration?’ 
She said 'It is under consideration for 
some time, Nobody remembers the 
exact date.’ Very inconvenient thing 
to remember. One should not re
member inconvenient things.

‘I do not remember the date of the 
meeting.’ This is also inconvenient, 
because a specific question has to be 
given a specific reply. So avoid it 
this way, putting some grease on your 
pot and you can easily sleep. That is 
the tactics she is adopting.

As regards public declaration of 
assets, I know somebody is possessing 
a Sable coat which is valued at a mil* 
lion dollars, which used to be worn 
by the Czars. It may be worryin* 
some. That may be known to many 
people. I do not know. This is the 
first time, unfortunately, that in this 
country the prime Minister is being 
seriously charged with malpractices. 
The Hindalco firm Rs. 5 lakhs cheque 
has matte it crystal dear. Since it 
has gone to the Privileges Committee,
I  am  n o t  g o in g  to  m a k e  a  d e b a te  o f  
ttu rt n o w .
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U t ui take her ton's ca*e. We havw 
b$e» frying to ruse a debate on 
MVtttt since January 1973* The last 
dabato we had was In December 1972. 
Only a few years ago, this boy had no 
aSMls. He is a millionaire today. * 2 
can aay that He ia owning or con
trolling, ot doing both, how many 
firms? Maruti Pvt Ltd., Marnti Tech- 
nical Services Ltd, Maruti Heavy Ve- 
hides Ltd, Drilling Equipment Pvt, 
Ltd., and so on and so forth. I do 
not know the total equity value or 
authorised capital or paid up capital 
of the whole thing I have not been 
able to let hold of that information

TT*r awsT ( w r r r ) :  *r t 

Pn5*r 1 f f l r i w i r T ?

MR CHAIRMAN Are you on a 
point of order’

SHRI JYOTIRMOY BOSU No he
is not I do not expect anybod> to 
be canvassing a point of order

MR. CHAIRMAN That is not the 
question

SHRI JYOTIRMOY BOSU Do not 
tike it «-enously

The ‘socialist’ Birlds have substan
tial money m all the ventures, how 
much of course I do not know I am 
told that this boy has a technical con
sultancy agreement, with Maruti Te
chnical Services Pvt Ltd„ un ’er trade 
mark *Maruti’ and a lump sum rf 
Rs 5 lakh* was given—I would like 
to be corrected People are writing to 
me and telling me repeatedly There 
Is a fee of 2 per cent on net sale? 
wfrth will amount to over Rs 110 
crores a year when the car comes into 
full production Of course there is a 
stipulation of a minimum amount of 
Rs 2 S lakhs a year

Therefore, the total remuneration 
that this young fnend of mine it> 
earning at the present moment is

749 LS—1B

about Ea. 24.000 or Rs. 23.000 per 
month, which used to be the salary of 
the British Viceroy in this country.

Theee companies are congregations 
of economic offenders Economic 
offenders have been forced to cam# 
to these companies and buy shares. In 
reply to an unstarred question Mo. 
1431 dated lt»t August 1973 which was 
replied on 20th October 1S74—it took 
them one year and two months—it 
came out there are 8 charges, 4 by CBI 
and 4 by the Directorate ot Enforce
ment It is continuing The charges 
include smuggling evasion of the For
eign Exchange Regulation Act. black 
money etc

I do not want to talk about the land 
itym it on alTair, which is one of the 
woi t mill** m reccnt time'' Aoout
00 of fertile land were snatch

ed iv, n mo t illegaly and improper
ly—I charge tht Prime Minister 
witn ('o ng th s— at a nett puce of 
ibo it R 9 000 per acre which was 
v.ii *h it least R 7^000 per acie All 
the pooi faimers wore deprived of 
R<? 2 uoies Ard vhat ait the pay
ment terms of thn. Ilarvana Govern
ment’ —How cai Bdnsi La] be attack
ed hert9— 18 "s <*9i  ̂ instalment at 7 
per cent interest

MR CHAIRMAN You are allotted 
45 minutes

SHRI JHYOTIRMOY BOSU One 
hour

S'IRl RAM PRAKASH I was the 
Mim<t<1r there at that time I know 
the pnne of that land

SHRI JYOTIRMOY BOSU Squad
ron ’ei Mahiudei Singh officer in 
charge in the Defence Mim&try, two 
Ai>- ^Iarshils and matn othwr officers 
alio obiected 1500 peasants had been 
uprooted But everything was ruled 
out
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The Prune Mmistei addressing a 

meeting m Lucknow * U ‘ I am not 
worried about an inquiry’ But when 
I kept on writing to her &he said No, 
on inquiry cannot be held’ They are 
not even prepared for a deoate on the 
floor of the House I demand a par
liamentary probe into the whole af
fair How can she touch Bansi Lai 
who did oblige her so much'5 

MR CHAIRMAN You are allotted 
4'S minutes If you want 10 minutes 
more I can give it but I will reduce 
that time from your reply time 

SHRI JYOTTRMOY BOSU What 
about the points of order ai ed 1 do 
not want any point of oider 

MR CHAIRMAN I w 11 g ve you 
10 mo e m nute 

SHRI JYOTIRMOY BOSU Besides 
thii thue are many othet U-wips about 
steel, cement dealeis d josits, etc 
The lett i of irucnt wns g n by the 
Cabinet Sub-Cominillce vhwh was 
presided over by the Pi j Ministex 
herself Now of coutse '  i e duty 
on car is bernt* icdurcd bv Mr Sub 
ramunnm Lit us ŝ e v hat hippens 
to that Even the Inc one- tix Act 
was chirred to gi»e sm soit if 
exemp4un to the rovalt  ̂ th >t was 
given to the Tcchnk il Services 
Limited

Another bip*.t t fraud that they 
have ccminrutU 1 tint ll * *hey hive 
Mid u hi p j ot mipoited any 
machinery This m most untrue I 
have ffot a photo tat of i |rt 1cr whun 
I shal i ad oui tn ihc Housp ind 
an; bod r̂ n ex nine it if ho ik(S f 
you w it T (in 1 i\ it rn T'ibte nf 
the Hotisp Thr is from Kllb'k 
Nixon Limited addressed to Maruti 
limit'■h Gu^ion Rw*d TPi^m Har- 
y*mfc The lettei is dated 16 August 
1973

“A1t*>ntion—Winp Comander R N 
Chaudhary (Retired)—

We acknowledge with thanks 
the receipt of vour letter No 
dat*»d 7th instant and also copy of 
you* letter No of 8th instant

addressed to M/s* Blue Star 
Ltd...”

A dummy company
*«*rs mw

“ As required by you we en
close a copy of our General 
Scheduled of rates for attending to 
clearance and forwarding book
ing "

If they were not importing, what 
clearance did they require

which we shall allow a special 
discount of 30 per cent on the agency 
and transportation charges as men 
tioned in our letter dated 3rd June,
1973 ”

Of course they have to allow this if 
the\ want to survive

‘We are still awaiting the dotu 
ments from Messrs Blue Star Ltd 
as per our letter dated 2nd August 
addressed to Messrs Blue Star Ltd, 
New Delhi

Thanking you and assuring you 
of our best attention at all times

Your faithfully

Per Pro Killick Nixon Limited 
End Schedule of rates

Caibon copy to Mes^r1 Blue Star 
Ltd MdThme To )?s Dept, B’ue 
Star House 24 Ring Road, Lajpat 
Nag’’ ! New Delhi 21 ATTENTION 
MR K J BHATIA We *efer to 
our Tettpi dated 2nd August 1973 and 
shall be £’ ad to receive the import 
documents at an early date to enable 
us to attend to the customs and 
clearance formalities So and so 
Steamer »s now expected to arrive 
here on or about the 15th August 
1963 We are enclosing -i further 
copy of our General Schedule of



f 8*®8 ^  ***  we QWBiSodluril ins about electoral reforms. I do
*o enelos* th* «ame with our letter not want to live in a foal's paredtoe;
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Copy to Megan. Blue Star Ltd., Cola party. On tbe one hand Anti*

Instrument Dept, Sahas. Born* defection Bill; on the other engineer*
bay,..„w ins defections. TakeNagaland. What

tet |h# w  tffa* they ate ao* fcn- have they done? According to the
porting and Wg have to accept. They Constitution what is the position of
have been importing machinery___ the Governor? On the one hand there

| J *PK^»TTer *  ?>, ?fr t  fw ^ i- heard her. The present Prime Minis-

They have become big dealers in position. I want to ask one simple
licence. Tul Mohan Ram story. question. What business the Lt.
What happened when it was brought to Governor, an official, had to write a
the surface? I can claim a little credit letter to the Congress President, a
for it in March last year. Of course political party leader? While you
Blitz had done a good job. In the knew things could go wrong,* every-
Monsoon session Cabinet Ministers thing went on well. Even the
say here: they promise that they minimum recommendations made by
would get it enquired into and bring my friend Mr. Jagannatha Rao three-
It before the House before they go and-half years ago who headed the
to a court of law. What did they Parliamentary Committee, which were
do? In the winter session, on the cheered by you, had been thrown Into
very first day, if I remember aright the waste paper basket. The minimum
on Ilth November, they go, rush and they w anted were: Multi-lfcember
hurry to the court to make it sub- Commission, equal time in-the Radio
Judice. You know that I cannot quote for all political parties and an Ear
things because members of the pert Committee to examine the pro»
perusal team are not supposed to portional representation and ’.he List
quote. I am not quoting. But the System. Correct me, if I am wrong,
term of the" reference was given to

(Merruption*).
,'*Wr jw w  : J r c r tm *?  

fTPff smft $ i v-r ■■snw ar;

•3RJ ^ sft ^T?T sraTt Sift

Is anti-detfection Bill and os the 
other hand they are engineering
defection and so the Government
failed because, they do not want to 
listen.

As a Congres? President, I have

ter did jiot hesitate—she was not a 
Minister then* she was the Congress 
President—to write to Himachal 
Pradesh 14 . Governor that the Con
gress candidates’ election should b» 
looked after by him using the official
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fo for poUs now, you will be defeai- 
«*”• So an order was immediately 
issued statteg that there would be 
no election then. What has happened 
to the seat of late Kamal Nath 
Tewari?

(/nerrupetorw)

SHRI C, M. STEPHEN: You in
stigated the NGOs to go on strike. 
That was recalled.

(Inemxptlms)

SHE! JYOTIRMOY BOSU: Sir, we 
have aeen what they are capable of 
doing in Barpeta. In West Bengal 
it is something different. But in West 
Bengal, reform or no reform, as long 
tae ieign of terror is there, no election 
is possible. It 1; a good thing that 
Mr. Morarjx wrested it out in Gujarat. 
This is what the position is today.

Sir, they ate talking about Emer
gency. In regard to Emergency, m 
the original Pfoc amation of Decem
ber. 1971, what was the grave emer
gency which existed whereby the 
security of Iiidn was threatened by 
external aggression? I want this 
this question to be replied to catcgo- 
rically that whether today the grave 
Cmertfiaicy exists wheieby the security 
of Inaia is threatened by external 
aggression. They are talking about 
this and allowing American Army 
Research Team to make research on 
biological chemical warfare for the 
last seven 3'ears and they have got 
all the details required from this 
country. If you read the Repent of 
the P.A.C. you will find this- -the 
chemical and biological warfare 
charge is ready not only for us but 
for our neighbours like Russia and 
China. They have drawn Up the 
whole scheme but it is too late for 
you. < They fTave been functioning for 
'thf> &st 7 or 8 years. Whafc the 
Defence and the Health Ministries are 
doing? What right have these two

Waist*** .!&  to sit here? They 
should have nwiftted if they have 
ahy sense of honour and sen* of Job.

Mrs. Gandhi talks about grave 
emergens* Tiru Kanmanidhi ha* 
rightly pointed out, if the danger is 
from the sea,~u long u  the Indian
Ocean will remain, emergency will, 
remain and you cannot touch it. There 
is danger from Pakistan. All right. 
Here is a recent paper clipping of 
April, SO which says: “Prospect* of 
trade between India and Pakistan 
have improved following the 10-day 
visit of a Pakistani trade delegation 
which ends tomorrow morning’*. 
Here is the photograph of Prof. 
Chattopadhyaya with th« members of 
the Pakistani delegation. On the one 
hand, you talk about aggression. On 
the other hand, you are having a 
trade delegation. Madam Prime 
Minister the other day said—I am 
reading from this paper clipping— 
“PM rules out souring ties with US on 
issue of arms sale to Pindi”. So, 
Pakistan is out; America is out. Who 
is there? You bring a MISA Amend
ment to prove that there is threat in 
Mizoram and Nagaland from China 
and to keep the emergency alive A 
veiy convenient thing We under
stand it because we have be*»n to 
Nagaland more than once I do not 
know which tune you sing. You sing 
one tune this morning and another 
in the evening.

SHRI C. M. STEPHEN: Who wrote 
down that speach for you? Which 
company?

SHRI JYOTIRMOY BOSU; C. M. 
Stephen Cashew Exporters Limited! 
They want to keep the emergency 
to have a controlled democracy. It 
Is more stringent than what it wfts 
when the Britishers ruled the country 
and is as bad as it was in the Kiebm’ft 
time.
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I cook to erosion of civil rights. 
You read the judgment given by th* 
Andhra High Court to know what 
type of democracy is functioning is 
the country today. Six: months have 
passed and Government have not 
decided oft the judgment They are 
still considering it because it is in
convenient for tfae semi-fascist 
mental attitude they have got Per
missions are withheld for opposition 
meetings or are disrupted. You say, 
that stadium cannot be given to J. P. 
and that stadium is booked for PM’s 
meeting. The treatment given to J.P. 
in Calcutta makes us hang our heads 
in shame. They did not hesitate to 
throw bricks at him. They did sot 
hesitate to put a girl on the root ot 
his car! What shameful things 1 We 
do not agree with all the things he 
says, but that does not mean that we 
shall put a girl on the roof of bis car. 
There are detentions without trial. 
There is torture and killing in Jail 
so frequently. Read the reports of 
Amnesty Internationale. There is 
repression of minorities and Harijans 
and Tribes. In spite of promises. 

MLAs are arrested. Communal in
cidents are increasing. The number 
of communal incidents was 188 in 
1867, 242 in 1973 and 248 in 1874. 
The performance is superb! In 
Gujarat it was 1 in 1867, 17 in 1878 
and 25 in 1974. In Maharashtra, the 
number waa 18 in 1867, 23 in 1973 and 
86 in 1874. In U.P. it was 18 in 1887. 
and 42 in 1974. In West Bengal it 
was 14 in 1867 and 26 in 1874. That 
is the wonderful performance you 
have been having.

They talk about right reaction. But 
fa sc is ts  are their friends. Mr. Sudhir 
Joshi of the Shiva Sena was support
ed by the Congress on the under
standing that the Shiva Sena will 
support Mr. Ramrao Adik, Congress, 
in the last bye-election to the Lok 
Sabba. I want to know whether this 
is true or not- Mir. V. P. Nails, who

was a patron of Shiva Sena, used hi* 
police to help Shiva Sena to fight 
Dalit Panther near Delhvi Building. 
They were caught red banded. The 
congress candidate Late Bharve 
thanked Shiva Sena, according to 
Marmk dated 19th March, 1967, which 
is a Shiva Sena paper.

MR. CHAIRMAN: Kindly co
operate and conclude now.

SHRI JYOTIRMOY BOSU: Yes, 
Sir They talk about right reaction.
I have got a piece of document which 
shows that money was liberally given 
to Ananda Marg, 25-A, Southern Park, 
Calcutta-28. The amount given was 
Rs. 12.88 lakhs. The amount for 
which they have given no account 
comes to Rs. 2,82,855. This ia the 
Government. We understand these 
things. We understand also the story 
of Padxnabhushan.
18.88 tan.

The Congress is running with the 
hare and hunting with the hound. 
By trickery they cannot go for long. 
It is better that they may go.

MR. CHAIRMAN: Motion moved: 
“That this House expresses its

want of confidence in the Council
of Ministers."

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South): I have 
heard the speech of the mover of the 
Motion to-day—Shri Jyotirmoy Bosu 
—a Member from the Opposition, who 
is now not only the liability of the 
CPIM but liability of the entire House 
and for the Parliamentary Democracy.

The mover of the Motion, in his 
usual fashion, whenever Bte comes on 
the first day of the House and when 
he goes on the last day of the Houte 
tries to do something for his own sat
isfaction. The members of the House, 
therefore, never take him seriously

)
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Whatever he speaks, he contradicts 
himself also.

A member, group or the amir* 
opposition, whenever they like to move 
«ny No Confidence Motion, they do 
so not with the Intention to establish 
anything against Parliamentary demo
cracy or the Government or to over
throw the present Government. 
Directly or indirectly, this No Con
fidence Motion is nothing but a ritual 
and this is performed by this or that 
group. But, unfortunately, this un
palatable task is always given to 

Shri Jyotirmoy Bosu because the 
Opposition consider him a liability 
of this Bouse.

The mover ol the potion—Shri 
Jyotirmoy Bosu—has categorically 
made certain points and charges 
against our Government Of course, 
our Government will reply m tMs 
regard, I would only like to highlight 
the pointa that Mr. Bosu has ex
pressed.

I express my deep regret for the 
inefficiency and immaturity of Mr. 
Bosu who out of ignorance, not fully 
knowing what he speaks, does so in 
tfth House on No Confidence Itfotoon 
or any other subject. He has cefttun 
favourite word* lilfe alcohol, ether 
etc which are 'used by him in all his 
speeches, may be on the Railway 
Budget or on No Confide nee Motiq .̂ 
I do aot know whether there is any
psychological link those things 
with him. 1 always $nd that he g$ts 
temptation to use these worda in all 
his speeches

In his speech Mr. Bosu has cleverly 
omitted two great names from the list 
of corruption—one is the famous
Maharam of Jaipur and the other is 
the Management ol Indian Express. 
He l»s  also spared Shri Jayaprakash 
Narayan.

EEe hair not said much about tfefr 
polls in Gujarat because this in not 
of much gain to him.

He has said $16 years rule of coterie. 
I know Shit Shyamnandan Mishra. 
will not agree. He will say so from
1969 and not from 1949. Some other
friends may say so from the period' 
ot say five or tea years. The period! 
will be quoted as it suits; to their
convenience But I would like to say 
we rule the country or we get an
opportunity to serve the country «$. 
per the wish of the people. We are 
at the mercy of the people and not 
the Mam-sts It is thr> people who 
sent us hf*re and will do so to-morrow 
or in future.

You could have smelled the motive
of the mover of the motion tpday. 
After the ^ubbalpore bye-olection 
results there was spirit of exhihra- 
tion and jubilation among the opposi
tion parses all over the* country. 
But, after the Ma'dhya Pradesh elec
tions, the opposition is not so happy 
•today They ̂  are moving the motion 
jtet as a ritual

- What we have done during 28 years, 
Oft Congress rule cannot he questioned 
or doubted by anybody If not Shri 
Jyptirjnoy Bosu hamseM. at least his 
party kpow&r that during the 28 years 
q( tCopgresi. rule, the Government
did apxaethmg, especially tor the 
preservation of democracy, The 
strength ut Shri Jyotirmoy Bosu’s 
party rose from Z to 15, IB to 30 and 
20 to 25 m this House, which itself 
is a proof of the existence of demo
cracy in this country, of course with 
the cooperation of the people.

Shri Jyotirmoy Bosu said that after 
1967 political parties which w?re
opposed to the Congress came to
power in some of the States and 
though they tried to do something 
they could not perform it. Whose
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tault was it? History will keep a 
record of who was responsible and 
who was not. It is better to be clear 
on this point. From C. B. Gupta to 
Charan Singh and from Charan Singh 
to Jyoti Bosu, for ·whose fault were 
they overthrown? It 1s not my duty 
to deal with that. 

Shri Jyotirmoy Bosu has chosen to 
accuse our Prime Minister of address
ing the Federation of Indian Chamber 
of Commerce and Industry, which was 
presided over by Shri K. K. Birla. 
As we all know, the Prime Minister, 
apart from being the leader of the 
Congress Party, is also the head of 
the Government and, in that capacity, 
has to perform certain functions and 
discharge certain responsibilities in 
the course of. running the Govern
ment. Though Shri Jyotirmoy Bosu 
has kindly chosen to mention the 
name of Shri K. K. Birla in this con
text at the present juncture, he should 
not forget the past. I would like to 
remind Shri Jyotirmoy Bosu, if at 
all he is not psychologically at the 
moment liked up with alcohol or ether 
bottles etc.. . . . (Interruptions). Shri 
K. K. Birla is the enemy of not only 
Shri Jyotirmoy Bosu, or Jt Shrimati 
Indim Gandhi but, as the leader of 
a monopoly house, is the enemy of 
all socialist forces, But I would like 
to remind him, through you, Sir, 
that Shri K. K. Birla attended the 
meeting of the Indian Federation of 
Chambers of Commerce and Industry 
in public, in the presence of the 
people, and the Prime Minister 
addressed the meeting in public, not 
in camer� and whatever she has said 
ap peared in the press. In 1969, Shri 
Jyotirmoy Bosu will perhaps remem
ber that the very same Shri K. K. 
Bir la !had a secret meeting in the 
private chamber of the then Advocate
General of Bengal with Jyoti Basu, 
when Shri �Jyoti Bosu was ruling in 
West Bengal, At that time the press 
people wanted fo know .... (Interriip
tions). When the press repor!em 

went to Shri Jyoti Bosu and wanted 
to know what was the convE>rsat1on 
between him and Shri Birla, Shri 
Bosu, who was then Home Minister 
not only abused the press peopl; 
but tried to threaten them throu�h 
his goondas and the press people had 
to leave the place. It is on record. 

After discussions between Shri 
Jyoti Bosu and Shri K. K. Birla. wihat 
happened? The Hindustan Motors, 
which is a monopoly house of Birlas, 
paid the employees some 4 per cent 
bonus only, after entering into an 
agreement with the CITU, thus 
depriving the other trade unions in 
Bengal the right to fight and to get 
more for the workers. This is 
exactly what ha� happened in West 
Bengal. 

Then he has charged the Central 
Government that during the Congress 
regime the monopoly has increased 
We do not deny that fact. Our ad� 
ministration has not been efficiently 
or sufficiently geared to take over 
everything in the public sector. Yet, 
We are t'a1dng over more units frcm 
the monopoly houses. We have made 
a beginning with coal mines, banks 
general insurance and the Indian Iron 
and Steel Company. Slowly and 
slowly, we are taking steps to take 
·over more iand more units in the
public sectqr. Of course, we do not
claim that we have completely
succ-eeded, but we hrwe mad� a
beginning. But, is it not a fact that
when the party to which Shri Jyctir
moy Bosu 1::ielongs was in power in
Kerala in , 1958 and 1959, Shri
Namboodiripad invited Shri G. D.

Birla to establish a paper industry
in his State and gave him concession
after concession in bamboo and other
things? I do not say he has done
wrong. For solving the unemploy
ment problem he had to do certain
things. He is talking of monopolists.
Who is against monopoly and who is
in favour of monopoly does not come
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out from what ft person Is doing inside 
the House, but from what he i* doing 
outside the House. In Texmaco, Hind 
Motors and l&fcsoram Mills, which 
ar« the biggest units, the performance 
of his party is ridiculous. The work
ing class there got only 4 to 6 per 
cent bonus while otherg are getting 
20 per cent. I say with all confidence 
that a Member of this House, his 
party, not only collaborates, with 
monopolists but also surrenders.
Lala Oharat Ram’s Jay Engineering 
Unit was looked alter by his party 
for eight years and they made an 
. i'tsment surrendering the right of 
the working class to launch any 
movement and to get any benefit lor 
five years, which I have broken last 
year. (Interruptions),

You go no shouting, you betrayers.
I make this charge. You bring action 
against me. This i$ your nature.

Coming next to Aminchand Pyare- 
lal, another famous personality in the 
world of monopoly houses, and also 
«  very close friend of C.P.I.(M), is 
it not a fact that Jyoti Bosu and your 
party leader Promod Dasgupta 
favoured APJ by giving a licence to 
him in Park Hotel for five years. 
They have committed bank dacoitles 
in pttblic. This is their only picture.
1 understand their irritation and the 
reason BehJhd it. I am sorry for it. 
1 repeat I am not disclosing *he entire 
truth, only half of it If I disclose 
the entire truth, people may see them 
with different eyes.

I now come to other issues, the 
charges which they have made against 
us. Jyotirmoy Bosu has efficiently 
elaborated about the Kilachand group 
case with regard to alcohol. I do not 
know why he has avoided mentioning 
the Shaw Wallace group, possibly 
because it happens that parson or 
a great personality of this country 
is Involved, He has entered the 
socialist or democratic movement,

with the badsgroand of having served 
British monopoly. A person who has 
carved British monopoly may some
times pose to be a revolutionary in* 
directly to protect some Ainerican 
or British monopoly. I do aot know 
why he has chosen to avoid it. Before 
abusing Mrs. Gandhi and her Gov
ernment, you must know yourself.

4m
lastly, Mr. Jyotirmoy Bosu has also 

explained something as to what is 
going on in the Prime Minister’s 
Secretariat and this Secretariat and 
that Secretariat. I really praise him 
for his tremendous talent for collect
ing information. In the last month 
we have seen in some foreign Journals 
that the United States, require «ome 
Information Officers having a big 
political background. I do not know 
by taking whom they will fill up 
their vacancies. Seeing that he is 
collecting so much information, I 
really praise the wisdom of Jyotirmoy 
Bosu and I recommend his name for 
this purpose.

In thii modem age people are 
specialising in various subjects. 
Bertrand Russel specialised in philo
sophy, somebody else in nuclear 
science or literature, but Jyotirmoy 
Bosu has chosen to specialise in 
scandals and nothing more. This 
scandal specialist of this House, I 
think of the entire sub-continent, 
comes to the House always with a 
scandal. He has talked about Maruti, 
Tul Mohan Ram. the rag scandal and 
all these things. Everybody Hhows 
that when running an administration, 
something may be in favour of the 
Government and something against 
the Government.

But, Sir, today, I again quote. You 
might b« remembering the great 
patriot of our nation, Tagore; he was 
not only a patriot but also a poet 
Tagore always said that we should 
judge the history of a country bv its
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achievements and aspirations and not 
always by its Mack spots.  In Us 
article on history, he says that should 
Indians consider how  Moghula and 
Pathans came, how they fought and 
came to be killed by each other? But 
the manner in which  our  history 
should be written—-how Gange’s flows 
and how stream ol people come to 
build up our country.

Sir, one Tulmohan Ram or one rag 
scandal cannot frustrate the whola 
progress, performance and the desire 
of this Government which began tn 
1969 and which is continuing  since 
then.  The Opposition is not taking 
the achievements of the Government 
into account.  A responsible Opposi
tion should cite the case of Tulmohnn 
along with that of the Jaipur palace; 
It should cite the rag scandal and the 
Hind  Motorg  scandal  together;  it 
should cite this  scandal  and the 
scandal of the Shalimar together

We have held the price line.  Can 
Ur. Jyotirmoy Bosu quote any price 
index outsfile India?  Let him quote 
the price index of Ceylon, Pakistan, 
Burma or of Japan.  We can prove 
that  H  is  only  India, among the 
devetoping nations of the world which 
has held the price line in spite of so 
way  troubles  and  mischievous 
•Sorts made by this Opposition and 
the righfife CHttlJSBfetors here.  Is it 
not  praiseworthy?  For  achieving: 
your political .purposes in Gujarat, 
you abuse u& 2 understand for your 
political purposes, you condemn our 
Prime Minister and all of us. But to 
raise the tfiage of the nation in the 
eyes of the WodC Is It proper for 
the Opposition everytime to deprecate 
, either inside fhe Parliament or in the 
political parties?  Japan and Bangla 
JDesh have changed their entire ad
ministrative  and  constitutional 
arrangement.  Ceylone is still facing 
a crisis.  It Is only India and India 
alone, whifflh has been able not only 
to hold tibft price line, but has been

able to unite thir country, in spite 
of the conspiracy launched by Opposi
tion groups whether it is in Bihar or 
in Gujarat.  Is it not to the credit of 
the people?  Is it not to the credit 
of the Congress Party?

We being a responsible Govern
ment did desife and wish to have the 
co-operation of the people.  It is the 
people who gave us their co-opera
tion.  We are grateful to them and 
not  to Mr. Jyotirmoy Bosu and his 
allies.

We have started operations acainst 
the hoarders and the smugglers.  We 
have amended lawfe, in that direction; 
we have promulgated MISA in that 
respect.  What campaign  did  they 
conduct?

(Interruptions)

SHRI  PRIYA  RANJAN  DAS
MUNSI:  I agree with you.  If the 
country U living below the poverty 
line, it is"hot only you and I who have 
to fight tor it, but the entire nation 
should fight for it. But do not forget 
the contribution made by your leader 
in our economy, ftaf Is, Mfcrarji Desai, 
Hfttory should remember it.  Sir, we 
have fought for it  Galloping infla
tion has been resisted, if not, wholly, 
at least to some extent.

Sir, as far̂as the employees in the 
factories are  concerned,  private or 
public, may be that that they are 
suffering at the moment,  to  some 
extent, by industrial  recession, but 
their emoluments, their wages have 
largely increased  Let us take the 
case  of  jute industry.  I am only 
citing one industry where they have 
been paid Rs 150. I agree with their 
demands that they should get more; 
they have crossed the limit of Rs 300. 
I am not saying that they are satisfied. 
I only say that the Government is 
keen to see that the people prosper 
and all the sectors make progress and
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ipifefr, t entirely  agree,  that 
a*J%rem?at is not an achievement 
wfcfcfe She peopl# .MU  appiwiate. 
ĉ û we must: understand the «&*&• 
vfl»*4<k  From 1971 to 1978, In spite 
a£ all the odds prevailing  in  the 
sountoy the best achievement of this 
Government today is thtt  India  is 
united aM,fi&m Kashmir to Cape 
.. Comorin,' ■;',<jis«ôacy'  is ■ evrywhere.

thp best &chievemmt and. the 
symbol $ that is  that  they  are 
sitting' opposite peaceful without any 

withoHt aivy : ti«ublei  What- 
, ,ev̂,.;ihey are'1 doing- outsidy in the 
ttapajfe of parliamentary democracy, if 
, thatT joes, ;agai nst the. parUamentary 
•4efiibc?acy and democratic practice*, 
it is the task ol the people to oppose
# and  the .tsu*. at the jjgwple *? 
iesiit it, . .  : ' r

rs-  '
• Mr. Jyotirmoy Bosu is  a steunch 
Marxist. ; He has chosen., to be i»itn 
dF#: /? This is( another wisdom, net 
onjy his |̂fe.,hiŝ'entire;payty?a. He 
jrefcwired tg-the  Calcutta-  incident. 
I have spoken in this House about It. 
I do not .mnt tôrepeat it. I wan* 
to say to him «nd through you. Sir, 
to the* friend# of J.P. that, next time, 
whenever JP- bom  to ’Calcutta, 
please take a signed agreement from 
them-  Otherwise, their habij is,, to 
please  J.P.,  coine  find  organise 
everything but tlfey - will betray J.P. 
l̂exMime, I, bop̂ they *$1 Wd the 
people aud join hands ;wi%vJ,Kt 1M* 
tithed itiftas ’not our  It #•» 
fHMf’fault that*b*y didftuifr pend ̂the 
ttgqpte,. ■■̂b̂y;,wa».-:rth«Pev"'*oi.-lijsten 
W  ,spieephes.' So, there should be 
« glided agreement between JP. * 
CPJt{M).

Inowcome to the main, issues 
raised by him.  It is a fact, I think, 
that after independence it isi theflrst 
■-MR that in the last two years—oar 
if not two, at least one ye*i>-thls 
Government to  determined to  root 
out corruption at all levels. Shri 
Jyotirmoy Bosu and Ms group and *

few -of bia followers in thi*  SiMiae 
don't try to see eonaptio» ttm tfc© 
social .point but from tfae  personal 
point to viiiity the politics} parties 
and the characters <tf  some jtetti
■ leaders,  ■  ■

About Maruti, otir Industrtes MiniS- 
er and the befende l$nister bav̂ lor 
the last t̂o yeirs been r̂l̂ ng 
all questions  and ‘queries  in  l3ie 
House; but even then, they liHe  to 
build it up as a myth and 
in all the village? and streets of tbe 
country. ■ '  '

I jvould like to say thâ to bs tbe 
son of a great lady or a great man, 
to be the son of a Prime Mihisteror 
a Chief Minister is not a sin. If some
body 4$ capable of estahpahlpg fcim- 
self by his own .wisdom and talents, 
if you say that merely because some
body is related to swq&nfcr it, liquid 
be a ,l*r  hi? career,,J do np|;Jtaow 
what  ĵe future off this dôcrsicy 
is going to be.  Of course, if 'there* 
is a fault it is the task of the Gov- 

out/':
V ■■  ̂ W :■

'■ .-ff-J.:. i- T"
It may hêp you to $t*t

,>;P.r̂ne -.̂iniister; it may help ŷ, to 
malign a particular ôlitical paîy, 
but-1. t̂ll* you wsat, ̂tstoivjr .will not 
corroborate  it.  You  will < sui&r 
yourself.

Because the names of the sô ind 
, children o* . the leaders are  to
' Sfyotirmoy  Bosu, he can ĉS' 
names.  But we Members 
«Me don't knOŵ êv&n'; iwjfio is Clia- 
kravarty, who i$ Chatterjee,, tiPho is 
Mohammed and who is Bam Sln|h.
1 dbn't want to bdng up those 
because tfa*y are  inslgnificaait; mn 
hav«  I developed  that  taste tor 
scandals whidi Jyotirmoy Bosu has. 
I would like to say that tbis is feta 
ptacficei on every'.occaston. ;■ '39at:ihis 
is a practioe whi<&  wffl only 
tW attention df tbe peojfle and 4
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[Shri Priya Ranjan Das Munsi]
•them-«ee how naked, how narrow and 
How insincere to the practice of de
mocracy this Opposition is It shows 
only that and nothing more.

As Chairman of the PAC how much 
loyalty and how much Parliamentary 
dignity he maintained is known to 
thti House. I would like to say that 
such irresponsibility and insincerity 
is the pity of our Democracy. Today, 
our democracy’s pity is not that the 
Congress is ruling th«| country; the 
democracy’s tragedy is that insincere 
«nd irresponsible people make irres
ponsible utterances and claim to be 
pioneers of democracy. The country’s 
tragedy is nothing else; that is the
only tragedy.

(Interruptions).

MR, CHAIRMAN: Please* sit down 
(Interruptions).

SHRI PRIYA RANJAN DAS
MUNSI: I would like to get the
company of this young friend—  

(Interruption*).
8HKI PRIYA RANJAN DAS

MUNSI: Incidentally, Sir, he is not
from Rajasthan or Madhy* Pradesh 
*nd he is a young man, a noble- 
hetfrted ,r evolutionary tynteifrup- 
tiom). I appeal to this young man 
that he should help me.... (Interrup
tions).

MR. CHAIRMAN; Please sit 
down.

SHRI PRIYA RANJAN DAS 
MUNSI: H* is a friend of mine. I 
«m not angry with him. I only want 
to correct him He has said that wo 
are all electric poles, I agree that 
we are electric poles But the young 
friend should know that the electric 
pole carries current and he will get 
the! shock if he tries to touch us

I appeal to this young friend from 
Jabalpur, being a revolutionary in

Shri Jtyaprakash Narayan's company, 
being a patron and a pioneer m 
fighting corruption on behalf of the 
youth, t make this appeal tot him. 
Let the Government take the respon
sibility to find out the hidden trea
sures is Jaipur Palace, but let him 
take the responsibility to find out the 
hidden treasure in Gwalior. Nothing 
more. He belongs to Madhya Pradesh. 
That is why I say this. Nothing 
morel. I hope he will accept my 
offer. I will accompany him.

The no-confidence motion which 
has been piloted today and moved by 
the hon. Member of the Opposition, 
Shri Jyotirmoy Bosu is not only a 
ritual but I consider it as his usual 
vomitting or his indigestion. We can 
prescribe a medicine for this indiges
tion, not in radical science, but in 
Parliamentary democracy, and that is, 
the Party and the antitre House 
should take some responsibility to 
cure him immediately. Otherwise, 
this great taietnt of this eountry will 
country will be lost, and if that is 
lost, the whole Parliamentary de
mocracy will suffer in future!

I  WS fa  tnrar qfoRT 
irtr ^  3

wsmr sfr*
nrcm ft  T$rr I  1 w f%

STS
*rfw

m  irt |
ir 3ft qr fzm v rv t
<5T, W  WTSft TT

?tt?t ir 3ft vrf% s*r<t «fir, m  
ft, q* w

trwft % p n ,  3% 
t  qt | 1 t  frwraTg f t
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*W w i *T w VVtm WfWfTO

irfar ^  %  I tirm tfix

It $ fT®% n* am if ftaw- 

vrtt,  farttft wfanff t 3ft 

*trre ttt̂t qw «rr, r̂ vt 

$®*r *rtr s? % tw  % wt? tft 

forfer <re ̂  sjftr srar $t  ̂ I ? 

w *$s % «fttrc ^ «rmr ¥t

■ 3mft | fa sfR’PTT  ̂  ̂  *ftfofi

% m\ %m?n ffTifrRt w^ ?̂pwt 

 ̂ jtt $*r str % stt  ̂ fa *raT 

% ffc* *r | *rr  ̂ |—-̂r

% St TTO iflft |>ft 1 T̂ rf»P

f'TT̂t faf?! ̂ftfcT sfiT ?TRF̂ I—f5*TT̂ 

faS*T Tftft «ft   ̂*fi|T «IT—

f̂sy sffa %  sflt  ir,  ̂  fcift TT 

VTWT T ST̂t TT, fa 3ft  ŜTT’TW 

3fT%X Tt «ft, 3ft STWfiR 5IWTJ

aft, t *$• srrfacr f$ t  ^

%wt % *rVs ?tV   ̂ grrfrr

faqr «rr, *rw ft &r «r?t, trfarcr  ̂

*frar *rt *tt%t fa*rT «rr—w

ir s*r «rr?r *r «ptf  *rt fsprr  ?rar

*F̂TT, *Tfc SFtt fTT?rr tft ̂|*[T 5Tt S»T  ̂

ffWTcT Hfr ?>ft I ̂   ft f̂RTT

% t̂W r *ft w  gm, *roftT *t 

*r*nfl%  %  srfT̂r  nr  sr. t-

®r«r  *kT  fq-r, ft *it*

?F Wt STtfV SR'TffapK TW TW &— 

t**ff JmfrT-fi & 3TT m\r 'w  Tf-rf̂

srfarff ̂  srrsp T̂r $1 -n̂ vrv 

<PW ̂ TTffr t I $ »T*.-W ̂ fa ̂ n<r 

*r? f fa frr *r ̂   sqn: 

w ««r*r Jf vft ?> TT*r   ̂̂ xith'

«Tjft fWt WTffHT |

WT, IWfŴ 3ft, ww  ̂ w# 

wmt «P$fr fawt̂ rrr

dvr «rr—sfctt w w A  ^pf 5r iflr 

 ̂  ?IW  *F̂T STr—̂Wf̂ Vft

fwff vt ste vr  if 11 ?rsr

t ̂<ft ̂tJTrtt %  Sr  *pt fâ «pt 

xgt ft  wr«r ̂ f̂ t| 1 ?tfqR 

!TJT 9T«r?R 5 ?TT mx T̂t | fa ?1T  *T 

f̂frfPT% *rr f® «mr*f ?nrrt |, Tfa 

5f«rr| 11 vm  m?T  sr «rw f?wr 

srr̂, ?ft JTf 5tt?t  ?n%r sjt arTtft | 

fa $fr«fi<r  frlV |, fwr

tt fanrw vrrtri 

*r|t;ff Jr *rj? ̂rr w  | h ftfirw 
fjIHT’Ti «ft̂T srfvraTTT ?tfT I fl?T!,Wat̂t 

% f5T"[ ?p4t cTT *FfrrT ̂ Vfa’Z *?*ft 
«rt flRft fw & ftro w-fr fa<r | fa 
 ̂€t 1, sfa.rRT fTTsrar Cr t ̂  

tt̂ ftt ?n ifrsr t  ?T 7*rr 

Sf̂ w | ?»T ~t.l bO srffT?lfT «. ̂ i« Ti ff<f 

fa r ̂ 1 r̂r ?i7 ? s*r «pr ̂ff ttf̂ Jt

?FT T 'T̂t St TPT r" I *TST ?ft m*p ?aT3R f̂T *ft 

# f̂FT̂r 5T47T  ft, g?T -T̂t  ^

¥ grnr’ 5rr ̂  Srfarr ̂*r ̂ -xr̂- 

 ̂ wt ifr *n* % TW  I T»f % 

nr̂  AT t* ft 1 n?!*nt  «rfa 

% VY«f. m ** f,  % f»r»r«rs

?f, ?■ wM ■?<> ̂ ̂ ?r«& »,*{ ti 

?prn:«r.iTT»%»T,*i,>r’7*r»rfft ffts.iW

«R% % WT /TWi T̂t *PT ffljt fâ T 'qi

JT̂rr f 1 !tnr», ̂rtt7’ »t ̂  fwaf >uft 

I ffr «ftr ?r!<i*(7'  sqtrq fi«r ir ̂  wf 

 ̂ % »FTft ft 7 Hfa BiiqrCt i t v̂rr 
§• ? rnr ??[?r- |"7Tq̂ir far  ?fr 

l̂frf?r spvpff  f?rn r ’fR ’TTT

vrw.wr.T ĉfi k 1 ¥‘»w «r'K 
wrrq-̂'T 3 tM 7?rr |71 tirt n rt # %

WT  +7 »r r77, ̂<ft, fpT̂T ifrr

«furm witv; ^ irf k



iwr m  :M  | m w #  *r 

ihprrt ^rr OTr $,. fnyrnr
wow & tftr m % m - 

? * i $  s f o  $ * $  m i* N  m 'amerr 

*t sjptr |, mX t̂ r> % ̂ f f  Tt *mr 
far-sFr ts §tr | t ?ft farc *ti *rsr 
W  *?r m\ fo w r t o  |  ? s *  it  

«ft after pftfr | tfta wft <m fiwr ^r 

wrr ^ wr §[, 3R t̂
l$k vnff $ \wwr srnr i %fon sft 
f t r c #  4«t f(. fr o  »r ^  §3 ^  for 
aft  * r f f  ^  5T?r% %  fa w te T T  I ,

^  mi<% w f *rff fsfrrr strit i 
W  fvrq; frrw p  % fa ^tmtx tt, 
ipq % w  wrarwr ar^’ff ' % «fr<p 
«trcnc«ft anere s m  *r?r i 
WNpt ■jtfwrsnT ®  W ’Tf t̂ t  irra* 
« f tr  s « n * * r  * r w r <  ^  |  %  ir

*7$ ffWRT a$f §, 3Tr̂ *r #  % fa  =r?r 
g<r % fjsraro ?'t «***? tst?* vara * t  
srnr -sfr f w f a  ^ r  T|r I  a w  fit it i

■»HSTT % faq *frr>FW *T$f
T m i t  ■•& *m fa sftl
$ tf ^RTf^TH !3% T̂ '1 T *? 7" £ I 
sfc *rn % ftr<s ^  ?r«nr f, tt v̂r 

*ft ff*** ?r̂ lf k fa qw *r w  tf'w 
$ 3ft r̂,:,rrfr stt fr, yw
'SPTrlT W  ¥ 7 ^ r | ,  ^  K t T ir f o f f  YT 

?T I I fsFT anqr< *FT*TT =ft, #
?T7?r ?r tf̂ 5 i I  ^rr sr̂ tr ?ft 
gft w  ?r’f fwTt tpr vm  i^tt
|. ir̂  ?rr’$t m  w<w, w  # &r 
w  |t»rr i #  srrri ^ r r  
?ft 45T ^  1 1 «r*r % 5PT *̂r wpt

fit m? ^prr ,mffTT ?rnr # f f  
^  t o  t ,  ^  % tftit ite 
?nfi I, spr ^  ^mr

5ft ^  *Ftf
5 T 7t ^ t T  %

«mfTT i  ^  ^  ?nwnft i m

475 $ 0 /

«rr « * f r  t  d f c  n r

t o t  * n r p  fP snrn ff w  ^
**T 3fHrr T̂5TT *T3T|̂  T̂, 55T3T ^
s f t  ^T*ff t t  f t w  ^  t
mi% Srwrt si?enr vk \

t^ f bftt m  # ftj?r
f ^  f q ^  arr ? # r  w f f l f t f p f f  ^  
WTT % fair ?pr ;<K^1TTO 
* f f  | W  «TT I »TTfTT « f f r  ^atm f o f f
^  «rfsw*p *pt m m  %sr % % r  % 
ftr5TPT! ^ ^ T ^ t ^ f t T ^ r ’T r r f r r  
m *. frsr 5 f? t ^ 5 T r  ^
« ft ^? T ffT  ’r t ’ iT i ? R fn T  w  ?rrq; 
tfftor ^rnr ^rr ?rf%  ̂ |

^ n m f r  ^ t ^ t ,  %<tf t  ^  ^  ^ jf r> -  

^irf tt   ̂ i wi wp: Hf«r^t 

g^ft, ?rwr*"T SPT Prw rtSTT I 

T o  WTi7,T 5TFT % W T  ?r 5PP 

jrffr-T ^ r  ,?cr * *  ^  ;^ T < r  ’ r m -  

^  M r  f V  t  *  % ? tn >

f — sff«PT TTT f'nT— ^ P t -

?rrr vt̂ rt #  ?rw  n
| f| V T f r r r ^ r ^  s ,
iv :? ,^  i i  ^  j j f  |

cT«TT ? f ’ i ITT*T JTf t  «
zr?r crr?r ?r ^ r f r  |  far ^

? n c f R  % ŝ mmi w. f®m>
%  f% ^ rra

?R3FK Tf ?TT̂?T ?|ff ^ rxrf  ^  *TO 
sft% %  ^ET ?r TET ^ t f j  % f ^ T R !  
«TR W  ^fi'TTT ^iT ftfJJT f  , 3WT fci*Tl

% fs n ^ s R if  5f?t fe iP g F r ^
t t  jfr f iw  ^  1 1  *rr ?fr w tm x 

w f t  T O flr | f  *ftR r air ?fapr ^rr ^ s rn r  
w t, ? t | f  t f t  ? m t  % jT>r-w t
fv ^ r  crnfr?r^| \

%; JjHi11 .; r: ■:<0*|;';"
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 ̂ imn q«ri$t43r fan̂trd, 

■ywwftQ

swit  tv ̂  |..r *nft $rsr t 

yr: firfarfy <re fr & |i

1973 $ ̂ftr fart  r̂fr 

srnr  arm  n*ft i %ftr?r 

vtii <ra tor u Txm Jr f3 *ft sprT- 

*rc: tot «rff *ft ̂  | i w «rrr ?f

fwliwi % W?T tR«ĵff<R aT>®Jil

TOST V* fHTM  TTffT f ? W

SPfTT WTC  <R fSRlW ®F̂T I 

«wr WTT 3?T% m  T̂TT  | ?

jit  mg;  3r#r *mr «rfWf ft
Sfte?lT =  ̂1 ?  STR !TFT §fS5pff 
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. r̂frrsr
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iffr ̂   gr#ff ̂  *»rr ̂

wr  f,  ¥TfT^ :̂*fR^ r̂r

t| 11  tfk *r§ ?is fefr 
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jfft vfrfiff *PPTr l̂pfT  ̂ ÎT *T9T 

Vr ?fT «rr i f̂r ibr ̂ Mtr 

7?̂ *ft '4'̂fl  ̂ ̂ TcJT i!FTt. cTt 7[5fTicT 

?i ̂ Fnr w> hw r Tfr 111 ̂ rf»rr

fqp Wfffar  HTOTJq-STRr ?fR Wt  ?snt- 

r̂t ̂  ̂ft ̂rfsRTErr  fêrrT) sfrnr 

Tft 13*nfr  T̂'t̂T TTT4

stft sif crrfsf- aw 3pt 3̂frlr ¥5rfFft

"5f :3(T  tflT WTT̂  *T3T̂rT 

WK  \  lWntflT  % ft'
% ftpR" «fr pr ?iwt wni' ?yflrr ̂fg5t i 

tirr. vs  ̂̂ ^wsi f %  ift 

ssrfêr fR fe r ?! sô r  | tftt'

r̂>ff TOlSff ̂ PTR «JT .̂f, j|f

?rt̂ ̂ q̂p ’fhsr wrr f̂r | %

wjjw f%  % ?TWt  'Sft ;̂*r f¥*rit

% 30 n$ ̂  ̂ 5qsi%«r ■ 

tt ̂ 3pr i m #  ̂fr, *rR?far «N̂
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SHRI C, M. STEPHEN; Mr. Chair
man, Sir, I rise to oppose this Motion. 
It is a matter of tragedy that the 
budget session of this House has to end 
in this pathetic and melodramatic 
note—anti-climax as far as the Oppo
sition is concerned, abortive of mes
sage as far as thej nation is concerned 
and completely devoid of any message 
for the people of the country as far 
as Parliament is concerned.

So, Sir, the one hour speech that 
Was deliverer by Shri jyotirmoy Dosu 
was—-I need not state it—an exercise 
of futility—a scurrilous exercise of 
imaginative tales playing out of 
imaginative tapes. I, for one, have 
got a particular reaction to various 
Leaders of the Opposition. When 
Shri Atal Bihari Vajpayoe rises, I 
listen to him with respect; when Shri
H. N. Mukerjee rises, I listen to him 
with respect and when Shri Samar 
Mukherjee rises, I listen to him with 
great respect, that a genuine and 
sincere revolutionary deserves. But, 
may I submit that when Mr. Bosyi 
rises, my reaction is one< of absolute 
contempt for a bogus dramatic per
formance?

Now, Sir, his speech can bo divided 
into twQ sections—one was the tales 
from foreign Arms that are given 
here. That part of the speech was 
read out by him. It is not that he is 
incapable of making extempore or 
offhand speeches without any refcrence 
to his note. He is capable of doing it. 
But thef sort of stuff ne gave to 
Parliament was obviously something 
which he owed in contract to some
body to write up before he delivered

that to Parliament The text was 
handed over to him. And obediently 
and faithfully he read out the text 
Nfore the House. The second part of 
the speech was his own. Therefore, 
he did not have the necessity to 
resort to any notes. Be spoke out 
without even referring ato notes. The 
first part referred to* charges. He 
spelt out names of the companies and 
made allegations against the compa
nies. I would like to know the brief 
of which company he was holding. 
(Interruptions). Well, Sir, you may 
be thinking about that. I have got 
before me the autobiographic aspect 
of this gentleman. I have with me 
Who is Who of Members of Parlia
ment. In this Who is Who we find 
wreckers r f patriots giving narration 
of the great tales of woe they under
went during the period of Indepen
dence Struggle. That why, when X 
read Shri A. K. Qopalan  ̂ autobiogra
phy or Shri Subrata Mukherjee’s bio-, 
graphy and quite a number of gentle
men's biographies belonging to the 
CPI(M). I rcfed them with respect. 
But, here we know we gave a* state
ment about which we all feel hurt. 
Here is the statement which Mr. Bosu 
has given.

Sir, his record is magnificent. This 
gentleman today is fifty-five years. 
He was bom in 1920. Therefore, at 
the time of Independence he was not 
a school-boy. He wa8 an adult. He 
was a youngman who could contribute 
to the Independence btruggle ot 
India. Wherq was this gentleman 
then! I will read out. He was grant
ed e Commission during the World 
War II. (Interruptions).

I am reading his own statement 
Later as a Battery Captain with the 
853 Heavy Anti-Aircraft Regiment and 
353 Field Regiment, Royal Artillery, 
London, 1952—54 worked as Tea 
Taster, Assessor end Value (trained 
in U.K.); was senior grade Covenant-



4*3 " f  H AT % 1W& U^on of » * C » 4Ume* 4*4

[ S h r i  C .  M .  S t e p h e n ]

t o g  O f f i c e r  i n  B r iU s fo  F i n n s  i n  E u r o p e  
m  t n d i a  ( l e f t  i n  1059) .  K i n d l y  r e 
m e m b e r  h e r e  t h a t  h e  l e f t  i n  I t t j a .  
t f p t o  m  a n d  d u r i n g  t h e  p r e - i n d e x  
p e n d g n c e  h e  w a g  a n  i d e a }  r e p r e s e n t a 
t i v e  o f  f o r e i g n  f i r m s  in  U . K ,  E u r o p e

Then, it is stated, came in contact 
with the Communist Patty of Great 
ffritain in 1952 and with the Commu
nist Pa?ty of India in 1955. I seek 
your permission to stop for a while 
here. In 1952 he comes in contact 
wtth the Communist Party of Grept 
Britain and then he was an artitllepy 
officer and all sorts of captain etc. In 
1955 he cam* in contact with the 
Communist Party of India and then 
worked as Tea Taster, Assessor and 
Valuer and was a representative of 
British firms in Eurqpe and India.

Sir, we have heard of conspiracy 
eases during the Independence 
struggle . We discovered that the Bri
tish people had their agents in the 
inner circles of the revolutionary 
movement of this country. Against 
this background I make an allegation 
that this gentleman is an agent of 
foreign firms in the Communist move, 
ment of this country and those foreign 
firms have! handed over to him a 
speech to be made here on the Floor 
of this Parliament. This he has been 
doing all along. He pretends to ’le a 
revolutionary. In 1955 when he was 
40 years old the spirit of revolution 
dawned on him. Upto the fourtieth 
year he lives in service. He writes in . 
bold letters.
‘Officefr in British firms'. ‘Covenated 
Officer*. Not a small officer but, a 
covenated officer in British firms in 
Europe and in India Well, Sir, the 
question is, whose interests was he 
serving? Was he serving the interests 
o f  the foreign firms or was he serv
ing the interest of the Communist 
Patty? Was he a communist man 
serving the inner circle o f  foreign

f i r m s  o r  w a s  h e  i s  f o r e i g n  a g e n t  s e r v 
i n g  i n  t h e  c a l l s  o f  t h e  C o m m u n i s t  
P a r t y ?  I  a m  p u t t i n g  t h e  q u e s t i o n  t o  
h i m .

2f l .M  h r s .

Now, Sir, I recently read an article 
about this gentleman. He has got a 
family house in Calcutta, 1 was told. 
That family house is now being used 
as a hotel, much more than a hotel. 
The hotel develops into something 
after ten O'Clock in the night. The 
charges are high because the service 
is not ordinary. The service is some
thing which will attune to the noc
turnal character of the hotel. This 
gentleman develops into a revolu
tionary.

MR CHAIRMAN; Mr. Stephen, 
let us come to ....

SHRI C. M. STEPHEN: In the
whole of his speech, there was no 
point to reply to Only the obno
xious personality of this gentleman 
projected out of his speech. Nothing 
else came out of it. That is how, 
he has developed. Let us understand 
this gentlcbnan He speaks about 
corruption, I leave this untouchable 
gentleman aside and I proceed to the 
Marxist Party. I hope, Sir. the 
CPI(M), with all the differences of 
opinion we have got with them, has 
now degenerated to the extent of 
owning a spokesman like this, a 

mpbundlcl of farcical performance. Let 
him be left alone.

But, they speak about corruption. 
Forget not the fact that there was 
a period when you were in the ad
ministration in Kerala. M1". E. M. S. 
Namboodripad was the Chief Minis
ter of Kerala. May I just mention, 
what happened? Certain differences 
of opinion developed between them 
in the United Front. Th*$ kicked
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out the Community Party ot India. 
What did they do? They have done 
in the same manner in which he is 
doing. They cooked up certain 
Charge* against Shri T. Thomas and 
Shri If. N. Oovindan N*ir and on 
the bast* of the charges, on a sudden 
Mom&g reierred the matter to a judge, 
It Judge of their own choice. Su b sequ en-
tly, charges were levelled against Mini- 
ten belonging to the Marxist Com
munist Party, Mr. Embichi Sava, 
Hr. Williagdon of KTP and Mr. 
Kxishnan who *» still a Member ot 
this House and the Assembly passed 
a Resolution to institute an enquiiy 
•gainst them. Protesting against th e  
resolution of the House that an en
quiry be instituted, Mr. E. M. S. 
Namboodripad resigned and got 
away. What happened subsequently'' 
The judges who were appointed by 
them conducted an enquiry. They 
acquitted, the en q u iry  commission 
acquitted, Mr. M. N. Gtovindan Nair 
and Mr. T. V. Thomas belongin g to 
the CPI and with respect to the oth er  
three gentlemen, an unqualified find
in g  was g iv e n  that they had commit
ted acts of corruption, misappropria
tion, n ep o tism  and misuse of official 
p o sitio n  undeserving of the p o sitio n  

?they were occupying.

Here, I find, the CPI(M) coming in 
as votaries against corruption. They 
know what it is, Sir. We know 
where t0 find the worm. If you 
want to And the worm, go to the pool 
of dirt, if you want to find a nasty 
thing, go to the body of the corpse, 
if you want to find Jyotirmoy Bosu, 
go and seek a tale of fancied and 
fabricated corrupton charges because 
he is the votary of it  He knows how 
to indulge in it. He has been train
ed xpt only for tea testing, but, for 
manipulating corruption and for 
profiting in corruption. He is the 
master of It. Mow, Sir, this is the 
background of the CPI(M>. This k 
the background. May I remind him

of one thing more? Mr. 1  If. 8 . 
Namboodripad had a son. When he 
was the Chief Minister, that son was 
apointed in a high position in the 
transport corporation of Kerala With
out conforming to the rules. The 
appointment was challenged in the 
Courtsi saying that the appointment 
was absolutely corrupt. The appoint* 
ment was struck down atod that 
man had to be removed. This
is on record.

SHRI NOORUL HUDA (Cadiar): 
On a point of order.

It is the general rule of this 
House that when a member of the 
House levels charges against any per
son who is not a members of this 
House, he usually gives prior notide 
to the Chair, to the Speaker.

SHRI BHAGWAT JHA AZAD: 
Judgment of the court has been 
quoted.

SHRI NOORUL HUDA: He should 
take the permission of the Speaker, 
and then only he can make charges 
against a member who is not pre
sent in the House. He is making a 
charge against Shri Namboodripad.

SHRI BHAGAT JHA AZAD: His 
son.

SHRI NOORUL HUDA: I want a 
ruling on the point.

MR. CHAIRMAN: This ppint was 
raised when Shri Bosu made his 
opening speech and the Speaker made 
an observation. Kindly refer to it.

SHRI C. M. STEPHEN: I accept
full responsibility. I will produce 
the judgment of the court and the 
report of the Inquiry Commission.
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PROF. MADHU DANDAVATJE 
(Rajapur); I support Shri Mahajan’s 
point of order with retrospective 

1 effect.

SHRI C. M. STEPHEN: That is 
ill I have got to say wth respect to

, Coming to another thing, I am at a 
to# to understand the purposes of 
this no-confidence motion. Let us 
remember We are in the budget 
session. We had the! opportunity of 
surveying the activities of Govern
ment in a most unrestricted manner 
m the Motion of Thanks to the Pre
sident for his Address. Then all 
these ^matters <,were, discussed. We 
had the oportumty during the gene
ral budget debate for the same sort 
of discussion. Then item by item the 
Demands were taken up and we had 
the opportunity to put all these cases 
When the Budget is passed, it is 
e^nentary parliamentary procedure 
and principle that it is a vote of 
confidence in the Government; when 
the Motion of thanks to the Presi
dent iat passed, it is parliamentary 
convention that it is tantamount to 
an expression of confidence in Gov
ernment. Finally, when we aie about 
to rise, here comes a no-confidence 
motion. I thought something would 
emerge out of it. But it is tne same 
thing. In 1952, when the Prune 
Minister was President of the Indian 
National Congress, something hap
pened; therefore, in 1975, the Prime 
Minister must resign.

SHRI NOORUL HUDA: Correct
your record.

SHRI C. M. STEPHEN: In 1971
something happened; therefore, in 
1975, the Prime Minister must re
sign. In 1962 something happened; 
therefore in 1975, the Prime Minister 
must resign. A very fertile brain 
indeedl 'Where are you going, Mr.

Bosu? He will run away. That la 
the character of tN  matt (ftrterrwp- 
lion*).

I submit nothing new has emerged 
out of this. I wake an allegation 
here. This n®-confidence motion is 
not without «  purpose. The purpoae 
is to stall the Untouchability 
(Offences) BilL Ntfw X make this, 
allegation. Let us see how they 
have been behaving. I do nett charge 
every melmber of the Opposition with 
this nefarious motive. But there are 
persons who had this nefarious 
motive. For threfc days now, the 
Bill was before the House. The 
Home Minister has been here attend
ing to move the Bill. On the first 
day, it was stalled by resorting to 
procedural questions on irrelevant 
matteik /Then (the MISA (question 
came, procedural points vrere raised 
and another day was lost. Now final
ly on the last day here comes out 
of the blooming hat of the embodi
ment of corruption in this House, the 
agent of foreign firms, Shri Jyotirmoy 
Bosu. a motion of no-confidence. 
He is under brief, under arrangement 
with the vested interests of the 
country, to see that the TJntoucha- 
bility (Offences) Bill is not passed.

He says we are dealing with Mr. 
K K. Birla. Mr. K. K Birla is, of 
course, a human being He may or 
may not be good. But with whom 
aw! you dealing, my dear friend? 
Look around your new-found friends 
and elements. You have got On your 
right the Jan Sangh. Of course, I 
have (the highest respect for their 
leader. Shri Vajpayee, and many of 
the friends who are there.

About his party, we have got out 
assessment; they agree with our 
assessment; you may disagree. With 
that also. But your right hand is In 
their left hand. CF& has got it; the
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fttn Sangh is touching the tail of the 
CPM. W© find a ma^nflcient revo
lutionary going by the name of SSS 
behind your tail; you have got the 
StSS and in Kerala you have got the 
Cong,<0), a new found ally lor 
letâ kng the revolutoaary movement 
ot the country, which are the inte
rests they are representing? They 
asked us about our association. They 
have now become what? The 
hallowed red flag which rnspite of 
difference o f opinion I must admit, 
ha$ stood witness to the revolutio
nary struggles of the workers and 

t toiling masses, that flag is now be
ing lent by the CPM cover the aim 
<4 reactionary and rightist forces of 
this Country.

Now having done that, they want to 
stall the Untouchability BUi, whose 
Interest was it to stall that Bill? It is 
the Interest of the 7an Sangh. .(Inter. 
Tupttom9) Only for that purpose at the 
fag end of the session, they have brou
ght this no-confidence motion which is 
absolutely abortive.

We have got many serious prob
lems in this country. In the Parlia
ment of India it is the policies of
the Government which must be
attack#?. Mr. Jha made a speech and 
made certain remarks with which I 
differ but certainly I must acknow
ledge that he made relevant remarks, 
relevant to the no-confidence motion 
because he made a reference to the 
policies, what he considers to be
aberrations in the policies of the
Government. I have got a reply to 
what he said but I would rather take 
some other opportunity.

I would try to draw a distinction 
between the type o f speech that was 
made by Mr. Bhogendra Jha and on 
the one hand and by Mr. Jyotirmoy 
Bow, on the other. (An Hon. Mem
ber He is root ally). Th# ques
tion js whether with respect to the 
national challenges and dangers which 
the nation is facing on the economic, 
political, international and demestfe

irons, the Government are or are not 
trying to grapple with the problems. 
Any responsible element even in the 
O p positl# ((taH  acknowledge that 
the Government is trying as best s* 
it can; may be they failed, may be 
they faltered, may be they did not 
succeed to the whole extent; their 
endeavour to tackle those problems 
had brought the situation under con* 
trol Acknowledge that and then 
criticise. Criticism will be listened to 
with respect. Even in criticising poli
cies, if you make it a daily or yearly 
practice to indulge tin irresponsible 
talk, it becomes absolutely nothing 
and nobody is going to listen to that 
People of this country are watching 
on the one hand how the Govern
ment is behaving and on the other 
hand how certain elements in the 
Opposition are behaving. They 
w i# form their Judgement. 1 have 
absolutely no doubt that the rejection 
of this no-confldence motion by this 
House is a rejection not only by this 
House but is symbolic o f the rejection 
by the entire country also. You 
have brought the Budget session to 
anti-clamaxic end, melodramatic per
formance, a sort of pathetic end. It 
should have been a souroe of inspira
tion, source of message to the n&tioe 
to go ahead end face the challenges 
of this country. Mr. Bosu has done 
the biggest disservice to the country 
by moving this iUtimed resolution. I 
am not sorry because nothing better 
could be expected from that person 
with the antecedents of Mr. Bosu. X 
oppose this Resolution.

eft w w  flqrnft Wt9tW> («rr- 
ftwfr): Hwrfft sflft ^  Td1

% f?mt WPflT iSOT iff w r nwr 
*1$ ?r£¥ $ Pit fcw 5$
v t  m  tit w rrr *t w inm r xtft \ 
m  «r?r I  fa  frr 5* g*r % 

«rr fcr ^  *rq| % 
m tp m  tit m s  *nfr ?
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y l  ^fT ^  w vfo% f*T& l^W  % TOV-

?w Tr*^TfW sfapt vr ^nrw 
| ,  T O R  ^  $  * f  . t f t a r c  i t  T « r  
| fa  t h ^ f t  vr hi% vrfm

vcfA vt* | I 5
^  t  f  i ^pnf^ v*ffw r

^  if-r—$ 3¥ n  ^
Ĵ9P trwrrtw SR'ff ^  IPH

|—  3 1 -I2 r W d  ^  ^  ts -tzs  
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< i# t««4 n  i N i  %  % R * f c i , *w 4 «m ^  
«*TW 7t »WT WT, 3 ' % ftflfc' v&b
&»TT <rr’# l  f t *  *Rft TT ^flft 
q f n t w T̂ <ft$ ? n r $  ? f c w  * r -  
*jw& % ftnir ^ret ^pps ^ r t  *ptt 
| ? Ti^hTFr ^  vt wwfk wm 
forr *ror | 1  w r r ^ t  # « p n f w
toTiflwf $nft ^ ’T̂ tWT 'arr

ĥ* in*H ifa m  ^ farer ®ftr 
*ft w w f | i Hwt wfr vr <ft*r*nw 

■|,rfNrw^t 1 1  ?T ^4! Ti^r
| I' v m  % % W  20 !|Wt
wtit ^w w -W r, f w f  % io w w w t

^ir % «r^ t 1 1  t o
■ i t  m F %

WfT wk %■ ■ M
* m  «nrr>rrat «w r  ̂  ^
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faw ^  % <N?w k  ^
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| «
fr tn w  STT9 T ^  2 5  WP9T

w i  f^ r if t ,  f W  ^  10 m t  | i

*1̂ * I T V  ?WT l^ fiP fF fW  f ^ l f f

h iPm k  % f ^ r  ^t*r f t  •ft,- I f f W  

t^ n ^ r  % w n i';v c . ^
vNNrTft ^  ^t ^  i

W f f a  WTO WNVT ^  fT5RT

| f t r  t ft& x jfa r  ^ n k

*9 VT?fT I ,  q ngfrfvf 

8PT?ft |  i '3nr| ^r?ft

si^i-^rar m &  ^  i f  
^<ww ^*T5T?r#? *1%, *rmJf ^ N 1 

fflT  , t  f R  |?T raK  HT?t ^  WftT 2 5 0

^ t ^  300 ^  v ’N r^ t Pnijf^r 

1 , 3ft M t - 5T -fw t Jf 

f?Ffj«n€f r̂ m $  ^ ^ « ? r  |, m 
snrrr ^ ^ rfra r |  t *nrc c w i  «rhar 

?ft #  ?rr  ̂^rj?t ^ r  qnft % f^ r  # ^tr

t  1

M«»(W\ f s w t ”  v t  *rnj ^ptt «fR 

?ftv  ĤTT ?ft f ^ l f  «r|W  STM *PT 

f m  *rh i v m T  ^ir ^  ^ r  ^ a%«ft

t  STST’T V T  ff ,  ^ F T  WT3f

w  | ?  ^r t  » tM  #  | i s M . f
®HAiF- 1 1 . 'WT

a^?f:% ^wr *i?#t v t  ^t*r ? st»h  ’tnj®f

V  _______  -■
tft  W W M  ftW ’ : iFg^Vt PWF  ̂

^WT ?
' ':«ft. iMm fhcrtl ^̂ pt..̂ ft,:



493  Motion Of  VAlSAJt«A 19, 1&7 (SAKA)  Motion of 494
N°*Confideiu:e No-Confidtnc*

iĵ tt  tr tft m gsr |, 

?r?rnp$  % fartft awpt vr ̂  f, 

sfr *rtW frr *r $ 1 wit*t  »$• 
t, qsafyfttft % wrr $?tt *er, swt *rt- 

ir̂r, ̂-%'T srvfar 

%î %f%fr*n3rsn%*ftaT  ̂«rsr Tfr 

11 f?<TEfr *?ft  W ft *r*r 

f̂jrr 1 ?pr srrmr <trtm«i % 

tift wf%r ̂rr sr̂TT vtrt m  fepwmf

TT <T?f 3T5f% % VFFTiT  ̂ ̂!T I

w& w *r*r*prc  forr *m 

«w   fcrnfr  w tW r sfc- »rfr*rr 

11 tftowr rr ̂  ftwt,

*T  3T3rr srfaftfa ?T»T55T «TR WK-

sro#%%**t^t? *rt| 1

srffFT ttsFV   ̂  ̂*nrc ̂

q?t vrqwt ft   ̂ ̂reft 1 ^

jpjt-w  tsN %cft I, *rnr srfsnprer wr

jpqrt ft f  5  »r?Tr  r̂#  T f̂t

t 1

sfht ir? wtora |,  fartfspft 

wrr  srrs&rarc' <rc wn& % fart
snarer *r$teT  f?ff sfaft *r£t ? w  

1T5 vftv̂rsr  ftrcrft wrf̂*r spre % ant 
tr tfto sfto srr$° Ŝt ̂rrer % *rpRt spt 

 ̂  % f  ̂ Tt sr̂ T   ̂ ? 

*tht jt$ sftocra I, f̂r̂r’T in?r ft wwr 

ft q̂r ŝrr«r *Ftrft % f̂r "-fr *̂<1̂ 1 

r̂rt *t 3TPT *?t *Rt ̂TTTfft T#t ?

p̂fflr ?t for %r£)tf (rcm
ft ̂  VOT ̂ Îft *ft I fUT

>$sr% firft ?rt for $*nr*rr ̂rrr*TT *rk wrc 

Sir $£fFrr 3p?ft *rr? inrc ?rtr % ftRft 
Tfr»t %  J[ftT#sft I, «N*H $*Tlft

«rc n̂w |, ?rt wr farhfr tf®ft 

fam % ¥r »& rfm *r m m

f%*rr *t t o t t  ? %

wit % *nt Wr <tt tofI: %
£lSL Mm JL __ ♦-#» . .
mn prcraT ^r jtstr *t«t jhtt ernfRr 

r̂r  f,ir»n: stPtsrtt ̂rsrr- 

r̂ spy ̂r?T qr̂rr 

I, *?rf f̂̂ Trar *f

ww •rft ̂rwl* ̂nrrfr 1 1

?r̂if jt? t % ststft iwft ̂ faM 

?«ft%?rr«rqTfrf%̂ 55T?fr¥f̂ |> 

5TT3T  *ftr SfRfTW %  %

«Flf ^  ̂ I? ??r?frr vrc®r *r| |

fjp ffX̂TX UM q5T fiT flWKT apW 

f̂t ?r?nr 3% ̂ •t  % f ̂ ▼fV

fax  ̂ t 1  Jr?r#? vt vi?prr mb
 ̂I 5ftV5T9T  ̂ I  *T?f-

ftnmT q?t ̂ r̂rr ?nrr?r ̂

**t fftfw ̂ 5TRft | > ̂ r % M t ift

mFfhp sfrr m «pnr |t, m twgwif
~v . . ,.f» .. M *s.- f»__A ... A .. ■» . .
$  fTTt  w  *t  WWITW-mtr  nwTFr 

TT ? T̂  ft 5TPTT, *TT ftwft it ̂ifl̂

f̂t? %  '"iRriy >Pt *1Tft % f*nft?t

’STRT,  f ̂ f̂rfN’t 55T f̂rir-

m  I 1

m  *PTT®r t f% »nft m wffo 

f̂rKrerere»r fiw »  yr m  

w |?  fnrr’Ff'TcTwRnwnrfwflf 

tt sn- spprt *rrw«i ^

vi*«)<?ii %  ??r  'sjt jit 3[,

?ft wnm  % PRrt vt <ws 8pr

ttwt it am ̂  1

#  'R̂rr ̂  *tT 1   ̂ fipgK % 
tnrrgtf  irfw<t % arâT—# 

m m ̂ Tg<r ?rft r 

<fir* #t« 

m   "
(f«r
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«fr « * *  flfTtt uritftf

wtSWW SWT $, m 3Rf wPTT w 
f r o iK  f w  w& ? faa% nr 
fawste fair I) ipJt wp w r ^  w  
1 1  wnrr *f$t *t%, sft wffcrcr* 
*iRw«r ft*r % m  % tfa  tfr m  wit 
ftw ?  m rv T  » r ? - ^ P  f**r*rr

f t #  5* <rctr ^  | i

*r c r tt$ %  4 4 , 4 5
^  *r i *r*rc ^  ^ft vnvft
fa s rrf f , « n ft  ?pp $ *fr
«j#r * r f  1 1 3 *r  f o r  %  ?rft * t *  *r 
jr ? w w ff w <f t t  *  i w r e  *n r % 
<rrcr 2r, *n r r  ?fto aft® w r f *  *  fo tft  
qgpprr % ^ « t  i w t  frjfV •jo t ?

?ft« sft° « r r f 0 s * r r f  
<ft ,wnt ’pr̂ rnrr ^  ’sn'iraT, *n ^  srsrf 
'snw  $ nftr ^  cfr ? tst% ®pr wt?h
•FT T fT  |  |

«ft *Ttfa?S far«r tnp W ^ T T - W
fror?r?r |  t 3$r f o r  f f t r  s r ^ ff  % 
f t i r m  |  i v g  <nr 
snps ifrsn | ,  *t» tt  ^  srtrar ift?rr t ,  
t fr * f  i ffln rw tffsfipr t o  $  «rr?rr 
$ i 3 *  f o r  S ft ftrar «fr f*r«r

r̂ 3 f*? r  w n r  ^3 T «rr for *ft  f * w
13¥ W PT *PP *?£%, ^  fe?T f*S»RET

am  m  *prr fo #*r ir fW ta 
t  ? ®ŝ t ?ft ^rsrr «pt ,fi?T sr*Fsr «rr i 
«r$t f«prr tot % *tf 9TT »$r war «rt, 
v f  «ff i «m rm f ^  «rnc ^  
* f t  w g ^ rr  %  * *  arr«n
«frffT *T , ®ft T fffT  |  fo> *  V t H t  | ,  
5ft ^ r  f w r  *P iiN t  %, w  *R *ft wp 

^  ^  ^  ^  
^  ? w r  v t f  |  ?

*  w m - * r  ^  : «?v ^  afr
% 3TT ^  j

« ft  * C T |  W W W » :  ^
1 1  flitf s ta r f«r< m  ^ r

«ft i

?jVff<y «rcsrr ?rt f^p?fr ^ r  |  i 
$ f t * r  5»ftJ %  ^  fern

% fN w %  ’SR’ft’ ’ »rtf I

vns f̂^rftrar f^r qr m m
ioo  ^  ^ f r  t ,
«TW|l ^ s p T ^ S W f t ’ETW’C 
« r n r t f r  *pt ^  n# ?m r ?r^r i m & 

shttst ?TT5̂ r wtt *f$ ^ ^ r?> rrf«p  
f j r ^ ^ 3f^Rr%fs^r»rci =̂r
% ’TRT ^  ^  #En? T O  
% T T i f t T  fltortf r̂ «f>?T f^r | * r  
awPT ?> f«p ^  w  v ? i Ir
WRT ^TT I ^  ?T5T? ^ T  *PPF*f(?T 

* r  t c  <it ^ r  smr sfa ^ r > | t  
i ^  wt f ^  sfrrcr ^n:ff <t 

^  w^rr?T#5nrfr f% ^  ^ t t  «rr j $ *fr  
^  5TI% sftw ^  m w  | ? 
f*T T^ ^tq?T 7 f * T  ^ T  5TH7 ^  STY* ^  *ITT I
??r ? 3 n T  ^rr ^ * r w  'sftfatf f w  »nrr 1 1
TOIT »W ?TT ^  fT̂ V *T<TT Wft I fW

% *« P t w  *n? r ^  
*r^ ^?r ^RT % w r  |  f*p *r^ ^  
m  f r  ftrcr mm  % mm % 
fare ^ ^  3fWT w r r  *rr i . . .
( * r w 0  • • • •

^r^rq^?«rw*frT?r^^ftrw*py 
^rr ^  $ f* ffftsflr f? rf % S t t t  # p ? n r  
? « f t  ^  |  srare ^  ^  ^rt 

wfwrr ^  fr«r t  fcfara 
i r r  f?r*rr |  ^  sftrar |  i fu ^ V  tflr 
?ffo?F8r*nft tot % ^ r  ^  r a m  i f #
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W R  *T?ft
1 1 m  I  ^  ♦

*m  m  art *rr^ft f w r  I
STQR *nft % «TO#fT | I fWT *T?ft

I  *rcsnt fa? 1 *pr ^r% 
faRrsrr ?£f%3Rr $ *ht*r TnaT*T 

*F*Hft | I f*?f̂ ?ST |
j p f f w v  i f t r  ? t f r r $ ? r  s r a w  *r?flr
% «ns $ 1 * w 4  *t *ft
frar | 1 sraT?r >reft vr ^
4w<nr#$Rvrirortifh: ‘m 'ktm tit 
jww w^rfwcr
*R 5 ft  |  f a  *rt*r ? s h i  I  1
at *rr *p<? T^rr ^f??r | 7 w  
?rt*Rrer ^  w  5f srtsrrfr »reft *?t s s n ri 
cfrtT fr, o t t o  £, trtf? srfanr I  ’  $  ^

« y w ,  K R T r s n to r  f l f s r a r r c  w ?  m a r  *r  
3PFTST srcfrr ?rf*RT, TFT *T«r $  WWJT? 
srsrpT *r?ft fftr 7 #  *r ^  wptt 
^r?wr *r"Firfcr%
a f c p r  i f  a t f * w r f V  < r fo r ih r  «pfr s t f t  *rr  
it | ? * t f  ’

t j *  s r r e  $ t? r  $
arc » r7

*ft wts faffft vrafcft ffr wt̂ t 
I  ’  farc f  f?r vr r $ v  a* fâ rr 1 ststpt 
»Rft *?Rft t  fa  *$r |?
38% «ft# 3R̂ rr *irr $ ?

ipn <nw«ft*r m m  ? r ^  m  I  
i f  1

wm  ftfnft wnwfoft :
W R T ^ ^ T f 'P ’T R J T ^ ^ T T lI
wnr»pt t f<R*$«rrc*FT'rri?*rFT% 
qw %*fttr w* *rc t o  T̂ r | 1 $4t 
m  trv m  *r$r 1

«r?m * t  T«t?r spt 
w r tftfaw | ? fiRrwrc, 197 1  k  

•nfwrnr q?r ^rrr pcrr 1 w fa  f t  1 

sfaft |f ^  * m  % fft t 
% im r  ^ fw r 1 pr w r t  

s n r ^ t f r f f a t ;  1 fm m  
% ?HTJfhr SR ftwr I ^^TRTT STf̂ WT
f t  >WT |r, ^ W T  SJT7W 3Tf T?T t  j 
v& ?ft v^r arr T?r
|  fjp ftTf«W I  1 wrfow T O  

a ^ R ’P t ^ r t i  ^•sfW TT ^rw nrr 
| { <ft i r  srsmr ^  ? r f r  «r??rr | » 
»p f̂t I  fa  w r r  ?ft3p 1 vror % 

^nfr ^rrfwr ^  $ 1 
*rf? ft *ft ?ww |> t o t  f  1 s^ff 
v^rr % ^r<rr ’  w  <rr 
t o t  i *r?f ?it fnTTTT ^f?r t  *fa  ipr 

f*r<jfrr t ^
% w f  ?^(T «frnr «rr?rr $ 1 sw 
T̂r̂ rrft \ ?r? ?i?r w r  ^ fa $*r 3̂% 

w&i 'r ^ j *rr*i% r̂ *1^
*ftr m'Tffr ^ fa <w%3*f lr n̂r̂ r 
% ^  Jr 3ft 5I  fs r̂Jr
wfeurt ?r *rr*r t o ,  w$^r ^r€f % 
«rt sr« ?̂rr ^ , ^ r i r  3 2 - 3 3 ^ ^  

?pt prait g f  «ft ^ppt ft  
*f# fairr Prr, ^ f t  srfgrfsrfa tit 

?<tf?«rf?r Jr *r? *r̂ r w r fa  ff?|WTpr % 
v m  »ft qvrfasif f*rr ^ar 11 f*r 
?rt»t 1 vrt, ^■f?rft?ft?r?^f?r'R?Tf«iT 1 
^  v t v tft  tffor ^  i?t m  ***&
| 7 ?rf trrer <rVc ^t ?rf«r % ftw ro 
^ 1 f  q «*r v t «r“̂  « r ^  »mnft %
^  ^  f̂t ?3fT3Rr ^  ^ «W?t I

^fa? f  irn% ^  «rr fa w
?ft |*THT f?T if# TOTT I ? ?  PTTT
fo* | \ if nifar sf̂ f |
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sr. «W

35% «tt5 ̂ar *T*rr  t wt n%fw 
%vrwtirt? aftf wr nr 

fr, *wrtfnn % fam  artfw «itff 

fun* *m srft % farc fam

$t »wr i5 wi fcr tft ̂ ?r¥r *

WF?TT |  ?

fa ; v«rc vtf ̂ mrfWwrtrT arm 

at qwNr't «pt  ?> tot 11 *m 
w * m | .........(ursrwr*) ............

JT$  3tT T̂ $ fa  WPEf %

fwq;  wr̂ |  werm

tfffrprc ŝT%r j  8  *rt t̂r mnx % 

3̂  if  aRrnrr W  fa 323 <rt»r

faff «rc OTft sfrr mft | ’BTTT |, 

*T*ft W   ̂ ̂  >  VTH 5̂*T 5f

2, f*3K jf 8, **tTO »f 1, fe?*Ft *t 3,

iftar,  ?r«rr  if 8, *nro?r if 22, 
aFTvrstftrif 1, ̂rfe«F *r 7,%t?r*r 1, 

if 130, 'T̂ m if 2, grfWrv Hr 
3i,̂fTT5r̂Tir 5, qfm 4»rm it 191 

s*r arfartf *rt ftRSmr 
«PT% ft  fTO Tift f I *IRT ̂t

mm »ft m  *$t vr *fat 11
WFT StWtf %  if SPpTT  I

T̂HTffrrur *rfs*FR %% tft ummffT 

*fl£f I I 'pr *PT trfTrOrr*T ftfwtr I

«ft wro* q̂f ̂ nw  % 

fat?  w  f!frgr  3fr̂t  «ft 1 jpanfta 

*t *RT ̂  *t ̂5TT5RT  I W ̂
farm fN> tft »rii | t «nr nfipft w f 

*«Pgrfa»* 3ttt|| 1 imfatrWttfâ 
arr̂ l?  ift tot  w  *rmr stut

11  tow smjte fafaSs, vi%
mftra | tf?r sfam  «ro, St ̂
TT2ST  ?T̂Tf *FT?T t I ^

fwnr »ft *iTfa?t | m 

aprcw «ro faafara ift *rrfw | 1

1971128 ?rrar 65 %m m
iFTVTCT̂ Wf̂rVt fen ( 1974% 

lsm im i i97dt«f*tut  ̂

3 ̂ft? 69 ?rw ?rt nt  1974 t

I 78 tsm ft iĵ 1 nift ?wr

 ̂5 JPTt?  93 mt 77 pfTT 

442 ̂  «PT TR5T ̂  «rfkT >HT

II <7?̂ ftw*T «nr fa fffa #r ̂rrr wrr

nirraT srrnr t tffeft 

jppqfspfr vt *(faT faff anw 1 

stt̂ % nf f?nm awrr tst ferT w  

trsp  ̂ft vt wnfmft  ̂ t̂ nf 1 

vrqwt | T3RT ̂ WlTTWr̂ 

if  *?>T̂?T  qŴ ST  f̂ T  VT ’Ttf̂ ST 

W T «ftr   ̂  ̂ T

STTRT fw  «n I *T? WT ?> T̂ f ̂ r

* ?

§htt imrFfr |  t̂

T̂tf̂rfwr spfff *PT I 69-70 ?f 2 5TW 

%  d'nfo  TRRit  fiŝ TIT̂

70-715r 65 ̂rror % i 

ârffcT |f 1 «ft ̂ TTOTTtr «ft to  ̂

trt | ftr?nT =̂|i% ffT̂rr | fa f’T ̂ r̂Nr 

% I f̂a’T ̂TH1 ?T̂ I fa arw 

5ft fttfr Wlfa f,T 3TR f̂ ft ?r fa?ft 

gwr q̂Rftfr «rfar *rt 5ft?cft |  arsr 

3TR Mt  wf aifaf apt art??ft I ?ft 

3lfa wfar ft aiT5ft t  I

?̂r ̂ 11

fa*TT  *WT J 2 32 farTT

794 'Gfta  f W  SW if % ?rT7-

|%WW I 24109  ̂ I

fa  I %f*R <rw#êt wfl«» I I

S*tft ?rw? I 53148 I *  ^T

l̂r f fa aft srnwfa «r tort «pt?t |

w r imr Wr | iftr % wta w w  <tt
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t o w  s r t o f r f r r t  %  m r f  * i 3 * ( w  %  
* £ t  h wft w f t f a *  ^ r r  

z v tft  w  M  t
«fa*?r *5t 3FKTT 1t«P W *ft$C r£ i 

*wrrf?r t  *re iw m  t w
i —-ST8H  q tffz ft % ^M K  27, 

1972 ** «?P TO fw^T «TT— ?T̂  TO 
ff? P ?  W P f  V t  fa ^ T T  9 T - —

"As you know, there is by now 
a very well settled procedure to 
examine such memoranda against » 
Chief MlniBter.”

s f R f N x  W T  |  ’

“He should furnish his comments 
to me in confidence in order to 
enable me to determine whether or 
not there is a deed for a commis
sion of enquiry.*

m  *T5ft W T  frofa 7

m s n t a  * w t  m
* * r ?

sft HOT JTSlfcft : fo *  aft,
*T?% WTW 5ft STTT *r?

?rfr 1 «rrc *mtft |,
fim r f W T  3TT T^T I ,  U f  *f t  &TT
* r r f$ ir  i me s t f t  w  %  * w &  %
f a s i  snrtq |  farcr w  sran *ntft | ,  
e ft  s r e r *  m f t  w w  t n a f r  $  ? 
If  f t p *  t f t  i?t *r« crrfw T t o t *  f t *  m 
ww  ^  f^ T P T T  ^ T ^ err g  1 «Pt$ s r f w T  

* n f ^ ,  s r f w  % * r  *ti 
w s s r  * % ,  3f t  $ t  w * t

3fnr ^t i #  'sniaT $ f t  *rrfrr 
S R * n ^ M  %  *PT f t w f t R T  SR T  $ fa T  

i W W l l f  ^ 3 W |  
f t  w r f r f t  < rc < raf *  s n r  1 f i r
wr^r % #  *t im t?  arfte

t 3^ f t g f t w f t t
^TT?W, 5 0 0  * w r  3PTT «flTT*HTT,

w  flF̂ rr <ftr <*t*  pt*ft I
*n? f t *  t c  wr f , « *  
JWWTOsrm ftit**T ^ f w rftfa ft 
% *r <rtronr w  | 1

4Wi4(fl *^*r, WHRST 
t£r t , ^  sftTm fm x  t$t | *r| 

W  «R ir%W VT «fl̂ t I ,  
«fNwrRw SRT ^T*RT m  | I 5ftSRRT 

inrr infTOarr 
^ f t  a’t ferfrr «ft t̂, ^  ton
% ^  M<W|<I 5fi£t »PT P̂RTT I

?r ^t t o t  vt «nrsrrfw hk 
^twt t  1 ??r 97StTVt m  
f o w r  m  t  f t  S ifft ?̂r % v fw rw  
*r waz f a  ft̂ iT | tftr f?ft f<Mt 

srfNrotf m snrarrsr 1

SHRI H. K. L. BHAGAT (Halt 
Delhi): Mr. Chairman, Six; Mr.
Vajpayee.. . .

SHRI JYOTIRMOY BOSU: This is 
a great discourtesy to him because
some Congress Members are going 
out

PROF. MADHU DANDAVAT& 
Mr. Chairman, let us have a break for 
five minutes because «om» CongTeM 
Members are going out.

SHRI H. K L BHAGAT: You bft 
there Mr Chairman, Sir, Mr Vaj
payee has* a powerful voice. He can 
use a powerful expression like a very 
powerful juggler. He can very 
strongly support with hit pewerfu! 
voice and expression a weak and a 
bad case He can certainly ereat* 
some kind of an atmosphere when he 
speaks. But then the atmosphere 
evaporates add the truth comet out 
I entirely agree when he said, “that 
the clock has taken a full round”  and 
he posed a question. He raisee •
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[Shri H .K .L  Bhagat] 
fundamental question. Be gays, “why 
is it not being answered?” And the 
fundamental question, according to 
Un>* i» the transformation of the so
ciety. what he and some other* have 
been calling it “a total revolution” 
I entirely agree that the dock has 
taken a full round and the clock is 
ticking. The great Messiah of the 
total revolution, Mr. Jayaprakash 
Narayan himself says “that the total 
revolution for Jan Sangh only means 
that Mr. Advani should become the 
Prime Minister.* The total revolu
tion by other parties which have 
brought today this Motion of No- 
Confidence means that their leaders 
should become the Prime Minister. 
Mr. Atal Bihari Vajpayee said, 'today, 
there is a crisis of confidence.” 1 
want to tell him one thing with great 
humility and rcfepect. He is a good 
gentleman; he is a powerful parlia
mentarian. Personally speaking, I 
would like him to continue in Parlia
ment I believe, this Parliament will 
become poorer by his going out. 1 
want to tell him that J- P., their 
Messiah, the harbinger of their new 
revolution, has expressed total lack 
of confidence in his party and in all 
the parties which have today support
ed this No-Confldence Motion. Could 
there be a greater proof of the pud
ding than this?

It it these parties which are res
ponsible for creating a crisis of confi
dence. If you could not convince 
J P., excuse me to say so, you are 
living in a fools’ paradise if you 
think you could convince anybody 
else. Who is, therefore, responsible 
for creating this crisis of confidence 
in the country? \

AN HON. MEMBER: Shrimatl
Indira Gandhi.

SHRI H .K  L  BHAGAT; You will 
continue to suffer from the phobia 
against Mrs. Indira Gandhi. She win 
continue to suffer from the phobia 
with the support of millions of peo
ple of India.

Who responsible for this atmos
phere? My respected fnend, Shri 
Atal Bihari Vajpayee, was saying that 
there is political instability gad that 
there are internal contradictions in 
the Congress party. Well, there axe 
internal contradictions in the Cong
ress party. Them have been contra
dictions in the Congress party. It is 
a great party; it suffers from internal 
problems and contradictions. It is 
in power in most of the States and 
at the Centre. Some internal prob
lems and contradictions are very 
natural. I want to ask him, “You had 
a little power u> a small Corporation. 
What happened to your parly? How 
is it that the leader of your party had 
to commit suicide from the top floor 
of your own Jana Sangh building?"

I have great respect for him; 1 
listened to him with rapt attention, 
Is it not because of internal contra
dictions? How is it that your Dal 
cracked under the weight of its own 
corruption in the Corporation? You 
are going to teach us about this It 
is you who have been trying to create 
political instability. It is these parties 
which are trying to create this atmos
phere which have brought forward 
this No-Confidence Motion. It is 
absolutely an exercise, a tactical exer
cise, on the last day of the session, 
of a retreating army. If I may say 
so, it is like an exercise of a retreat
ing army. I cannot call you an army 
because most of your generals are 
without soldiers. It is like firing 
your last shells. But still I ask you, 
“Did anyone of you Ine any new 
shell?" No. You talked of Sant Pra- 
kash Bhagwandas; you talked of some 
other people. Your colleague said 
the same thing in the Hajya Sabha. 
You have said nothing new today on 
;he No-Confidence Motion. We 
thought you were going to say some* 
thing new. We thought you might 
wve some new material. But it if
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th% same repeat performance of what 
you have been saying or your col- 
leagues have been saying here and
th®r*.

X can understand your frustration. 
The fact of the matter is that you 
b*ve brought the No-Confidence Mo-
non precisely for this reason that in 
thja session also you bavte been a 
failure. Secondly, you know that 
your movement to demolish de
mocracy by use of extna-parlia- 
mentary means, extra-constitutional 
means, has been repulsed by the peo
ple of India. You know that you have 
been defeated in this game. You want 
to hide your failures. I will not say 
about Mr. Vajpayee. But I will say 
about some other people who have 
spoken and, certainly, about Mr. 
Jyotirmoy Bosu who la an expert in 
using invectives, adjectives and vitu
perative abuses. He wants to make 
up everything by the use of these ex
pressions. Mr. Vajpayee said that the 
Prime Minister controls tha intelli
gence services in the country Then 
should you control? What is wrong 
with that? The Prime Minister is the 
leader of the nation. Mr. Vajpayee,
I believe you are a very reasonable 
person—but sometimes you also in
dulge in politics; I do not blame you 
because we are all in politics—you 
tell me. There is a persistent cam
paign by a section of the Opposition 
to denigrate the Prime Minister on this 
or that excuse. We heard our friend,
Mr. Jyotirmoy Bosu. Like a mini, 
fictitious James Bond he was talking— 
a deal took place in the Prime Minis
ter’s office at 11.00 am; Mr. Tandon 
was there; Rs. 2 crores were settled. 
Like the proverbial juggler, he turned 
himself into a pigeon and sat on the 
dust-bin lying behind the table of Mr. 
Tandon. What a fantastic, ridiculous 
and non-sensical thing for on bon. 
Member ot this House to stand up and 
talk fci this way! We have, certainly, 
the freedom of speech in this House.
But our own rules say that we must
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attack with a basis. During his tonfl. 
vituperative speech of one hour, there 
was not even an ounce of evidence in 
support of his allegations.

Now he has chosen Mr. Tandon as 
the butt of his attack. Mr. Jyotirmoy 
Bosu, you have attacked him twice. 
You did once the other day and you 
have done it again today. I am really 
very sorry. I know Mr. Tandon longer 
than you. Before he came to the 
Prime Minister’s secretariat, he was 
the District Magistrate of Delhi, and 
I can say that he is one of the most 
honest, conscientious and capable offi
cers, and it is very unfair of th« hem. 
Member to attack him in this way...

SHRI JYOTIRMOY BOSU; On a 
point of order. If you listen to the 
tape and go through the record, you 
will find that 1 have never accused 
Mr. Tandon of dishonesty or corrup
tion. I have only said that Kala- 
chand's import licence for ethyl 
alcohol was finalised in his room—-if 
I remember the date—on the 14th 
August at 1100 a.m. I take the res* 
ponsibility to establish that The 
meeting took place. I have never said 
that he took the money.

SHRI H, K. L. BHAGAT: The ex
planation makes it worse. Now he 
accuses him saying that he was pre
sent, in his presence the deal took 
place. Yesterday, he tried to raise a 
question of privilege. I do not want 
to comment on that. A letter was 
written by Mr. Tandon, but he said 
that the letter was fabricated.

Mr. Jyotirmoy Bosu is a good friend 
of mine. But all that he does in the 
House is, I feel, something horribly 
bad. After listening to him, it appears 
to me that he has become desperate; 
I think, he feels that he is not going 
to be in Parliament next time. That 
is what I suspect He has developed 
that feeling and he is suffering from
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nervousness, That is the reason why 
he talks like this. Mr. Vajpayee, 
about you, if you try, you may come, 
thQUgh we will not let you come 
easily; but if you try, you might 
come. But it looks to me that, Mr. 
Jyotirmoy Bosu has lost all con
fidence. ,

As I was saying, they try to deni
grate the image of the Prune Minister. 
The image of the Prime Minister in 
is way, has to be considered dispas
sionately. Mr. Vajpayee, I am making 
this appeal to you. The image of the 
Prime Minister is not only an asset of 
the Congress Party but an asset of 
the whole country. A big country like 
India, with all kinds of diversities, 
cannot be governed by a mere Prime 
Minister; it can be governed only 
by a leader of the nation. The Prime 
Minister canot become leader of the 
nation by your calling her so or not 
calling here so. She has become the 
leader of the nation by carrying the 
country through a period of trials and 
tribulations, in which some of you
have also participated. Therefore, to 
make an attempt in season and out of 
season to blame the Prime Minister for 
everything is not correct. Mr. Bosu 
Is making all kinds of senseless, wild, 
mad and baseless charges, and I am 
surprised how a responsible Member 
of this House can make these charges 
on the floor of this House without an 
ounce of evidence in support thereof 
Therefore Sir, what I am respectfully 
trying to submit is that this Motion of 
No-Confidence is only a futile exercise. 
I can understand Shri Vajpayee’s 
frustration. He knows that the so- 
called total revolution has failed. Mr. 
Jayaparkash Narayan knows it. He 
also knows that they do not expect to 
win the elections.

My dear friend, Shri Vajpayee, was 
saying, what is this democracy m 
this country? In order to get elections 
in Gujarat, Mr. Morarji Desai had to 
go on fast. I tell you, this is the

Indian democracy, the beauty of 
Indian democracy, the democratic 
approach of the Government that 
because of fast of one man again# 
their judgment, against their better 
sense of thinking, against the condi
tions in Gujarat, it was agreed. Now 
all of them realise that Morarji Desai 
has landed them in a soup. Xt was 
the democratic sense of thig Govern
ment which conceded the elacttoas 
hecause of Shri Morarji Deaai’s last. 
This is not an undemocratic approach, 
but a democratic approach. You were 
totally wrong, when you say that there 
is no democracy in this country. You 
said, that in order to get CBI reports, 
you bad to do so much. I would like 
to ask Mr. Vajpayee, are you entitled 
to see the CBI reports? You know, 
you are pot, yet the reports were 
shown to you. This again shows that 
there is democracy in this country.

My dear friend, Shri Vajpayee, was 
saying, where is the danjser to this 
country. He says, America is beaten, 
Russia is not going to attack us, and 
Pakistan is, more or less gone and
what is the danger? Mr. Vajpayee,
you have been in this House and your 
party through your newspaper has 
been off and on saying that there is 
very big danger to this country. If 
there is no danger, why are you ask
ing for a nuclear bomb?You have been 
asking for this. 1 think, if there Is 
any jingoist party in this country— 
and you have been charging us with 
jingoism—it is nothing like Jan Sangh. 
You have been propagating like this 
that there is great danger. You all go 
on talking of emergency, as if emer
gency is some kind of a surge with 
which you can swim through. What 
is happening in this country? You 
have the liberty of the press. Don't 
you have? See your paper, Mother
land. You disowned it, because you 
found that it was printing rubbish and 
violence You said, that there is no 
liberty of the press, but how is it that 
you are holding meetings everyday
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and talkie  ̂ anything sensible, some
times without sense also? Where is 
the question of democracy not being 
there? Where ig the question of 
emergency not being there? All these 
changes are beinj; made fantastically.

Shri Jyotirmoy Bosu quoted the re
port of the Public Accounts Commit* 
tee. l  do not know, what were the 
findings of the Public Accounts Com. 
mittee, but if the Public Accounts 
Committee has made some findings, is 
Mr. Jyotlrmoy Bosu responsible for it? 
Who is respoisible for it? They are th« 
collective findings of the Public 
Accounts Committee, of which the 
Congress Members form the majority. 
He standsup and says something as if 
he has discovitretl something. And in 
certain matters, members of the Pub* 
lie Accounts Committee challenge him. 
The report will come before the House. 
Action would be taken and for him to 
stand and make it the subject matter 
of No Confidence Motion against the 
Government is fantastic in the extre
me. Shri Jyotirmoy Bosu went on 
quoting. Nobody can stop you, you 
can go on. God knows, what is cor
rect ? Of course, you do not believe 
in God, you have no fear Of God. 
Therefore, you go on talking fantas* 
tic nonsense in this House—excuse me 
to say—and go on making absolute 
wild allegations against everybody. 
Allegations have been sent against Mr. 
Urs? Then, what allegations are made 
against anybody and everybody? I
do not believe. Some allegations are 
made against Mr. Bosu. I do not be. 
lieve i9 them. I do not take them 
seriously, personally speaking. For
ejtemple, allegations have been made 
against Mr. Bosu. Therefore, it is 
wrong. Allegations have been made 
against this Government. Therefore, It 
is correct. You are trying to deni-
grate democracy. In fact, I honestly
believe that the Communist Marxists 
do not believe in parliamentary demo
cracy. Therefore, you have been 
doing it as a matter of design.

21.00 hrs.

You are talking of civil liberties, de
mocracy and progress. Mr. Bosu talks 
of monopoly houses. I ask him: has 
any one of you—if you have a con* 
science, answer it. You have put so 
many questions, you have made so 
many speeches. I want to ask y°u- 
You are all responsible people. Has 
any ont of you raised the question re
lating to the income-tax raid on the 
Jaipur palace? Why not Mr. Vajpa
yee?. ..

SHRI PRIYA RANJAN DAS 
MUNSI: They cannot do that.

SHRI H. K. L. BHAGAT: Not by 
Mr. Bosu. He is a friend of vested 
interests. How can you? Your diffi
culty, I can understand, because, if you 
ask about Jaipur palace( the question 
of Gwalior will arise. That is your 
problem.

Therefore, 1 ask my friend, Mr. 
Jyotirmoy Bosu—I am not saying any
thing about Gwalior—how many ques
tions you have raised about how many 
monopoly houses? How many of them 
have you explored? Nothing....

(Interruptions).

Mr. Huda is my friend. Please sit 
down.

Now, Ifar. Bosu gets up in this House 
every time about Maruti. He is 
suffering from a Maruti-phobia. Abso
lutely Maruti-phobia. 1 want to ask 
him. Is it a small thing that one of 
our youngmen who happens to be the 
son of the Prime Minister is manufac
turing an indigenous car? If he does 
not suffer, he should stop it now. 
He can go and see that the car is 
already ready and he can have a good 
ride if he likes. I myself have gone 
and seen it.

SHRI NOORUL HUDA: Price— 
Rs. 30,000.
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SHRI H. K. L. BHAGAT; The diffl. 
cutty with him is that he is not pre
pared to see the truth. Therefore, 
with respect, I wish to say, that we 
have not forgotten what they did in 
Bengal, killed hundreds and thousands 
of people. The memory is gtiU fresh. 
I went to Calcutta that the time of 
the AICC session. I heard all the 
tales of what you have done there and 
the horrible atrocities you have in* 
dulged in. ;

The most Important thing is that it 
is a tragedy for this country—Mr. 
Vajpayee raised a million dollar ques
tion*— that this revolution is not com* 
ing. I am raising a ten-million dollar 
question—how is it that during 
these 27 years of the alleged Congress 
mis-rule, nepotism, corruption and 
with all your rallies, demonstrations 
and papers, that an alternate to the 
Congress is not developing’  That is 
the ten-million dollar question. I tell 
you that it is not developing because 
you are not behaving like responsible 
parties trying to grapple with the pro. 
blems that face us. During this period, 
what is your performance? The per
formance is abuses, tactical exercises, 
this thing or that thing, trying to hold 
up proceedings and other things. 
During the past six months the Gov
ernment has some creditable achieve
ments to its credit The price rise 
has somewhat been halted. Inflation 
has been somewhat controlled. Sik
kim has been brought closer to India. 
We have our Indian satellite in space. 
We are making progress in oil explora
tion. Power and energy position has 
eased. The position regarding avail
ability of essential commodities has 
somewhat eased. These are the pro
blems of the people. The long queues 
have disappeared. I know you want
ed them to lengthen because that suits 
you. These are very solid and no 
mean achievents of this Govern
ment. I am sorry, as against this, you 
see your credit entry. Do you have 
any credit entry?....

SHRI BARBARA SINGH (Hoj&ar. 
pur): No, no.

SBBi H. K. 1* BHAGAT: fiave you 
anything;? Abuses, tfemonstrationa, 
rallies, dharnas, intimidation, bombs, 
hartals, strikes in this crucial time. 
That is what you are doing. That Is 
the reason why people are not prepar
ed to accept you as an alternative in- 
spite of being disappointed with the 
Congress because they do not have* 
faith in you. In the words of Prime 
Minister ‘you forget thinking about 
Congress, think about yourself. With 
these words, 1 conclude.

•SHRI A, DURAIRASU (Perambal- 
lur): Mr. Chairman, Sir, On behalf of 
the Dravida Munnetra Kazhagam, sup
porting the No-Conftdenoe Motion 
under discussion, I wish to express my 
views.

If the Opposition parties which are 
m minority in this House want to 
focus the attention of the people of the 
country on the faults and failures of 
the majority ruling party and its Gov
ernment, the sharpest democratic 
weapon available to them is this No- 
Confidence Motion. I need not lay 
that the Opposition parties are as 
essential to democracy as the ruling 
party. Yet, Shri Raghuramaiah, the 
Minister of Parliamentary Affairs, 
wanted to scuttle this debate. He was 
determined to finish this discussion in 
half-an-hour. When the Opposition 
leaders raised the question whether 
this is the manner in which the ruling 
Congress Party wants to foster demo
cracy in the country, the wisdom 
dawned upon Shri Raghuramaiah and 
he grudgingly gave his consent for a 
six hour debate I wonder how Shri 
Raghuramaiah thought that discus
sion, deliberation and decision—the 
three pillars of democracy—could b< 
held in just SO minutes.

We in the Opposition know the fat* 
of this No-Confldence Motion.

•The original speech was delivered In Tamil.
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This Motion win ultimately be defeat
ed by t&e brute mjforhy tft the ruling 
Congress Party. Yet we wanted to 
discharge out duty enjoined Upon h'is 
by the Contfitution. the exhibition of 
hesitation on the part of the ruling 
party today in regard to allotment of 
time has confirmed our suspicion that 
the ruling Congress Party has no deep, 
rooted faith in democrarcy. Yet, we 
appreciate the belated realisation on 
the part of Shri ftaghuramaiah that 
this Motion must be discussed in 
sufficient details. 1 would like to say 
that this fcmd of hesitation on the part 
of the ruling party in allowing such a 
discussion should not become a prece
dent.

During the past 27 years, the Con
gress Government at the Centre have 
not implemented the assurances given 
to the people of the country. The five 
Year Plans which are the basis of aft 
economic development have not met 
with success. The Central Govern
ment have belied the hopes and aspira
tions of the people of the country. The 
Central Government have also miser
ably faded in discharging their duty 
towards the people. It is not that X 
from the Opposition say all these. The 
former Minister of Central Govern
ment, Shri Mohan Dharia, stated all 
these things on the floor of this 
House. There is no wonder if the 
Opposition Parties express their lack 
of confidence in this Government 
through this Motion

Sir, India is acclaimed as the big
gest democracy in the world. Shri- 
mati Indira Gandhi's progressive poli
cies are being hailed in many parts of 
the world. Hut the real situation in
side the country is that the Constitu
tion has become the manifesto of the 
ruling Congress Party- The constitu
tional provisions are being utilised for 
the t>erpetu«tion of the ruling Con
gress Party® hold on the people of the 
country. Qn December 3. 1071, the 
National Emergency wa» proclaimed 
7t» LS -I7

on the ground that Pakistan had com- 
mitted aggression. The war with 
Pakistan continued only for 
a fortnight. After that 
Simla Pact was signed with Pakistan. 
Normalcy returned to the country im
mediately after establishing friendly 
communications with Pakistan. Now 
even trade relations have been estab
lished with Pakistan. Even after 40 
months ° f  normalcy within the coun
try and of no immediate threat from 
outside, the National Emergency is 
being continued. The fundamental 
rights of the people have been abrogat
ed. A man who Is arrested has no 
right to justice. The Emergency seems 
to have become a permanent law of 
the country, while the common laws 
stem to have become temporary pheno
mena. I am afraid that the National 
Emergency to being persisted with in 
the interest of tfee ruling Congress 
Party. It has become a useful tool for 
stifling dissent. The members of the 
Opposition are put behind bars bo that 
the Congress Party can stage a walk
over victory in the coming elections. 
I would like to know when this con
stitutional impropriety will end.

Sir, it has to he regretfully mention
ed that during the past 27 years of 
continuous Congress rule the poverty, 
instead of being eradicated, has be
come endemic. Not even 25 per cent 
of the villages in the country have 
got electricity. In 80 per cent of the 
villages in the country there is no 
facility for pure drinking water, the 
Gulati Commission gave its recom
mendations many years ago in regard 
to the drinking water supply to Mad
ras City. The neighbouring State* 
also agreed to the implementation ot 
drinking waiter supply scheme in Mad
ras City. Now. when {he entire Mad* 
ras City is getting parched, when there 
is acute scarcity of drinking water la 
the city, the hon. finance Minister at 
the Centre say* that drinking water 
will not coint even it adequate money
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Is given lor implementing the scheme. 
He wanta to get a foothold lor the 
Congress in the City by giving an 
impression to the people that the Cen
tral Government had given money, but 
the State Government under D.MJKL. 
had not utilised it properly. Our 
Chief Minister, Dr, Kalaignar Karana- 
nidhi, haft refuted this sinister allega
tion by giving facts and figures as to 
when the Viranam drinking water was 
sanctioned, when the Central Govern, 
ment released the foreign exchange re- 
quired lor this project, etc. The negli
gence on the part of the Central Gov
ernment in implementing the Gulati 
Commission recommendations and the 
unconscionable delay in sanctioning 
financial assistance for Viranam Pro
ject have led to the present drinking 
water crisis in Madras city.

The D.M.K. Government in Tfcmil 
Nadu with its pragmatic approach to 
the problems did achieve many signi
ficant result m seven years, which the 
Congress Government in Tamil Nadu 
could not do in seventeen years, Tamil 
Nadu had Green Revolution. Tamil 
Nadu was always self-sufficient in 
foodgrams, but under D.M.K. Govern
ment it become surplus m foodgrains. 
When Dr. Kalalgnar Karunanldhl 
wanted to rush food grains to drought- 
afflicted areas in the country, the Cen
tral Government become a stumbling 
block and prevented Tamil Nadu from 
sending foodgrains to drought-hit 
areas. Now, the situation is reversed. 
The whole of Tamil Nadu is facing 
unprecedented drought on account of 
the failure of monsoon. The Tamil 
Nadu Government wanted the Centre 
to rush foodgrains so that the people 
of the State could be saved from 
starvation. If that was not possible 
for the Centre, the State Government 
stated that it could be permitted to 
purchase foodgrains from the surplus 
states The State Government also 
suggested that, if necessary, adequate 
quantities of foodgrains like rice must 
be imported and supplied to Tamil 
Nadu. Unfortunately all the urgent

pleas of the State Government have 
fallen on deaf ears of the Central Gov* 
eminent I have to condemn the 
attempt of the ruling Congress Parly 
to discredit the D.M.K. State Govern, 
ment even for natural causes. Even 
with the sum of Bs. 7.60 crores sanc
tioned by the Centre for drought relief 
in Tamil Nadu, which itself is com
paratively small when compared to 
the drought relief assistance given to 
other drought-hit States, the Central 
Government want to pose before the 
people of Tamil Nadu that the ruling 
Congress Party is their saviour and not 
the D.M.K. Government in the State. 
I am sorry that the misery .of the peo- 
pie is also traded for political bene
fits.

When the Central Government nat
ionalised the major commercial banks 
in the private sector, when the Privy 
Purses were abolished, when the 
General Insurance was nationalised, 
we from the D.M.K. extended our full 
support to the progressive measures 
of the Central Government. Yet the 
progressive policies of the D.MJL 
Government have became an eye
sore for the ruling Congress Party at 
the Centre. When such progressive 
measures of the Central Government 
have not yielded any benefit to the 
common people, when the common 
people are disillusioned with the rul
ing Congress Party, the target of 
attack for the Congress Party is the 
Opposition Parties. This approach 
of the ruling Congress Party is not 
conducive for the healthy growth of 
democracy in the country.

Before I conclude, I would refer to 
the pitiable plight of 15 crores of our 
countrymen belonging to Scheduled 
Castes and Scheduled Tribes. Today 
we saw the sorry spectacle of the tJn- 
touchability Offences Bill being post* 
poned by the Government. H un- 
touchability is to be eradicated, tile 
only way out for the Government is 
to alter the status of the Fundamental 
Bight to Prooerty which has now be
come the right to exploitation. Then
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only the social and economic justice 
which we talk About in the Preamble 
o i our Constitution can become a  re
ality for these oppressed people. Sir, 
when the Sikh converts of S.C. and 
S.T. get all the facilities and conces
sions from the Government, the Chris
tian converts of S.C. and 8 .T. are 
denied these concessions on the ground 
that they belong to an advanced com
munity. Is this the symbol of our 
secularism? When the economic back- 
warness alone should be the criterion 
for awarding such concessions, why 
should the Government spear-head 
such communal feelings?

Sir, in Tamil Nadu, Periyar E. V. 
Ramaswami N Bicker and Arignar 
Annadurai were the pioneer social 
reformers. Their dream was that Un- 
touchability should be completely era- 
dicted from the country. Arignar 
Anna implemented the constitutional 
provision in regard to Prohibition 
Today, Gujarat and Tamil Nadu are 
the two States having total prohibi
tion The Central Government do 
not want to replenish the loss incur
red by these two States on account 
of introduction of total prohibition. I 
refer to this to indicate how tenuous 
is the commitment of the ruling Con
gress Party to constitutional provis
ions.

In conclusion, I would appeal to 
the Central Government that ade
quate financial assistance must be 
given to Tamil Nadu for tackling the 
unprecedented drought prevalent in 
Tamil Nadu and substantial quantities 
of foodgrains and essential commodi
ties like rice must be rushed to Tamil 
Nadu if the people of Tamil Nadu 
are to be saved from this serious 
drought. In this human problem 
political polemics should not sub
stitute immediate executive action

With these words, I conclude.
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SHRI SHYAMNANDAN M3SHBA: 
Mr. Chaintum, I cab assure you that 
it ia not without acmxe amount of re
luctance that we fledded to take up 
this motion, of no confidence against 
the Prime Minister while we have 
been in fine midst of celebrations for 
■the International Women's Year.

AN HON-. MEMBER: Very chivalr
ous of you!

SHRI SHYAMNANDAN MTSHRA: 
When there is conflict "between 
chivalry tod doty, a choice baa to be 
made and that is the choice that we 
toaVe made this morning.

1 think that a perennial Prime 
Minister would be the most unin
teresting Prime Minister. It is said 
that WPc. Chou "En-Lai is a perennial 
Prime Minister, and 1 think that Mr. 
Chou 7n~Lai has lost some of 
his charm, freshness and vitality. 
Perhaps the greatest tribug* that one

■ g j j ? * »  a . f t *rnme Minister m a p in n w u iu y
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Chart Shyamnandan Misra] 
system is that one brings up a no- 
confidence motion, And the Prime 
Minister who takes offence at this I f  
really no democrat. This is in fact 
what we have been witnessing in this 
country; the Prime Minister has been 
going round the country and telling 
people that ‘they want to oust me from 
the preset# position.’ . . . . (iMerruoU 
ions). It is the privilege ot the Op
position to oust the Prime Minister. 
But for the Prime Minister to make 
a grievance of it is something un
heard of in the history of parliament
ary democracy. Nowhere a Prime 
Minister has been making that griev
ance.

I should like to tell the Prime Minis
ter that it is also the high privilege 
of the Prime Minister to be the reci
pient of the brickbats and bouquets 
from the Opposition—  (Interrup
tions).

THE PRIME MINISTER, MINIS
TER OP ATOMIC ENERGY, MINIS
TER OP ELECTRONICS, MINISTER 
OF SPACE, MINISTER OF PLAN
NING AND MINISTER OF SCIENCE 
AND TECHNOLOGY (SHRIMATI 
INDIRA GANDHI): Bouquets? Where 
are they?

SHRI SHYAMNANDAN MISHRA: 
There was another kind of hesitation 
too On our part It is all like throw
ing water on a duck’s back. If you 
collect all the points that we had 
made during the course of the no- 
confidence motions in the past and 
the points which had remained un
answered, you will certainly express 
surprise at our audacity to bring UP 
a no-confidence motion. I

Most of the criticisms have gone 
incompletely answered or lutaunn**

ed. This is the way they treat demo
cracy and the criticisms of the Op
position and I am pretty sare that to
night also, the Prime Minister would 
be completely making a sweep of 
many of the criticisms that we are 
going to make here. But why lament 
for it, why lament that our criticisms 
are not being met? What has hap
pened to the severe indictment of the 
bon. Member, Mr, Mohan Dharia? 
Could there be a more severe indict
ment than what Mr. Mohan Dharia 
made when he resigned from the 
office of the Minister? But have you 
the courage, I ask you, have you the 
courage to reply to any of the 
charges that Mr. Dharia made? Those 
charges are going completely unrebut
ted and I can tell you that none of our 
criticisms can be severer than the 
criticisms made by the hon. Mem
ber, Mr. Mohan Dharia. But the 
Prime Minister had become so weak 
that she could not pick up the chal
lenge of Mr. Mohan Dharia. And 
what I am going to say is what he had 
said mostly. Had he not said, Mr. 
Chairman, “we have not fulfilled the 
mandate, we have not fulfilled the 
election manifesto that we have given 
to people during the course of Elec
tions in 1971-72?" Then, why for 
God’s sake do you want to be where 
you are when you have not been 
able to fulfil the mandate according 
to your own Member, when you have 
not been able to fulfil the promises 
that you have made to the people— 
none of the promises? And not only 
that, Mr. Chairman. The Hon’ble 
Member, Shri Dharia has also gone 
on record to say that it is only the 
collectors of black money who happen 
to be the leaders of the party at 
various places. Now, is it S. N. 
Mishra who has been talking about 
this? It is your Member who goes 
round the country saying dearly all 
that but you don’t have the courage 
to pick up the challenge from him. 
He has said, I repeat, that those who 
are the collectors of black money 
happen to be the bosses of the ruling 
party at various place*
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To repeat what be has said this is 
the moral degradation that you have 
brought about in this country. Further 
I ask you, Madam Prune Minister, 
could there be a greater immor
ality than this that you are admitting 
defectors while the Anti-Defection 
Bill is on the anvil? Hie very fact 
that the Bill has been referred to the 
Select Committee means that you 
have agreed to the principle underly
ing it. But you have been freely ad
mitting people from the other parties. 
This is the moral standard that you 
want to set up in this country!

What kind of contrast was offered 
this morning between the hon. Mem
bers on this side and the hon. Mem
bers on that side? The depth to 
which they brought down the level of 
the debate is something of which one 
must feel ashamed. Now, here is an 
hon. Member who spoke in the most 
amazing fashion. I would like to 
tell the Prime Minister that such mem
bers don’t serve her interests when 
they make an insinuation againBt any 
Member that he has been speaking 
under the influence of liquor. Let us 
not bring down the debate to this low 
levels. Such hon. Members here are 
th<» star speakers of the Prime Minis
ter The other hon. Member, Mr. 
Stephen, was going into the biography 
of the hon. Member Mr. Bosu and 
three-fourths of his speech was full of 
that and nothing else But can I ever 
say, Mr. Chairman, that the hon. Mem
ber was speaking under the influence 
of liquor or they are under the in
fluence at liquor? Now, the story 
goes the rounds that there is hardly 
any member, of the Cabinet who has 
not got this pleasant habit. But leave 
it aside, whether one has got this 
habit nf liquor or not; but what hap
pened to the promise mad* in 1968 in 
Goa—in the All India Congress com
mittee—that prohibition would be 
completed in seven years' time? Bat 
the progress has been in the reverse 
direction. And yet you are now go
ing to free elections in Gujarat

You have been committed to Pro
hibition. But in suite of dismal re
cord in this Add, you have taken the 
courage to go to elections in Gujarat, 
a State which is firmly committed to 
the policy of prohibition. Would not 
people there ask the Madam Prime 
Minister; where is your policy of pro
hibition? Where the resolution of 
the AICC which had been adopted In 
1968?

If you look at the important aspects 
of the national scenario, you neces
sarily come to the conclusion that no 
enemy of the country would have done 
greater damage to this nation than 
this Government. Naturally, there
fore, the credibility gap between the 
Prime Minister and the country has 
widened so much that the Prime 
Minister had to exclaim the other day 
that “If I die naturally, people will 
say that I had killed myself” ; This 
Is the kind of credibility die has got 
now. 1

One wonders where has gone the 
fabled confidence and optimism of 
the Prime Minister? Where has gone 
the euphoria and the heady experience 
of the year 1971, 1972 or even 1973?

SHREMATI INDIRA GANDHI: Z in
vite you to accompany me in one of 
my tours.

SHRI SHYAMNANDAN MISHRA: 
May I invite the Prime Minister to my 
State of Bihar which witnessed one 
at the worst floods sometime bade? 
Has she visited Bihar even once dur
ing the last 2-3 years? She went only 
to the cremation ground to attend the 
funeral of Shri L. N. Mishra, So she 
has not visited Bihar for the last two 
or three years—that is the position.

All the drum beat in the blood of 
the Prime Minister and her enthusi
astic supporters seem to have com
pletely disappeared and we do not 
know the reason for this sudden cool
ing down of their fervour.



5*7 UK («4IU ) #oilo» « a
#p-C<»tff$e»c« JTo-CdHjidettce

Minister of Bihar. Now the {magpie 
*rf Bihar ask you: who has got Mr. 
Ofeeftwr, a member of the minority

IShri Shyamntmdan W ur«]

iUJL the great ideal* which this 
nation nnrtti«d and cherished are 
now reekftfc like faded violets at the 
h*nd» a  ihe Pttrte lOnister.

What has happened to non-align
ment? It has lotft much ot its man
oeuvrability, if not independence 
There Is hardly any person in the 
world whom you can convince that 
jour dependence on a particular 
superpower has not passed the per- 
miBsibl* limit. This is the least I can 
say about it.

What has happened to secularism? 
What did you And recently in the 
Jam& Masjld area? ttven now the 
arches and gates of Jama Masjid bear 
thte signs Ot the bullets fired by the 
local policfe. The Prime Minister 
wanted to play the Super imam in 
the Jama MMjid. What business had 
ttils Government to interfere in the 
religious affairs of a minority?

SHRIMATI INDIRA GANDHI: Only 
Mr Rahwarlal Gupta has that right! 
(Interruptions)

SHRI SHYAMNANDAN MISHRA: 
You should be ashamed that the gates 
of Jama Masjid bear the bullet signs 
even now. We 131 know about the 
interference in the affairs of the Gur- 
dwaras, Certain charges were made 
only recently in this regard?

THE MINISTER OF STATS IN 
THE MINISTRY OF HOME AFFAIRS 
DEPARTMENT OF PEASONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): Qrilv this morning I made 
a statement that we are not inter
fering in the religious affairs of any 
community.

SfitRl SHYAMNANDAN MISHRA: 
SWttetime back they talked about the 
Bihar frnewemwrt not having the svrp- 
pert «f the minority when Mr. 
Ghafoor happened to be the 'Chief 

it

community out of the Government? 
Is It J.P. or Shyamnaadaa Mishra? 
Who has got him out? It is they not 
us who have seen him out. But it is 
you who have ousted him and the 
people of Bihar will oust you I am 
not against any individual 

(Interruptions).

SHRI SHYAMNANDAN MISHRA: 
I like the interruptions of the Prime 
Minister. I do not feel unhappy 
about it I am only reminding her

So, they nave ousted him. We were 
pot against Mr, Ghafoor personally. 
We are against the entire Cabinet 
We are against you. Are we gunning 
for you? We are not gunning for 
you, Madam Prime Minister. We are 
funning for the entire lot that you 
command. Where have they slid into 
the shadows, the great figures of 
yesterday? Where are they sulking 
now, we do not know?

Similarly, they have discredited 
thoroughly, to their heart’s content, 
the concept of socialism. No one 
could believe this Government to have 
any socialist intentions when the pro
cess of Immiseration of the poor has 
been so rapid. It has gone to an ex
tent that it had never been in Ihe 
past

The disparity between the highest 
and the lowest is increasing @ 40% 
a year. This is the statistics which 
nobody can challenge The prices 
have been going up @  90% a year. 
So, it means that the bottom had been 
sinking ®  30% a year.

My friend Raja Sahib reminded me 
Of the price situation. Now, they are 
very gleeful about this. But may I 
ask each and every hon. member 
here, have they felt any relief in their 
own U£e in so far as prices are con
cerned
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SHRI C. 11 STEPHEN: Certainly.
afnyr SHYAMNANDAN MISHRA: 

7«u *t» hot Mttag the tnfflh, settle of 
you. But I wUl come to that a Httte 
later.

The price decline has already bean 
halted Mid the process is reversed, and 
may I ■warn you that by the end of 
June.....

(Interruptions).

SHRI SHYAMNANDAN MISHRA: 
Mr. Speaker, many a time when I 
make interruption you feel a little 
unhappy. Do you think that the 
point I am making has not got some 
supporting facts?

What X am trying to say is based on 
facts and yet these people are smart* 
lag under my attack.

There ban bf*n a cixange in the 
structure or composition of our nat„ 
femi outpwt, and 9ur oowatey’s eco~ 
atomy is now to the reverse gear. The 
Share of manufacturing Industries is 
declining and yet there would be 
some hon. gentlemen on Hie other 
side who would go on strutting about 
in the country and claiming that we 
are progressing. But, actually, there 
is development in the reverse. The 
tertiary sector is claiming more than 
the manufacturing sector. Investment 
in equipment and machinery is less 
than in 196S-46 May 1 say that the 
hon Prime Minister has made the 
country frozen, so far as its economy 
is concerned, nt the level of 1983-66? 
I throw the challenge that in none 
of the respects, either in terms of 
investment or in terms of increase in 
national income, they can show that 
the country has moved even a bi* 
from the level it had attained in 1965- 
66. So, this has been a period of 
stagnation and even decline.

Sir, nobody seems to be so excel
lently equipped to kill the great in
stitutions as the bon. Prime Minis
ter. What has happened to the in
stitution called the Planning Commis
sion? X ask the Prime Minister: “Are 
you able to devote even five minutes 
of your time to the business of plan
ning everyday as the Chairman of the 
Planning Commission?" Nothing re
mains of planning except the solid 
building of the Planning Commission, 
«od, of course, its Deputy Chairman. 
The Prime Minister takes great pleas
ure in shuffling the pack of the 
Planning Commission and nothing 
more than that So, this is what is 
happening. The provision—-the out
lay—that has been made for this year, 
if you take into account the rise in 
prices even to the extent of 50 per 
cent of what it was during the last 
year, than It is going to be of the same 
order as the outlay last year. 1 am 
asking: are we then planning lor 
stagnation, am  we planning for de
cline and to it what you call economic 
development?

You have been talking of socialism 
somewhat stridently. But what has 
happened to the Manopolies Com
mission, which is more oar less killed.

Even in this Parliament what is the 
performance of the Prime Minister? 
According to nay calculation, she is 
not aids to devote even a week’s time 
to Parliament, though it has been 
sitting for nearly six months during 
the course of the year. Therefore, we 
have been forced to come forward 
with a motion that the Leader Of the 
House is not performing her duties or 
functions.

After having got the massive man
date, the Prime Minister seems to tell 
the people and Members of Parlia
ment, as Hitler did; "Now* gentle
man, you can go home”. That is 
what in effect, the fcrime Minister 
say* to us,
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Therefore, the conclusion is irresis
tible, that the institutional decline is 
total and the personal rule is absolute. 
Even a dictator is sustained by a 
much larger hierarchy than the 
hierarchy here. Thus, you see the 
misfortune of the most friendless 
Prime Minister in the world. Has she 
got a single personal friend? Has she 
got a hierarchy which even a dictator 
has?

SHRI C. M. STEPHEN: Are you 
dreaming or speaking?

SHRI SHYAMNANDAN MISHRA: 
He would not understand, because he 
has now the heady experience of be
ing the deputy leader of the party. 
A few moments ago, he has been 
elected to that post

What 1 am trying to suggest is that 
the Prime Minister does not treat 
Parliament properly. Even this 
morning when we were fighting for 
this no-confidence motion and for the 
non-official business, we thought that 
the Prime Minister would rise to the 
occasion, but she did not. Ultimate
ly, what happened? Has it been to 
her advantage? Therefore, I say to 
the Prime Minister in all sincerity: 
you have become big, but you have 
to strive to be great; you can subdue 
th« opposition only by greatness; you 
cannot do it by any other means.

There is a great similarity—I do 
not want to suggest to whom it is 
more flattering, but there is a great 
similarity—between Mr. Bichard 
Nixon and Shrimati Indira Gandhi. 
If the balance sheets of the two are 
juxtaposed, it would be difficult to 
say who excels whom.

Something has been said about cor
ruption. In fact, the whole country 
is seething with discontent on ac
count of rampant corruption in the 
administration in this regime. It 
seems to be the wonderful principle

of this regime “corrupt and rule”, as 
there was wonderful principle of the 
British “divide and rule*'. They have 
been even trying to corrupt the Sar- 
vodaya movement, but with what 
pathetic results! The Prime Minis
ter’s Group in the Sarvodaya Move
ment has been reduced to a micro
scopic minority of three whereas J.P. 
has got an overwhelming majority of 
21 on his side.

Then consider in what ridiculous 
way they treat charges of corruption! 
When there were charges of corrup
tion against the Haryana Chief Minis
ter, the hon. Prime Minister referred 
this matter to a Committee of her 
cabinet. Is that the way you should 
treat charges of corruption? You 
make even persons like Mr. Gokhale 
behave in a manner which does not 
behave a person of his stature. You 
make others also dishonest in this 
process. Nobody would believe the 
findings of that wonderful sub-Com
mittee.

When a Deputy Minister of the 
Central Government was allegedly 
involved in the previous regime in an 
unsavoury deal, then the matter was 
referred to the Attorney General. I 
may not have faith in the present 
Attorney General. I do not know Mr. 
Niren De so much. However, the 
Attorney General is not a member of 
the Cabinet and the then incumbent 
went into the conduct of that Deputy 
Minister.

But this is what the present Prime 
Minister has been doing—she has 
been referring the charges of cor- 
ruption to her cabinet colleagues.

Then there is this licence scandal 
We have gone through the 1,200 or
1,400 pages and we owe It to the 
House to take it up here. We could 
not get that opportunity during this 
Session, but we are going to do it, we 
will take it u» in the next, because



have been able to find during 
course of our study of these 1200 or 
1400 pages.

What have they revealed? They 
have revealed that the officers had 
said they had “consistently” and “cor
rectly”—these are the words used by 
them—taken the position that it 
would not be right to reopen those 
cases. And yet the Prime Minister 
has not thought it fit to appoint a 
Parliamentary Committee.

Ho-Conji&ence 
But they are known to me and I will 
tell you after sometime where the 
money had been deposited.

Finally, no Government, it is dear, 
had functioned at such a high level 
of incompetence or at such a level of 
superlative stupidity In economic 
matters. In no other field too can this 
Government claim that it had solved 
any problems. Therefore, it is our 
clear, firm and categorical view that 
if we want this country to prosper, 
this Government must go. So it is 
not in a light-hearted spirit that we 
have brought up these charges.

22.00 hrs.

the House had given us the assign
ment and we will have to share with 
the country and the House what we

the
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I had made a charge—and here I 
am obliged to you also Mr. Speaker 
as you had taken some interest in the 
matter and it is through your good 
offices that I have been able to get 
atleast some information,—on the 
floor of the House twice about the 
Saudi Arabian deal as to why and 
how the prices offered in this deal 
were higher than in the Iraq case. 
My charge remains unanswered. But 
now I want to tell the House that my 
suspicions are confirmed by the com
munication that I have received. It 
has been said that it is now going to 
be remitted to the care of the Vigil
ance Commission m some way. The 
House will later know more about 
this. What is involved here is politi
cal corruption, I suspect

Today I have got some information 
in answer to a question which I had 
tabled about the fertiliser deal with 
some countries and I want to warn 
those people who have been associat
ed with this that I have got mote 
information about this.

What do they say?

"Since these are commercial con
tracts between the MMTC and the 
exporting enterprises in those 
countries, their details are not 
jjjadj) public."

SHRIMATI INDIRA GANDHI; You 
(Shri Shyanlnandan Mishra) said 
just five minutes back, “you did not 
want to oust me.”

SHRI SHYAMNANDAN MISHRA: 
We are not gunning for you personal
ly, madam. What I would Hke to say 
is that it will create difficulties for ue 
if you make it a personal issue. There 
is nothing personal. Everything re
lates to the policies. We want the 
vacation of your ruinous policies, and 
therefore, your ouster also.

r fr  b m i  (* t  mwtVK
tw  ) t w ar m&i, ^

gifrfipiv vt isn$ 
‘srrifTr g  t fa 're fr * r  *?jeer * r r r
jpt flra fair arm!
1 1  tftr vm i % firafr arsr fa srg*T 
s fo r  v  an? ar>r % t
*? rr  fa *r r  i i t  s w r T  f t o r  arr 
t s t  «rr f a r s fr  s i f f  v t  ^  *rr *r? r-

«rg 5fr WFs&ft tft aprr ?r-f*r

«pr f*mf®r srnsr forc 
fa<wfr swt vt anHt I  *



fir* tj»u $ «  v t fv  #*¥* ir
*  U f o W T R T  *f t  s r * ? w  

^ f^ ^ r v r t p p t B f iw T T  
ufaprt f  *Pr| snr^ 
f M  mi TO WTfST f  fff* f
w fs w r  ^  ^fr<T «pt* t i t  ^ t ^ w t  
w  <ft ? s i f t ^
«it, arsrar *rr *$*r i m  w w  «rr 
p w  s tr  ifonsnfm  Grin 

i

*ft wflfaiu 1 5  : TO ircrflttff 
qr *?*r f t  1 *itfr s *  fortfo* ^  
*wt 1

qft ep#N*r TW : ijffl *rH»T 
Sfcn$ fa  m *  irfatr *  «*re *r 
» ^ r  1 «rw
$*r irfatr v  fen? ^«w r^T * w r r j t  
i i s r s  w * r ? ? r r f i ‘ a rra fft 
« f t t ^ ¥ V n f , q f  ift ^  % $*%  
f??rr i tfftor fs’ r ^f?rq; fmrr w  
t  f*P ^  w #  iiftw iTRjfar 
9*mrsrw *  £  fa s  £*rr fa  **r
*r t  *h $  frm  * r ^ r  tit amr *1#  s T O r  
m \  w n rn T

ffUnrrtft *ter>$, 
i p f t w  ’ f t  f f ? r r  $  1 s f f t  " > ig  ^ t t * t  

t it  t o t  I  f a  w n i f  m  * r c r ' r m  
#  T ^ r  |  ? i t  w r * r  w r *  v t  s w t §
*?m  1 1

<0 h w h hh  f i w : %tt* m  
t t  *tt ftar t  ? m  > sro* 
^ ’j H ^ p r f T f w f  fa * r r  
m  « K  t| 1 1

< j*w ftw  t i n  1 *r ?ft «nft 
y p  j  fa  wpt in* <wr *  s?*r

1

5|s Motion of m X MW. Motion of VthCoafitonee 5$* 

•ft WW *WF| fSpK : f i t  If
m t  *

#  ifflfr tt t f t : m  # |  | N t
Vr %$TT ft̂ RTT $  1

■ft v m  * m  6 w  : *m\ #  
ftwrrg ^rr *

«ft apwftvr t w  : ^  ^  1

? R q x ^ ^ r r t  i w a r t f % s ® r  
^  1% | ? w i ^  ^ « r m  «r» 

5HT ^  W I T  ^  ? f$*T TT|f ? * r M  I  
f*p ir r o r  >pt 5pr?rr ^  f^ft f  1

^  UPRsfa WJT : ^  sffar fjfr 
t

«ft unfom  m  *Pt *sr?tt 
’fTfu ft t  ^  ^  f  » * f 5  v t  f ®  

7 T , f ^ f #  5r?>5TT?fr|, f t f t ^  *fa r e

t rr o r  ^  *mr *rro  ^ 't  #  q ^ w r r  
^ p f t  |, iftr ^  % ?rrf% ut gm frf 1

«ftfw <0wti*rt ( ^ s r )  : «rro 
qgr ftnaT « r  fn% f  ?

tft inT^Nwt ^nr : T̂gr
3 P T S T ft fTT f?Tif*r n * 7 3 T , l f t * F  
T O  ^  3PRJT *R<ifi | I

!ft  t  #  T?T « n  f%  vm  ^

?fr ^  i ft  ^imjiT | , g %  %K « P #  
sran $ 1 %fo* y r  d f ^ f % 
arwsj5  ’•ft— ^r m  tit wn w f  vw 
w it f — «rror tit ^ r r  v jtn  % m  

T P r^ t|  < v m r ^ ^ < f%ipfir 
W y A  *rf 1
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*  i p w  fm  i «$T
W *  »rc m m  t  sfcr f t  ^ r- 
ftft w* #  i

spr *Pt
^rar % s w  *tftffa>if  >ir?: ^  | 
t c w f a r v r  i p f f ^ f  
ftp w?*r f t  * r f  i ?fr f? R T

t t  i ft  *rr c r  #  s h o t  ^ t  f w r e r  
s « t  ^  >n |  f a s  *pt s r fa fo fa ? * «rc&- 
srr tfton* ^  srr*̂  1 1

«ft witffcfa *g  ; t o  * * t arm
s tftr% , r a i  w r ^ ,  s rn ftn  % ^ p r r f w  i

TFT : S^T '3T?t m
*jr*r!far ^frf?r*f«r snst? <rw«r * r  s tpt

t  ift ^ T  3jsr * p f t  v f t R W
am srarr* raft * t  ^  iron: fm
'2?T?rT | ^  «rraff v t s)?Kicf 1 1

3* s f t t f *
$*1 ft?rr |  ^ r  w  # z  «m pr ^  
^ r r  ?rt ^t?rt |  ,  ?r> ?ft-
*F < tftte r  m  %  *? r $ ? s  *n :
t s  W * r  v t  ? n ^  $ ? t f  1 

sft W T O t**! *T *f  :  i p f  * T W  $TT 
^  A o t  tfhc irre  * t  »rar 1 
$TPT 3R srnst *Ft ^ c l  % <l3 
wrr®Ftfsnro t f  i 
f a s t  *rt sr̂ frpTT fsrr ^ t |,  f a s t « p t  
t f s m r  fsnr ^ ta r |  1 ^  ?rt *n %

1 tfffaiH f 3*  *raf
% *T$T 3TFTT ^ T T  I

’RT'spfhT STR^zh' 3jt <PT 'Nt^Of
< r w ^ y  $m $ , m w %  *ffc  *r*&m t 
5rf%sr ***f m t  f e n  | *$ w$ lft 
arpft | ^  ^ 1% *t% tft *ra% | 1 

w t ^ ^ M v ^ v t w i t

1897 (SARA) Motton of 
Jfo-ConjWe»e*

«rrsf^ft «ft *ft  «t* «r*rr 1 9  * m r  r 
* r  %  t ? w ¥ t  if t  j «  awrr « s  * #  
t o r t ,  *r$R v iffr  *ft $ «  9*r m g 

v $  fv t  *  *rrft *t*pfta *3  vr 
« P f a f t  tfr £  fW r 

$*ifar# aw *rpwr sr*rc fafr 
»ff i w f f p  i t n ^ t  tft  % w  v t  t  
f w  v tfe  m W i r t  m, «nw  ^  &x ^
^  ^  t  1

aflRfT WTT5T T^VTPf jf ffhc TflST ^<M5T< 
% fror 5*r q ^ n rfW f Wft J T  a p ^  ^ r  
*iw  f W r  ’W t v t  T t f  tft  ? n w  <r 
»rwtft tfton *$ *tt  1

«fi T ? « o ^ o  : T O T  Wt T f t
| *rrr «rr^r ^ t| 1 1

«ft ip n ft^ r  t w  : *F tf  ^  T?T 
«tt f V  $  apsrr? ^  ^  t f r  g 1 m *r

^ J  5W ?ft 1$HT 5HT ^  W T  
^ t  I f^RT *TW !JRT? ^  '^»TT , ^ t f
«prt f v M r  snNrr, f?r *pt * R r * n  tv ? f  
| m  *  ?

«ft ?p t w  f t w  : **r?r gm$f 
5W I

W f h R  T R  : xrftrmWIK l 
w t a r T ? t % f t » r ? ^ t « i T J ; f « * n w ^ :
......... (a u fst* )........... m  9ft»ff %

W  *pt afr * w  w i t ,  ^  * r m  
57f t  «n 1 srrr ‘f %  ^  % mft n #  
srfr w  %  *wr % ^  srrqir’ 1

srnrr
3mr v t  «prt « w r  1 *rrc <st *ft 
srrr ^PftspBR t  %fipr tpBf <rwr v t  *rrr 
f t f  tpr ^  f  %  *8  ? n s r c # $ s  
gqwftwt f ,  P*rr 3<mfawff ^  m m  
f W « f t  T O T t  T t  *ftr^  ijt W t T  I  \
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[«*t  aprsfor* m )
ftwsft * *  * t  I ? *  mi ^  
%  fjm  % «frt f  *r
flWC ^  flTshviT V̂ ST $<H | tfpR
w nftw  faror
?W I VTflt̂ TCT fflfa*? *T

m  *fr s tore  ^  *fhc awf 
Jr f p iw  73ft *t% ^  * *rars? 
*?r % *frr $  *tt f r w t  $  O T f T T ^ r

^ t  i f R T ;  ^ r  apt flifP Ifift  T O T  
>3w %  farct a rro T fa * sr'rrat %— f o r  
*it T*r 3r fam r $— o t  cr£t% % ** r  
apt % t o ,  fw r  *r ipr ^ r  v t  s n j w f t  
vtt ^  1

m  % srnarc s t $ w  fa jrtcrt 
apt ^  1 trfa r wT*r
3T£, vnm  «j*r ? fircr 
apt i t t t  ^  m  w r  ^  3 fa  «tt ? stpt
apt tft  s f t w v  STT'fr *TT % T|%
apr, fr o  «pita 3 *rro *  ̂ srr «n- fa jotst 
v t  sprrsft faenff ? t r o  «ft «? k  mar *ft 

$ »

(ft 5HTHW*f fiw  *ifr
I  I

«rt i m h n t  t w  : *rro  *ft  | ,
trip ^TT|TOT STFT ?t fc*TT faff 
* f t p  m f w  * t  % «PT % I

sft w ww w w  flwr : *n<r t t  tft 
^ f a f t  *Pt * f s r  $  ^  |  ?

*f t  s p n ftv r  t w  q ^ W t * t  w r
*n? t ^ t  s t r a  $t ^  |  1 $*rrft 
w m f t a  s^rratfii? siwreff *Pt sto w st! 
m  ^  srt*t | 1

« f t  w w w  f a *  :  w n r  * #
$ fa  s*r % %fat[**««ftte 
f a f l r  * f t r  f^rtPTw fan T w  fa flw £ t 
% 1

«ft WtlfiVT TW : 1TR 9ft
S5t m  *t ?ft irw wm  tfc 5r fa 
g *r  %  *r a fa  « ft  ^ s n f w T  %  f a m  

irtr f*rr isrwi' ?
^ nw vir D̂5T J fa vKNr «vpr>- 
f k v  $ n m rtfin F r a f t  ^  b r  v l  sth :
^ t  < N n l  fci«»t # P T Iift  f l t r  T ! ^ t f ? l  %

^ t  ^ « n w t  y t  » ft  s n s n ^ f  v  JrwT^ft 
* n ^  %  ftrtj ^ T T ^ fc T  fapTT |  I

«rt timar^n fora : ipp
m v i  f a m % ^ 5 T ? r % ^ i r
rr«r ?fr *5n?ft t  ’  f R r̂ w rft H 1 f a i  ^ t
•TO 9cfTpr |

« ft  W f t v r T T f T  : f i T R S r ( t  %
m  1 3 ? r  ^ r  ajft m  ? «m r w\ fm  %  
an̂  if ̂  m  w r  ?r?«r *  t  fa ^ ^  
*r#r apgnT 1

«ft WWFR*r f w  : 3̂TT?T?iT«rT 
5*T l(Wf apt fa m  SRTT̂  *rgt I

« ft  w f t v r  m  : «IFT 
3MT % $ n r fh n p  ?r?2ff ^n- <ft m  *  | t  
Wt m % f̂ rq: 5*T aprr apt I

wft w w ^ R P f  f i w  . ^ ? n ?  fm
W  ^  T̂ T̂T I

w n f l « w  t m  : w i * r  ? iw , 
U N  ^ t  flRapR ^  75% w  3#>TT «ft S in r 
t  W  &  m  f t  fi t  * n f tr  ^ N t  

!* n %  ^  m  \ sofm. ^  t o  ?ft 
u t 1? ^  t o t  ^ t  n f t  5̂ r %  1 $  STSI 
ifr ^  m m  j  fa few t *rwt-
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VA2SAKHA 19, 1897 {SAXA) Ttotlon  of 542
No-Cmfidenc*

5 4 * ■Motion of
No-Confldenct

*ft  f®nrr | ,  
$  *Ptf p r r  Tnpftfwv ?nsr stnft 

m  * f t  f?nffT 1

*iro^ft % q*  sw»t I w  *pmr?r 
% ^rnrt % ir ?rift
W  1 «nr fft 50RT* mqtrT *ftt *mr 

aî t SrTT̂ t | ?W ftN vt *TRJR 
$t*TT %  a p  if VTTST #>«*! !pT W  SRTT
fferr $ *w «rrr % $t «pt TOtor 
«Ti'rlf«R?nB qr awnraWUK^Ii 
w tf * t  «mffar,^r ar^T ?*r 1

«ft w n r  * r ? t  f * m : f * r  eft 3̂  
»ftWTfoft ft xgfr f  1

*ft  h i r t Nr  T f f f : ^  **rt sngt
$r v x p tt  wnj5T fsrar ? 

%  ?r*r ?^n^?nr % s*rar steT 
»ift s t r  «re*r ^  «T 1
%f%?T 5 5^  t o  Tjprr 1

*ft  w r o  « n * f  f a « r : f o r  * t f t e r
*TT, ATT 3TC*ft 3  spTfit, ?ft
srgt 1

sft wrer>H  m : sFraft Sr ^ ri% , 
*rt STTT *nWT jjflrlT f% W H W  
* t  W ? T  5RT |  I . . .  ( W t T * r )  . . .  
% ^ R  3TF3I^ft 3ft ^  W f l i p  |  *ft
iroraan? % s ro  m a n t *t 1 
«trafaft aft, v% *prt srrr v t  sre s n w  
§?TT w r  ? *ft  T O m  ?ft <r?% ?t 
vtita 5f «rr ^ 1

*ft  w r w i  f * w  : *rrT $ *n ^  f t  
fepz  q T ^ * T * fft% ftm * r rr* r «

«ft «M fo r«i t t *t : « n W t
aft % « n r  ?rt w r  *nr fw r
«rtfo $ *tn % a r c  tft *rre?r w n  ^

m  t  T O T T I  f a  * r o f r f t  aft f? r  <rr?{*wr 
f f a f r c r  v t  ^  ^  f t ?  « f t  * i w « w f «
*r f  t  ^  ’P t ^ r  it  «tr r̂ « { k  vm  
f i s r r  %  f %  w r * r  m  a w  v n f t r a r  ? n f t
*  fffTTff % 5PT̂ T trf5RT*5T W #rft »PT 
3PT *  I

« f t  W T H ^ 4 H  f t w  : 

^  ^ t  f e F z  < K  ^  « R  S T t T ,  ^ t  f o T  
^ f t  I R t a T  * w f  f t w t  ?  

« r t  a n n A v r  t w  : <r«r * f f  w h  
g ’ T *Pt s rft  T f T ,  ?ft W T  I 
rn^T «rr̂  arrr, v x  w t t  Tff?rr 
*TT f^F ^ * T  *l»t ^<T T t  CR T »^  T f ? f t  
S f t r  #  S F t f  ?r ? n t  I 

W f t i n  ^ F i A l f t  3ft, STTT *Pt ?ft 
197Hftr 1972 TT I 

? r r a  ^ t  ^  ? r e s r  ^ t  % m  f r ^ f t
? f l T  f p J R T F T  ^ t  3 R ? r r  R T  8TRT Wt 
^TPTcft I  I 1971 i r  5 f w f  %
J]i^ v g ^ fs p tn '< T T '5 ftT :7?T *PT *PTT
rRfttSiT fH  T<:5TT « H , ^  <HH * F t  *TT^pT 1 1  
« R  »5T W T  * R f t ^ T  ?t*T T , W
^5T *T! ?T'flT ^ F T  *F t  *PTT I W f ^ t r  
« f t  W C T f  %  fm r  # 5 R T  f  I 
^ t  î ^r t c t  ^pt 3r r i t  f l m n f t  t  « f t r

v r ?t ^ t  s p r a r  s r H ? f t  1 1 %  f e r  ,t t  
^ c r  ? t  f r w T

fsnocT #  sp ra t vt « ft  fsp>hr ^  ?ftnr i

fT t̂ * 0  I^o ^o % W  ?T8W
J T f t ^ r  ^  8t f t ?  * T f a r  St ? r i T ? f ! r  ^ t  
w s f f t :  f e r r  1 ?rar f  ®  T t # f f  
* P t  w  T p r ,  e f t  ^ f t  ? * n i  * r r %  
5 ** ft ‘rsiTT Pp w r *rm  if
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Oft opnftoTTm]

q*« **  ^?ft $  <rr **«& «ft t

s ft  t  fa mrw *r 
?ft srn* tfr w?ff % flTJr q^rnft fc f 
% l w  « rjt ?rc> jp r %  «pt «n r |  *flrrcr 
w  *r n % % ? r s m a T  | i  
*gr | fa  m  ar$ TO*rf *  gft 
$ f r  * t  m  f o r r  w  |  * * %  w  a fa s r- 
«nt ^  fflwr «m  f  t ^ w t | %  
fo w flr < b h fw  v f w r  #  3f t  T O f t  
W T f a r  t t  tft «ft 3 *r  snm tft %
$r * w  farr w  Tgr $ 1 % Pr 
f  nrspi n̂rr *ig fnwr *wt fa  iftr nffiwr
SPT ^?t IfiV R P R IT  |  W R  SHPST fa^TT

srfinr
•F t  3t *pt ffaTT w  1 Ti|?r % w *r v t
« W iT  ?T 1 f t  W P T  V t R T  *TPT fa *IT  
*m | I

?np s r t  s i w s r  v? ? t *pr 

str- |, ^  ®nrr?r ̂  frwrc ̂  f w  

| fa %?x ^twk 1ft & ?NV % sw
3* ? ^  in !T  *ift * r f  f  i ?ft f * r  ^ p t t

snft ^  f  fviiflsfl i n v p p F ^ T  |  f r f a *

f s  1ft f e n  1 1  T |  m  *r$  s r *r

fa  ifk  srRft % *r? v<te 1 flrafr 
arcr 3ft 135? * t  *r£ «fr « r f  s r m  jftfa  ^  

3 < r ft  W FS f^R T %  ^5t n f  «ft 1
w  ^ F t  ?*T it W  srsr *ts V t

vk $m  111k  g*r z m  ^ »r  fa afar- 
t ft  « r t  t f t  v m w t r  |  

m m  r̂r—,«nw «< —
^ < f t r ^ ,a r n r 5 T ^ ^ : '3 ^ lt « n w f w r -  

^ r  w w  ^ » f t  t

*r w» 
f o f o r  f a * lT  W  m  | » ! J t  i f f o m *  %
M s w f f  #  i f t  * t  m  w  f a  ¥9 $  
*flr xm f % #  w rit | f^ mw-*rm  
Trvff^rv «wff % iftir vnrrr ^— ?r?rr 
Jf— • *nt£ t f r r  <tt i f t  g »rtr  
i r t  ?nrRPr *ft w rm  f k u m ^  

wfVr wH â 
W ^ s r  v t  ^ s n ^ r f w  171  v *tft  
trq %  f W n  |  tftx #  ^ f a  

^  q *t  %  * f t  |  w  ^
< r £ * r ? t  %  ^  t  f r #  s m t  ^  

w r a s  st  ^  f f  |  ?r ^ f t  ? f h c  
s v v r  s r ? * w  s p t p t  y f f w r n r  e m r n c  v t - 
f t w  ^ p t  | i

^ fare ^  m f a  if HrTT̂ r 
«fhc fanrft *st ̂ f f  ̂ fr »̂r vt m t
53 5 R T  ? ^ T T  « T T % ,  & T  ^ t  f N f $ < T  tftK  

w t f p n  ^ r f f q  * f t r  
?t*ff V t  S R ^ l f l r ^ r T t  t 

w w ^ ^ ^ g r l fa f jr ip jf f  sn^frf't 1 
®T^t Tr^n- ^nn:

vft v m m » rfa «r : ??pft «w t^
U T W t F fa fiT  w f  |  J

«ft wnhvr tw  : utrt ^  3 iw  
m &  v tfi  | fa  g*r *r|f t|  1 *$ ?Pr 
S r fW  | w w  «rr^i iW  far vrm  
«f5t 3R?rr .̂|*ft fa  urr ^  *n$ 
?ft ^  5f SP5TW ^?T 71%  iP^T

^ t ^  1 1 * *  ^  
v r  * n ^ t  t i t  %  ^  w m i  ff f a  

t r i V R w r  frft  «Ti ’rtVt o t t  ’ ft 
Jr ^  ^  fa  w ft  m m m
JT^t « f t ............
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«ft WWW  f t *  : f**r
m «w?

mt w rn  f ^ r  m
vFtffift msgt #  § 1 

«fr w tftor m . !m
f t *  t ft  * H  * T  r $ tft f * i  *  *ft
a * R  t o t  1 1 |  f  r  ware s tt* %
f o r  it  srt w  vfom  %  srcsra % 
srrt $  3 *t$ t  s ra r m t  3?tt < n *R T  
$ 1 n «3  ^rcffffrri^vr^f i

MR. SPEAKER; Prime Minister 
will reply at 11 p.m. and after her, 
Mr Bosu will reply for ten minutes.

SHRI JYOTIRBOY BOSU: No, Sir. 
I will take more time. I have to rep
ly to the most vicious personal attack 
of Mr. Stephen.

MR. SPEAKER; In that case, I will 
call Prime Minister to speak a little 
earlier.

SHRI SHYAMNANDAN MISHRA: 
The Prime Minister can intervene at 
any stage but the question is that we 
have reached an agreement that we 
shall go upto 12 midnight. There is 
a precedent in this matter. We can
not reconcile to the position that the 
no-confidence motion can be discuss
ed for anything less than 1C-12 hours. 
It will go upto 12 O’clock.

SHRI JYOTIRMOY BOSU; I want 
more time. Mr Dasmunsi and Mr. 
Stephen have made false and base
less attack on me. I have to reply 
each and every word.

MR. SPEAKER: In that case I have 
to call the Prime Minister early. Mr. 
Frank Anthony.

SHRI FRANK ANTHONY (Nomi
nated—Anglo-Indians) ; Mr. Speaker, 
Star, I have no doubt that I could pro- 
duce many reasong for dissatisfaction
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with and even criticism of the Gov
ernment. I expect that is natural 
Wfth regard to any Government that 
is in power for any length of time. 
Perhaps, the greatest reason for thia 
criticism would be based on run-away 
Inflation. We were all victims of this 
inflation. If this continued for two 
or three years, no democracy could 
survive. But thank God, Government 
took steps to contain that run-away 
Inflation and the rate has dropped 
from 32 to 6 per cent. 1 thfok, this 
ls a very appreciable and indeed a 
crcditable achievement.

No one can deny that corruption is 
very widespread—much too wide
spread for the health of the country 
and even for the survival of demo
cracy. Somebody has said that cor
ruption' ia endemic in Indian society. 
I would prefer not to go along with 
that but I also believe that no parti
cular party has a monopoly of cor
ruption. In my professional capacity, 
I continue to have lot of caseB of peo
ple who are victims of corruption. I 
am aware that even in State Corpo
rations run' by non-Congress Govern
ments, there have been ceas-pools of 
corruption.

Mr. Speaker, Sir, as a practising 
lawyer I know about the extent of 
constraints on fundamental rights. I 
quite frankly admit that I have been 
rather distressed.

Ard I felt that with the continuance 
of emergency there has been this 
blanket suspension of the whole ga
mut of the most precious of the fun
damental freedoms I want to make 
an appeal to the Prime Minister. I 
saw a statement of her the other day 
that the fundamental rights have not, 
by end large, been suspended. This 
is not correct. As soon as an emer
gency is proclaimed, Art. 19 is auto
matically suspended. When Art. 19 
is suspended, it means that the whole 
gamut of the most precious of the 
fundamental freedoms are suspended
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-freedom of spaecfe, freedom of ex
pression, freedom of association, free
dom tp work, all these, are suspend
ed They are the heart-beat, the life 
Wood, of democracy. We cannot con
tinue to have a blanket suspension of 
these basic fundamental freedoms. 
And that is why I have said it and I 
agree that in certain sensitive and 
vulnerable areas, emergency, prob* 
afc*/> has to continue, the Constitu
tion provides for making the emer
gency applicable to certain areas and 
1 would ask the Government to con
sider this seriously. Why not apply 
(tie emergency to vulnerable sensitive 
areas? Don’t make it a blanket ap
plication. And I feel that that would 
be welcomed by the country.
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Having said that, Mr. Speaker, I 
come to the crux of the problem That 
Is, democracy requires a viable demo
cratic alternative to the ruling party. 
That is the minimum postulate of 
demorracy. Unfortunately, there is 
no prospect of it—a viable democra
tic alternative to the Congress Party. 
A good friend and a young friend of 
mine who belonged to the Indepen
dent Group of which I continue to 
have the privilege to belong, Erasmo 
De Sequeira, told me a few weeks 
ago that such a democratic viable al
ternative was likely to emerge, I told 
turn that I have been much longer in 
this game than you and you can take 
it from me that no viable democratic 
alternative is going to emerge either 
in lh<$ House Or in the country be
cause, I have seen for over thirty 
years, unfortunately for the country, 
hnw the Opposition Groups continue 
to function in this country. No one 
is prepared to shed his identity—not 
only a* a party, not only as a group 
but even as a political shaving. That 
has teen the bane of Indian politics— 
ultra-individualism. Sir, I do not 
want to say anything about my friend, 
Shri Jayaprakaah Narayan, I have 
the greatest respect for him. I have 
had occasion to work with him very 
clcsely. I was on his Indo-Paklstan

Conciliation Committee. I  have ne
ver questioned ids motives. But* at 
the same time, I question with great 
respt-ct his political judgment. I re
signed from the Indo-Pakistan Con
ciliation Committee because X ffelt 
that no amount of appeasement of 
Pakistan would bring about rap
prochement with Pakistan, This 
was in 1964 and my opinion about 
Shri JayaprakaSh Narayan was that 
Pakistan would sooner than later go 
to war but he disagreed with me. I 
resigned; within a few months; we 
were at war with Pakistan. Pakistan 
went to war. The movement of J.P. 
has highlighted the irredeemable frag
mentation of Indian politics. I would 
have been the first to welcome J.P-’s 
corning out and saying ‘yes, I am now 
entering the political lists’ because, 
this xs what 7 shall do and now I am 
going to lead a viable democratic al
ternative But, he has not done that 
He still stands on the sidelines and 
tells this country 'I do not want to 
stand for election; I do not want to do 
this; I do not want to do that’. Where 
do you get your viable democratic al
ternative? As I see it, democracy 
postulates parties. This talk of party- 
less democracy, janta candidates, is 
not only a confession of failure but 
it is a confession of the utterest poli
tical ineptitude also
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Democracy postulates parties Par
ties postulate allegiance to political 
pirlies with specific political ideolo
gies and discipline by the political 
parties How are you going to have 
loose amarphous arrangement? I do 
not understand this. All this talk 
of this partyless democracy Is really 
absurd. How do you accept 6»roups 
that are not only ideologically ir
reconcilable but ideologically also ut
terly hostile to come together and 
work together? You might get a temp 
p»,rary opportunistic alliance but that 
is not going to last. It Is an invita
tion te Instability. I would subscribe 
to this more than anything elafc 
What this country needs abcra every
thing else i* political stability and po**
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litiwa stability postulates at any rate 
at the Centre a reasonably cohe&ive 
JwHtiesa P«rty with « reasonably co- 
herant political Ideology. What hat 
happened fa this. This country has 
been able to falsify the prophets of 
doom, of disintegration. That la only 
bfcause we have had at least one fair
ly cohesive political party. I am not 
a Congressman, t am never going to 
be a Congressman. I have made some 
of the strongest criticisms of the Con
gress Party in this House and I conti
nue to do this. But t realise this. 
Fortunately for the country, and 1 
say this to the Congressmen with your 
factionalism if you destroy the ruling 
party you will destroy the country. 
Whatever your weaknesses are—there 
are many—because you had a fairly 
cohesive stable party with fairly co
herent political ideology, you have 
stood between the country and poli
tical instability and political chaoft. 
(Interruptions).

When I stood here alone and op
posed the formation of Andhra Pra
desh I did it because I have always 
subscribed to the basic postulate that 
in a sub-continental country like this, 
the basic imperative Is a strong Cen
tre and today that is the moat basic 
of all the imperatives that face our 
country. The day you have a weak 
Centre that day Indian history will 
repeat itself This may not appeal 
to some of the hon. Members bat 
Indian history has been nothing but a 
history of trfbalisms and a history of 
dis-integration and that is what we 
must avoid. We can only avoid it by 
having a strong Centre.

Now, I want to say a word about 
minorities because I have the privi
lege of speaking for a minority—al
though a small minority. When we 
ar» asked—somebody has «sked me— 
how do we vote for a 'Janata’ candi
date. I say: Z do not know because 
the first thing I want to know from a 
Janata candidate is* What is your po
litical complexion. What are you? 1

i m  {SAKAI U m rn « i m  
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am not talking about your umbrella. 
Do you belong to a Hindu revival!# 
party? If you belong to a Hindu revi
valist party we dare not vote for you. 
Do you belong to a Godless ir-religioua 
party? If you do then we canite* 
vote for you. So, it goes on. So, 
merely putting this label or a patch
work of a series of political comple
xions is not going to attract any votes. 
I do not understand. In a democracy 
people first want to know what party 
do you belong to. Do you belong to 
the CFI(M) or Jan Sangh and that is 
why in their private moments you see 
the reservation. Mr. Morarji Desai 
obviously ha« his reservations. He 
does not want to be too closely asso
ciated with the Janata party demo
cracy. So, he has projected the Con
go. I do not know much about Shri 
Charan Singh. I have learned a lot 
about him. He also has complained 
that the BLD has lost a great deal of 
ground because it substantially pre
occupied itself with this Janata party 
ideology. So, I say this that I do not 
understand it at all. I would have 
understood and appreciated if J.P. had 
come out and given a lead to demo
cratic alternative. This talk of a 
Janata alternative is a confession cf 
Inaptitude. You may hope under this 
rickety umbrella all things to all 
voters but ultimately you may wind 
up with being nothing to anybody.

^  srcfr t  ftp
aRTFFfW tRJF SRKTm
qrt fasrr, w ffa

fjtir, 5ft ?[*r *>t
srmrrfr I#  % fax? s ft »t <n%,

$*nt$T3?r53?T ^ tffafr
%  *miTi

rT  $  W fa R  TT*T aft srtff
aifsr r t r  lr *r?!T$r <tt i ff m m
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fV
$*r srWf *gsr ^urr $, fftr 

o t  % f̂ tT f  ^  «pt w t a  *rcr t o t  g i 
Irfaw Trapfrtw * m  vsretsR #  # jt

1 1  m t m fflh tfsft
WPR ^T fWT 3R <tf>C T? ’W , *fk

f t  w nftw  m  * t m ftem  
% «nr f̂r % arrrr> for wrrt ^ s q n r r

■ ? w  j ,  ?fr 5ft § *  sfoff
% *PT $ Wf?T 9pHt I

# 3r $  *§?r ?f «tt ft? 
•y* sft SRTtfafcr SRJ ^ SpRfl̂ T T$T, 
?ft <f$T % *T
*r$ i *  % f o r  ft> «ft < W f a T «rc?r 
sTt^r q?t fsT $  o r  ^  *fr qft 
vtftrcr T  T |  * ,  t o r  *fcft g ff  
^  P̂T ^  vt ? ^ * )4  >̂T 7ft *ft I 
% ?TW ^  TT TfT *Tr ft> SRT SffT 
fgsffi S*T 5Tt»ff OT |, ?Tt $?pft 
T*ff $t »T$ 11 Srf*R tf*t ft ^  ?rf̂ aiTO-
iFRrnr f̂ rwRN ^ftfw |*rr, #  3$^

W , ?ft *?& T3T W  ft> *RTF$?
ssr *pt 3ft ^?mr §srr $, ^ar % ®5t «pt- 
s r^ w  n w  a * p f o 3 f a ^ $ i
( * w r )

I sft 5fftT *W  5rfr 3RWTW HKW^f 
% arRN’Rr % ftrtj s ire  ‘stw 
$, f^r % ftraro wrear =̂r % 
«rt*r # ftr Ssrt, ft
*f *TT T W  $ T  T |  f , ^ 5*T<Tt*ff
SFH- t  T5T £t *PTT % * t f
<nnfwtt ft w r 1 1  n̂rr ft> ftnsr 
• s z m  *rx  w  i m  * r  * M  t ft  * m
&  W% T O  tft T^t 1 1  % ^ T flT  f% ^5 
tfta s r  *f?tf ?nft3iT i

^ * r # n w < ^ | i  ? W 5 r r |ftr g *r w R

*& r r  <nc ^  ^  ««# * » 9s#  
^ r f v  ftnsnsft % wr*sft» fw r  ^ i 

arrar t  «j»r f«p v r f
*pfr i
% W  fwatft *  V #  |  WB#
?fr ^  t  ^  «rmr 1 1

W  ftn? ^  ^ f f  % crt ?t t  w
*Fl| % fSft̂  *T tR T̂ ,T351 

SPEW % 5f?T % <P f̂? Jp* ftcIT |, |WT 
P̂t SRft TT WTTTTT =5rrf̂ tr («*twy^) |

«ft 3 T *!^ r ^  TPT >Pt <f)¥f ^
f%tr ISWTT ^ t  3ft 3 R  'afT|
f ^  f i f f ^ C  fCT ^ f t  | ,  farft *fft
ft?? ffcrfNrsfV ^ jrjrarnfy f̂t 
s^rsrcFft §  %, ^i| ft^ft^ft
«ft i r a m  ^  #sr
^?ft ^  I W T '»^rin»i «P1̂  WRTT 
I f t r ^ ^ T T W t  ^ T T f t  I ?  ^  #pr 
^nft frft^ t  ft? T f̂t ^r *Pt 
WFSPT T:^T I w n  $  i ^ t , STSfFT 
*? ft fiPEft «ft q *  % f B T  »f?ft V> 3RT ^ T | 
$£T ’PTRft t, ^  f̂ RT Tt =5171 *!$ 
t e  5ERRft|l

w> fax i t i '  % wrt % f*rr 
^  ^  ? Tsrsr <r *r§ft % fr«i % m *  
?rpp?r srr »rt |  ? m  f^rtsr tst % ?ft»ff 
% W c H T  ^ T T  TTWm ft? fTRTJITf 
spRft 3n Tft I, w  *rtr ^  % 
nWt ^ ^?rr w  f w  ftr 
?fW?IT| f t  *1̂ ,  TftTTT^t IT if

mk &  »pt, $*r ^  *  
3T r̂ ^ t  w  ir i t  *<r?rT ^  
^  f( f r  vtrrrafr utt % sim
*Ft SHTT ^  ITSptt WTV7T % STW
v t w f ? n i T ^ f ^ ^ i r w T  Trsrr



<TI im  *fKTT  ̂ KIT#
'»tct i r t ^  ^

f>r?r % tft arr̂ fr q ff «ft
( « w w )

**rr $ T s m *  w  «ff®r *fr t?%
®pt vftmx |  ?  f o s ^ r  # r  * t t t  

faff *r art mffcr H nw % qft $  
tpsrwr # i t ,  <wtf«p
* r r *m  fsrf**rsr wrt fcirr *w r
l «

^  Sft SfTT 22 STW W

?r*nw 1 1  m m  jr^ 'p r  «[sr | fa  
¥Tr <rr«i t; *t T tS  ^ h F r f v f t | ,  ^ t  
»fter % ? M r  snr^ qft sfcfr 
| i ^ t t o t %  g ir o  ’f r s f f t  
% frtrr w | i

“Test report of the VRD does not 
indicate any such enquiries”.

*T S f a  qn**5T «PT JTRTt-3T^ # F T  
< ^ % f ^ T O T « r r i J R r T $ { r # < f t * ? r  
Vtf ’B5JRTT ft  ^ kTT | ?

cT̂ spTt % *T IIW 25 5^7,1975 
m  T O T  *T« 7 6 2 7 1 1  f( M R T  %
( t l )  *rtr ( i )  *t q? !R  gfTTfTT 
T̂̂ cIT $ I

"(d) Whether Shri Yashpal Ka
pur, M.P., also had many interviews 
with Coolie Mastan;

"(e) Whether the Prime Minister 
spoke in meeting called in support 
of the Daman MLA, who is brother, 
in-law of Sukar Naran Bakhla in 
the 1872 elections”.

55} Motion of VAK&XBA, 19»
No»Ctmfldence

w  fff ir  i$N f *  
3f *mr | :

1B9T (SAKA) Motion a? 554 
No-ConfldeHc*

"(e) During p*®-elee0©» period 
to 1972, the Prime Mtaister had visi
ted Daman a» port of her schedule 
for election campaign and had ad
dressed a public meeting at Daman”.

% fs forcf % *n*rfw % faflr 
t , *f ^  o t t t  % (wnraw) 1

sfr %  <5»l*ft ^ W T T fW  % 
i t *  if w  1 1 s?r anrt *r 7 *t , 197 5

apt T O W  <j[OT *F1T  1 1  $  ^ rU T * f t
f r w x  «ifr t o  ft «ft <for % rr 

iprr*: *Tr-"T ?TC|
% Oti | fo  h t W W  %
tfttf »fft sftspfwt *t ferfr  smt tft ^  
f  I 2T Wt iJff5TOT!fr *  *W *5TT *HT 
«PT?r 1 1  « T R  IJIW H W  *TT* 53TT |  ?

S ^ R t % srr̂  5f «ft 3nrsri?i?r xm  
% SkHTT fpiT f% w<fcsrrer %
w tft *r t̂?r fr $*nft qc^r frtt
eft % ®rsfK, «ft ^  ^
fir  ̂»it snr w n tsr  »t ^̂ rrQ-, 
qf^r ?ft % *feft inrfr
^  gprsfhR t r  «r, “irror
apT F T W  f w  3 (T ^ !I ^  ftrfe n T % , W  
^  ^  f w  1 *1$  *TcT W  t  ftr
m  ?rt siTfir-ajj?R«rr fe^ft ^  «rc 
snft ^ ft ,  m  *rrsfrjTt w  ? fw r
3FTTOT 3^  % T 3 ftt  3f fofT % ffRt
unR ^  s^srr «&t ? t e r  |, ?ft 
fnĉ r a t# , *̂r ?ft*r iitt ^  WMRf 
^  1 (^ s f r ’t)

^ 1̂ ? ^  ^  spnr * vr 
s r  1 1 f f^ m r  ̂  ̂  P n m  

ftrrr M*t »ra?ft ^  ^ j i t  % frro[ ^rw  
^  fta ra r  fiprr 1 %  tpet < ^ w

1 1
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Ursiw % *T w ft w nr ?r r̂t!% 
*ritawr *  f ? w  m  wftrr t o  fc »
$  w $si i  fa  t o t t  w  % *w **- 
tfftwr ijjA  w  w w  w r r  i

fosr vr K^w# % |T f̂ W ff 
s«r » m  |  f o * f r  S i f r r f r  * r ? r r £  w r -  
ntfara m to ft jfa  ^  iff 1 1  wfa*
* S  %  I T *  * f t  STHT’T W t  aft * | * f  f a  S
apflfar #  $  i * r r *  m  *r t  3 « itM « r  
* $  u r  s s m r  «rr * r ,  tft s f r T ^ r fo iT  
f t o * T C $ * r ? r « f l r * R 7 | * ,
* r  ?pt Tfr <n fa  *£r m fw *fe it *ft
% T*T tft ft  *S?TT *f f t  Wflt I

im % f a t *  tnp i w  % $  urerft 
STRT * F f  *?»T W t g r  ap^TT I TPST
m$t f a f o r  w f t  %  «r<» s r t ^ r r ^  
ffs ft «i?t f a g f r  «ft |  f a r  t  firorr $m §  
f o * r o ^ w « m r c % f a t r % % * r r §  
« f a  g * r n m  jftfoKr ir s f a  j t ^ t  *W t 

t o ?  $r ^  «t 20 *rrar w i t  *rrn% 
fcffcfl? i *r f  & *tft * f f r  ^ i h i  ^  ^ k '^ i  
g i fcrcr ^ n r t  '* W  i  fa 
*»? w  f i r m  t f t r  mkw  
s n r w f t  #  * f o r t f t  <rc ^ f t  | i  

* m t  % *  f e t o r  
*f w  fa  ^ r  ffftrarw jrart* v t  q w
®PT %  W  <. ^ t  ^TPTT ?  I

«ft s t o  wtm  (qpcpcr) : 
* i s w * r $ t w , t  m v f o m s r s f t  
fa « r  t ft  »rr * t m  f r  ^  *it  tft 
v t ^ i n r T ^ r m w ^ ^ * f t  «P?rtft
*T I* 5TT T ^ t «ft I ^  S R  £ r r t  O T * ?T
g»fam  ?rrsv »r«rr sfa ^ c m i r f  

%  f a <5 *t$ fo r  F*n$ v t  * $ r  *w r 
fa f# r r a  w m i r f n

%*ŵ ftr % f*f%
^ R r r f * P C  I 5WT5T T R  #  ^P5T ^TH'filT

^ t « l »  'IM h i <# 5|$

^ f l r t f f  * * # < ? » *  « « # % * *  
w f ¥ ^ r t * m ,,&  «ifi*¥&$•«&% 
^ r  %  f  f i f t  f l f f  f̂ r«F*rr » w  %
*mx % n?apr $  ^ r r  f% f w t  ^ rt 

f » m  f e r r  w  i 
T t 'm  îTPtr w ,  ^ff^r ^  ^
W i

f^ r« F T ^ |» rro ^ tf% *p #  ^  
| fa  sft 

3n% |  «r̂  *tsp r v t  ’r r i sprfr
1 1  « ft  oi^ m t  f * r e  flit s r  < r m  ^  
% fcrcr f̂r ^  t̂ fa  «pt ^rr
w rr f% H r ^  v t f  w t̂ * n w  ^  * 
%f̂ r *rm ^  vt ?̂rr »ror 
f% wt ^  wrr m t|
f t  i t  ?r ^t ?rt *r^ar ^ w t

|  s ftr ?t ^  ?«T% WPW T t *T^ f 
ter | i

<TWT MT5T ^  I  f% f 1»  
fts fr «r?%, ?mT? ^  ^?rr «ft ?r|r n rr 
^wrr f% e f«n?pr *«rr % ^ T-^ rnff w  
fw ^ g r * ^ « r n r r  i ^ r 6 ttIr $ *t 
*Fra?r ^  3fhr I * ? t % t o  *rnw 
*jh  % ŜT «pt ?tt *r<? «t, % q?mfr
?m5r?r %«*ftf?R  ?TRr sft r̂ j p t  ottt 
fr^ « r tc , 3 ifr #
jh w  W ff  t  ^ t o j t  
? fr  cfT «J%RT5ft «FT ^ft 
fETr |  w * r  ? rrt fsRt^ ^  ^  3>*r «r 
wrtEt ^RT*W R̂ST *T§ V K  WR5

i^ft m% % ^ t  flparcf #  ?t»ft 
f %  a r s r ^ f  * f t  ^ f n r  ^  w r « #  i 
w f t  f t f f t  srrar* ^ n c w  *f t  v r  
r%r t  i 9«vt w *ft 7W «Pt srr^r
w  w |  « rfw rr^  ^ srcw* >pt v t r  
w r^ t^ T 5 rg ,« r r3 r%  fw p R S t 
TH *t*F  "5TTT ̂ t t®5?  ?ft ip iW
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%  % m  m
?wr w  TOT fa ^  ?W *fl| SRT 
"iJW W  \ WT̂ T <T W f  f W T  «f
*$ W  fr m  »r| *$Tr ^ r  | fa 
««ft w ft % sw rN ? *f sft ^ r  $*rr 
*rar n%i?r %  «rgm * g  $  o t t  *r
« # $ *  *f»RT?r if ’(ft' fftT flfa *RT*7lr
gg f t w 'ff % fan? *mr w jt t  
jjfapsf f f  W1W  I

?T5*r % vsx  * t  tffar foflf Hr aft f ®  
f t  Tfr t  «t̂  ^  1 1  srar *$
p r  tfr? tfirerte fa tft  jtts  It  $  ?fr s t 
W f  % I  I trsp ?fr f W  %  ?TR% 

3ft m  x f t  f t  «rrsr ? fa

f t» ff  Ir ^ r  ^  % s t  «r$ q^ ^ p i?  
watr^r *ffit  t |  f i  <?v $ *re r *p rr
f q ^ q  ifr STRRj % fjRT SHT'ST *T 
T O t f l r f M }  %  S t *  * f  WTT ?TT M t S f t  
m  % w *  v f  ^  3*r % s r r i  $
are §*r f t r r  TTff ^  srr $  eft 

ftvr . . . .  ( « w w )  . . .  

i w f h r  swfw * «r*ft t w  

$*t #e(tt | i 

« ft  i m  * u m  : « ftr  ^ n cr art 

w fo f t  «rr ^  f ^ t  wrr 

s » ^ s f M ? r % * w * * ? t « n F ? r « f t f i R r  

*fTar?ft<T ^ n c f o f f  % *pr4 *§^ft t t  wtbet 

*rr * r i  *rtr qflft * f t  «prsr??T 

w r it  |  tft * i t  % m  aft m  &  

« # *  « R  % f i p *  $T f|W  %<t f  |

Ufa* #»ff % f^*t f t  w  tffafa 
* r  * w *  » ! #  f f t  fa r r  t #  f& ?  

%jRR5f #  5̂Rrr «rnr^ «wr «$• 

* *  i

q * * m # n w w :

m  t o  *nrr artf «fa  s*wt <rra ^  
fipn- wrt » rw  «tt ts%

^rrr I  i

5far m m  f^f • ^  <rnr m $  

i$ *  w  i  r f t  *  *  «> <ft*r wrSf
«PffTT •wprr f  \

aft «trt ?% rr f t  unft wrif 
fifw «r?t 1 $t swT $rrwr ^sr 
a r r t l f t f i p T T ^ f s W ^ t ^  f5T?TT ^  
r ^ | |  i m t m x  
wr w r f o m  arr?rr5iT»r art ?rt»r «t? trt 

««tir ff̂ rr w  w*f 
*rc ^  I  ?ftn 5f̂ > fi#  fair 
«r^r | i *  «rnr% wr*r% k *r
X̂rtT ^TffTT g I IT? ^  ^ T  5ft ^ T f t

sm t w w  11 w f t  fonffar 
wt % «rr«R  %, ST#?* ^  m « w  t  
^ ftn r m r  ? r c ^ t  ^  jfenp r orf % 
fircTTq- «r^ - % ftn? *rt* ?rt <m 
% STHFT % aft ^ t  I s ^ l d 1 fa*fT W T ,
trwnjf^t f t  *f§ ŝr ^ <̂??t
3r wzr* v i  w r  % »ft «rft «m? i «r^
?lt T̂VT VP̂ X̂ T ^ I ?»T *Pt ,a4l^,ii 
ipfwv srn% W*T% T̂ 1 fflW f  I

ft ?f«T J ’Bf ̂  |W *F7Sft |
^  zzr ^ rr 1 1  w ft mfr urr 

wft armt f  fa  ?rt*r ^  |**rt 
T O f i r a f w i f ’m t  *r*rr t?t$>it i 
v r f t i z  ; m m r  m  & m  ? fa^R ^t 
F̂*r tc  m i *n»r «r ̂  *t?r h r i t o  

mar r̂ w f f t  1&00 r̂rsr «r^r ^ t  gr«rr 
«tt vftx ̂  f a m  f t  tot aflr «ft,
*nj fa*rr %  ,3?i% ’tht

nr «rT4ugi«vrm w r m  i *fk  
^ ft Pr̂ nc *  im w p r *  A  n y  
faiwr, ^  *jk w r %  % m  t  v m
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j r a r *  a N r  g*rr, f? rft iftx  f i w  it  
I * t k t  4 N t  ?> « w m  * r t  i i t t  
w*nr %  | f w  «nw  <nr?r *pt 
$prtv s N t  §srr trrcNrg % <ttt % ..............

«ft T O  HSR fa *  ; i|# w  arm
* f r  t  f*F faipT «PT w  

w ft  w ppt % srrsr 3 N t  ts t fe rr i

: jwrfr^rspr 
i  w$s srrer t o t  g i *  <rt % ^ r
fa'TT'T T^T TfTT «TT ^TR’R f %
*r i «rmr|, t  ^r% fr  
gtft 3 ^ t |  ^  ^  srnr i

y i f w f t a T T n rq fr  w m r  
i t s * £ r r  I 
f  s n t i
^ R t ^ p  jfo iT  if
be^tt *p t  t  sftr $ s ft  sitr * n r  fa^rr
W  *Tf<iR> T ^ t  §T ’3TT ^  ^  4H «tl 
^ T T  |  I

W T O  * I ^ W , 3ft f ®  »ft T T
*f$t *rat t  *re®r vt ftrafoftr ^  §t* 
3ff?f TrrCt srcr f* n ^  fairhft ?5r % 
STSfart % *fl£t |  I 3 T TS TT

fftfcmT srraT Tgr t  i ff  at % ^ r  
J i f t ^ r r f ^  * t r  w tx & t  «n w «p c tt 
| M  flcT jft ?ft fWJPTRr ^  grFTS | ,  
flrPrwRT w < « ' *T$t |  * r k  sft w tr 
a rra iw r *f  wfawrar 'p i t  T t  t  *?Y 
^ n p t sRft ?r?t % *rf*nwnrar f t  fH*n^ !t 
W hft *ftr  filter t t  3R?rr % ? r t  ^  
ftw r w  fe r r  I ,  ^  f a m  $  srrcr
gt*!T I F T  5RRfT % *TT*? 3ft ST^TPT 
'StflRrftl 3$  ^  T « T  |  f w f  f t f  
$ forrc |  ^ T ! T  #  f^rthy TTT51T j  

fT B T  jf, W T P T  
Xft IT T  i ^ P t  T ^  % T?T ^  f%
^  w  srwrw f t  w m  % #  i

S t i lu s .

PROF. MADHU BANDAVATE 
(Rajapur): 1$ It your pleasure that «H 
tlie party representatives should have 
spoken and only the Socialist Party 
representative should not speak?

MB. SPEAKER  ̂ Your party’s time 
is 3 minutes. You can have your 3 
minutes.

PROF. MADHU DANDAVATE: Sir, 
the present Congress administration is 
so corrupt that I do not want to waste 
the time of the House in unearthing
a few more skeletons) in the individual 
cupboards. Therefore, I shall straight
way proceed to expose the failures of 
the policies of the Government on 
various fronts. 1 feel deeply perturb
ed and angered by the total collapse 
of democracy in the country and the 
total ruin of the economy. Whether 
it is title question of having a Sover
eign Parliament, a free judiciary, a 
free and fearless press and masa 
media like TV and radio and last but 
not the least the assertion of funda
mental rights in an unfettered man
ner—on all these fronts there Is total 
collapse of democracy. When we 
found sometime Iback that there was 
an instance in which apme man was 
supposed to be throwing a hand gre
nade at the car of the Chief Justice 
of India and at the other end, in the 
Allahabad High Court, someone was 
alleged to be plotting to murder the 
Prime Minister by carrying « pistol, 
I was reminded about the situation' in 
Germany where Hitler told the entire 
country that “there is an effort <& 
bum the Reichstag and this is a threat 
to democracy” and therefore, he dis
solved the Parliament and parliamen
tary democracy in Germany was des
troyed. When we look at the inci
dents in our country, we are afraid 
that probably some people are pUxt- 
ning to destroy parliamentary demo
cracy in this country. What a tra-
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Hetty that we t*ve in this country a 
sovereign Parliament jba which very 
often the voice of the opposition is 
•ought to be suppressed. It is a tra
gedy to our democratic institutions 
that unlike in times of the late Jawa- 
harial Nehru, the Leader of the House 
treats the entire Parliament with a 
feeling of contempt and she does not 
feel it necessary to remain in the 
Hoiue even when some of the most 
basic issues are discussed in Parlia
ment. That is the fate of our demo
cratic institutions.

What about a free judiciary? 1 do 
not went to spell out the details, but 
the process began with the superses
sion of the judges and the appoint
ment of Mr. A. N. Hay as Chief Jus
tice of India I do not want to touch 
on that question, but we And that after 
the new policy was adopted by the 
Congress Party and the Government 
to bring about supersession of judges, 
we find that the same chain reaction 
is continuing in the States. When 
Chief Justice1 Mahajan retired as 
Chid Justice of the Punjab and 
Haryana High Court, supersession *ook 
place. Justice* Pandit who was the 
semormost and most competent man 
was superseded because he was in 
conflict with Chief Minister, Mr. Ban- 
silal. When this supersession took 
place, the entire legal fraternity of 
Punjab and Haryana went on one 
day’s strike* That is how free judi
ciary is being destroyed.

The economy of the country ii 
being completely ruined as a result 
of the present economic policies of the 
Government. We find that there Is 
no adequate production in the coun
try. We find that the per capita in
come of the people is going down. We 
find that the rate of growth has not 
adequately1 risen. As «  result of that 
we find that there is inflation lw the 
country. This morning, while giving 
reply to one of the questions the fb*»
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anoe Minister said if there is infla
tion in the country, it is the world 
phenomenon World phenomenon 
means the phenomenon of the capital
ist world. But what do we witness 
there? If we go through the various 
figures of rise in prices, we find in al
most all these countries rise in prices 
ousted by the rise in wages. In our 
country while the Finance Minister 
admitted this morning that as com* 
pared to 1949 the entire value of the 
rupee has come down to Rs. 253 per 
cent. We find that when the value of 
rupee is dwindling commensurately 
the wages are not rising. No uniform 
policy of wage structure is being 
brought out There Is contradiction 
in the policy of the Government. 
When we discussed public sector, they 
said the other day that in some of 
the public sector concerns the profit
ability is going up. They gay that 
Shipping Corporation of India earned 
a profit of Bs. 28 crores as compared 
to Rs. 13 crores earlier. They say 
profitability is growing. In a number 
of sectors production has also increas
ed. Inspite of increase in production 
and profitability, they are not prepar
ed to increase the wages. No uniform 
wage policy la there. In this connee- 
tlon 1 would only like to give one in* 
stance. In our country we had a re
markable Railway strike which re
flected not only the feelings and as
pirations and demands of the Railway 
employees, but the demands of the 
working class as a whole. What was 
the attitude of the Government? Which 
were the forces that welcomes the 
policy of the Prime Minister? The 
first paper to congratulate the Prime 
Minister was The Times. The second 
one was The Eastern Economist who 
slid that we must congratulate the 
Prime Minister for taking firm action 
against the workers. The President 
of FICCI was the first to congratu
late the Prime Minister. These are 
the forces who congratulated the 
Prime Minister for pressing the mili
tant and legitimate working class In 
this country.
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We find that the production Ixt the 
nationalised institutions is growing. 
Only the other day member* Dad rais
ed the issue tor appointing Govern- 
ment investigating machinery to know 
•who fradulently practised in Bank of 
Bikaner and Jaipur. But deliberately 
the Banking Department  and* other 
agencies tried to guppreas that.  One 
Mr. Ghia Who was a responsible offi
cer and who tried to help the investi
gating Committee charged that be was 
responsible for exploiting the people 
And he was suspended and not those 
-who were responsible.  When these 
things are happening, we  find that 
democracy foes suffered and as a re
sult of that there is stagnation in the 
country and as a result of that we 
have brought this No Confidence ¥o~ 
t'cn which does not merely want to 
expose  any individual  because of 
emission and commission but we want 
to condemn the entire  Government 
and demand  that the  Government 
must resign.

MR. SPEAKER:  The hon.  Prime 
Minister.

SHRI *». a MAVALANKAR: Sir, I 
may be given a few minutes

AN HON. MEMBER: Shri  Frank 
Anthony hag spoken.

SHRI P.  G. MAVALANKAR:  1
cpttld never think of Shri Frank An
thony a« my leader.

«r  fw  : aft 

src srm |  fawn ’rrf̂r i

« r  ̂  

m   m w   fofiT  |> 

foe wr it Rrwftor w® t Pp 
writ mu  i forc

sft *!ffr $ *

SHRI P. G. MAVALANKAR:  Jtt. 
Speaker, the significance of this No 
•Confidence Motion is very clear and 

obvious.
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SHRI P. G. MAVALANKAR:  Mr. 
Speaker, the significance at this No- 
Confidence Motion, which has been 
moved by my hon. friend, Shri Jyo
tirmoy Bosu, is obvious and very clear. 
The reality inside the House today 
of this vast majority which is there 
very eager to throw this motion out, 
that reality in the House is no longer 
in tune with the reality outside the 
country. The Prime Minister is smil
ing.  lhe Prime Minister is in ner 
office for well over 9 years.  From 
1988 to 1971 were the years of strug
gle  But during the period 1971-75, 
I want to ask her pointedly, what has 
she done except  consolidating  her 
power and glory instead of doing well 
to the people of this country. For the 
last four years, with this tremendous 
power at her disposal, I want to ask, 
what specific, concrete achievements 
arc there to the credit of this Govern
ment m respect of bringing welfare 
to the downtrodden millions  of this 
country? Let the Prime Minister and 
her associates and the vast majority 
here remember that  although they 
have a majority in this House today, 
the areas of frustration are increasing
ly threatening this country and the 
areas of darkness is widening

Our revered leader, Babu Jagjivan. 
Ram talked about the Gujarat elec
tions.  I come from Gujarat and I 
am paying with a certain amount of 
confidence; Set us wait and see what 
happens; the time Is not far off, hard
ly a month from now. I know your 
eonfidenOe is tlie conMkmo* baaed oil 
the use of Wade money aftl 8*v*rn- 
mental power.  If you do hot have 
bUtefc m m  to your hands, tf you



565 « # »  fif TOiSAKfcA. 19, 1607 (& U U ) Motion «T 56$
No-Cenfitonct Jfo-Cemfidme«

really have fra* and elections, 1 
assure you that yotar party will aot toe 
«mri largest minority party. Only 
lo t ypar tt*y had 14d MLAa out of 
M l Ho«r they are asking -whether 
Uwy witt get 90. So, from 140 they 
have come down' to 90. They are not 
sure of a workable majority. That 
•hows that their credibility has gone 
down terribly. Because of corruption 
and btfbery, inefficiency and neopotism 
and the deteriorating law and order 
situation, youth in revolt and the poor 
in anger, the country ^  at a critical 
juncture.

Generation and conversion of black 
money Is one 0f  the greatest achieve
ments ci this Government and that 
black money is corroding our very 
social and moral fibre. About this 
money power in elections many exam
ples cun be given, but I have no time 
to go into details, but the only point 
whxch thA Congress Party has jot is 
to somthow or anyhow win the elec
tions, no matter what happens. They 
are themselves responsible for wring
ing democracy to a downfall.

This Government under the Prime 
Minister’s leadership thought of in
viting the leaders of the opposition 
and the Independents for a dialogue 
on the question of electoral reforms. 
On the very first day I asked the 
Prime Minister pointedly if she was 
serious, if she was earnest about 
bringing about real reforms. Of 
course, she replied yes, but what 
happened at the three meetings? 
Even for limited accommodation for 
the Gulasrat elections, Government 
were not prepared to give some of 
the basic assurances that there would 
tie no official town by Ministers, m- 
duding the Prime Minister, no use of 
Government machinery, no large use 
of blade money etc. If these things 
are stone fet Guiarai, I am quite sure 
Hie tilting party cannot win. (Inter- 
rupti«U),

There were 16 Congress (0) MLAs 
in the Gujarat Assembly and tbe 
Congress Party, before the lists were 
out, Have already taken over one tnm 
from the Congress (O), the man from 
Kaparganj. Bow? By sheer bribery. 
And this party i8 taking of an Anti- 
Defection BiH

Therefore, I say that Gujart gives 
you an oportunity and a challenge for 
preserving democracy. It is not given 
to the ruling party to remain in power 
for ever. Do you think you muat 
always be in power,, that every time 
you must win? It cannot happen like 
that. If you think so, then I have a 
very poor opinion of your idea of
democracy. If democracy is to
survive, you must see to it that an 
alternative that can come up is not 
suppressed by black money and un
scrupulous means.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF SPACE, 
MINISTER OF PLANNING AND
MINISTER' OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): Mr. Speaker, if I may start 
with the last speaker’s remarks, it was 
rather astonishing and amazing—-I do 
not know what word to use—to hear 
the words corruption ang our taking 
people away from one party to another 
used in connection with Gujarat. Per
haps the hon’ble member remembers 
that when the movement started in 
Gujarat, it started because one parti, 
cular individual—I am not blaming 
him, nor am I judging birofcera, I am 
only saying what was said... 
(Interruptions).

SHRI P. G. MAVALANKAR: You
threw hub out. He was the Chief 
Minister.

SHRIMATI INDIRA GANDHI: 
There was one Individual who was 
blamed by the entire Opposition. Be 
was blamed by the press, and various 
allegations were made against him. 
Wow, we were prepared I© look into
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these allegations provided we had Ml 
information. Various individuals came 
to me and said that they would give 
the information so that we could «** 
quire into them. We asked this person 
to resign from Chief Ministership be
cause of the allegations.

SHRI SHYAMNANDAN MISHRA- 
So, he was a lily.white!

SHRIMATI INDIRA GANDHI: 
I do not know, I am not judging him, 
I said, but when he resigned and form
ed another party, he seemed to sudden, 
ly become blameless and all these 
people were making arangements with 
him and hig parly (Interrupton*). I 
am not giving him a certificate. 
(Interruptions). Because hon. Members 
are in the habit of misquoting. They 
imagine that I do the same. I always 
give what I consider an honest assess
ment. (Interruptions). I should like 
to say that I had tfven an earlier 
assessment of the internal situation. 
1 have heard similar remarks passed 
in this House before the previous 
elections also. I gave my assessment 
then, and I would like to know whose 
assessment came true? I have given 
my assessment about the international 
situation. I have been ridiculed and 
abused; I have been criticised. But I 
should like to know whose assessment 
has come true ultimately? Whatever 
we hav« Said about any part of the 
world.. ..

(Interruptions).

SHRIMATI INDIRA GANDHI. 
Whether it was West Asia, or whether 
it was Vietnam or. . . .  (Interruptions).

That is the reason why, no matter 
what bon. Members opposite may say, 
India's voice is heard with respect in 
every part °f the globe, In every inter, 
national gathering. Your saying that 
it is not true, does not change the 
truth. (Interruptions)

I am prepared to bear and I have 
borne all types of abuses, false allega
tions and the sort of language that one

sometimes hears In this House. #he*u 
ever we try to reply, even in a very 
small way the entire Opposition gets 
so upset that they cannot bear they 
could not bear even the mild speech 
of my colleague Shri Jagjivan Ram.

(Interruptions)

SHRIMATI INDIRA GANDHI:
I do not claim brilliance; 2 do claim 
sincerity. I do speak from the heart; I • 
do say what I really think.

(Interruptions).

SHRIMATI INDIRA GANDHI:
I did not make a noise when any 
Member from the opposite side was 
spealdng. I did interrupt a few times, 
because Shyamnandan Babu sa id , he 
was enjoying it (Interruptions) and 
felt happy! This was the only reason 
why I interrupted him a couple of 
times. I did not interrupt anybody 
else.

These years have been exceedingly 
difficult not only for our country, but 
for the whole world, for every country 
It is not true to say that it is only the 
capitalist world which is free from 
these diflculties. We have had leaders 
from other countries as well. It is not 
as if they did not talk of these matters.
All of them said that the inflation Dad 
hit their economies. That is why none 
of their newspapers nons of those 
countries, has exploited this crisis fo 
malign the capitalist countries as one 
might "have expected them to do. They 
appreciated the fact that any kind «t 
instability in Europe, any kind of up* 
setting of the European economy was 
bound to affect their economies and 
their countries.

Today, the world is not divided and 
isolated into separate islands. It is 
one world. Some people may say that 
there is a second world, a third world 
or a fourth world. It is one 
world. Each, country has its own 
policies, difficulties, problem8 and view 
points, yet it is one world, and every 
country is affected by what happens in 
other countries. It is not true to W  
that oar problems are the same as
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tfaoge of other countries. It is per
fectly true as bon. Members have 
mid that when there was inflation in 
ISurpoean countries, they were able to 
help the unemployed, fthey were able 
to give higher wages. But this does 
sot mean that the basic situation is 
different or that the causas are entire, 
ly withijri our control. I am not saying 
that we ar« faultless. Nobody has 
said that. Nobody has claimed that 
there would be a miraculous changc 
either in the poverty of India or the 
economic standards of India or in the 
lessening of disparities. These are the 
objectives towards which we are work, 
ing. We are struggling. We do fall 
in the struggle, but we also get up 
again and again and keep going ahead.

Time and again, we have had 
aggresssion. There are few countries 
in the world which have faced S3
many difficult problems and challenges 
After Independence and more special, 
ly in the last few years, India has 
faced many problems and challenges. 
Some were due to our own mistakes; 
some because we did not foresee the 
difficulties and we could not make a 
correct assessment. Certainly, we
are *>at faultless; We are human. But 
many difficulties arose because of 
events which were beyond our control 
The hon. Member very grandly 
asked: What has been achieved ir*
these last few years? Has he forgot
ten what has been achieved? Have 
the House forgotten it? Has the
world forgotten it? Was it a small
thing for us to face the Bangladesh
crisis as we did? Was it a small 
thing to face tremenndous droughts as 
we did? (Interruptions) Certainly, we 
shall capitalise on any good achieve
ment.

Let us not compare our country with 
countries which started at higher 
levels of development. Let us com
pare ourselves, as Shri Priya Ranjan 
Das Munsi or somebody else here said,
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with countries which are around us. 
How much democracy do we see here? 
JtljBitemfctfions) 1  am not yielding, 
poverty is there. It is not a poverty 
that suddenly errupted. May he, our 
young people do not know what 
poverty was like in India before 

Independence. (littertmit&m) I 
have travelled in this country, in tM 
villages and in the cities. 1 have no 
hessitation in saying that there is nol 
the sort of poverty which we used to 
see 10 or 15 years ago. There is 
absolutely no doubt about it. Any
body, whether he has come from out. 
side or anybody in our own country 
who has taken the trouble to go round 
the country will agree. This does not 
mean that we do not have pockets of 
poverty and hardship. Of course, they 
exist. But the question is; Could we 
have changed this situation in a few 
years? We simply could not.

Do you think a few years is much 
in the life of a nation? This nation 
was under feudalism and It was under 
colonialism for so long. Immediately 
after we became free, we had all the 
troubles of Partition and immediately 
afterwards we had agpesslon. It was 
not an ordinary thing. I should like 
you to know that even in those coun. 
tries where a certain amount ot 
equality has been achieved, if you go 
to see the standard of the people in 
the interior pockets of those countries, 
you will see what people eat and how 
they live.

AN HON. MEMBER: What about
Korea?

SHRIMATI INDIRA GANDHI: 
I do not think that the standard there 
is much higher for all the people. 
(Interruptions) You may like the 
system that China has. I think, most 
of us here would not tolerate that 
system. Specially those who dare to 
talk about democracy, would they like 
to have the kind of system that China
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has, wtoere  nobady  it  illmd to 
speak? I do know something  about 
China and of Vietnam. la fact, £ iuA 
Hie great privilege erf considering Dr.
Ho Chi Minh as a friend, (lnterrup-, 
aons) Just shouting like this does not 
change the situation. I happen to be 
on my legs. If I have to be hard, I 
have to raise % voice. It doe* not 
mean that those who we siting should 
shout at the same time.

As it has been said, this NoXunn. 
dence Motion has become a ritual

*mr *mw fw : tot ? 

f̂ Fti irfsft . wt ’

fffT ?

«fr f**r : frosft zrx
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ffirif nftft : ?rŝr,

*1$ §sit I

That was the exception; that proved 
the rule.

Every time they feel that they must 
have a no-confldence motion  at the 
beginning, somehow every time there 
l§ a noise that it is going to take place 
in the beginning, but I do not know 
what happens,  whether they  cannot 
muster the number of people so quiet, 
ly or what; this  time also we wera 
informed, at least I was informed, that 
»t would be on the 8th, I reorganfreJ 
my  programme to  enable me to lie 
here that day; then sudddenly we were 
toid that it was not on the 8th, it w’as 
the 9th...

AN HON. MEMBER: Who told you?

SHRIMATI INDRA GANDHI;  The 
Minister  told  me. I was  given is 
writing.  (Interruptions), It is not a 
figment of imagination.
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SHRI StttAMKAN&AK  MISHRA.:
It it our sweet will, our privilege, tm 
preco|ative.  We do not  dqrepd on 
anybody «fc». Sir, let your office net 
act in concert with the Prime Minis
ter’s office in may  matters; we have 
many papers being passed On  f®ur 
office to the Prime  Minister’s office.. 
(Interruptions)

SHRIMATI INDRA GANDHI: This 
is no consultation. Surely, 12 there is 
a motion of no-confldence, it has to he 
conveyed  to the Prime Minister.  It 
has nothing to do with one secretariat 
or another..(Interruptions)  I do not 
know why he Is getting so excited. One 
of the charms of Shyamnandan Bam* 
used to be his sense of  humour, but 
sometimes  he  seems to lose it, and 
this is one of those occasions.

wf wrww* fw : *rPT int snr? 

i# a* <nr ■<# | 5*rift *(f

sfarcft tfsrr *rNfV : # shfw

#  ̂ ̂  t I

WfHSinW ®W :  wf, w

fjf «TT ?  3 *RT faWT «TT ?

tftRT rttft . aft $f \ arc
$ ̂prr «rr fr 9 ?rrfoj  srftosn? 

im t 3riW,5W $

% wrcj I

wwukh fa* : qtft  ?

m  t fir  $ i fconr

«̂r ffit I W  wr Wf ( W )

I have said this many times, but I 
have to repeat It because the allega
tions are repeated. What »»the norm*

tito Motion of Ho-Cmflitenee -fft
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i» judgtag wJm̂ mbt Out 
is titow m y  or anything else? J 
ftfWtf one bon. Member there taunt, 
icig my (Qollfi^ue whether he tauw of 
this change of that change whether I 
changed anybody as I liked? Now, as 
it has happened, i do consult my col
leagues. Bat if you see how democracy 
works in other countries including the 
UJK. which is supposed to be the mother 
of Parliaments or any oilier country, 
doe# the Prime Minister not reshuffle 
the cabinet or drop any member of it? 
Does he consult peopie to say who will 
be there? As a matter "of fact, my 
friend here will bear me out. Ones 
we were sitting with a Miniater from 
another country, a democratic Euro, 
pean country who exclaimed that such 
and such Minister in bis country had 
been there for a long time and that 
he had been changed: when askew 
after how" long, he said that he was 
there for three years and that his 
portfolio was being changed. I don’t 
thmk his opinion was taken for chang
ing the portfolio. When we consider 
tbese things, we have to have some 
norms, bow democracy works in other 
countries. . Uytterrupbions) 1 do 
not want to argue on this point, be
cause it is self-evident. There is free
dom of speech I think, Mr. Frank 
Anthony spoke of the Fundamental 
Rights. .

SHRI JYOTIRMOY BOSU; He was 
specialty sent for over the telephone 
to make a speech.

1WT (SARA) Motion of 574 
No-Cmjideuce 

2t is only in respect of those people 
who indulge in violence or some such 
thing that any action has been taken. 
If there is any wrong action, we yhall 
certainly correct it. There fs no 
doubt about it. The MISA etc., are 
not political instruments. The 
country has gone through and is going 
through an extremely difficult period. 
We have not suppressed any agita
tion >. . (Interruptions)

Shri Mavalanku spoke about elec
toral reforms in Gujarat. You have 
discussed the matter while X was 
away and I think, a great deal was 
decided. A meeting was sunposed to 
be held after my return.

SHRI JYOTIRMOY BOSU: It was 
never held.

SHRIMATI INDIRA GANDHI: We 
are not responsible for that. I got a 
message from the Minister that he 
had received a letter asking that the 
meeting be postponed. That is Why 
it was not held. We are not respon
sible for postponing it... (Interrup
tions)

I am glad that a dialogue has begun 
and I do hope, we shall try to keep 
acrimony out of it. There are many 
areas in which there can be a dia
logue and working together and we 
should always try for It.. . .  (Inter
ruptions)

SHRIMATI INDIRA GANDHI: 
Is it not an insult to an Hon’ble Mem
ber to accuse him in this manner? He 
is a senior Member of this House.. . . . .
(Iwterrupttons)

What greater proof is there of 
freedom of speech, than the meetings 
that ate held and the speeches that are 
made and what appears in our news
papers and other publications? What 
greater evidence could one need of 
freedom of Association than is there... 
(Interruptions).

The tasks for the Government are 
many, but the first and foremost task 
is to hold this land of great diversity 
together and to give it stability. This 
Is what we are trying to do. T was 
not here, when the hon. Member 
opposite spoke. He tried to say that 
we were trying to create chaos. 
Nobody who watches the Indian 
scene can say that the Government 
is creating chaos. It Is obviously 
these agitations which started non* 
violently wfolch have always created
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tShrimati Indira Gajndhi] 
violence around them. Certain insti
tution* which' are responsible tot 
this.

SHRI SHYAMNANDAN MISHRA:
It is your Party members, who have 
been interrogated lor Misra’e murder, 
not a single member from the 
opposition.

SHRIMATI INDIRA GANDHI: 
The people have given full support to 
our endeavour to check inflation In 
spite of tremendous difficulties. We 
are aware that these measures were 
unpopular measures. We are aware 
that they did impose hardship on the 
workers, the farmers, the salary 
earners the housewives and every
body. And, yet, I think people tried 
to see the Digger question that more 
inflation would create greater diffi
culty in future and that is why I 
think they bore these difficulties. We 
are not complacent. We know that 
inflationary pressures have not been 
fully contained, but, unfortunately, 
already the opposition ig bullying us 
to withdraw some of these measures. 
But we cannot afford to relax our 
efforts.

1 have already spoken of how 
economic development has been 
flowed down because of these forces. 
Unemployment is there. We do not 
deny it. But our revised Plan will 
stimulate industry and overall, pro
duction and will lead to the genera
tion of jobs, specially, for skilled 
hands. If the nation is to find more 
employment, the wage demands of 
those already employed will have to 
be held in check. The opposition 
encourages workers to demand 
higher emoluments and, at the same 
time, they pay lip service to the un
employed.

There is no question of any 
slackening of our efforts against 
smuggling and other economic 
crimes We have to pursue these 
matters. Sometimes, in the beginning,

such news sound* more uwtactflar 
and m  it has become «  littl8 stale, 
but the work is continuing. I wish 
the opposition would live not in *n 
imaginary world of its own fabrica
tion but try to see the reality of 
to-day.

We have been accused of serving 
the interests of foreign monopolists 
or the Indian monopolists. There 
are gome advocates of Indian capital 
and monopolists in this very House 
and most of them are in the Opposi
tion—  (Interruptions) They always 
try to run down our public sector 
and praise the efficiency of the 
capitalist system. Our objective Is 
clear and our record is straight. We 
want to run the economy in such a 
way that the interests of the massei 
are safeguarded and the power of 
monopoly is curtailed whenever It 
grows.

SHRI SHYAMNANDAN MISHRA: 
Therefore, you have killed the Mono
poly Commission?

SHRIMATI INDIRA GANDHI: 
Many tales have been told and many 
charges (have been repeated. I am not 
going to go into them because the 
concerned Ministers have replied to 
them in both Houses. The habit of 
naming officials is unfortunate. Z 
thought there was a rule that officials 
who cannot defend themselves here 
should not be named in the House. 
Something was said about an official 
in my Secretariat. If there are cer
tain problems, meetings are held. 
But it is absolutely untrue to say that 
any deal was struck with business
men or any industrialists were 
present at any meeting in his room 
or, so far as I am aware, at any other 
place in my' Secretariat.,.

SHRI JYOTIRMOY BOSU: So far 
as you know.
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' JiW M W ittl INDIRA GANfifftl: 
mtaMdy, 1 am «m* there are occa- 
*i«» when, lorf instance, members of 
®ft«*(AW3 ut Commerce or other 
tMteMHofw tome to me in groups 
WiiJHiiK th#y get elected and 
various other organizations sneh as 
labour unions, also come and see me.

fffoeh has been said about the 
emergency. I think anybody who is 
ftffiowing international trends and 
the news of the world can see that 
the whole world situation is in a flux 
and that means that it is a period 
wfoen anything can happen. Arms 
have accumulated In our region. 
There are new pressures in the seas 
around us and1 we should not weaken 
the government at such a time...

SHRI SHYAMNANDAN "MISHRA: 
You can declare emergency in no 
time. It does not require a minute.

SHRIMATI INDIRA GANDHI: 
Our independence of thinking and 
action are accepted the world over. 
There is no doubt about it, whatever 
some people here may say and what
ever some people abroad may like to 
propagate.

A> most peculiar point was made by 
, someone saying that although there 
is tiie <ear~>~we have never named 
any country and we just do not know 
from where a threat may come—it 

-wms said, *Wky are we Slaving ttadp 
talks with Pakistan?’ This seems to 
be a most peculiar thinking....

SHRI SHYAMNANDAN MISHRA- 
■Wst*  Kahal

rSHRIMATI INDIRA GANDHI: I 
think Shri Bosu said it or Shr\ 
Yft&aym—I do not know.

We always believe that we must 
try ta be friends with every country 
and 'at the same time, we must be 
prepared for any threat of aggres
sion. . .
749 Lfl—19

SHRI JYOTIRMOY BOSU: No
body opposed it  Stesse doePt distort 
and twist things.

SHRIMATI INDIRA GANDHI: 
Our policy is to continue to aeek 
friendship with a l l . .

SHRI JYOTIRMOY BOSU: Your
#©li«y is to twist things.

SHRIMATI INDIRA GANDHI: 
Q*r policy is to coattaue friendship 
with all. Infiltration and subversion 
ati33 continue on ear borders and we 
eannot take chances. The only pur
pose of the emergency is to guard the 
country's aeeurity. It is preposterous 
to suggest that we are gaining bene
fit from it or that legitimate political 
activity of the opposition is curbed. 
The House is aware of the desperate 
attempt made by a small section of 
misguided elements in Nagaland to 
seek foreign assistance and to bring 
foreign arms and foreign Interven
tion hi our infernal affairs. No Gov
ernment can disown its obligation 
and responsibility under the Consti
tution to uphold the integrity of five 
country and to provide security to 
law abiding citizens of Nagahmd to 
maintain peace. We know that the 
security forces in Nagaland as well 
as Mizoram are facing an extremely 
difficult task. They hsve secured the 
cooperation of large sections of 
people—patriotic citizens—in Naga
land and also in Mizoram.

There is a strange talk of semi
fascist terror in Bengal. I thinH, 
Shrf Das Mansi has dealt with the 
question. But I can say that there u 
no terror in West Bengal today, 
either semi or quarter. But there 
was a reign of terror in Bengal «*en 
the CFM waa in power. Women were 
afraid to move about. Women and 
youth brought down their rule.

There was also talk of the suppres
sion Of tribals and Harijans. No party



579 Morion of NoConfidence MAY 9, 1975 Motion of No-Conft&ence 5S0

{Shrimati Indira Gandhi] 
or no Government has tried it* 
utmost as ours to see that a better 
deal is given to these people. Z know 
that what has been done is not ade
quate. I am fully aware of the inci
dents involving loss of their property 
which we greatly deplore. Some of 
this is due to the increasing economic 
tension as well as social obscurantism 
and certain prejudices. We must all 
together light to eliminate this evil 
from our society. There is greater 
need for official alertness but it is 
not true to say that there is unabated 
repression by the Government. 
Sometimes officials at lower levels 
neglect their duties or misuse their 
authority. But whenever this has 
come to our notice, we have com? 
down strongly on them.

Sir, as I said I do not want to go 
into the various allegations because 
they have been replied to and con
tradicted time and again. A letter 
has been tried to be read out and we 
also have clearly spoken about it. 
Nothing improper has been done. 
But I can say that those who pretend 
to be asleep cannot be woken up. A 
person who makes false charges 
knowingly csannot be convinced.

Sir, I have done nothing to be 
afraid of, nothing to be ashamed of 
and nothing that has harmed the 
country. The people know it. They 
wil] not be misled by charges made 
by bitter individuals who are united 
only in anger and frustration.

Much that should have been done 
has not bean achieved. We fully 
realise this and we feel humble that 
such great challenges are still to be 
overcome. They cannot be dealt 
with by Government or individuals 
but by a united move to eradicate all 
these evils, whether social or econo
mic. Let us fight each other in elec
tions; let us fight each other on 
matters on which we do not agree 
not by violence but by peacefully

talking together, by meeting together 
and not by trying to erploit the 
situation in Parliament and outside 
Parliament. Let us not use the occa
sions ia such a way as to harm the 
country and delay the progress of 
the country.

MR SPEAKER; Mr. Bosu, will you 
be able to finish it in ten minute*?

SHRI JYOTIRMOY BOSU: Noj
Sir.

MR, SPEAKER; In that case, if the 
House agrees, I shall put the Motion 
at 12- 10.

SHRI JYOTIRMOY BOSU: I
would require half an hour.

MR. SPEAKER: In that case, I 
have to put the Motion. If the House 
mgrees, I can give you that much 
time. It is only seven minutes less. 
I hope the House agrees that I put 
the Motion at 12- 10.

SEVERAL HON. MEMBERS: 
Agreed.

SHRI JYOTIRMOY BOSU: At
12-30.

Mr Speaker, Sir, I was expecting 
"that the Prime Minister would take, 
the trouble of replying to my very 
specific charges in which I had clear
ly and categorically stated that 
customs exemption of Rs. 344.08 
crores was given to firms and out of 
which, Rs. 232 19 crores went to two 
firms. That was given for a consi
deration shown to the party. There 
was not a word on that, I take the 
full responsibility of proving that 

'these two firms were specially 
favoured; in which customs exemp
tion of this drastic amount was given. 
So, she cannot answer. Let us do 
some summing. She cannot answer 
the specific charges. Because the 
charges are levelled, I have taken 
full responsibility in narrating those.



581 , Motion 0/  VAISAKHA 19, 
No-Confidence 

Tbcp, Six, she preached a lot of 
sermons. I want to ask the Madafn 
Prime Minister if she will kindly listen 
to us. She was talking about not hav
ing defections. The other day, in 
P«ftna, eleven Janaangh M.L.As. were 
purchased. By whom and at what 
price? Did they not travel to the 
ruling Congress Party? Was it not 
the traffic outward from the Opposi
tion because of money and position?

1897 (SAKA) Motion of 58a 
No-Confidence 

China got Independence in IW9. 
To-day they are in a position which 
is a matter of envy for any nation.
I can tell you that to-day you have* 
to beg and fall at the feet of the 
Americans for importing the most in
ferior quality of milo, Just cattle feed 
admixture with dhatura for a bare 
survival of the population. This cattle 
feed was given to the Indian people. 
China never imports. (Interruptions).

She talked about global phenome* 
non, about price rise and erosion of 
earnings. I do not really see that 
she understands the problems. But, 
I have quoted from the Reservo Bank 
Bulletins to disprove that what she 
has said is not right. Sir, it shows 
lack of study and sheer ignorance; 
she talked about Bangladesh. She 
should have told the House how much 
money she got and how much things 
in kind she got from abroad and bow 
much of that was spent. Then, we 
should have been a little more know
ledgeable about it. But, if they publish
ed all the details then they cannot 
claim the credit as they have been 
claiming for years. (Interruptions) ■ 
You come and see ell the documents. 
Don’t worry. You cannot hide every
thing from me. She talked about 
poverty. She talked about that 
poverty was much more in Blitish 
times. But, shtj conveniently omits 
that the poverty that was prevalent 
in 1952, the poverty that was preva
lent in 1958 or 1962 and 1965 and 
what it is to-day is much more for 
the weaker section of the society. 
The population living below poverty 
line is much more than what ft was 
ten years ago or twenty years ago. 
She knows these things. But, she 
waived the charges to the class whom 
she represents. So, she may not look 
after the weakdr sections of the so
ciety. She had been talking about 
the difficulties since Independence. 
There is a saying that a bad workman 
always quarrels with his tools.

SHRI VIKRAM MAHAJAN (Kan- 
graj: China did more than what we 
did.

SHRI JYOTIRMOY BOSU: Not
grade II milo with dhatura which is 
cattle feed.

The other day Prime Minister said 
in the Governors* conference that the 
enemies of the Government are th*» 
enemies of the country. That is the 
conception she has got about demo
cracy in this country. Sir, she has 
not said a word about the specific 
charges made by me.

She talks about emergency and 
threat. There is also a news item 
that things are improving between 
India and Pakistan. I am very happy 
but why talk about emergency and 
threat when you are having trade 
talks. So is the case with U.S. 
It is her own statement. Sir, emer
gency is a tool which she wants to 
use for political ends. Therefore, I 
do not want to say much about what 
she has said because I expected she 
will say something whereas her speech 
was nothing but hollow. It was 
most disappointing. She said that 
there was no terror in West Bengal.
I can produce scores of documents to 
prove that a reign of terror is lot 
loose in West Bengal Thousands ot 
people have been forced to leave their 
places. (Interruptions).
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Babuji hag talked about

X only want to say that theft 
is lowest P®r capita iwswne. I want 
only to «ay that in how many dis
tricts, even after 28 years of Congress 
rule, literacy is below 15 per cent. 
I went to ask Babuji in Eastern UJP. 
which is very adjoining to his State 
what is the per capita income. In 
aome of the districts it is below Rs 20 
per month. Babuji you must be 
knowing what is Gobcaha. People 
pick up the undigested grains from 
the cowdung and boil them end eat 
It is published in international press. 
Babuji you should talk like those who 
have sent you here and not like the 
people who surround you here.

Mr. Stephen is morq loyal than the 
king. He has called me an agent 
of foreign firms. This is not the first 
time that such an allegation has been 
made against me. In the last Session 
Shri Bam Gopal Reddy said that I 
take Ms. 4,500/- per question and he 
had to apologise. Then late Shri 
Lalit Narain Mishra said that I take 
Rs 10,000/- from business houses and 
I sa id — what I am saying today—-if 
anybody can prove that as Member of 
Parliament I have misused my posi
tion for bettering any of my ends I 
•hall resign my seat and go away. 
If you cannot prove it then you 
resign. You11*, Mr. Stephen,.... 
(Interruptions.)

SHRI a  M. STEPHEN; Sir, he 
must withdraw that word.

MR. SPEAKER: This word will not 
stand part of the proceedings as it is 
unparliamentary.

SHRI JYOTIRMOY BOSU: He
quoted from Indian Qbaewer. Indian 
Observer was financed by late Mr< 
Lalit Nawda end the Prime Minister 
They brought out some issues to 
malign me. You knew. Sir, whal Mr,

BsrUfo Stagh is. Thftl la the p*p«r 
wifi* has been pmfteeatad fifty-eight 
time*- That is tha papa which fc*s 
been talking about the. prinfe; M * 
of the Prime Minister «m » paa»- 
•go. Today she has matte up nffltt 
that paper and wants to malign 
whom she could not purchase. I eta 
onfe of those persons whom she has 
not been able to pwehaeet She has 
been sending emissary after emissary.' 
(Interruptions).

SHRI JYOTIRMOY BOSU: I will 
tell you. You do not speak truth.

SHRIMATI INDIRA GANDHI; I 
have never in my life knowingly 
said an untruth.

SHRI JYOTIRMOY BOSU: You are 
financing Indian Observer.

SHRIMATI INDIRA GANDHI- I 
am not financing Indian Observer or 
any other paper f&r that matter.

SHRI JYOTIRMOY BOSU: I want 
to ask Mr. Stephen a few questions. 
Sir, I wan) to say, who m Kerala 
does not know his intimate relation
ship with the cashew merchants, tell 
me. What is his relationship with 
cashew magnates like Janardhan 
Pillai of Quiloa and so many others. 
Sir, I want to say also, he has done 
a benevolent job in joining a mission 
for cashew purchase) that visited—  
Of course, there are several incentives 
for the same. I want to ask him, 
how much beating did he get in the 
hands of aluminium workers in 
Alwaye for his great friendship with 
their employers? Don’t we know these 
things? Sir, the socialist Stephen is 
a friend of Chogule because he is the 
Chairman of the National Shipping 
Board. Of course, that is also for an 
incentive. We want to know alto, 
how many times you hav4 given ac
counts for the numerous souvenirs 
that you have published? I wa&t to

""Not recorded.
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,a«k yw  wiU and o*t «W*
*tbN»MKlH* your mm  youth aonsvass 

had ***& s&ylog regarding your more 
intimate wtmmkshtp with M aeas- 
men*ad speoUUy cashew factory 
ownersT

Qit; you have held a commission 
during the War. Sardar Swaran 
Singh is prowl Of' his great father 
who was an army officer. Mr. Kureel 
who was the President of the U. P. 
Congress served' in the Second World 
War. Mr. Barupel, I am proud that 
he was « man who had been a soldier. 
What is there to hide? We know the 
ones pT those in «jrour Congress 
Party. W* know those things. Don't, 
tell us these things. We know what 
you are noted for.

The question is, that you are a 
man of mercenary character—  {In
terruptions) .

SHRI C. M. STEPHEN: What is
the big question of yours?

SHRI JYOTIRMOY BOSU; That 
you have no character at eU.

SHRI C. M. STEPHEN) ■ I . . . .  (in
terruptions).

Who does not know the dark den 
you are running in Bengal?

MB. SPEAKER; Why do you use 
such language)?

SHRI JYOTIRMOY BOSU: What
language has been used? I da not 
know.

They talked about the Opposition 
leaders proximity to alchohol. I know 
how many bathroom drinkers are 
there right from one comer to the 
other, and also the State Express 
cigarette. I know all these things. 
But, we did not want to stoop down 
to this level in the debate, which 
they started, Shri Das Munsi and
Shri Stephen. I wiU tell you, Sir, I

will give you the d**ails. Cfatemtp- 
tions).

SHRI C. M. STEPHEN: Mr. Bosu 
will get back, all this with compound 
interest He wiU get back.

SHRI NOORUL HUDA; We shall 
watch.

SHRI C. M. STEPHEN: Allegation 
for allegation. You will get back 
with compound interest hereafter- 
wards.

SHRI JYOTIRMOY BOSU; Sir, 1 
only said what Mr. K, K. Birla hws 
said and what the Prime Minister said 
to Mr. K. K. Birla. I do not say any
thing else. Mr. K. K. BirJa opened 
his speech with a full-throated com
pliment to th«| Prime Minister for her 
imaginative leadership and Shrimati 
Indira Gandhi in return praised Mr. 
K. K. Birla. She welcomed the 
change in the attitude of businessmen 
towards social objectives of Govern
ment, economic policies and compli
mented Mr. Birla’g speech by and 
large as constructive.

Thia is the bzandname of socialism. 
There should be no anger in that

They attacked Sir. Jyoti Bosu and 
Mr. & K. Acharya, who are mdther 
Ministers nor present in the House*

I Will only say that if they had 
one pair of people in the opposite 
camp who had the virtues of these 
two persons, things would have been 
much better in the party and in the 
country. I can say this much.

They talked about nationalisation 
of general insurance. They provoke 
me. How many jeeps were given by 
B. K. Shah for the 1971 elections? Is 
it not 600 jeeps? 609 jeeps! Is it also 
not a fact that they were given a
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management commission of B*. 82 
lakhs for 15 months?

Huy talked about privy purses 
abolition. Is it not a fact that you are 
giving a transitional allowance of 
Es. 10.75 crores? They are all very 
socialist actions 1

They talked about US agents, some 
Jobs going. How many CIA agents 
are in the Congress Party? I cannot 
perhaps count with my fingers.

SHRI VIKRAM MAHAJAN: How
many Chinese agents are there?

SHRI JYOTIRMOY BOSU: What 
about Shaw Wallace & Co.? This 
young person from West Bengal for
gets that I was the man who raised 
a debate on Shaw Wallace & Cb. on 
the floor of the House. Who is Shaw 
Wallace? One of the major equity 
owners is a former Congress Finance 
Minister, Sachin Chaudhuri. He is a 
Congressman who controls the major 
portion of the equity.

MJt SPEAKER: Kindly conclude
now.

SHRI JYOTRMAY BOSU: I will
not say much. All that I want to 
say is that empty vessels sound much
12 they were worth their salt, 
they would have replied to my speci
fic charges and allegations. Instead 
of doing so, they climbed down to 
maligning people, baseless>ly and 
maliciously, without any politics in It. 
I do not attack anybody in his private

capacity; X always attack people in 
thuja official capacity, nowhere else.

Therefore, the conduct of meet of 
the people opposite, I am very sorry 
to say, is most reprehensible.

I press my motion.

SHRI S. M. BANEKJBE; On a point 
of order....

SHRI K. s. CHAVDA (Patan): The 
Untouchability (Offences) Amend
ment Bill should be passed after this,

MR. SPEAKER: I shall put the 
motion to the vote of the House.

The question is;
“That this House expresses its

want of confidtfnce in the Council
of Ministers.”

The motion was negatived.

MR. SPEAKER: The motion is lost

Now, this grace extended time is a 
part of the previous day, the House 
will be considered a& having adjourn
ed sme die. And now, we adjourn 
sine die, it is the 9th—  

(Interruptions)

MR SPEAKER; The House stands 
adjourned sine die, and according to 
the practice!, it is deemed to stand 
adjourned sme dte on the 9th.

The Lok Sab ho then adjourned 
sine dte.
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